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e

Monday December 1, 1980/Agraha-
yong 10, 1902 (Saka)

et

The Lok Sabha met gt Elevén of
the Clock.

[MR. SpeAKER in the Chair]
OBITUARY REFERENCES

MR. SPEAKER. Hon'ble Members,
I bhave to inform the House of the
sad demise of two of our former
colleagues  Thakur Jugal XKishore
Sinha and Shri K. Hanumanthaiya.

Thakuyr Jugal Kishore Sinha was a
member of the First ILok Sabha
during 1853-57 representing Muzaffar-
pur Nerth-West Constituency  of
Bihar. He participated in freedom
moveément and suffered imprisonment.

An eminent trade unionist he was
assoc:ateg with several labour organi-
sations particularly of gugar workers
in UP. and Bihar. . He took keen
interest in cooperative movement
and social work. He passed away at
Patna en 28 November, 1980 at the
age of 72.

S8hri K Hsnumanthaiya wag a
member of Constituent Assembly and
Provisional Parliament during 19:48-
52 aud of third, fourth and fitth Lok
Sabha during 1962-77. ‘He was a
membes 6f the then Mysore State
Legisiative Assembly during 1052-62
and was Chief Minister of Mysore
State during 1852-56.

A veteran Yreedom fghter, he parti-
cipawd ta fréedom movémeni and
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suffered imprisonment several times.
He was chairman, Punjab Adminis-
trative Reforms Commission and mem-
ber, Administrative Reforms Commis-
sion of the Government of India
during 1967-70. Later he became ita
Chairmun, He wWas leader of the
Indian delegation to the Common-
wealth Parliamentary Ceonference
laid at Ottawa in 1866, He was led
the Indian delegation to the XV
International Conference on Social
Welfare at Manila in 1870. He was
Minister of Law ang Social Welfare
at the Centre during 1970.71 and
Minister of Railway during 1971-72.
He passed away at Mysore this
morning at the age of 72.

We deeply mourn the less of these
friends and 1 am sure the House
will join me in conveying our condo-
lences to the bereavedq families.

The House may stand in silence
for a short while to express its
SOrrow.

The members then stood in silence
for a short while.

The memberg then stood jn silence
for a short while.

ORAL ANSWERS TO QUESTIONS

Free Eduycation

SHRI M. V. CHANDRA.-
*182, SHRL K + PRADHANT:
SHEKARA MURTHY:

Will the Minister of EDUCATTON
AND SOCIAL, WELFARE be plmed
to state;

{a) whether Governient have
expressed its view that free education
target will not be achieved hefore
1980;
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(b) if go, the main reasons therg-
for;

(c) whether, under the Constitu-
tion, the target was to reach  this
much earlier; and

(d) the steps which are being taken
to achieve this aim?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) and (c). Yes,
Sir.

(b) and (d), A statement is laid on
the Table of the Sabha.

Statement

The main reasons for proposing a
time-frame of another ten years to
achieve Elementary Education are as
follows.

(1) In view of the enormity of
dimensions of the problem, targets
have to be realistic.

(2) Experience has shown that a
higher targeting will be unrea-
listic:

(3) The problem largely relates
to those States where general edu-
cational backwardness poses addi-
tional difficulties.

(4) The children to be covered
are mostly girls and are from dis-
advantageq sections of society
which further aggravates the diffi-
culties.

II. The steps envisaged in this con-
text are as follows:

(1) To concentrate more on pri-
mary education during 1980-85 and

on middle education during
1985-90.
(2) To open primary/middle

schools within walking distance:
and, to give preferential attention
to school-lesg habitations.

(8) To intensify utilisation of
existing school facilities.
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(4) To provide non-formal part-
time education.

(5) To give special attention to
girls ang to target groups like
Scheduleg Castes, Scheduled Tribes,
landless agricultural labourers, and
urban slum-dwellers.

(6) To give special attention to
backward areas and backward com-
munities in State Plans.

(7) To offer on g larger scale
incentives like provision of free
textbooks and stationery, free uni-
forms, attendance, scholarships for
girls, and mid-day meals at the
primary stage.

(8) To decentralise the curri-
culum and make it more relevant.

(9) To improve teacher compe-
tence/qualification.

(10) To improve physical facili-
ties, particularly buildings.

(11) To increase recourse to edu-
cational technology, particularly
educational broadcasting.

SHRI K. PRADHANI: In view of
the fact that Orissa is one of the
most backward States in the country
and the tribal areas in particular are
the most backward areas in the
country, may I know whether Gov-
ernment propose to give more incen-
tives to these tribal areas in this
matter and if so, what are the steps
taken in this regard?

SHR] 8. B. CHAVAN: There are
mine backward States so far as edu-
cation is concerneq anq Orissa hap-
pens to be one of them. Central
assistance is given for non-formal
education wherever we find that the
Stateg are lagging behind when com-
pared to the average for the whole
country.

SHRI K. PRADHANI: 1 wanted to
know about the tribal areas, whether
any special assistance hag been given
to them.
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SHRI S. B. CHAVAN; The central
assistance which js given is later on
divided into tribal and mnon-tribal
plans, In the tribal plans, the com-
ponent of the tribal areas is being

reflected.

SHRI K. PRADHANTI: In view of
the fact that residential schools are
the only institutions where successful
education is imparted in tribal areas,
may I know whether the Govern-
ment propose to increase the residen-
tial type of schools during the next
plan?

SHRI S. B. CHAVAN: It will de-
pend upon the resources available
for the Sixth plan, but as it is it
seems rather difficult to go in for
additional steps in this rgard.

W edlo argm : W HITFITEY
TSAWT &P AT §W 1950 § FEd WT
wE e ol q% ag g€ TR )
& guaar § &5 = & =< TS §,
o f=d, W g, W e gfAee
WX W fAg € de g7 =9 wefiEed
¥ ¥ F-517 U HET AT 1980—
85 7 e ¥ Yo FAT AR § 7

s QHoAVo AL : T9E FN AT
AT it TE FEr T TEHAY @ | I JorE
I ERM q9 QAT |

5t ¥o o TEA: N FI9d
o ¥ g

SHRI S. B. CHAVAN: Al the four
schemes are proposed to be included
in the sixth plan, but how much
amount has to be provided, it will be
too early to say.

wt fra ware Tag oTgT : aga &
ey Q¥ § S g wWEe W O§ Wi
TS WA A A FEEI<AT /97 @v 8
fr & & #EEy @R @ STl
T g I Faafiomr g1 &
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T AgE g WA § =W ¥ A
I & =41 w1 qgr WR0 & fog Ao
g TE AT ¥ | I & srardy oY
F gl § T ST 1 W A9g N
afe 37 1 y@fE 7€ & S A
forer & &9 ¥ 9 fewe oo | & S
g § fF I wee 5@ @d ae &
Far Fefaae FX @ g ?

T8 ¥ a9 ot § gl wfae
CTTTT Y AT HT AT HT WGV
foar & #1T & A9 sHEEr TE TP
g | S 3 =T Ay fRar § S W9
37 F I Te 78 @ W@ E 7

SHRI S. B. CHAVAN: It is pro-
posed to provide as far as possible
primary school facilities at a distance
of 1 KM from the village where the
boys or girls reside. In the case of
middle schools, it should be within
3 KM.

u fa pae fog s . W7
SET T I G wrEAr § 1 H qer §
f® &I |4 ¥ =7 1 Ay @ A wew
SN UG S

5{T Q®o qTo Tegror : AT F e =
TR 2 & A ¥ Fox & o= 9w
CLLU

SHRI KRISHNA CHANDRA HAL-
DER: The answer of the Minister is
of a general nature. The percentage
drop-out of the children belonging to
the SC&ST and agricultural labour
ig 80 per cent. In order to attract
the SC&ST students will the Govern-
ment consider giving not only
stipends and open residential schools
in scheduled caste and {ribal areas
but some assistance to the guardians
of the children belonging to SC&ST
so that the drop-out may be less?

Is the Minister aware that the
West Bengal Government has declar-
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eod: fr¢e education upto class X and
next year, they propose to declare
frée ediscation upte Class XI? T¢ so,
is the’ Government going to give

1 assistance to the State Gov-
ernment of West Bengal in the Sixth
Pive Year Plan? If so, what will be
the ampunt?

SHRI S. B. CHAVAN: As far as
the first part 6f the question is con-
cerned, we do not propose to give
anything to the parents of SC&ST
children. We have Been trying to give
facilities to the SC&ST students who
enroll themselves, in the shape of
fréeships, mid-day meals, books and
other concessions.

Ag far as the scheme of the West
Bengal Government is concerned, the
constitutional obligation iz only from
the age of 6 to 14, which means, from
Class I to VIII. If the West Bengal
Government hag considereq it fit to
give cncession to students of IX and
X, it is for them to finance that. The
Central Government will not be able
to finance.

e o qfermy ;& ey off &
qe-TT AT § 6 feRr 30, 35 awf &
g aF  AEAL OHARAT F REATH AT
¥ ¢, TR A AL & AL AV I@WAT
L aftr g T @ 7@ ¥ wE
¢ % e 1 @, wafwdy wa X
e o7 <& @, @ A & greaw o
q W forgyee wreew ohan §, a9ad
Adn &, st el # v weqmw
T @ I, ¥q7 Gl ft & 9% WY
wrR ¥ % of o affx e
# Qe JIX 9T IFaS o ¥ fww &
W W I AT AmITMET 9 e
fqrwmdam ? afg g, rag gmae &
¥ FT AEY § 7

SHRI S. B. CHAVAN. The hon,
Menttber is having ih mind the edu-
cational survey report which clearly
indicates that in thé casg of Adivasi
aréas, the schooling facilities gre ntt
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ugto the meark, That. is why, we
propose to emphasise on schooling
tavilities to the children of Adivasis.

SHRI JAGDISH TYTLER: Is it
not a fact that over 16 milion
children from the age of 6 to 14 are
working in factories and shops and
they are not availing of this free
primary education facility? What
does the Government propose to do
regarding this child labour so that
these children can alsp benefit from
the free primary education facility?

SHRI S. B. CHAVAN: So far a3
students Mving in the slum areag are
concerned, we propose to have a
fresh survey done.

SHRI JAGDISH TYTLER: Not in
the slum areas but the children
working in the factories and work-
shops.

SHRI S. B. CHAVAN. Even if they
are working in the factories, we pro-
pose to introduce non-formal type of
education, wherein to give them a
profession when he has undertaken
or is undertaking. We try to give
conventional type of education.

“pal” Scandal in F.C.I. Harda (M.P.)
+

*183. DR. VASANT KUMAR
PANDIT:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether seriousg irregularities
of ‘dal’ and discrepancy in stock: of
FCI have been deteeted by Gewvern-
ment at Harda in the Hoshangsbad
ares; and

(b) if so, officer involved in the
scandal, his locus standi and, action
taken against him?

THE DEPUTY MINISTER IN THE
MINISTRY OF  AGRICULTURE
(KUMARI KAMLA KUMARD): (a)
Yes, Sir.
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(®) The official respensible for the
irregular purchases was a Technivel
Assistant in the Food Corporation
who was immediately placed under
suspension. The case has been refer-
red by the Food Corporation of India
to the Central Bureau of Investigation
for further investigation, The report
of the Bureau is awaited.

DR. VASANT KUMAR PANDIT: Is
the hon. Minister aware that just
about two months back, in the last
Session, the question about the scan-
dal of migsing train full of sugar
worth about Rs. 3 crores was asked?
That is also still under investigation.
We do not know what has happened.
Now there js a scandal of dal. In the
serious irregularities, have they found
that over a short period of time the
F.C.I. purchased dal worth about Rs.
50 lakhs. and the logs incurred was Rs.
10 lakhs? If that is 3 fact, my subse-
quent question would be—is Govern-
ment going to tighten FCI administra-
tion at the purchase and digtribution
level? How are you going to deal
with this deal, because two scandals
have taken place in Madhya Pra-
desh in 5 short period ot time in FCI
Department? 1 would like to know
the overall policy of the Government.
Are they going tq tighten the entire
-aéministratiOn s0 far as purchase and
distribution is concerned?

.

THE MINISTER, OF . AGRICUL-
TURE AND RURAJ, RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAOQ): It was the
supervisory mechanism which dstec-
ted this mal-practice before it came
to light through press. Aption had
already been taken by the seniar offi-
cers. A person had heen suspended.
The quantity involved was approxi-
mately of the order of about 9000
quintals. But out of that payment
had been made for approximately
2800 quintals worth of arhar. The rest
of the quantity that had beén pur-
chased was, returned to the producers
and, therefore, there wag no 1
incurred on that aceount, Investiga-

tion is continuing through the C.BX
and we shall see how thiz loss can
be recovered. The purchase was
made for the Army.

DR. VASANT KUMAR PANDIT:
The entire guantity of dal purchased
was not from the producer but it
was from the traders,. Was the
quantity paid for, really belonged to
the producer or to the trader? To
my knowledge the trader who has
benefited out of this scandal is trying
to build up political pressure tp see
that CBI enquiry is also hushed up.
What steps does the Government
plan to take to gee that at he pur-
chase gs well as disribution level
FCI administration js tightened up?

SHRI BIRENDRA SINGH RAO:
Every effort is being made to tighten
purchase and distribution mecha-
nism, F.C.L. is a.very big Corpora-
tion. We hayve been asnwering on
this point from time to time in this
House. But I am not very sure whe~
ther thig cia,l was purcimased from the
producers directly in the mandi or
from the traders. So far as I know
the poliey Is i? purchase is to be
made froih the traders, the approval
of Government s necessary by the
FCl. The practice is that it has to
be purchased in the mandi directly
from the producets,

(Interruptions)

Assesamént ol £ . conditiens Im
Séwa Kutir, Delhi

*184. SHRI BAINATH SONKAR
.SHASTRI:

SHRI -RAM VILAS
PASWAN:

vt i L -4
Will the Ministgr. of EDUCATION
AND SOCIAL, WELFARE be pleased
to state:

(a) whethér Governmént haye
made and any exercise to assess the
living conditions jn Sewa. Kutir, . ,a
remand howeé for. biggats . in
ang with to the opm{'ion -
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the Bombay Prevention of Begging
Act, 1959 (as extended to Delhi);

(b) if so, when and with what
result;

(c) whether cases have come to the
notice of Government where a non-
beggar was arrested under the Act
and detained in Sewa Kutir; and

(d) it so, the details thereof and
the measures taken by Government
to prevent such incidents in future
and to improve the living conditions
in the Sewa Kutir?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) to (d) A
statement is laid on the Tabue of the
House,

Statement

(a) and (b) The National Institute
of Social Defence has conducted a
general study during 1978—80, re-
garding the economic factors lead-
ing an individual to beggary and
the impact of the institutional pro-
grammes on the inmates. This gtudy
was based on the sample from  the
two institutions located in Sewa
Kutir. The dilapidateg condition of
some huildings in these institutions
has been referred to in this study.
Information is being collected from
Delhi Administration about the steps
taken by it to improve the situation.
No exercise has been conducted in
regard to the operation of Bombay
Prevention of Begging Act, 1959 (as
extended to Delhi).

(¢) According to the information
supplied by Delhi Administration,
there have been no cases of jnnocent
persong who were arrested for being
beggers. But some complaintg have
come to Government’s notice from
press reports and a study conducted

by the National Institute of Social
Defence. These are being looked
into.

(d) In order to improve the liv-
ing «onditions in Sewa Kutir, it is

DECEMBER 1, 1980
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proposed to construct g new residen-
tial complex to accommodate 400 in-
mates.

! TWATY GITHT FREAT : JaA T
wEIET X oA IO § ¥g Famar § 6
[T AT AT §TITT & 1978 W
freel & qvarg § oF @I T ar
(o & % agr ¥ &1 &7 @,
agi #1 wexaeqr, AfuwRAal ¥ w@
AL, X TS AFEAHT F FEIANT
HTE FT a9 fFaT AT & 1 &7 ¥ 59
foR S fela H @ g1 Sa e &
AT AT &7 {1 F T3 Y JI
gl N feafa o g i a fs
ag uF Hf gl F @A F.faw 4 g
Iq WEAl F1 @ A% fFAT q17 )
1978 ¥ gg fINE waraa &Y {7ar 4 |
39 & I § AT &F I A 79 fure
FT AT FA F IR FAT FAATED FT
0T F7 7W feafa & que fwar, a3
A FY TAT HAT HEIET FR

SHRI S. B. CHAVAN: The Gov-
ernment of India has given sanction
for accommodating 400 inmates plus
26 staff quarters, poth together cost
about Rs. 50 lakhs. Delhi Adminis-
tration has also given administrative
approval. It jg proposedq to start the
work of these buildings. The Lt.
Governor himself has visited this
institution twice and he has given
instructions to improve the conditions
prevailing there.

T RAATE IAHT KA . qay
HERd oA IO H AT g FIT90 &
fF feeett gomae T & € e
& gt Efe sfal & faerd
qOH FTIFE AT FT F I8 ATAAT T
#1781 et & | 7 ag S g7 4w g-
9% £F g7 § ' ey aw fond
T TS AT AT S g1 v
g wegae & fae § s ST o i Wy
FTUE AT WY\
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g T3 3@ § fF aee w1
farra 7Y faeft, e 59 & ol e
Iy & forwrge faelt | & @il S &
qeAT AT g, F4T arwRaarg &
T gT TF gl faq F19am §9Y
T 9T, Iq FT g AGT CHEET A
T FLT A1 fag F s @1 T W
g 99 gl ¥ 39 ¥ faay & fau
AT AT IT F1 g0 F TH3T, THE
STH & T8 9g T AT FHgan @r F F
foardr & g afer s& 1 gfaw &
TgT T T@ § Ny o iz w7 frer
T WA W F AR wfaav .,

St mrw (RErd @i A
g & 3@ A o wgr fawmn, (oo
gfere 1 39 & o geaaTg JAT =17RC |
... (eagmiF) . ..

Y T(AATE  AVFRT LEE
WE &Y FOL T@THT FT OF JTTET A5 qAT
ST Favd fF ar og a0 Fgy & a1 @y ?

EA FEA—ARTTH FT TF 0TV
CL I T

wsu REEq g a1 WY 20z
FAT T W B

How can you do that?

N AT F 6T 4 & 2 AV EH AT
St A Tl qeAr WA ¢ fF owm e
SHEX FN T q9 qEATT IT F AR
g aragY ? afc g a1 s fndr 7t &
ST FT ST FOALAFTT AT ET & R IAH
I 9T WAl ST AT FEAE F Q@ &
ST g ETH A AT v g ?

SHRI S. B. CHAVAN: It will be

difficult for me to state janything
about ... (Interruptions) § & will
certainly make enquiries. ' ¢ infor-
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mation available from Delhi Admi-
nistration does not mention the name
of Shri Kuppuswamy, as the hon.
Member is saying. We will make
enquiries if the hon. Member wants
to pass on the information on what
particular date he had been arrested.
But it has been brought to our notice
that some innocent people have also
been arrested. That js why we pro-
pose to issue instructiong to the Delhi
Administration that hereafter only
those who are found actually asking
for alms should be arrested and no
innocent person should be arrested.

o W fawm@ g o
werad, afq #§et Sy 18-10-80 %7 3feaw
TS 9 fu g d1 & @awar g
SAHT LI FATAFT A ST 1 18-10-
80 ¥ gfeuw wFadE ¥ FoqFATA HIT

MR. SPEAKER: I object to this...

UF WiHAAIG G : foaa Wy sy
g 1., (snawmm) . .,

MR. SPEAKER: I am the custodian
of ‘Swamis’ who are hon. Members
of this House.

o7t TR fasirm iaane : a3 a1 e
& % g #t & et T, qwy
W\ g9 M7 | (@awtw) @ § ag
FE T 91 fF welT AgRT 18-10-80
F1 ¥feam TFIE e @ sEd q¥
fedem & fom gom & W1 & mwwar
g I T HeA T afed fewwow ar
AR g | o9 avg & s ey
FT AT FE A5 & TN a2 ¥ oz o uw
Wz g

¥ AT AT AW 9% g
TAT AT § TR AT 3y §f
FT IO A g, T formwy iy ey 2 ?
FAT Ig7 A S T Foy-afeTay sy
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IS F AR, II* AT AT ]
w1 I Ffimy Rrand #7 M FT AT
2 ? gt et W@ Rww ¥ o @
Fifear faer § a@ TX y=vH ¥ UY FH
gt § e gfere, st . T WO
T IETQ X § | w7 oA T A
%71 qa7 AT @ % < afq smar &
T sdwAs Sad g g § 7
(wmamm)

wet oft & ¥ar AT & WY IR
fear &1 ¥ar AT o g S A
W AT &1 R9 ¥ fag a@ ¥
* & @i fao oy § oY I ¥ &40
TR X aF & WG AT FIE-
w4 gq IFR fow o §, SAEY v
a% @ fear o 3 ¢t & @
wgT i o T QR fecww Y e
g

Wy & &7 wrr § ) o, =10
FHFX 7 qa7 7w g fo fwewnin &
FRY Fr § 7 2, Farad QW W AT
®© W faasd Gar # Q@ § ? &=,
a1 A, NfF I & T @ SER!
qure & fow wg o s R 87

SHR! S. B, CHAVAN: This ques-
tion is limited only to Sewa Kutir.
So, T have the information to fhat
extent only. For the Wider guéstion
that the hon. Member wants to ask,
I will require notice.

Government has gone through the
Indian Express af 18-9-1980; accord-
ing to my information, at Ieast the
name of Kuppuswamy is not there.

ot T fewra qraEm 9T S
AN A FATY A A A AT X F )
AR O 4T §, TEE weY Y @ T
g IR EANL:

“Kuppuswamy came from a vil-

lage in Tamil Nadu searly this
year...”

PECEMBER 1, 1980
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WEOW WEIZY : SEIN FgT § AL
w9 g

w1 U faew qEdE o F Fgd
¢ 6 Qo qgr 8, vEw g ¥ & Y

weaw AEreE: SAE que F af
IT% qT9 "9 |qo Qe |

Withdrawal of subsidies from Food
Arti¢les

*186. SHRI CHI!TTA BASU:
SHRI N. K. SHEJWALKAR:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are con-
sidering to withdraw subsidies from
the food articles;

(b) if so, the amount of
subsidy given for wheat,
millet, jawar and maize;

(c) whethér as a result of the
withdrawal, the price of these food-
graing will go up; and

yearly
paddy,

(d) if go, how do Goveramefit pro-
pose to take care of the interest of
the poor, salaried and middle income
groups who will be worst hit as a
resuly of this?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRY BALESHWAR RAM): (a)
The Government propose to bring
down the burden of subsidy over a
period of time.

(b) The amount of subsidy varies
from year to year depending on the
procurement and issue prices, pro-
curement gnd distribution incidertals
and thé guantities sold through Pub-
lic Distribution System. The per
quintal rates of consumer sybsidy, as
provided in the budget estimates, for
1980-81 arg “wheat Rs. 33.49, rice
Rs, 26,60 aw. coarse grains Rs. 32.84.
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(¢) The price of foodgrains jssued
from the Central Pool has to go up
to the extent consumer’s subsidy is
sought to be reduced,

(d) Government are maintaining
the Public Distribution System from
which foodgrains are made available
to the people at a cheaper rate than
the market price. The interests of
the consumers alongwith other fae-
tors as rise in suppert price for the
producer due to increased cost of
productioh, etc. are kept in view,
while fiXing the raté of issue price
and the quantumy of consumer sub-
sidy that the Central Government
‘have to bear.

SHRI CHITTA BASU: From the
reply it appears that the Government
has taken a policy decision to with-
iraw the subsidy on foodgrains. Sir,
it also appears that the Government
hag alse taken a positive geeision to
raise the issue price of foodgrains.
These points are, 1 think, quite clear
from the replies given to my question
;{nder parts (a) and (¢) of the ques-
ion.

In view of these, May I Enow from
the bon, Minister whether hg s think-
ing of this, whether he congiders it
necedsary or desirable, to introduce
8 dullt system of pricg cottrol pame-
ly, that of cheaper pricg for the
Wealser classes, for the poorer see-
tions, (to be made available through
the puhlic distribution gystem) and
higher price for the affluert gection
and richer sections of the people.
May T know whether thig kind of
dual pricing system fopr foodigraing to
be distributeq through the public
distribution system is belng contem-
Plated by the Government?

THE MINISTER OF. AGRICUL-
TURE AND RURAL RECONSTRUC-

I.BIREHDRA SINGH RAO). Repurd:
ing the introduction of dual pricing
system In the matter of foodgrains,
the supgestion which hias coftie frmy
the hon. Member iy not new. Such

suggestiong hgve ¢ earlier also.
There are cexzain ificulties in the
way, and Government bhave been
thinking about it. But for the time
being, I can say, we do not find it
very practicable, in our view. As
regards the withdrawal of gubsidy,
Governmhent have been certainly
thinking about gradual withdrawal of
subsidy but in the present year, the
quantum of subsidy is about the same
as it wag in the previoug Year; in
1979-80 a subsidy of Rs. 600 crores
was provided on foodgrains. In the
year 1980-81, also in our Budget
Estimates, the same amount hag been
provided for and at present there is
no questidbn of withdrawal of thé
amount of subsidy that Gavernmemt
has been meeting,

SHRI CHITTA BASU: In his reply
to part (b) of my question, the hon,
Minister has said@ this:

“The per quintal rates of eon-
sumer subsidy, as provided in the
Budget Estimateg fﬁr 1980-81 are:
Wheat Rs. 33.49; Rice Rd 2660 gnd
coarse graing Rs. 32.84.”

That means, thére js discrepamcy in
terms of consumer su't‘)sidiy provided
for consumers of wheat and the cén-
sumers of rice. The subsidy is less
in termg of provision of subsidy for
the consumers of rice. %ai:é is’ the
redsoh? Higher wnibstly iy given fof
wheat consumers. Lower subsidy is
given for consumers of rice. Would
it not be going against the interest of
theé vast ricé-growing areas of the

country?

SHRI BIRENDRA SINGH RAQ:
The difference in the matter of sub-
sidy ag between these three variettes
of foodgraing depends upon several
factors. The hon, Member would
also agree that these two foodgraingd
also differ from each other. Rive i
obtained, to the extent of two-third
of the quantum of paddy; whereas,
wheat js obtaindd’ almost’ 169 per ceht
That is one reason for thiy type of
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subsidy being given on rice. Even
the issue price of rice is less than the
purchase price of rice, that is, pur-
chase of price of paddy in terms of
rice. The purchase price of rice at
the rate of Rs. 105/- per quintal of
paddy, comes to about Rs. 157/- per
quintal whereas the issue price so
far has been Rs. 150/- per quintal
only. So, there is no discrimination
at all. In fact one can also have an
opinion that more subsidy is being
given for paddy than for wheat.

. st wl&#® THo UHo UTo @t :
T 98 dgr g & afewdr & o O
T ST g ¢ -

(T) 1972 & ¥ FT AT TF FT
FIEARIE F MEAC-gsH qqaT qgd
v a1 w® £ afg g, @7 feaw ?

(&) g F Mersw § @ AT F
N WSS AW, Ig F1 fa@ar Arw
&, o {5 oFawe FHE 3 3 Fod -
FTARIA & 99 &, 59 & ag Fg1 W@
g fF g S MereT ¥ cfaar & o=
agi ¥ fAsren wmar 2, &Y aw Fear 2,
HESATAGI & !

() 7 og o & f& s W@
%e FTEr miw ifear & derew §
WAL . ..

WA WEEY : g3 AT qiedsy
FIRAR

_wY wiw® gHo Hewo @f : ¥
afsast & faarfosr § § @@ @y, a1fex
g f& afeqst 1 arq W Fogwue 1
T AT | W9 F qqT H ATH gl
2 fF ww 7 @, o A v & e A,
o afsast faeer #37, 5@ 1 FawE
2 5 gz FTOreE Y g @ufe-
faa=iy o Froawe & fa av A |
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& AT w7 SrAFY § R gy wreae
F AErST H AT AF W@ AEIE. ...

st qrx fag wg g0 SrAETd

TREAITRE?

st wiss Qo uRo Qo @i : I
F oAt g & oog Qo9 F R
FRARAT F TETIT K FT Ag_ TWT AT
& =gt weT gy &, AfER dawr Awe-
IS FIRAIE & M9 H AT &
TN &, AET AES TEY GT~FAT JF T

agr g ?

SHR! BIRENDRA SINGH RAO:

Sir, I do not know about the short-
ages in the transit.

ol A6F UHoGHoTo @i : T &I
qi=Et FARAF & |

ofi F3F Az @ : MT F @18
& agi sa=m @7 grar §, 9 & g
T T8 G & 1 gerdy omE g & av
7gl, §f =W TFT G FFAT AHAT, FNF
TG F qILH AL A T I9 A SFAGA
TR & | B FTORAT & qI A qaqAT
gHar g | AT W FEA A9 TH
firies 9T 2 ®9Y 46 TH FT@T & | ST
% ATTT-ES FT &7 JEF &, F T8
FE TH AT FT IHTZ—1 TN 7199
yfa-fraesr qzar § 1 @ fax <
gz A AT AR E L . .

oft wf&F o TRoTo @i 1972
FIqUaX @ @ g |

st e fag T owR ) & A
W@ E A I TR § IrRT W |/
&\ & 5 ooy e H aY A, IqAT GEar
& qrer-g-are fpam dar aggr §, wfe
Fmd o w5t ¥ Fgr g A &
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Overheads in terms of money loss
also increase because higher prices.
I quite agree that there is still scope
for reducing the losses with better
management, fore efficiency and by
tightening Government control. We
are always at it.

SHRI XAVIER ARAKAIL,: There
is a paradoxical position. Ag far as
the subsidy is concerned, more and
more money is given to the indus-
trial gector and less and lesg subsidy,
compared to the subsidy given to the
indusry,. is given to the agricultural
sector. The highest importance
should be given to this sector. This
is the view of the Hon. Members of
this House. What I understand from
the speech of the Hon. Minister is
that the subsidy given tp the agri-
cultural gector is gradually diminish.
ing. Are we going to change the
policy of subsidy as far ag this agri-
cultural sector is concerned?

MR. SPEAKER: This subsidy is
not given to the agricultural sector.
This is given to the consumers,

SHRI XAVIER ARAKAL: Unless
we gubsidise the agricultural sector,
how can we give gubsidy to the con-
sumer? We have to give it to the
agricultural sector. Therefore, my
question is, before the farmers start
their agitation again, are we going to
give subgidy to th, consumers as
well ag farmers?

SHRI BIRENDRA SINGH RAO: As
you rightly pointed gut, the question
relates to subsidy on issue of food-
graing in public distributio system.
The hon. Member wants to know
what subsidy is being provided for
the agricultural gector. I have stat-
ed before that there is provision for
subsidy on fertilisers pesticideg ana
even canal water, power and various
other things. But if the hon. Member
Putg a geparate question, he will get
a definite reply.

oY waw fagrdt amdat : wsaw
AR, T GO ¥ v & qW
TG T Gger 6T 9T, d9 g § g
qq Far TE N fF W wEETESE
FT W FFTAT ST At frgray #1421
T F7 RAT 1T AT o W
ST AT HTEHY F1 OAAT g T Ay
gFHI & faar AT &, Sy A e a7
FT WY BT FLAT GI9T | § ST FTRav
g_ fr ag faww =% %3 q% =ommm 1 Y
il Gl AEed g ¢ ¥ fF fewe
F1 g9 gL AT geefrerse Y€ 9T |
& afew g=ars a7 & fr feart & fag
EIATEH #T 9 QT &, oAl &
TR 4T §, T HIT faoreft &7 a9 aqr
¥ SR W ¥ g S @ fpegae Y
geareTgee iy faam, sfaa g ax waie
AT ¥ gATSr Sy fear o qwar g 7

ofl &1 fag o= : wrAAE AR
¥ §97 &Y gater AT & S =9 9@
ARG 95€9 § TideaT & a1 # foan
q7 | BETEod & THT F qL H Ay
FeT AT | # ag sarar [gar g F &
TTEES FT To Fro Ho & graw fm
FLAT TAT § [T I F AqqfaF g0 T
SrEFTOTE & frq F1ad WY g | Freraay
ST, T e I FEETESE F agrT
¥, IA F AT F T wL fFAET F
g e faer ST, T AT s
¥ T@r T g W Ei & fqu gy
IFAI TR E |

o wew fagrl aeRat ¢ AR s
T AT TG ATAT § |

WEa WY : TG AT E |

AT FATIA Ao 187 1
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Accounts and/or Utilisation Certifi-
cates 'of l'bo/tfxmm Allottea under
mmw&xw

*187. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RURAL
RECONSTRUCTION pe pleased to
lay a statement ghowing:

(a) whether accounts gnd/or utili-
sation certificates have been given by
the States for foodgrains received by
them under the food for work pro-
gramme; and

(b) if so, for what
. State-wise and date-wise?

quantities,

DECEMBER 1, 1980  Oral Answers 24

THE MINISTER GF STATE 1IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) Yes, Six. A number of the States
have furnished accounts of food-
graing utilised by them under the
programme during the current year.

(by A statement indicating the
Statewise utilisation of foodgrains
reported so far by the State Gov-
ernments/Union Territory nisy
trations, date-wise jg also placed on
the Teble of the House.
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SHRI SOMNATH CHATTERJEE:
From the statement it does not
appear when were the quantities
shown in the gtatement allotteg or
released to the States and what is the
percentage of utilisation. I would
like to know from the hon. Minister,
what ig the period within which the
utilisation certificate has to be given
by the State from the date of allo-
cation or release. What is the period
prescribed and expected? Further, are
the releases or allotments made before
receiving utilisation certificates for
the quantities already released.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): The hon.
Member dig not want to know these
dates in his question, but I have given
the dates month-wise. The state.
ment shows for each month the quan-
titieg utilised in that month and the
utilisation certificates furnished and
the date for it. Our practice ig that
the utilisation certificates must be
furnished to the extent of 50 per
cent of the foodgrains released be-
fore any further releases are made
and all the States except.. .

SHRI SOMNATH CHATTERJEE:
I woulq like to know the périod with-
in which jt is expected to be receiv-
ed, whether it is two months or six
months or how many months.

SHRI BIRENDRA SINGH RAO: I
do not think, we have laid down any
period. It depends upon the capacity
of the State Government to utilise
the released amount and after the
State Government hag utilised it they
furnish the certificate and after we get
utilisation certificate for fifty percent
of the released quantity, we make
further releases and that practice has
been followed in all the States, So
far as my information goes, all the
IStates—have been furnishing certi-
ficates as required except the States

DECEMBER 1, 1986
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of Assam and West Bengal ag also
Manipur and Nagaland. No releases
have been made further for Manipur
and Nagaland because of this. In ¢ase
of West Bengal, as I have stated
earlier, we have made some quanti-
ties available to them in spite of the
fact that certificates upto 50 per cent.
were not made available,

{Interruptions)

MR. SPEAKER: Don’t get provok-
ed,

SHRI SOMNATH CHATTERJEE: 1
am not getting provoked. 1 would
like to show to you at appropriate
time how many types of answers
have been given.

Now, Sir, if you kindly look at the
statement, it appears that Bihar sub-
mitted its utilisation certificates on
7th of October, 1980, for April, May,
June «nd no utilisation certificate hag
been given in July, August and Sep-
tember, from their own statement it
appears. Now, I would like to know,
Sir, when were these quantities
released for which the utilisation
was given only on Tth of October,
1980? For April, May, June utilisa-
tion, according to the statement they
did not submit any certificate in
October that is, for six months,

Sir, similarly with regard to Maha-
rashtra you will find no utilisation in
August, September. Nothing has
been given.

So far as Haryana is concerned,
until September, 1980, Sir, there has
been no utilisation certificate given
for April, May, June.

Now with regard to the State ¢
West Bengal, Sir, may I know froi)
the Honourable Minister in respect o
which month the certificate has hok
been given? How can ybu say i¢
release is made last month that cerbi-
ficate had to be given within a momih
or so because he hag himself admite
ted there is no time-limi¢ fized fio@
giving the utilisation certificate,
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Therefore, I would like to know what
action he has taken with regard to
that State? He has himself mention-
ed in the certificate it is not submit-
ted and I woulg like to know whether
the Maharashtra Government because
that was a specific answer given in
this very session, has given utilisation
certificate for the full quantities, But
from this statement it appears in
August, September, it has not given
any utilisation certificate. I would
like to know also, Sir, from the
Honovrable Minister in respect of
Wes" 3engal specifically whether it is
not .act that for the supply made up
to March, 1980, utilisation certificate
was given for 86 per cent of the actual
release and for 1980-81, 61 per cent
has been given for the actual release
up to 11th November, 19807

(Interruptions) *

MR. SPEAKER: This will not go
on record.

SHRTI BIRENDRA SINGH RAO:
You have all asked for so much more
information, Sir, and we have fully
satisfied you in this behalf even ijn
the last session but the same question
is raised up again and again and, Sir,
you have time enough to allow them
for their further satisfaction.

(Interruptions) *

MR. SPEAKER: Without my per-
mission, nothing should go on record.

SHRI BIRENDRA SINGH RAO:
You want to take political advantage
out of what you talk here in Parlia-
ment and we have been more than
fair to the people of West Bengal and
I again repeat, I am only informing
the House that the Central Govern-
ment considers the people of West
Bengal also as people deserving all
help and sympathy from the Govern-
ment of India and they are not your
entire  responsibility. We  cannot
leave them to your mercy also,

(Interruptions)
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SHRI BIRENDRA SINGH RAO: .
Your thing apart, Mr., Jyotirmoy
Bosu, you do not belong to West Ben-
gal; you belong to Delhj more.

MR. SPEAKER: No individual
thing. (Interruptions)

SHRI BIRENDRA SINGH RAO:
As I have already stated, it is not
necessary for a State Government to
furnish utilization certificate from
month to month. They can utilize
the foodgrains and then furnish the
utilization certificate. But I have
stated that before further amounts
are released for food for work pro-
gramme, we see to it that at least
50 per cent of the amount has been
certifie g to be utilized. All these
dates are for different periods;
month-wise, this is not required. In
the case of West Bengal, I would
again repeat that they had a carry
over stock of 95,000 tonnes roughly.
I am giving the approximate figures
so that they cannot question and say
that I am giving wrong information.
I have to be very careful with them.
You would kindly see what has been
happening. (Interruptions) After
that, another quantity of 20,000 ton-
nes was released during this year. I
would not be even certain about that
unless I have the correct dates with
me, because, as I said, I am now quite
conscious after seeing your behaviour.
(Interruptions) You are noft co-
operating. You do not want infor-
mation. You just want to pin the
blame on the government. This is
what you have been trying to do.
This is a misuse of the Question
Hour, SIr, in a way, {f I may say so.
(Interruptions)

AN HON. MEMBER: 1Ii is very
objectionable. Sir, We strongly pro-
test against such utterances made by
the Minister. (Interruptions)

MR. SPEAKER: Order; please sit
down. But one thing is sure that this
question has been time and again

*Not recorded,.
2633 L8—2
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answered on the Floor of this House.
(Interruptions)

AN HON, MEMBER: Sir, this
question has to be settled.

MR. SPEAKER: No_ we have to...

SHRI CHITTA BASU: You form a
committee,

SHRI SATYASADHAN CHAKRA-
BORTY: You form a committee of
MPs to enquire into that. (Interrup-
tions)

MR. SPEAKER: I cannot allow ...
(Interruptions)

'SHR! SATYASADHAN CHAKRA-
BORTY: You form a committee of all
parties.

- . { Interruptions)

nf SPEAKER ,Why cant you
ep? it is, this habit? Even
some pnv;lege _maotiong have been
moved .in this regard, 1 have gone
th,mush all the records. So far, there
has not been apy jnfringement; and I
will like that the House ... (Inter-
ruptions) 1 will not allow gny .dis-
crepancy in any record, whatsoever.
Is it not? So, let us go ahead with
this, Let us be brief and to the
point. P

SHR! BIRENDRA SINGH RAO:
I will be very brief. (Interruptions)

MR. SPEAKER: Let him go ahead.
This is one question which has come
time and again. (Interruptions)

AN HON. MEMBER; That is a very
important question. (Interruptions)

MR. SPEAKER: We can have a
discussion,  (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Until you resolve this ques-
tion it will come again and again.
You can drive ug from the House but
you cannot stop us. You can form a
committee. We have to function in
the House,
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MR. SPEAKER: Please sit down.

SHRY SATYASADHAN CHAKRA-
BORTY: We cannof,

MR, SPEAKER: Please sit down.

SHRI SATYASADHAN CHAKRA-
BORTY: The people of West Bengal
are starving.

MR. SPEAKER: When I am on my
legs, you will have to sit dowh. What
I say is that I have never bogged any
discussion on the floor of the House.
I welcome any discussion, if you like.
But the Question Hour cannot be
utilised 'for this. I can allow any
discussion. I will give you half an
hour tomorrow, not like this. Please
sit down. (Interruptions)

SHRI JYOTIRMOY BOSU: You
have earlier alloweq discussion.
(Interruptions)

MR. SPEAKER: I can allow any
discussion, (Inferruptions) I can't
allow this Question Hour to be taken
away for a ride. That is what I
mean to say. (Interruptions)

SHRI RATANSYNH RAJDA: The
Minister cannot pass such remarks.
(Interruptions)

MR. SPEAKER: No, no.
Tuptions)

(Inter-

SHRI RATANSINH RAJDA: Mem-
bers are entitled to put questions.
Minister had made certain remarks,
(Interruptions)

MR. SPEAKER: Mr, Rajda, you
will abide by my decision. You can
have a discussion. I will not bar you.
(Interruptions)

SHRI RATANSINH RAJDA: Min-
ister has imputed motives. (Inter-
ruptions)

SHRI HARIKESH BAHADUR: Sir,
there is an jmportant question.
(Interruptions)
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MR. SPEAKER: I will allow you,
it time ig there.

(Interruptions)

MR. SPEAKER: Mr. Sontosh
Mohan Dev ig there. He is also from
Assam. (Interruptions)

SHRI SONTOSH MOHAN DEV:
Sir, ... (Interruptions)

SHRI BIRENDRA SINGH RAO:
Please let me answer. (Interrup-
tions)

SHRI SONTOSH MOHAN DEV:
You have answered. (Interruptions)

MR. SPEAKER: Please let him
answer. (Interruptions)

SHRI‘ BIRENDRA SINGH RAQ:
Sir, they have time ang againm,
repeatedly made the allegation that
we have d:scnmmated against . West
Bengal * Government and secondly
that they have furnished certificates
up to 50 per cent or more of the food-
grains released. I have made it ¢lear.
(Interruptions) You were kind enough
to give ample opportunity. There
was even.discussion for half an ,hour
on this question. Sir, as I said, in
the beginning of thls year the quan-
titwg ..o o 1

SHRI JYOTIRMOY BOSU; No. No.
(Inserruptions) .

SHRL. BIRENDRA SINGH RAO:
Will you allow me to complete?
(Interruptions) You don’t want me
%0 complete because it does not suit
you. (Interruptions) Sir, a quantity
of 95,000 tonnes was carried over
from the last year. In the beginning
of this year 20,000 tonnes were
released further. That makes g total
quantity of 1,15,000 tonnes, and up
to August this year we have received
utilisation certificates for only 45,000
and odd tonnes—I won’t be precise,
Sir. After that we have released a
quantity of 30,000 more. That makes
for this year, since the beginning of
April, a total quantity of 1,45,000 ton-
neg for West Bengal and Sir, the Gov-
ernment of West Bengal very recent-
1y on the 10th of November they have
gent a telex message stating that

53,000 tonnes~53,021 tonnes—has
been utilised. Now these 53,000 ton-
nes cannot be 50 per cent of the total
quantity of 1,45,000 tonnes, It ig their
own statement, and we are not bound
to accept that because jt should be in
the form of utilisation certificate. But
even their telex message received on
the 10th of November gtates that thay
have not utilised up to 50 per cent.
That is much less than the quantity
required. Only 53,000 tonnes out of

a fotal of 1,45000 tonnes. That is
the figure and I ...
MR. SPEAKER: Mr. Sontosh

Mohan Dev.

SHRI SONTOSH MOHAN D
Sir, the basic jdea of the food ior
work programme is to help the rufal
people., In Assam, snd .the pther
North Eastern Region ag a whole, @m
rural people gre suffering becausé
hartalg and bandhs. So, I would like
to request the hon. mmater since he
hag statad m hig statmnm that Nage-
land, a.l‘gm
default’ about the utihﬁation
ficate, in view of the present s:tua-
tion in Assam whether he will con-
sider not bems too rigid . .and give
relaxatxon and issue more
to the whole of North Eastern Regien
so that the rural people can get some
work in the development work,

MR. SPEAKER: The Question Hour

is pver.
‘ [
WRITTEN ANSWERS TO QUES
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gy § Tewadda  swnE
R i

*185. o WA (W E :ETILRIT
e frafafeq swsd ww amr
uw faawor @WT 9aW 9T &Y & FAv
4 .

(%) aar WLy ¥ HeRIWNY
qmet afRAFAT W IY T2 g IR
T FF W FT fRar g
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(@) afz g, @ W af@sET w
& T wTOW far @ a5

(7r) S9 9x fFqaT @9 WO,
TAH FF T T G FT AT g AR
9 qWT Su SR A

() TR # zW gr@reEr &
Wi Y 9 & 9’ & g
ST TN I T F W & 74
FI-HIT & W H ST fvar o av
IR 5 IR § 99 TF g5 Sfa F1 QI
T 74T R

(¥) SR § gewadha gomet
I S99 d9g FvF & AT g AW &
gara qar A fraet afg g #r @wr-
FAT§ SR STEIT FT R & TG &
gy T IR SSW gl ST,

(7) SR F wged 1 @ g
FEIRX F &4 § FT-HA € A=ET
TS Fare Y 7 § v e § 7

q9R dama N ST gar (=0
wifaw ST ) o (F) g |

(@) FOLHFAT - AL - AT
T WA qET TS FTOFE HAT,
1975 & =] far aar av

(1) & (7). 166.68 7@ T
Y AT AT STYCHAHT-SALL A ST
qEl GEAFAET  JUTel A4t fed -1 g
dqE GERTET SOTHAT F HALET TTARAT
% fgey F aar /R 7 78 o7 | AT
geasagr aw 97 fafaw faafo
T AT W g | TS IJIEHT AT &I
I4F & AR T TTE 1982-83 F
FITOA T g1 &1 SFIE & | &9 Q1T
% 1983 F I U g T FT @wradr
g
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AT, 1975 ¥ NUTHATAT-IALL
YT P GEHAT ST T[T FA & AT
AT §F T AT T § —

(1) ferrer-sraTeT-saa

(i1) FIFAT-ITL JA-HAT

(iil) #z@-FAT-FrarasT-gai-
T -t
(iv) rrgR-faFrETe-aTeR
(V) =me-aR
T dowf 1 wfa & d@afya s
feafag sg e § —

(1) {wawic - i - wqa@T
fafewr fator #= =@ w1 &1 T
TIEHT T G qH § WX TR A
qU §CATE 1982-83 ¥ IIW NI &Y.
ST T HTEET 8

(i1) FAFAT-ITT ATH-HAA : FA-
Faraa fagrefoeir wmar ow ey
JUEHT H HEAAT F FE T &
IHT & | N9 T g MEET-S-
ge-fagfear w1 fafaw fior &9
T @I | TN AT §F  Ae oA TR
STERY HIATF & & AT & I § AR
ITE A GHAT AT 1982-83 F
O ST g9 &1 TWIEAT §

(1ii) #&® - &sq - FLFEIT -
gafgea | &ow - fred - agt
fafas frmior #0 qu & =% AR
9w Aedr IEFT FT GATIAT AT F
T @& | TH AIFAAT T A AT T
SIS F HfwF gears, avq g9
& W T e & IAUTACETY 1981-
82 WX 1982-83 & TG # & qUI
ANEEIELICE

(iv gd v) aryge - fasraemia-
T : AL WX ATTH-GENYL
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A aT AT QommT ax fafae-frator
T WAy SafaE saear ¥ § Wik Sw
9 FY I @I & | @, A 46
HIX Aea Iyl g smew ? faw g
g

FEGTHATAT-TAGE AT T G
TET TUTSAT & G A & qT & YL
F TG &F Aq@FE § A & g
AR #fiw 3% gffe Iuaew g | 78
ST § fF ITow Sy & e
F O AgETU MU Y SAYR-FIE,
IZAYY, AT HIL AANL FT THo &o
o Ffaur ye= 7 s 1 a8 gfawr
TAUAL & F I & AT AgaqW W@l
aF g A |

ST & g feafqay w1 we-
T @ gu frfafas gz g o
10 qaTT #Y o7 @y & /A § —

(1) SHIR-FTAEAT -TTEAT - Aq-
HT T IgT GO FT TTAT |

(2) SER-ATAAET-HTAAT-
FACGL-FAOE- AT, A-qTerAg T qgt
R FEA AT |

(3) STE Wnaw gra YT
FT AR WEATOT VRN & Y 39
STYYR § U W-ST9E 3% |

(4) 99 d9EdiT A F AR
A1ET 5000 AT FT 8000 SATZAT
7 faeame

(5) 1981-82 &F 2RW wHIR
(STreqT WeT) F HSE O O O I
AR CFEST FT 200 ATZAT T 300
ATt ® famar |

(6) gL ¥ 1000 wTEEY AT
3% AT QRAAST A7 AT W TEOT
faaradfim & .

Request for Funds for Drought
Relief in M.P.

*188. SHRI DILEEP SINGH BHU-
RIA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the amount demanded by the
Madhya Pradesh Government from
the Central Government in 1979-80
and 1980-81 for providing drought
relief in the State;

(b) the amount sanctioned therefor
under the non_Plan gnd Plan heads
by the Central Government for these
years; and

(c) when the remaining amount on
this account is likely to be paid to the
Madhya Pradesh State?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a)
During 1979-80 the Government of
Madhya Pradesh sought Rs, 91.00
crores. During 1980-81 the State
Government by their first Memoran-
dum in April 1980, had sought
Rs. 165.17 crores and by the Second
Supplementary Memorandum dated
the 10th November, 1980 have gought
another Rs. 11 crores as Central assis-
tance to meet the drought situation
in that State.

(b) and (c) On the vasis of the
reports of the Central Teams and the
recommendations of the High Level
Committee on Relief, the Govern-
ment of India had approved so far
the following ceilings of expenditure
for purposes of Central assistance
during 1979-80 and 1980-81.

Year

Non-Plan Plan  Total (Rs. in crores)

N

1979-80
1980-81

1'55 21°25 22-8¢

4-26 4564 4790
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Any expenditure above the approved
ceilings is the liability of the State
Government.

However, the request of the State
Government for additional amount of
Rs. 11 crores is under consideration.

Kosi Canal Project Allocation and
area Expected to be irrigated

*189, SHRI HARINATH MISHRA:

Will the Minister of IRRIGATION be
pleased to state:

(a) what ig the total allocation for
construction of the Kosi Canal Pro-
ject;
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(b) the allotment for current finan-
cial year and the total amount spent

during the year and details of the
work done;

(c) total acreage of land to be
irrigated by this project;

(d) the agency/agencies being used
for the execution of the project;

(e) whether the proposed Kosi

Control Board has been constituted;
and

(fy if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b).
Latest jnformation ag available with
the Government of India is furnished
below: —

(Rs in crores)

Item

Latest Approved Fapenditure
etimated outlayfor mcuned durn g
cost 1980-81  1980-81
(1976)
Fastern Canal 104 25 39 149
Rajpur Canal . . . 25 17 2 ca 0 84
. . Upto
Waatern Kosi Caial (Indian portion) 161 8o 6 oo 1 8o | September,
. . [ 1980.
‘Western Kosi Canal (Nepa] partion) . 39 99 7 91 o?8r J
Tue drtails of work doae during the year 1980-81 are as follows - —
Eastern Canal Rajpur Canal  Western Canal
Upto 9/8c Upto g/&o Indian portion
Upto 6/8o
1. Earth Work 14lacCM. o087lacCM. 1 71acCM
2. Lining . . o 1 lakh Sq M. 1 o2 lakh Sq M.
{Boulder Pitching)

In adlitign, work o1 structures and water courses iv 1n p10gress,

(c) o

1. Ea tern Canal
2. Rajpur Canal

2. Western Kosi Canal
(i) Indvan portion .

fii) Nepal portion

Total

Totsl ain 13l irsigatioa planned under the Kosi Canal Project 13 a3 under

Th. Ha,

434
125

219

15

793
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(d) The work on the projeet is
being done by the Government of
Bihar Yboth deparimentally and
through contractors.

(e) and (f). The proposed Kosi
Control Board has not yet been con-
stituted, as concurrence of the Gov-
ernment of Bihar to setting up of this
Board is yet awaited.

AT AZT F{ QA BET WA

190, = wagw fag aterds : Far
Yaag wf oz sa9 3 3o F35 fF

(¥) @ @@ awl & wwerw ®
W AgT W fraw agEs qFY ®ieT
LRGN+

(@) F1 FTFT 7 g &F FIIO
HYAT AZL | MG THT Y 9 F FTC0r
QT 9T AGT GILT @ ;

(1) =fz &, av guroeE ST A
r am F aar wTOw E; W)

(a) afe o0& summ f&2r 77 § &1
SEECIEIRE T &

few€ gqawa & s Har
(§ frarIggam sy ): (%) doma i
9T N AET F FTQ W T ATHTAC
AL FF Q@1 § | GII-qoreqrT {7Av
¥ AT T N AGT FRT AT | ST
AELH MG I 2 AGLH QIR q arer
W A AT W GAE-Oeq™ T
QI LT & fQq T a1 919 ¥ |7,

faqTo
FFAT M/ o 71 feemer
Y 9T

e g §1 M g F wyar,
g A A rf g

(@) & (v). z=fd VAT TgeH
ATSHRT @ g ¢ @ ST T wowa
foa S A sEwE & A wmr
(¥7) & ST § fafese dom fqaor &
qaT 99T § 5 @ wgx ey @
94t & S 2720 FEF FY AT 57
Foad @waT & wgER 9wl @
g | quify, oSE-OeeEE @ 93
TN AT A9 2640 AT F Hhr-
Ffera freawor & 7 & | 78 wrag srefr
F @9 g9 & afcomrerey aga wis
faa gm F wreor g

FHHT AR & ArEf A Ao
FA F IW 9 T AT AT
@R & @1 a9 fFar o @ g
AT TrsteAT & ¥ T A5 A7 faars
& S AT AATE T ST THTF T FAT
IR FH R g A A F fAr qeere-
T FOL fFam o &% 1 S5 S
ST &R 70 TRy frdy aaew
T A 9T w, - wwiw o
LR H AT FFI A G607 7 7
7Y frar & Y ooy g
stafafoet & oo &3 7 of & foy
afeurrerey T Tt # wew Yot
wﬁ—ﬂﬁﬂ'{?ﬁﬁﬁﬁ'@vmﬂwﬁ
TAT A AT AT QN T FY wE
T/ T W gt & TSRO sl ey
T ELE |

(wfas st FEF F)
EEICR s c e 93

1977- 1978 1979 1980- 1977- 1978 1979- 1980-

78 79 .80 81 78 79  so 81
1 2 3 4 5 6 7 8 9
i . 2614 2720 1817% 2713 2289 2383 1594* 217
“e . 2211 2504 2684 2222 1903 2134 2332 1834
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1 2 3 4 5 6 7 8 9
™ . 2105 2720 2720 2318 1780 2401 2308 1997
e . 2720 2294 2720 2381 2361 2068 2365 1968
LR 2720 2097 2172 2466 2412 1872 1812 2066
faamc . 2720 2588 2624 2027 2440 2257 2269 1687
LESCR 2720 2720 2631 2002 2372 2374 2283 1604
SELEE 2720 2720 2194 1897 2312 2356 1846 1739
femmt . 2720 2720 2365 (26-11- 2312 2356 1997 (20-11-
1980) 80}
ERERH 2720 2711 1995 &F 2326 2288 1694 %
A 2720 2713 2252 2357 2255 1900
wr 2661 2720 2585 2292 2358 2268

TEIAT 10-4-79 8 16-4-79 T 4T TG T4T A7

Commemorative Stamp on Hijri
Calendar

*191. SHRI G. M. BANATWALLA:
SHRI RAM AWADH:

Will the Minister of COMMUNI
CATIONS be pleaseq to state:

(a) whether the commemorative
stamp on the occasion of 1400th An-
niversary of the Muslim Hijri calen-
dar was released prematurely;

(b) if so, the details of the circu=
mstances leading to premaiure re-
lease; and

(c) the details of enquiry, if any,
and the action taken thereon by
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (2) Yes,
Sir, .

(b) and (c¢). Enquiry is in progress.
Further action would be taken after
the receipt of the Enquiry Report.

Bill re. Job Quotas for Disabled

*192. SHRI N. E. HORO: Will the
Minister of EDUCATION AND
SOCIAL WELFARE bg pleased to
state: .

(a) whether Government propose
to bring up a comprehensive  Bill
laying down job quotas for the dis-
abled; ang

(®) if so, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) and (b). The
Government have set up a Working
Group to consider the advisability of
taking legislative measures for econo-
mic rehabilitation and socia]l integra-
tion of handicapped persons. Report
of the Group is awaited.
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faeett ¥ fawwil w7 deq™

193. st vow gmT Fog :
o1 reraer Wi :

7 foarr W @RISR wEOT H{AY
Ig AT BT FAT FA 6 ¢

(%) feeet ¥ faaaivit & qeq &
forg st v s & feae ofr g
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(@) 71 @ 9w &1 TEH
AEAISTE §; HIT

() afz g, & ™ F FEFT F
U A1 & ol T a0 Fr SI
fFr o am @ & 7

- fwar A wwTS wewwr Wt
(= go ato wggmw) (F) : 7F feweht
# faFir F deqm F e a9 1980-
818 23,80,000 TIY FT q9E NTALTH

g

(=) s (7). g & w9 &
Y9y ¥ $© FfAar R & Jfeg &
TR AT ARNTFAS
fore o< 58 & w1 &1 7 T ¥ FE-
ATEY & 1 TE | 3 F P v af e
TOT FUAET F W FaEwAET
Tl afed s sfaw ww ffo
fm, FEGT A TETEE ®1 qiEg T
mHa § 1 R WY, 3w wEEfedi
QA fe mEwg § 359 e §
AT & € § o &7 AU fiy R
™R

1. 1980 #r Mmfaw ez grsasr
et 1128 T WA NG, WATH
T

Wd  F&E—NTaaTEr

2. 1980 Fr fafaw fz afw=r
dwr 1301 Y e feo quT wRr—-

-

ATATHF—FATT
AT GHT—FfaATeY |

Tget fie aifasr waw & fag
oy WY 359 A ¥ wfaeia o9y
gS & | T8 O gady arfaT 7 e §
I QAT §  g9W & a0 arf=wr
9T 9g & gAaTE X oY § e W

gray § 3= [ g 9w R
TG AW HHT TF AT A EC J |

Employment of Rural Educated
unemployed under National Rural
Employment Programme

*194. SHRI JITENDRA PRASAD.
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether the ‘National Rural
Employment Programme’ is not
catering to the employment require-
ments of rural educated unemployed
i.e. Matriculates and Graduateg be-
cause of their academic and other
background which as g matter of
fact render them unfit for manual
labour;

(b) if so, whether Government con-
template to devise alternative mea-
sures for providing employment to
educated. rural unemployed or amend
the existing National Rural Employ-
‘memt Programme so as to ensure par-
ticipation of rural educated youths
in the programme by providing them
with supervisory or ministerial assign-
ments in this programme; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND:
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) to (¢). The
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Food for Work programme, which has
been in operation for the last 3 years,
has since been revamped and named
as the National Rural Employment
Programme (NREP). One of the
main objectives of this programme is
to utilise surplus stocks of foodgrains
for providing new job opportunities
to the needy in the rural areas of the
country. This programme will serve
as the main instrument for providing
employment to 1000 poor families in
each development block every year.
In providing employment opportu-
nities under the NREP to the needy
person in the rural areas of the coun-
try, no discrimination is being made
between the educated and the unedu-
categd persons.

A separate programme for the rural
educated unemployed persons, who
are above the poverty line, has also
been drawn up by thjs Ministry. The
programme envisages selection of 50
persons of this qategory per bjock
every year, equipping them with
technical skills and  also providing
them with total package of services
and support to settle in projects of
self employment. The scheme is at
present _under consideration in the
Planning Commission.

—p— - —
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Prices’ Recommendeq by the Agricdl-
tural Prices Commission

*195. SHRI CHANDRABHAN
ATHARE PATIL:

SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the prices recommended by the
Agricultural Priceg Commission for
maize, bajra, jowar, ragi and oilseeds;

(b) the prices which have actually
been announceq for these agricul-
tural products by Government;

(c) the basis followed by the Agri-
cultural Prices Commission for re~
commending the prices; ang

(d) the basis for prices actually
fixed by Government?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) to (d).
The procurement prices recommended
by the APC for maize, bajra, jowar
ang ragi and minimum support prices
for oilseeds and the prices announced
by the Government for these commo-

dities for the 1980-8B1 Crop season are
given below:—

Commodity

Procurement/minimum
suuport prices
recommended by APC.

Procurement/minimum

support price fixed
by the Government.

Maize . .

Bajra . . .

Jowa . . . .
Ragi . . . .
Oileveds

Grovndnut . . . .
Sunflower seed . . o
Soyabean o . . .
Rapeseed and Mustard . o

(Rs. per quintal)
Procurement Prices

97 50 10300

97 50 105° Q0

97 50 107+ gC
. 97°50 10500

minimum suppo-t
Prices

. 208.00" 2c6-00
. 183 oo 183 oo
. 183-00 183 oc
. 26000 Not yet announced,
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In recommendation the procurement/
support prices for a particular com-
mgé’it?} the APC takes a comprehen-
sive over-view of the entire structgre
of the economy of that commodity,
in¢luding its production angq price
irends, available data on the cost of
production of that crop, prices of com-
peting crops, the need to provide an
incentive to the farmer for increasing
production and likely effect of the
price policy on the rest of the econo-
my, particularly on the cost of living,
level of wages anq industrial cost
structure. The Commission jg also
now required to take intp account the
changes in terms of trade between

agricultural and non-agricultural sec-
tors.

While fixing the procurement /mini-
mum Support prices, the Government
keeps in view of the recommendations
of the Commission, the views of the
State Governments as expressed by
Chief Ministefs or Ministers of Agri-
culture/Food and Civil Supplies, etc.
and the views of various concermed
Ministries of the Central Government,

Paraliel Post Office Racket in Delhi

*196. SHRI CHINTAMAN]
PANIGRAHI:

SHRI CHHITTUBHAI
GAMIT:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether parallel post. pffices in
Delhi and New Delhi being run by a
gang have recently been unearthed;
and

() if so, the number of persons in-
volved and their modus operandi?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTH ORAON)' (a) Yes,
Sir.

(b) The entire case ig under investi-

gation by the Crime Branch of Delhj
Police.

" Indoor Stadium near Rajghat, Delhs

*197. SHRI DAULAT RAM SARAN:
SHRI CHHANGUR RAM:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it iz a
Delhi  Development Authority has
started  construction of the Indoor
Stadium near Rajghat for the Asian
Games against the advice of the In-
dian ang foreign technical experts; .

fact that the

(b) if so, the opinion expressed by
the technical experts with regard to
the construction of the inddor stadium
near Rajghat and the considerations
which weighed with the Authority to
overlook their opinion: and

(c) the estimated expenditure like-

ly to be incurred by the Delhj Develop-
ment Authority on the project?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH). (a) The DDA have
started the construction of the Indoor
Stadium near Rajghat. They have
reported tnatits construction is not
against any considered advice of
experts in structural engineering,

(b) Does not grise.

(c) The DDA have reported that
the estimated cost of the project is
Rs. 15.35 crores.

Pollutien to Dal Lake

*198. SHRI JANARDHANA POOJ-
ARY: Will the Mini(stex; of WORKS
AND HOUSING be pleased 1o state:

I b ' N ¢ id .

> [ \

(a8) whether the . Ingdian Heritage
Society has submitted a memorandum
urging the Government to the growing

danger of pollution to Dal ‘Lake "t
Srinagar; and '

(b) it.so, the steps taken by Gov-

ernment to save Dal Lake from polly~
tion?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir. The
Indian Heritage Society has submitted
to the Prime Minister a memorandum
relating to problems of environment
and effect of pollution on archaeologi-
cal and artistic heritage,inter alia,
making a mention of the need for
rejuvenating the Dal Lake in Srinagar.

(b) The Memorandum is under ex-
examination in the Department of
Environment recently created by the
Government.

Starting of Child Welfare Projects

*199. SHRI D. M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that a
Working Group on Social Welfare has
recommended starting of additional
child welfare projects;

(b) if so, the details thereof;

(c) whether it is proposed to expand
the integrated child development ser-
vices throughout {he country;

(d) if so, the delails thereof; and

(e) by what time the above schemes
are likely to be put into practice?

THE MINISTER OF EDUCATION
AND sOCIAL WELFARE (SHR S. B.
CHAVAN): (a) and (b). Yes, Sir, The
Working Group on Social Welfare
inter-alia recommended starting of

800 additional integrated Child Deve-
lopment Service Projects during the
Sixth Five Year Plan 1980—85.

(c) to (e). The Plan is yet to be
finalised.
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Digcusgions with Nepal for Joint River
Projects

*200. SHRI SATISH AGARWAL:
Wil]l the Minister of IRRIGATION be
pleased to state:

(a) whether it is a fact that official
discussions were held between India
and Nepal in the month of August te
find out ways and means for expedit-
ing Joint River Valley Projects and re-
moving bottlenecks;

(b) if so, the names of River Valley
Projects that were discussed at tnis
meeting: and

(c) the particulars of the program-
mes drawn up for execution for each
of these?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRIJ
Z. R. ANSARI): (a) Yes, Sir.

(b) The discussions covered the
folloing important hydro-power and
irrigation projects;

(1) Karnalj Hydro-Power Project;

(2) Pancheshwar Hydro-Power

Project;

(3) Rapti (Bhalubhang)
purpose Project; and

Multi-

(4) Kosi High Dam Project;

(c) It was agreed to hold expedi-
tiously meetings of the Joint Expert-
Commttees on the projects at (1) to
(3) above to expedite finalisation of
preparation of project reports. As
regards the Kosi High Dam Project it
was agreed that an updated report
being prepared by the Government of
India may be forwarded to HM.G.
Nepal, after it is finalised.

Relaxation in Rejection Limit of
Broken Rice

*201. SHRI .. S. TUR: Wi Jde
Minister of AGRICULTURE be
Pleased to state:

(a) whether Punjap  Government
have approached for relaxation in re.
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jection limit for broken rice from
25 per cent to 27 per cent;

(b) if so, what steps have been taken
by Government in this regard so far,
and

(¢) how the farmers who have al-
ready sold their paddy crop will re
compensated?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) Yes,
Sir,

(b) The Government have not
agreed to relax the rejection limit of
brokens in raw rice.

(¢) Question does not arise.

Drinking Water in Villages of Gujarat

*202. SHRI DAULAT SINHJI
JADEJA:

SHR] AMAR SINH
RATHAWA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of villages in Guja-
rat State which have no drinking
water facility as on 31st Decembkber,
1979;

(b) the number of villages which
have been provided water facility
during the current year;

(c) the criteria  adopted for fixing
the priority for providing drinking
water facility in villages under the
Minimum Needs Programme; and

(d) the target fixed to provide Jrink-
ing water facility in all the villages in
Gujarat State?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) 5318 problem
villages as on the 1st April, 1980.
Corresponding figure as on the 31st
December, 1979 is not readily avail-
able.

(b) 115 problem villages have been
provided water supply facilities during

the year 1980-81

58

up to the end of
September, 1980.

(c) Priority is given to problem
villages where water is not available
within a reasonable distance or depth
or where water ig not potable.

(d) The target is to cover all the
remaining problem villages in the
State during the Sixth Five Year Plan
(1980—85).

Flatg under HU.D.C.O, Scheme by
DDA,

*203. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the re-
gistrations were made for allotment of
flats under the categories Janta, LIG
and MIG under HUDCO Scheme by
the Delhj Development Authority;

(b) whether there is any proposal
to revise the cost of these flats, if so,
what will be the revised cost of these
flats;

(¢) whether the DDA hag started
constructing these flats, if so, in which
colonies and if not, when the construc-
tion will start;

(d) the reasons for delay in cons-
truction of these flats; and

(e) when Government will be able
to provide the flats to the registered
individuals under this scheme?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) In the brochure issued for the
registration Scheme of the new pat-
tern 1979, it was stated that the “prices
are indicative and do not represent
the final cost”. Hence, revision of the
pricec may become necessary depend-
ing upon the cost escalation.

(c) and (d). Yes, Sir. The DDA
have already announced the release of
over 1500 flats under this Scheme and
another about 10,000 are under diffe-
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rent stages of construction in Rajouri
Garden, Wazirpur, Bodella, Shalimar
Bagh, Lawrence Road Rampurs,
Janakpuri and Pitampura.

(e) Subject to availability of funds
and building materials, it may be
possible to provide houses to persons
registered under the New Registration
Scheme 1979 in 5 to 7 years time.

Mobile Standard Rent

*204. SHRI ATAL BIHARI VAJ.
PAYEE. Will the Minister of WORKS
AND HOUSING be pleased to state:

" (a) whether there is g proposal to

provide a_‘Mobile Standard Rent’ for
changing the Rent Contro] Act in ¢rder
to provide for the rising cost of main-
tenance and repairs of the rented
buildings; if so, the main features
thereof;

(b) whether such a proposal is like-
ly to adversely affect the interests of
the tenants. and

(¢) steps contemplated by Govern-
ment to protect interests of tenants
presently undey great pressure from
landlordg keen to profiteer out of the
sharp spurt in rents that has taken
place lately?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Rent control is
a State Subject. However, no such
proposal has yet been finalised as far
as the Delhi Rent Control Act, 1958 is
congerned.

(b) Doeg not arise in view of (a)
above.

(¢) Under Section 9 of the Delhi
Rent Control Act, every tenant has a
right to approach the Controller for
fixing the Standard Rent of the pre-
miseg under Section 6 of *he Act.
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Expert of Fish from Ratmagiri
Maharashira

179¢. SHRI BAPUSAHEB PARU.
LEKAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government are
aware that fish worth crores of rupeet
is exported from Ratnagiri District in
Maharaghtra and the value of fish

exported during the last three years,
year wise;

(b) whether the Government are
aware that last year there was no
sufficient catch of fish and there iz
financial crisis in fish industry in
Ratnagiri disgtrict and the fishermen
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are hard pressed and unable to pay
back the loans taken from Nationalis-
ed Banks; ang

(c) whether Government propose
to give financia] assistance to fisher-
men to boost export of fish and if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R, V. SWAMINA.
THAN): (a) Yes, Sir. Export of
Shrimp through Ratnagiri Port dur-
ing the last three years are:

(Rs. in lakhs)

1877-78 204.91
1678.79 378.31
19%8-80 578.66

(b) 1';lilule:ce is no ‘fall in caich of
fish, last, year in . Ratnagiri "District;
in fact, there Was an-Iferéease of over
10, tonnes in 1979 ag compared to

the preyious year, , .

() ;’ingmcial asgistance for fisher-
men, is T provzded by the Geh-
unmen} of, Maharashtra ynder,
variqug, schemes. State GQYernment
make 3 payment of 30 paise per kg.
on export of gea foods. They are
algo considering a proposal to post-
pone recovery of loans.

Sohemes wnder Food for Work Pro-
gramme n Diglipur Tehsi] in
Andaman

1795. SHRI MANORANJAN BHA-
KTA. Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) how many achemes have been
formulated by the Deputy Commis-
sioner, Andaman District, under the
Food for Work Programme in Digli-
pur Tehsil and how many have been
completed;

(b) their achievement and ‘total
manpower that worked in esach sche-

. B2

me separately mentloning names of
the villages witere the woark has been
done;

(8) whethey shere are some ongo-
ing schemes; if 30, the names of the
schemes, places where the schemes
are going on and the manpowep en-
gaged in each scheme ang when these
are likely to be completed;

(d) whether all those persons en-
gaged under the ‘Food for Work’
scheme were paid cash, kind or poth
and the mode of such paymens either
weekly, bi-weekly or monthly and if
any such payment is stil] pending, the
number of persons to be paid and
under what scheme and the reasons.
therefar; and

(e) whether in vi Shamnagar
in Diglipur Tehsil, the villagets under-
took work under the Food for Work
Programme and even today they were
nof pald; if so, why the villagers who
worked have been penalisedy

THE MINISTER OF STATE N
THR MINISTRY OF AGRICULTURE
AND HRURAYL ' RECONSTRUCTION
(SHRI BALESHW. RAM): (&) to-
(e), The information is being collec-
ted and will be laid on the Table
of the House,

nte qdw, feeeht & wafagw ﬁ.w\'w
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Requisition and Acquisition of Immo_
vable Property

1797. SHRI R. L. BHATIA: Will
the Minister of  WORKS AND
HOUSING be pleased to state:

(a) whether the former Minister of
Works and Housing announced some-
time back that houses and office ac-
commodation occupied by the Gov-
ernment under the Requisitioning
and Acquisition of Immovable Pro-
perty Act in Delhi and other parts of
the country will be restored to the
owners;

(b) whether he also announced that
some consideratien was also being
accorded to the Report of the Com-
mittee appointed to look imto the con-
version of lease-hold plots im the capi-
tal allofted by the D.D.A. for residen-
tial purposes into free-hold; and

(c) if so, the manner in which action
is being taken to implement these
announcements and how long it will
take to flnalise it?

DECEMBER 1, 1980
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) The former Minister of
Works and Housing, Shri P, C. Sethi,
had made a gtatement to the Press that
based on the recent amendment of
the Requisitioning and Acquisition of
Immovable Property Act, the resi-
dential and office accommodation re-
quisitioned by the Government for
its use will be derequisitioned.

(b) The former Minister had an-
nounced at a Presg Conference that
the report of the Committee appoint-
ed to look into the conversion of
lease-hold residential plots in the
capital into free-hold was under con-
sideration of the Government,

(c) In regarq to the requisitioned
properties, according to the recent
amendment of the Requisitioning and
Acquisition of Immovable Properties
Act the residential and other pre-
mises requisitioned by the Govern-
ment and are in occupation of the
Government for more than 10 years
as on 10-3-1980, are required to be
derequisitioned by 10-3-1985 unless
any such property is acquired by the
Government, as per the provisions of
the Act. As regards conversion of
lease-hold plots in Delhi into free-
hold, the Government is expected to
take a decision shortly.

Opening of Regiona] Office of Central
Under Ground Water Board to
drought affected Orissa

1798. SHRI CHINTAMANI JENA:
Will the Minister of IRRIGATION
be pleased to state:

(a) whether the Orissa Government
have approached the Union Govern-
ment from time to time certain blocks
of some districts in the State of Orissa
face famine conditions as they are hit
by drought very often;

(b) whether undergroung water is
not available in adequate quantity in
Orissa and if so, the details of the
survey conducted in this regard; and
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(c) whether the Central Under
Ground Water Board propose to open
a full_fledged regional office in the
State for conducting a survey on war
footing to find out the underground
water availability in the drought prone
areas there and if so, by what time
and if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI). (a) A; and
when a State Government ijs affec-
ted by drought which cannot he met
out of its margin money, it approa-
ches the Government of India for
Central assistance which ig sanction-
eq in accordance with the procedure
laig dowp by the Seventh Finance
Commission.

During 1979-80 and 1980-81 (pre-
Kharif season) the State Govern-
ment of Orissa had approached
the Government of India for assist-
ance for drought relief and they were
sanctioned a ceiling of expenditure
of Rs. 14.05 croreg for 1979-80 and
Rs. 17.39 crores for 1980-81.

(b) The tentative estimates made
by the Central Ground Water Board
on the basis of the work done so far
indicate that the Slate of Orissa has
13,300 million Cubic Meters of reple-
nishable ground water potential. Of
this, 439 million Cuhic Metres has so
far been developed leaving a balance
of 12861 million Cubic Mecires still
available for further development.
Under jtg Regional Hydrogeological
surveys, the Board had, upto March,
1980, covered an area of 95,822 sq.
km. qut of the total area of 1,55,782
sq. km. of the State.

(c) The Central Ground Water
Board proposes to open more
regional officeq in various parts of
the country for accelerating the pace
of ground water gevelopment, Dur-
ing the Sixth Five Year Plan, there
is a proposal to open 7 new Regional
Offices. The location of the Head-
quarters of these offices will be deci-
ded after finalisation of the case Of
their establishment. The decision re-

garding location woulq depend upon
the ground water needg of the State
and administrative homogeneity of
the area,

Fishing Harbour Projeet in Goa

1799. SHRIMATI SANYOGITA
RANE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Centrally sponsoreq fishing harbour
project in Goa hag been kept in abey-
ance; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The reason was that the Gov-
ernment of Goa had not confirmed
suitability of the location for the
proposed fishing harbour at Karan-
Jhalem; however the confirmation
has been received recently.

faedil & THAl & WETTIHT FIA
qa SR Ao & wvafaa
T HTAT

1800. *! TATIW w{aw @ AT
fmer WX AR wEAO HAT qg FATH
N FAT Fa RO

(%) #ar ag a9 g 5 fooelt &
et F1 [y qar ST qEey
FT0 I=AAT AreAfa faeaeat & aer-
gt &1 W1 AT §;

(@) afz g, av 57 ™ F fag
geqras;  #1 fFAa-feaaT qwa
QAT gl §;

(1) Far ag +f a9 § fF S
wafy # faameal § sweqmw 14 59



67 Written Answers

g e § ST eTEl Y 3@ AT W
g sert geft §; iR

(o) |1 @R # a9 &
FI 1 T GETA FHANET HY
dfqy w1 & ?

frer sar aww wemor "ar (s
qQ&o Hlo WFNN):(F) THHA HEATIHI H1
O T FHAT. T F T FA0AT
F FY I AT AT §, TG AT B
o & fAw AEE

(@) qmraa: ST WX qigFT
w uF fom ¥ @t - =% 9ee |

(w) =@t ¥ WO FE 9
W @ 9T g 9% 9g O a<g q*e
AEY SIAT 8 | FNF A F qHT HEATTH |
F STEAUAT FT F G SAET SATAT

2

() Feama®wt F HAET GHEQ
FHEG W FT F g9 8T A A
TEg § |

DECEMBER 1, 1980

Written Answers 68

Books on Kannada Literature by
N.B.T.

'1801. SHRI S. B. SIDNAL: Will
the Minister of EDUCATION AND
SOCIAL, WELFARE be pleased to
state: Y

(a) whether the National Book
Trust have brought out books in Kan-
nada, Hindi or English to bring out
the spirit, glory and magnificience of
the Kannada literature; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B, CHAVAN): (a) Under its
“Adan Pradan” Series the Trust
selectg significant books from  each
major Indian language for transla-
tion and publication into other major
Indian languages. These booksg are
generally recent and contemporary,
having literary merit and selected
with a view to acquainting the
readers from gther regions to under-
stand and appreciate the way og life
of that particular region and  thus
promote national integration. The
Trust also brings out, under  other
series, books which throw light on
the literature of major Indian langu-
ages, including Kannada.

(b) The details are given in  the
attached statement.

Statement

[.  Books of Kannada Literature published in Hindi under the Aadan Pradan Series a« on 31-10-80,

S. No. Title

Author

1 Alida Mele

2 Chickavecra Rajendra
3  Gramyana

4 Anadi Anantha

5 Griha Banga

6  Mukti

7  Nammurina Rasikaru
8  Nisarga

9 Gangawa Gangamai

10 Anthology of Kanndn Short Stores

K. Shivarama Karaath
Masti Venkatesha Iyengar
Rao Bahadur Kulkarni
Adya Rangacharya

Dr. S.1L. Bhyrappa
Shantinath Desai

Gorur Ramaswamy lyengar
Mirji Anna Rao

Dr. S. Mokashi Punckar’.
G.H. Naik (compiled by) -
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(Hindi Edition under preparatijoy,)

11. Books pubiished under otner series as on 51-10-80

S. No. Title

Author

—ae - mn — — ——

Language

1. Mysore
2. Indian Theatre
3. Traditional Indian 1heatre .

4. Kaimada Theatre

N. Ramachandriah
Adya Rangacharya
Kapila Vatsayan

Dr. H. K. Ranganath

Hindi, knglish
Hinci, English
English

(Under preparation in

Kannada)
5. Basavanua . Dr. M. Cidananda Fnglisk
Murthy
6. Purandaradasa V. Sitharamia Kannada, Hindi,
English,
7. Anthology of Kannaaa Poetry U.R. Anar tha Murthy Kannada

(<'ompiler)

Saje of Sub-Standard Pesticides

1802. SHRI S. M. KRISHNA: Will
the Minister of AGRICULTURE be
pleased to state.

(a) whether Government are aware
that anti-social elements in the pesti-
cides industry are exploiting the
farming community by selling sub-
standard materials which have inevi-
tably found to be ineffective in con-
trolling pests; and

(by if so, the steps which Govern-
ment propose to take to curb their
activities?

THE MINISTER OF AGRICUL-
TURE ANpD RURAL RECONSTRUC-
TION AND IRRIGATION  (SHRI
BIRENDRA SINGH RAO): (a) Re-
ports of Sub-standard pesticides
reaching the farmers have been re-
ceiveg from time to time.

(b) Under the Insecticides Act,
1968, Insecticide Inspectors are autho-
rised to draw the sampleg of insec-
ticides and to get them analysed. It
the samples are found to be  sub-
standard, prosecutions can be laun-
ched.

The Government have recently
taken the following additional
steps:—

(i) Spare capacity available jn
the Central Insecticide Laboratory
hag been earmarked for pesticide-
samples to be received from those
States which do not have function-
al pesticide control laboratories.

(ii) Progresg in collection and
analysis of sampleg in different
States is reviewed in  6-monthly
Zonal Meetings.

(iii) Pointeq attenflon of the
States/Union Territories  was
drawn to this important responsi-
bility of the State during the An-
nual Plant Protection Conference
held in April, 1980.

(iv) Director, Indian Standard
Institute, has been requested to en-
sure that pesticideg bearing ISI
marks conform to the  standards
prescribed for them.

(v) Five Zonal Survey Teams
have been constituted to assess the
status of quality control machinery
in the States,
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Liquor Shops in Delhi

1803. SHRI BHIKU RAM JAIN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether liquor shops are check-
ed in Delhi;

(b) if so, the details thereof;

(c) whether these shops are not
functioning under the rules and regu-
lations of the Excise Department;

(d) the number of challans made
against the shops during the last six
months;

(e) the nature of offences commit-
ted by the liquor shops; gnd

(f) the steps taken to improve the
situation?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes, Sir.

(b) Sixty-three checky ang inspec-
tions have been conducted since
1-4-1980.

(c) The shops are
generally in
relevant rules,

functioning
accordance with the

(d) Five show-cause notices were
issued to the licenceeg and in one
case 3 penalty of Rs. 1000 has since
been imposed. The remaining four
cases are pending before the Collec-
tor of Excise.

(e) The offenceg relate to over-
charging by some individual emp-
loyees of the licencees and the non-
issuance of cash memos.

(f) Frequent Inspections are be-
ing made by the Excise Inspectors to
check violation p¢ the rules and regu-
lationg and the licenceeg have been
cautioned.
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History Books Prescribed for IX (o

XII Classes in Delhi

1804. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of EDU-
CATION AND SOCIAL, WELFARE
be pleased to state the names and
authors of history bookg prescribed/
recommended in the schoolg of Delhi
for classes IX-X ang XI-XII?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI1
S. B. CHAVAN): The information is
given in the statement attached.

Statement

The following history bookg have
been prescribed/recommendeg in the
schoolg of Delhj for Classeg IX-X and
XI-XII:—

IX and X

1. The Story of Civilization Vol.
I and II, published by N.CER.T,
New Delhi (Hindj version also
available).

XTI Class

1. Bharat ka Itihas by Shri H.S.
Naqvi. published by Pitamber Pub-
lishing Co., Educational Publisher,
888, East Park Road, Karol Bagh,
New Delhi-5.

2. Bharat ka Itihag by Shri B.B.
Choudhury, published by Shri
Mahavir Book Depot, Delhi.

3. Bharat ka Itihas Bhag-I and
Bhag-I1 by Shri Kuldip Raj Dee-
pak publisheg by Kohinoor  Boock
Depot, Delhi,

4. History of Ancient and Medi-
eval India by Shri p. N. Kundra,
published by Neelam Publishers,
Delhi.

5. Pracheen va Purav Madhya-
kalin Bharat by Smt. Usha Chopra
published by Sultan Chand and
Sons, Delhi,
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6. Pracheen Tatha Purav Madh-
yakalin Bharat by Shri V. B. Kri-
shna published by Arya, Book
Depot, Karol Bagh, Néw Deihi.

7. Bharat ka Rajnetik va Sans-
kritik Itihas by Shri Om Prakash
publisheq by S. Chand and Co,
India Ltd., Delhi.

8. India-Ancient ang Medival by
Khanna and Chopra published by
Macmillan Co., India Ltd., Delhi.

Class XII

1. “Medival India Part II” (Hindi
version also available) published
by N.C.ER.T. New Delhi.

2. “Adhunik Bharat” published
by N.CER.T. New Delhi.

3. “Modern India” by Dr. K. C.
Khanna and Dr, P.N. Chopra pub-
lished by M/s. Macmillan and Co.
of India Ltd., Naraina Industrial
Area, Phase-I, New Delhi-28.

4. “History of India Vol. II” by
S. H. Nakvj and V. Verma pub-
lished by Pitamber Pubiishing Co,
Educational Publishers, 888 %ast-
Park Road, Karol Bagh, New
Delhi-5.

5. “An oulline of Indian History
and Culture Book II” by Raghu-
bir Dayal and A.E.T. Barrow
published by Orient Longman Ltd.,
1/24, Asaf Ali Road, New Delhi-2.

6. “Mugalkalin Tatha Adhunik
Bharat” by, V. B. Krishna and Smt.
J. Ohsan published by Arya Book
Depot, Karol Bagh, New Delhi.
(Hindi).

7. “Bharat ka Itihas Vol. II” by
P. S. Tripathi publisheg by Pitam-
bar Book Depot, publishers  and
Booksellers, 888, East Park Road,
Karol Bagh, New Delhi-5 (Hindi).

8. “Bharat ka Rajnetik va Sans.
kritik Itihas” by Dr. Om Prakash
and Luxmi Srivastava published
by Vishal Publications, 6 UB, Bun-

glow Road, Jawahar Nagar, Delhi-
7 (Hindi).

Seedlings purchased by Andaman and
Nicobar Islaads

1805. SHRI E. BALANANDAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of seedlings (varle-
ty-wise) purchased from mainland by
the Andaman Administration during
the last three years and the amount
spent thereof;

(b) how many seedlings, yearwise,
have survived;

(c) if there are damages tp seed-
lings, the reasong therefor, consign-
ment-wise;

(d) the action which has been taken
by the Administration to avoid of
such loss; )

(e) the difficulties to produce the
seedlings locally and what steps have
been taken by the Administration to
overcome such difficulties; and

(f) whether the Administration
propose to stop import of seedlings
from mainland?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) to
(f). The information is being collec-
teq from the Administration of An-
daman and Nicobar Islandg and will
be placed on the Table of Lok Sabha,

Representation against Urban Land
Ceiling Act, 1976 in Maharashira

1806. SHRI R. K. MHALGI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that Gov-
ernment have received a representa-
tion in the month of July/August
1980 from the Action Committee re:
Deletion of Miraj /Maharashtra)
from Urban Land Ceiling Act, 1976;

(b) if so, the points of reasoning
for the demand so made; and

I'S
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(c) the action taken by Govern-
ment on the demand made in the re-
presentation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA.
RAIN SINGH): (a) Yes, Sir.

(b) The main reasons statey by
the Action Committee for deletion of
Miraj (Maharashtra) from the Urban
Land (Ceiling and Regulation) Act,
1976 are:—

(i) there is no concentration of
vacant land; neither any preval-
ence of speculative or profiteering
activitieg at Miraj;

(i1) there is no acute ghortage of
vacant land in Miraj;

(iii) having regard to any cri-
teria, such as population, industria-
lisation and itg potentiality, cons-
truction of buildings ‘for Gowvern-
ment/public or for weaker sections
of the society etc. it is not worth.
while, fruitful and practical; on
the other hand, application of the
Act to Miraj area leads to general
disastroug consequences.

(iv) inclusion of Miraj in Sangli
urban agglomeration and especial-
ly of agricultura) fields in the wes-
tern side has a terrific effect op the
poor peasants;

(v) agricultural activity in the
western part of Miraj town has
been adversely ang prejudicially
affecteq and the farmers are sub-
jected to heavy losses and threat-
ened tp be deprived of their pro-
perty with the result that they
have become landless, unemploy-
ed anq houseless sufferers.

(vi) The purpose gnd object of
the Act and especially the needs
of the community from this area
of Miraj can be adequately met
with any time by having recourse
to the provisions of the Land Acg-
uisition Act and its urgency cla-
uses.

DECEMBER 1, 1980
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(¢) The Urban Lang (Ceiling and
Regulation) Act, 1976 applles to
Miraj because it forms part of the
Sanglj urban agglomeration and there
is no proposal at present t, exclude
Miraj from Scheduly I of the Urban
Land (Ceiling and Regulationd Act,
1976,

The Act does not apply to lands
mainly used for the purpose of agri-
culture unless such agricultural lands
are included in the master plan of
the area and ghowpn Yor a non-agri-
cultural purpose.

Cows purchased from Mainland by
Andaman Nicobar Administration

1807. SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of cows purchased
by Andaman Administration from
mainland during last 3 years and the
cost thereof;

(b) whether one cow has been found
short in transit; and

(c) it so, what action wag taken to
recover the cost from the official
responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (c¢). The information asked from
Andaman-Nicobar Administration
about this Question is still awaited.
The same will be placeq on Table of
the Lok Sabha ag soon ag received
by this Ministry.

Desert Park on Border of Rajasthan

1808. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister
of RURAL RECONSTRUCTION he
pleased to state:

(a) whether it is a fact that the
Rajasthan Government had develop-
ed the Desert park on the border to
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profect its flory and fauna and to
develop grass, forage and attract
tourists:

() whether Government propose to
provide financial and technical assis-
tance for the development of the
Desert Park; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (SHRI BALE-
SHWAR RAM): (a) No, Sir, Work
on setting up the Desert National
Park is in progress. The Govern-
ment of Rajasthan have submitted a
project to set up the Desert Park
in the Districts of Jaisalmer and
Barmer for regeneration of the de-
generated patural desert ecosystem
and conservation of flora and fauna

of the desert.

(b) to (c). The details are being
worked out., The matter is unaer
consideration.

Implementation of Scale of Draftsman
in Central Water Commission

1809. SHRI R. P. DAS: Will the
Minister of IRRIGATION be pleasea

to state:

(a) whether the scales of Draftsman
Grade-1, Grade.II and Grade-III re-
commended by the Board of Arbitra-
tion (J.C.M.) have been accepted by
the Government: and

(b) if so, the reasons why the same
have not been implemented so far in
the Centra] Water Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) The
Awarq given by the Boarg of Arbi-
tration (JCM) was limited to the re-
vislon of pay-scales of the Drafts-
men wroking in the Central Public
Works Department only. The Min-
istry of Works and Housing have
accepted the same,

(b) The Award given by the Board
of Arbitration (JCM) is not appli-
cable in the case of Draftsmep wor-
king in other Departments including
Central Water Commission Scales
of praftsman Cadre jn Central Water
Commission, are comparable to those
accepteq for Central Public Works
Department.

Research in Central Seeqd Farms

1810. SHRI N. DENNIS: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether the Central Seeq Farms
are carrying on research in quality

seeds:

(b) the items in which quality seeds
have been produced;

(c) the places where Central Seed
Farmg are gituated, State-wise;

(d) the total acreage on which
those seeds farms are set up; and

(e) the schemes for their expan-
sion during 1980-81?

THE MINISTER OF &STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
There are no Central Seed Farms.
Research in quality seedg is carried
out by Central Research Institutions
under the Indian Council of Agricul-
tural Research Agriculturdi—CThiver-
sities and State research institutions.

(b) Farms under the control of
the Central Government, known as
Central State Farms, qo produce
quality seeds in the form of founda-
tion seeds and certified geeds of
wheat, paddy, cotton, sorghum bajra,
maize, oilseeds, pulses and vegeta-
bles. These farms are managed by
the State Farms Corporation of India.

(¢) and (d). Information is given
in statement regarding Central State
Farms managed by the State Farms
Corporation of India.

(e) There ig no proposal to incre-
ase the number of Central State
Farmg at present.
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Statement

Name and location of the Farm

Area in possession

{in ha,)

RAJASTHAN

1. Central State Farm, Suratgarh, Distt, Sriganganagar . . 5135

2. Qentral State Farm, Sardargarh, Distt. Sriganganagar . 5906

3. Qentral State Farm, Jetsar, Distt. Sriganganagar . . 5301
HARYANA

1. QCentral State Farm, Hissar 2762
PUNJAB

1. Qentral State Farm, Lad‘owal, Distt. Luliiana . . 1168
KATNATAKA

1. Qontral State Farm, Jawalgera, Distt. Raichur 206¢
TAMIL NADU

1. Central State Farm, Chengam, Mclchengam West Post, Melpallipatea,

Distt. North Arcot . . . . . . . . . 3916

KERALA

1. Central State Farm, Aralam, Distt. Cannanore 5060
ASSAM

1. (Qentral State Farm, Kokilabari, P.O. { athshala, Distt. Kamrup . . 1936
MIZORAM (UT)

1. Gentral State Farm, Mizoram, P.O. Patherkandi, Distt. Cachar 523
UTTAR PRADESH

1. Central State Farm, Bahraich, P.O. Gidjapuri, Distt. Bahraich 2503

2. Usar Reclamation Farm, P.O. Lalganj, Distt. Rae Barcli 191
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P.C.0. in Sunderbans

1812. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COMMU-
NICATIONS be pleased to refer to
the reply given to Unstarred Ques-
tion No. 6620 on the 4th August, 1980

regarding setting up of long distance
Public Call Offices in Sundarbans
(West Bengal) and state:

(a) the names of the places where
the proposed 13 long distance Public
Call Officeg will be set up;

(b) how long it will take to set
them up and their capacity;

(c) whether Trunk Call facilities
will also be made available from
these P.C.Os.; and

(d) if so, for which places and whe-
ther these will be in West Bengal
only or outside stations could also be
connected?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a) and (b).

——— s e o e —

SL. No. Names of Villages

Programmed for provision
during the yea

1. Amjhora
2. Bhanpankhali

3. Malancha

4. Hatgachia .

Dholahat

K

6. Bodra . . .
Khari . . .

~3

Barunhat

oz

9. Mirganj

10. Chota-Mollakhali

11. Sanderterbill e . .
12, Sibrampur

13. Panchra . .

A
. ; 1080-81
|
-J
. 1981-82
A
|
.
|
. J
1982-83

D

(¢) Yes Sir.

(d) Trunk call facility would be available for all the stations.
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Scarcity of Drinking Water in Kali
Bari Marg, New Delhi

1813. SHRI HARIKESH BAHADUR:
Will the Minister of WORKg AND
HOUSING be pleased to state:

(a) whether it is a fact that allot-
tees of H Block Quarters (Type II),
Kali Bari Marg, New Delhi are facing
acute shortage of drinking water

supply;

(b) if so, what action is being taken
to augment the supply of drinking
water in the area; and

(¢) the actual hours of drinking
water supply to the aforesaid resi-
dents?

THE MINISTER OF PARLIAMEN-
TARY AFFA'RS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) Steps have already been taken
to augment water supply by commis-
sioning two tubewells.

(¢) The normal timings for supply
of water is 7.15 to 10 in the morning
as well as in the evening.

w fanT wTeEr, et &
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Post Offices in Darjeeling and
Jalpaiguri Districts

1815. SHRI PIUS TIRKEY: Wil

the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of villages above
2000 population including tea gardens
which have no post office in Darjeel-
ing and Jalpaiguri Districts of North
Bengal; :

(b) whether Government propose
to open a post office in every tea gar-
den of Darjeeling ang Jalpaiguri
Districts;

(c) if so, what steps have been
taken to acquire lands for opening
the post offices in tea gardens; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The number of such villages in-
cluding tea gardeng is 30 and 70 in
Darjeeling and Jalpaiguri Districts of
North Bengal respectively.

(b) to (d). The Department has
prescribed certain basic norms stipu-
lating minimum distance from an
existing post office income and popu-
lation conditions for pening new
post offices in rural greas. Proposals
conforming to these normg are exa-
mined and post offices opened within
the Annual Plan targets.
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Double Telephone Line between Ther
and Chstile

1816. SHRI DIGVIJAY SINH: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) what is the stage of progress of
laying the double telephone line bet-
ween Ther and Chstile and between
Patdi and Ahmedabad in Gujarat; and

(b) when this will be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The scheme for construction of
a second telephone line between Ther
and Chotila (Chstile) hag been ap-
proved. The proposal for  second
trunk line between Patdi and Ahme-
dabad has not been found justified
with present traffic.

(b) Efforts are being made to com-
plete the second telephone line bet-
ween Ther and Chstile during the
current financial year.

Settlement of pending Demands of
Employees of Farakka Barrage

1817. SHRI ZAINAL ABEDIN: Will
the Minister of IRRIGATION be

pleased to state:

(a) whether his Ministry have been
considering settlement of the long
pending demands of the workers and
employees of the Farakka Barrage
Project as submitted earlier by the
representatives of the workers and
employees; and

(b) if so, whether the General
Manager of Farakka Barrage Project
has been given necessary instructions
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b).
The demands of the associations and
unions of the employees of the Farak-
ka Barrage Project were considered
at a meeting of the representatives of
such associations and unions with the
Minister of Irrigation on 18th and

19th June, 1980 and suitable instruc-
tions were given to the General Man-
ager, Farakka Barrage Project.

Medium and Major Irrigation Projects
pending clearance in Orissa

1818. SHRI GIRIDHAR GOMANGO:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether Government of Orissa
hasg sent the project report of Medi-
um and Major Irrigation projects for
the clearance of hig Ministry;

(b) if so, the names of the projects
sent for clearance and the projects
cleared by the Government of India
for inclusion anq exclusion in this
financial year;

~ (c) how many of the projects are
in Tribal sub-Plan areas proposed;
and

(d) the names of the Medium Irri-
{ation projects of tribal districtg of
the state being delayed for the sur-
vey and preparation of the project?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b).
The Government of Orissa have gent
the following Project Reports to the
Central Water Commission for ob-
taining clearance of the Planning
Commission-

Major Projects

(i) Bhimkund Multipurpose.
(ii) Samakoi Irrigation.

(iii) Galudih.

(vi) Subarnarekha Irrigation.

(v) Canalisation of
Barrage Stage—I.

(vi) Ib Irrigation.

Anandpur

Medium Project
(i) Bankabal.
(ii) Badanala.
(iil) Darjang Stage—II.
(iv) Kansbahal.
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Of the above projects, the Bankabal U.G.C. Research Fellowships and
Project has been accepted by the Associateships to Scheduled Castes

Planning Commission for inclusion and Scheduleg Tribes candidates
in the State Plan. The Badanala Pro-

ject has been technically examined 1819. SHRI R. R. BHOLE: Will the
byd the . fenttgalpl Water gommissi‘m Minister of EDUCATION AND SO-
and sent to the Plannin ommission .
for consideration by gthe Advisory CIAL WELFARE be pleased to state:
Committee of the Planning Commis- (a) whether it ig a fact that a

sion. Other projects are under exa-

M : certain percenta of th h
mination in the Central Water Com- P ge e  researc

Fellowships and Associateships award-

mission in consultation with the . .
ed annually by the University

State Government. Grants Commission is reserved for

‘ ] Scheduled Castes and Scheduled Tri-
Provision has been made in the bes candidates;

State Annual Plan 1980-81 for Banka-

bal and Badanala Projects of Rs. 50 (b) if so, the date from which such

Jakhs each. reservation has been made;

(c¢) the total number of each type
of fellowships and associateships
awarded during the last three years
separately for Sciences and Humani-
ties and the number thereof actually
awarded to Scheduled Castes and
Scheduled Tribes candidates;

(¢) Bhimkund, Subernarekha, Ib
Irrigation, Badanala, Bankabal and e
Kansbahal irrigation projects are in
the Tribal sub-Plan area.

(d) The following medium irriga-
tion projects have been proposed by
the Government of Orissa in the Tri- (d) if the reserve quota has not
bal sub-Plan area: been filled-up, the steps taken to re-

ctify the position; and

(i) Dam across Katra Nala.
(e) whether any special measures

will be taken {0 make up the accumu-

(ii) Sankh Barrage. lated deficiencics by awarding Fel-

(iii) Lodani. lowships and Associateships to gl] eli-
. o N gible Scheduled Castes ang Scheduled
(iv) Lilibadi-Kanijodi. Tribes candidates through wide pun-

licity and special selections, if neces-

(v) Kurumkela.
sary?

(vi) Telengiri.
THE MINISTER OF EDUCATION

ii) Morada.
(vi1) Mora AND SOCIAL WELFARE (SHRI

(viii) Kodma. S. B. CHAVAN): (a) and (b). Yes,
. . Sir. Ten per cent of all research
(ix) Kusumi. Fellowships awarded directly by the
(x) Cumadi. Universily Grants Commission or

through the Universitieg are reserved

(xi) Lumbakumpa. for candidates belong to Scheduled

Castes and Scheduled Tribes from

(xii) Sambiri. 1974-75. 1In addition, the Commission

(xiii) Mahendratanaya. has instituted a scheme for the award

. . of 20 senior research Fellowships and
(xiv) Chheligoda. 50 junior research Fellowships ex-
(xv) Sandul. clusively for candidates belonging to
Scheduled Castes and Scheduled

The reportg of these schemes have Tribes from 1976-77, and 20 research
not so far been received in the Cen- Associateships for which selectiong are

tral Water Commission. to be made from 1980-81.
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(c) Detailed information about the (d) and (e). The quota reserved
research fellowships awarded by the for Scheduled Castes/Tribes is not
Universities during the last three fully ytilised. The scheme of separate
vears and the number of Scheduled awards directly made by the Com-
Castes/Tribes among them is not mission to candidates belonging to
available. The total number of Scheduled Castes/Tribes ensures that
awards directly made by the U.G.C. such candidates secure these Fellow-
during the last three years and the ships every year. In addition, the
number of Scheduled Castes/Tribes Commission has requested the Uni-
among them is given in the attached versities to communicate, beginning
statement. This does not include the with the year 1980-81, the number of
Scheme of Senior Research Fellow- unutiliseq Fellowships in the reserv-
ships for Scheduled Castes/Tribes ed category so that they can be ad-
can’jdates; information in respect of ded to the scheme of separate awards
which is being compiled and will be implemented directly by the Commis=~
placed on the Table of the Sabha. sion.

Statement
Year Type of Awards No, of agwards Huma- No. of SC.[ST among
_______ nities them

Total Science Huna-

nities
1977-78 1. Junior Rescarch Fellnw-
ships . . . 229 151 172 15 15 -
2. Junior Research Fellow-
ships for SC/ST candidates 65 - - 65 36 29
3. Senior Research Fellow-
ships . . . 81 41 40 5 2 3
4. Rescarch  Associateships. 49 30 19 — - -
1078-79 1. Junior Rescarch Fellow-
ships for Scheduled Castes/
Tribeg . . . 97 — — 97 44 53
2. Senior Research Fellow-
ships . . . 71 33 38 3 — 3
3. .R(‘S('ax‘(‘h Associateships 67 35 32 — — —
1979-30 1. Junior Rescarch Fellow- '
ships tor Scheduled Castes/
Tribes . . . 46 - - 46 15 3t
2. Senior Research  Fellow-
ships . . 68 28 40 5 ! 4
3. Research Associateships . 5% 20 33 — - -

Norr.: No direct awards were made during 1978-79 under the scheme of Junior Research
Fellowhips and this S:heme was transferred to thie Universities from 1979-80,

Works under Food for Werk Pre- under Food for Work Programme
gramme in Tamil Nadg since the commencement of this
programme;
1820. SHRI S. A. DORAI SEBAS-
TIAN. Will the Minister of RURAL (b) the number of works complet-
RECONSTRUCTION  be pleased to ed till now;
state:

(c) the total quantity of grains al-
(a) the number of works taken up Iotted and the total offtake till now;
by the Government of Tamil Nadu and
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(d) whether Centra] Government
constitute a Committee with M.Ps. to
inspect the proper utilisation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
The implementation of the food for
work programme in Tamilnadu start-
ed from the year 1979-80. During
that year, a total number of 42,390
workg were taken yp in Tamilnadu.

The total number of workg taken up

during the current year is 33,460.

(b) The number of works comple-
ted so far is 32,904 during the last
year and 15,835 during the current
year.

(c) A quantity of 73,000 MTs of
foodgrains wag  allocated/released
under the programme from State
stocks during the year 1979-80 and
during the current year, the total
allocation made is 60,000 MTs. Total
offtake of rice so far in the State is
93,698 MTs.

(d) No, Sir.
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s ¥ 9qfw & afigw & fad
FHATEY 1Y ST G § o7 v §
FT SFaUEY FIX F T FT TE HAqEA]
FEAEN T ST AT G

(7) Far s § gfa F i
q9H A § Ay 7 gy uw-
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qefta favig 3 faam ar, wifs S
fovmr &1 wfywd sufeaw o,
T

() afz &, at @@ d@aq ¥ qf
T ;1 § AW defum wfgwrd &
foeg a7 FdaEr @ 0 2 ?

T Hawmw & ey wWal (st
wifas IT=) : (F) ¥ ("), o
TreaTfe®T & qF 9T A7 T FHEA 9
¢ I wwEw gEra & faato
FT @ g &w ¥ adwm = w
TFAEST F1 AT AT AT OF A=
ot fFom &Y W § FrE @
g

T SR § faamig Sftem
TFIES & THIC aA Y B g
FISAT ARl § | quT, wia 7 FY sravaw-
s W FHAINEA F RS #
e fSremdrer <= #1 SvaE g
FT wivwgor & & fag #w7r T
ar | feemedtw 7 sfw wfawgor wfa-
fram & g=m fafws sare Y sitg-
AT T FT AR 9T TF 9T H

TR FEH H oqaenT FT &) 9T |

qf" & mfasi 7 7ew yew I59
aEeE §oafR wfrgw sfer &
foeg wega: sifgwger sfFm & @rd
F T giggear & Jgar & I F1
AHL UF TS AT AT AT | I
aEed § owaq fm § arfuer
I EELFE T GEHFE G A
wiguge sfafow F aw 4 F =
ST Hfag=ar ST a8 7 FHAEY FT
T &< fagr

I ATATAT il FIAATE! A LT
T & g 71 wfafafac fafiag
frar ar |
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QY I wrAver IAh wighr A
G CIRY

1822. W&l frgraa agsdl .
Far qrAter gAfwior 7 ag q@w #)
T W fF ogE@r Ak ol
IEN FY FH FEAAT H G AT
F AEAEHAT & T F JIHR F w74
free & 7

Flg  aar  wiqtw gataaio gic
fea dal, (= 91w fog T ): g™
QIS TUT ATHIGRT ATG WY D FIA-FAAAT
¥ U A #Y ArEaeE@FaT F qR ¥
QU IRTEE § arfs g& ATHer at
§ &1 TUT TG SUNT AT SIETET
¥ faq areaq 9 & IWTERTO d@ ST
ST &% | T G997 WART & H74-
FLOT N A FW W J9gr fawrfear
J| W A FEWQ @ e g
TC § | T FERA 91 g FF T
faerfart #t o= #7191 | g | JEn
N FE-FOAT § gER qv F 7
&R F fqarodiw 9% we@qer
I A= T=w & ——

(F) AW F AT FqA TOAHT
H qfqaq AT A1 AT TG &
qT Afaat daR FA F Ao 7y §
wfus gREE AT S1fgr HWiX wad
g1 |gTfeaa S 1 Sfweror, wismd
F ITHW Fox ATq G faqor agEar
& &Y ¥ AT (AW Tgi T @ray
ARG qE T§ GAW Al FL qFha
& g s =fed |

(@) Ta g FY 37 WAl
¥ e Tog aoEt W NTauT FE s
®q ¥ @rey a9r g &y afafafaat
¥ WO ST wfEy

() <Tsw qEt AT AT =T ATH-
TNT  FTATET FY FAfET FA & foqQ

94

&A@ §, FT I9qFT IYTAY JTQ TS
AT ATRY |

(9) s qar e qret A1
# gy w1 999 F aug fafursear
Far e ¥ favwsar 9T g« fewr
ST =rfEw |

(¥) wmarr &1 e, fSar aan
s @< 9¢ 7 ware A afafafaar
A a wvr fedenteq oSfaal &
19 g8 gravy tTiug F AR |

(%) sEr @ awEEn & fag
SEE Sty & faww w1 &
fau =fas a3 wifgn arfe w9y
gl &1 HH fHAT T g HIT IR AT
Ffadt ¥ gue fFar 1 &F

(o) fHs2 @™ & wEW
JaEiear &1 fawm #@ &/ fou
IO U N @ oqTiod &9
arlgd |

() wmawr & swEfas qar
qFATHI @Ol 1 ggg frarsm wra |
e ¥ T S gfedt #Y 9 & g1
fFar wr FFT &

(w) fafse  syraafos  qar
aFATDT qRaar At sAfaqdl # WY
gfafeae & qur fawme & qafw
TATEW GAH F & fau fafws s
# afes 93t F wat-fawi § e
foar wr @ &

(or) awma FHafal & wA-
T ¥ gaTe F & f9u faaww daw-
et wrfe FY ga: o F ¥ o7 @
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R ¥ a7 gfaaaEt & W@
farg &% & faslw wgmaan .
424

1823. Y EYT W Ao tmm
FT Ff W& 97 I B} FA F{
f&

(%) fomm &, @ ¥ v
gfe@ierT & fad wrea #1 fa<ig agaar
e afee, ragmar few &= H
& S g SR "grEar &1 fw qfw
fraer @; =<

(@) 77 ¥ fadra wgmar =i
fagre or.if a2 & s @ & #ik afg &,
Y 5 TEt HY TAGT FAT § AT gTAAT
F qF W@ gri !

wfy qar gt gafmin dama §
IRA HAl (o WRo @Yo TATANATGA ):
(%) <, g\ faeg % (o amqarfas
ity qfensr w1 fasia agraan
T 1 760 AT AHAAFT T HI
FA AL AT Tq AHAAT FT 48
wfamg wwr (st 370 A@ AR
fawg &% gv 1979-80 & 5 asf
Fooaty ¥ fedl & &9 7 faar smom

(@) fawmas & @9 feg o
FOLH AT BT qea od  fae-
fafag & -

1. T H Iz 9 & 45 fopey
ft 7z & &= & fqg ®w q 97 78 famr
AT |

2. ®W F HIEHT F¥ mlag
arra 31 frawe, 1985 wyar fawg
aF gra fauifa ade gt 1 sk
qERT 99 & ET F gyafy F g
gfoaa arfosw &1 3/4 stry Far wwR
F I 9T o&T FEO
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3. WG FTHIR WO A gaafa
#r  wfrad 2 fewal & amg w90
ST 15 HAA, 1990 ¥ HTTHT T q9r
15 FHJET, 2029 FT AT AT |

4. fafa s F T a8 fow & oy
HOT Y AT § &7 9T g,  NAF
St F fAY g7 FT ATEET q9T AR
qT § gefgd sam N gfawgar f=-
fafes gwr gt —

spory HrEfed /O 3T @1
N gaqfw #¥ wfa-
T & gH- Waqi o
e # fog gw

fear ST &

1 2 3

gfera
. fgias fawtor 2,300,000 55
Cap)

. ITEFT TAT 2,900,000 faer =z
argd 100 Sfeera
qar -
T =
T 70

wiqoa

T JIeT a9- 21,400,000 55
"mcrfr
=q

q. 2% FT 7,900,000 55
ERG

. yiretor

(%) TaTH
640,000
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1 2 3
(=) faei
60,000 700,000 100fHaa

. ®&T T4T 300,000,
E AR

®. #iafex 1,500,000)

B e e T

qnT 37,000,000

— e s e @b

55 giaqoa

5. g Wg@aT 1 SH, 1979 &4
o9y FT ME

Fact Finding Committee on Indian'
Schoo] Mines

1824. SHR1 A. K. ROY: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether the Fact Finding Com-
mittee constitutey on the Indian
School of Mines, Dhanbad, has sub-
mitted its Report; if so main findings
of the Committee;

(b) whether the Report would be
placed before the Executive Board for
scrutiny and action; if so, when; and

(¢) if not. reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRJ S.
B. CHAVAN): (a) Yes, Sir. The
main findings of the Committee are:
(i) the various allegations of irregu-
larities/corruptions against the Direc-
tor are without substance, and (ii)
some additional measures should be
taken to further improve the adminis-
tration of the School.

(b) and (c). The report has already
been placed before the Executive
Board gt its meeting % ~'d on 16-9-1980.
The Executive Board has accepted
the report and directed the school to
take further necessary action on the
recommendations made by the com-
mittee.

DDA Flats

1825. SHRI SUSHIL BHATTA-
CHARYA. Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the total number of flatg con-
stituted by the Delhi Development
Authority during the years 1878-79,
1979-80 and 1980-81;

(b) the number of people benefit-
ed:

(¢) the number of persons who
registered their names;

(d) the number of flats which are
going 1o be constructed very soon;
and '

(e) the number of
will be benefited?

persong who

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The informa-
tion is being collecteq and will be
laid on the Table of the Sabha.

(b) The number of persons given
allotment of flatg is as under:

1978-79 .. 4,692
1979-80 .. 4,051
1980-81 (i) .. 3,104

(ii) Release of additional
about 10,000 flats has
been announced by
the DDA in Novem-
ber, 1980.

(¢) The requisite information is as
under:

(i) Second gelf Financing Sche-
me, 1978-79=4,393.

(ii) Third Self Financing Scheme,
1979-80=3,616.

(iii) Registration Scheme of New
Pattern, 1979=1,71131.

(d) The DDA have reported that
the construction of about 32,000 flats

ig in prog¥ess. ,quixa  yunuos i}
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(e) Persons registered under dif-
ferent schemes with DDA would be
benefited on completion and allot-
ment of flats.

Discontentment among gcientists of
Indian Council of Agricultural
Research

1826. DR. VASANT KUMAR PAN-
DIT. Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there is growing dis-
content among Senior Scientists of
Indian Council of Agricultural Re-
gearch (ICAR) due to frustration and
lack of opportunities;

(b) whether Dr. N. Ganga Prasad
Rao has resigned recently, if eo, the
reasong thereof,;

(c) whether several protesfs from
Senior personnel has been received
against the arbitrary functioning of
the ICAR and Agricultural Service
Recruitment Board; and

(d) what steps Government have
taken to prevent brain drain from
the Agricultural Research Institutes
and remove prevailing resentment?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (¢). Even though a few represen-
tations have been received from in-
dividual scientists regarding selec-
tiong made by Agricultural Scientists
Recruitment Board, the results of the
5-yearly assessment and travel/depu-
tation/assignment abroad, it is not
correct to say that there js growing
discontent among senior scientists of
the ICAR and that they are feeling
frustrated or that there ig lack of
opportunities for them. On the con-
trary the ICAR system and its per-
sonnel policies accord the fullest pos-
sible recognition to the merits of the
scientists and their research achieve-
ments, Considering the promotions
snd other incentives, career advance-
ment policies of the ICAR would be
adjudged amongst the most liberal in
the country. Except on grounds of
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unsatisfactory performance, the ques-
tion of frustration or stagnation does
not arise. Also, there is no question
of lack of opportunities whatsoever
under the present system which pro-
vides for annual and five-yearly as-
sessments. Moreover, the ICAR has
one of the best rewards and awards
system for the Agricultural Scientists.

Dr. N. Ganga Prasad Rao, Head of
the IARI Regional Station, Hydera-
bad and Project Coordinator (Sor-
ghum) did not resign from the Coun-
cil’s service. Dr. Rao had himself
denied the report which appeared in
some newspapers in this regard.

" (d) Out of more than 4000 scien-
tists under the Council only 69 had
left the Council’s service till the end
of June, 1980. There ijs therefore, no
brain drain from the Agricultural
Research Institutes.

AR faqr § IR

1827. st VT ®IT YT TH| :
FaT WAL WAY AG A AN FA A
fF :

(%) 7 7g @ § f5 fee &
gady fetar & EfE A F ATE
fratmt %1 fawm &Y wfeal & @9
My T Tl Ay s 4 g
2 ol ‘G guAROl A AR F
far wrew o ? faar man §; WY

(1) afz g, ar v & FT
e aTeE weE S e &
s wow ¥ frata & afg #0 W
areaaEt & far sea fratast
¥ seam ¥ fax ag 1981 § TR
qeft 1 g0 F@ #1 §; afk &, A
Iq F oaar s § 7

HuTT Hatem ¥ ey wal (s
wifr gow)  (F) fagr & A
qeraT & wrenfis ae & fag & 20
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HTRAT ATHT TIAT S0 UFGAT  HIX
frar a1 ST & g & el
W omew 2 fag g &

(@) Q&Y oo &t 9y & @
g TS 99 1982-83 & A
=T foam ST | T | SER] & difaa
qEATE F FICT UFARST &1 509 Wi
I AT AW AE g @ |

Experiments in Selar Energy by
Agricultural Universities

1828. SHRI P. RAJAGOPAL NAI-
DU; Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether experimentg are being
carried on in Solar Energy by Agri-
cultural Universities; and

(b) if so, results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. The experiments in solar
energy are being carried gut at the
Central Institutes of the ICAR and
at the Agricultural Universities,
under the Coordinated Research Pro-
gramme on Operational Research in
Solar Energy Utilisation in Agricul-
ture as well as under the regular re-
search programmes of some of these
institutions, The coordinated research
programme functions at the Central
Arid Zone Research Institute, Jodh-
pur (Coordinating Centre); Punjab
Agricultura] Universily, Ludhiana;
Tamil Nadu Agricultural University,
Coimbatore. University of Udaipur,
Udaipur and the Central Rice Re-
search Institutes, Cuttack.

(b) Some of the more important
results obtained so -far are ag fol-
lows: —

The Central Arid Zone Research
Institute, Jodhpur is maintaining a
number of sunshine recording sta-
tiong in Western Rajasthan. To
compute more accurately the solar
insolation, statistical relationships

between the total solar radiation
at horizontal surtace and sunshine
hours have been worked out at the
Institute. The C.A.ZR.I. has also
developed gseveral models of solar
water heaters which ean supply
water at 50-60°C—70-75°C in win-
ter gnd summer months respective-
ly. For producing clean potable
water from brackish saline water,
work on small family size solar
stills has been undertaken. Solar
crop drying systemg ranging irom
small to very large capacity dry-
ing plants are under development.
It 1s observed that drying of chilies
can be completed within 7 days in
solar cabinet driers compared with
15-16 days in the common gpen-air
drying method. Thus the solar
cabinet drier reduces the time by
lesg than half. The pattern of dry-
ing is similar in both the methods.
Five types of solar cookers of con-
cave mirror either spherical or
parabolaidal shape have been deve-
loped and are under field trials.
Solar Oven sufficient for meeting
the daily cooking requirements for
a family of five persons costing
about Rs. 300/- has been develop-
ed. A simple type of solar steam
cooker suitable for cereals, vege-
tables etc. has been developed.
Work on the production of Process
Steam for use in food and other
Industries is also in progress.

The Central Institute of Agri-
cultural Engineering at Bhopal has
developed a solar water heater of
200 litres capacity. The Water
Technology Centre at the Indian
Agricultural Research Institute,
New Delhi has tested a solar photo-
volataic irrigation pump of Ameri-
can make and has found itg capa-
city suitable for use on small
farms. The present cost however,
is on the high side compared with
conventional diesel pumps.

A solar dehydrator for producing
quality potato chips with a capa-
city of 50 kg. fresh chips per dawv
hag been developed at the Centra:
Potato Research Institute, Simla.
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The manufacturing cost of thig
machine is Rs. 3,300/-. Two labour-
€rs are required to gperate it. Power
failure or shortage of electricity
does not affect the process of drying
chips. This dehydrator can effec-
tively be installed in the rural
areas by the potato farmers on
community or cooperative basis.

Under the All India Coordinated
Post Harvest Technology Scheme of
the JCAR, several centres have been
working on conditioning and dry-
ing of grain with solar energy. A
solar heat seed treating machine
has been developed which can be
used instead of the common chemi-
cal seed treatment drum.

A one-tonne capacity solar grain
dryer has been developed at the
Jabalpur University, At the Pun-
jab Agricultural University, g vane
type rotary engine suitable for
operating solar pumps has been
developed.

Construction of Bhimkund Dam in
Orissa

1829. SHRI HARIHAR SOREN
Will the Minister of IRRIGATION be
pleased to state:

(a) the number of villages of Keon-
jhar and other districts of Orissa
which will remain under water by
the construction of Bhimkund Dam
in Keonjhar district of Orissa;

(b) the number of people living in
those villages:

(¢) whether Govt. have made any
arrangeinent for their rehabililation:
and

(d) the amount government wants
to pay them as compensation?

THE MINISTER OF STAE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). The
Government of Orissa have reported
that 117 villages (95 villages in Keo-
njhar district and 22 villages in May-
“urbhanj’ disfrict) will bé' submerged
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by the construction of Bhimkund
Repervoir and about 75,000 persons
(as estimated in 1980) will be affect-
ed.

(c) As per project report, 63
villages are to be set up for settle-
ment of 200 families in each village.
Out of these, 50 per cent of the
families will be settled inside Bhim-
kund ayacut area and 50 per cent
on the periphery of the reservoir.
The total amount provded for re-
hajbilitation of the oustees is Rs. 20.1
crores.

(d) The total amount of compen-
sation to be paid by the Government
as indicated in the project report
(June 1980) is Rs. 20,44 crores.

Cultura] Agreementg with Foreign
Countries

1830. SHRI A. NEELALOHITHA
DASAN: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

{a) whether Government are hav-
ing cultural agreements with foreign
countrics;

(b) what are those foreign coun-
tries; and

(c) the details of the cultural agree-
ments with each of thoge countries?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir.

(b) A statement showing the names
of the 56 countries with which India
have cultural agreements is attached,

(¢c) The cultural agreements gene-
rally provide for cooperation between
India and the other contracting
countries in the fields of art and cul-
ture, education, science and technolo-
gy, films, mass meaia, public health,
sports, agriculture etc. by way of ex-
change of scholars, experts and ac-
ademics in various fields; exchange of
artisteg exhibjtions and sports teams:
exchange of books and publications;
awa d; of scholarships; equivalence
of degrees mnd diplomas etc.
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Afghanistan
Australia
Argentina
Algeria
Bulgaria

. Brazil
. Bangladesh

Belgium
Baharain
Czechoslovakia

. Colombia

Cuba

. Cyprus
bemocratic peoples Republic

of Korea.

. France

. FR.G,

. Greece

. G.D.R.

. Guyana
. Hungary
. Iraqg.

. Indonesia
. Iran

Italy

. Japan
3. Jordan
. Kuwait

Lesotho

29. Malaysia

33.
34.
35.
36.
37,
38.
39,

40.
41.

42,
43,

. Mongolia
. Mauritius
. Mexico

Norway

Poland
Philippines

P. D. R. Yemen
Portugal

Romania

Republic of Korea

Rwanda
Senegal

Somalia
Sri Lanka

Statement

44. Sudan

45. Syria

46. Tanzania

47. Tunisia

48. Turkey

49  Thailand

50. United Arab Emirates
51, ARE. (Egypt)
52, USSR.

53. Vietnam

54. Yugoslavia

55, Zaire

56 Zambia

A # wfewi & fow as@

1831, A A TWE YW : AV
fawtor YT wigwg S ag SO
Far 337 &

(F) USRI F qrEr wgl H
gfysl & fao 9w 10 500 AFET
9¥ fyger 9 a9i & T 90HT F
F N frar ofwm a9 Y o€ §;

(@) ¥ & aa1 9« ™
FAT F1 TOHG TE AT T §OHIT
afaFt & 77 7 7FET FT a7 I
* 1% § I o9 gfau o Ag & a
@ g,

() FAT FEF T 3T M BT
wafaea mfgare afest &1 3 & oy
F faug & foar & arfe 9 @& &
HHTAT FT HOWT F7AT GH; WT

(w) afz g, @ = favia # =
% wmifaa fFa s ?
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g wm agr famin iR
wEaE dar (= Wiew Ay fag)
(%) qar (). TFFaa: 59 TIF T G
wRNfE FHAEl 1 agEar o
AR A AT F AR S
ARy g | afz oar & &Y aeeH
FFTE 4 99 AT AT F FeT
faq qomT #wafg & o g W/
sfrst & fr 600 FaTed & fAwioy
forar a1\ Tsw TR R giua far @
5 frew @@ aul & U7 g7 AFE
T AHT 9 1,06,513 TG F1 A
gd # T AN Wix f& s« fAw,
¥ s wrfe 9T &1 @ g R
qgr

(1) FET G TS ALHTA
HT TH ITF F1 FAA(T A & fad w@q,
1978 ¥ fauafaar f& 3 swgw
IS & e AT R e &
far 9 F gTa SW AW gFTAT A
HIET T@AFTU HT a9 ] | 37 oA
FIEfa® AN FT 80 Fo¥Wo  ENIT
o3 femar @a1g # gfaard 3uAeg
grit 1 = fama & aer #118 TATaee
F99 ¥ 9, @ADL FT AR AHAT
fe<rar qar o= 3 fw 1Y griog
I A F1 A § 10 361 & <
EATHE &1 g &= 1 ATAfT 7GT &
ST | fasta FY aRa & ST § EATe
F FU B TAE FT AT IT F AT
qAT  @-W@Ea & 9 IRt 99
QORI FT gRI |

(o) swaTeT wETEl FT1 EEifEe
TSI G FT g fagia il aw
TH a1 F1 Ai=w favig 78 o &
T § A SEAFTA F1 a9 § 4T
GEU
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Transfer of Land to Bombay Maunici-
pal Corporation by the Centre

1832. DR. SUBRAMANIAM
SWAMY: Will the Minister of
WOLKS AND HOUSING be pleased
to state: .

(a) whether it is a fact that many
development works proposed to be
undertaken by the Bombay Municipal
Corporation have been held up in the
Bhandup.Kanjur Area because the
land belongs to the Central Govern-
ment;

(b) if so, whether the Govern-
ment is ready to transfer the land to
the Municipal Corporation at nomi.
na] rates; and

(c) whether there are amy further
difficulties or delay regarding the
transfer?

THE MINISTER OF PARLIA-
MENTARY ATFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) We have no
information. However, the Municipal
Corporation of Bombay sent  some
provosals for transfer of Salt Deptt’s
land to them. Some of these have been
cleared and the remaining are with
Salt Department.

(b) Tranfer of Central Govt. lands
to the Corporation can be made only
in accordance with the Govt. rules
and orders laid-down for the purpose,

(¢) In case proposals are received
complete in all respects together with
necessary undertaking to pay the mar-
ket value etc., the land can be consi-
dered for transfer. However, in cases
where the lands are already leased out
for salt manufacture, for a specified
period action has to be taken for ter-
mination of lease and closing the
Salt factory, or portion thereof, in
accordance with the rules Dbefore the
lands can be transferred.
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ferom e Tt

1833, WY FI|IUT  qUIEy ¢
Fr firen AT W weamwr H§EY ag
qA FY FAT HGT fF

(F) F@r 21 ¥FGE, 1980 F
Fo @ A e RO F g
T & I AT AR 9 faseaet
g4 ¥ 9y g fEwo;

(w)afa g, @ 1 @ A
3 Heqr &1 59 & fau wRw fiu

(7) om0 &3 ¥ *AW AT
e & fow @ gumw faw aw ?

far @ar @IS FEmver HaAl
(* @ @Yo W ) (%) I &
AR § 97 =T F FAGR AZT-
T § AN § O J9r gw &
faFz fsre @ & & faew et
gra fagewit  sfq@ifmt 1 #1¢ a3
T & afowa 3 af o) eriaal
F qreT T[T |

(@) =7 weami &1 99 FH &
far @ & g A 71 gy fu §
AL 7 & g9 T H F1E A0
qa@& F faar &

(w) swafas odfwml & gEAT
oFa A W W § AR A e 9T
@ a

(a) sl § & owr d|a
g S AW § 9ERG aF & gHT
aT, € #F fom gk F1% w1 R
T H T éﬂ?{,‘%ﬁT%ﬁw-
Froed & freE ¥ ofaw geem &

g FA ¥ qmr w@r | 9 &R
F T G AT F TR TEG
¥ T@EIT qF WOAAT JAT GG
Aoafr & & gara # T W
w0 F1 Arwer §  fee-fme
g g gfe gRem § AT MW@ |

Consumption of Petrol in Himalayan
Rally &~

1834. SHRI A, T. PATIL: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) what quantities of petrol and
petroleum productg respectively have
been consumed for the Himalayan
Rally (October, 1980); and

(b) the action taken by Govern-
ment against the miscreants who
damaged the carg and/or obstructed
their course?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b), Informa-
tion is being collected from the con-
cerned agencies and the same will be
laid on the Table of the Sabha.

Printing of Government work by
Private Presses

1835. PROF, AJIT KUMAR MENTA:
Will the Minister of WORKS AND
HOUSING be pleased to state.

(a) whether it is a fact that print-
ing work worth lakhs of rupees has
been got done by the Private Print-
ers in the office of the Registrar
General of India;

(b) if so, particulars in this re-
gard since 1-1-1978 about the Private
Printers and the volume of work
given to them;

(¢) why thig printing work was
not got done in the Government of
India Presses;

(d) whether the Directorat, of
Priting has given ‘No Objection cer
tificate’, if so, the detail thereof; date-
wise;
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(e) the action proposed to be taken
by Government in the matter for
patronising private printers; and

(f) whether any inquiry has been
held in the matter and if not, rea-
sons therefor?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) and (d). The information is
being collected and will be laid on
the Table of the Sabha.

(¢) The Government of India Press-
es execute a lot of printing jobs of the
Office of the Registrar General of
India and only overflow of the print-
ing jobs which is beyond the capa-
city of the Government of India
Presses is allowed to be framed out
to the Private presses,

{
(e) The Govrnment is not Patro-
nising any private printers. The print-
ing work of the office of the Regis-
trar General of India beyond the
Capaciay of the Government of India
Presses is farmed out to the private
printers by the Registrar General
keeping in view the Govt. interest
under the usual conditions prescrib-
ed by the Directorate of Prnting.

(f) Does not arise.

Employment Generateq under Fooc
for Work Programme

1836. SHRI JYOTIRMOY BOSU:
"Will the Minister of RURAL RE CON-
STRUCTION be pleased to state:

(a) State-wise additiona] employ-
ment generated in terms of man-days
through  implementation of Food
for work programme, year-wise, from
197778 to 1979-80:

(b) whether Government have
drawn up a new programme hamed
“Nationg! Rural Employment” pro-
gramme; and

(c) if sn, what are its salient ‘ea-
tures?

DECEMBER 1, 1960
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) A
statement indicating the additional
employment generated State-wise
under Food for Work  Programme
during the year 1977-78 to 1979-80 is
laid on the Table of the House
[Placed in Library See No. LT-1475/
80.]

(b) Yes, Sir. The Food for Work
Programme has already been replaced
by National Rural Employment Pro-
gramme.

(c) A copy of guidlines of the new
programme is laid on the table of the
House. [Placed in Library See No.
LT-1475/80.]

Smoke Nuisance Act

1838. SHRI HANNAN MOLLAH:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are
aware that the Smoke Nuisance Act
is as old ag history;

(b) whether Government fee] that
as a result of that this Act at present
fails to cope with the problem of
poisoning the environment in jndus-
trial belts of the country;

(¢) if so, what are the steps taken
by the Government to amend the
Act; and

(d) when this will be implemented?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a). Some Nui-
sance Act is not a Central Act, How-
ever, States have legislated on smoke
nuisance.

(b) The Government is aware of
the problem of pollution of environ-
ment in industrial belts of the country
and, in order to provide for the pre-
vention and control of air pollution,
the Government has introduced a
Bill in the current session of Lok
Sabha.

(c) and (d). Do not arise in view
of (a).
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Cost of Maintaining Buffer Stocks of
Food Grains
1840. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the cost of maintaining buffer
stocks of foodgraing and making them
available to the consumerg during
each of the last three years and their
break up under different heads; and

() the steps taken to reduce this
“amount and results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
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(SHRI R. V. SWAMINATHAN) :
(a) and (b). A gtatement containing
the required information is attached.

Statement

The cost of maintaining buffer stocks
of foodgrains and making them avail-
able to consumers during the last
three years is as follows:—

(For buffe v s:oc]::
L U,

Rs.-crores Rate per

Qs
I97'778 263'0(‘, 23.62
107879 26277 2458
1979-80 (RF) 27606 25-68

Break-up of the per quintal carrying cost of buffer stock is as follows—

(i) Transit & storage shortages .
gy Freight
{iif) Handling godowa expenses
(v) Storage expenser .

) Interest
(vii  Adduri. overheads

Total

Procurement incidentals and distri
able to consumers are as follows:——

1977-7¢

1970-80 (R1.

(Rs. per quintal of average bufler)

1977-78 197879 1979~80
(RE)

ot 39 12g

033 0-36
(g 114 111

358 577 545
15-85 151 1629
202 -2y 1,25

2362 2450 2568

bution ccsts for making grains avail-

(Rs. per quintal)

Procurement Distribu-—
incidentals tion
[ COosts
Wheat Rice
1762 785 22712
: 1842 8-a0 2500
19" 44 1061 19-85
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The break-up of the procurementincidentals of wheat and rice is as
follows: - | (All-India pooled figures)

{Rate Rs. per quintal)

Wheat Rice

—— e—

1977-7%  197°=79 1a79-8o0 1977-78 197879  1979-80
(RE) (RE)

A .OBLIGATORY CHARGES

1, Mandi charges . 32 363 3-48 ,eo
2. Costof gunnies . 425 473 5-52 467 5°03 6:35
3. Sales Tax . 4'20 361 434 1:24 1.83 2.00
Sub-total] . ——17-76__17--9_7_—-;;-3;—_-; g; T 6.86 _—;.35
B. OTHER CHARGES
1. Storage charges . 0-44 049 0-41 . 006 0-06
2. Interest charges . 1'63 189 167 . .. 0'10
3. Handling charges
0'92 1-05 0-97 111 069 077
4, Mandi labour
5. F¥orwarding charges 7
1-84 2+28 1-Qo 0-83 0-89g o-86
Intern2l movement
7.  Establishment charges! o0°96 1°05 105 . 0-40
8. Other (misc.)items Bank a-0y 009 .. .. .. 008
Commission etc.
Sus-ToraL . 5-86 6-85 6-00 194 2 04 2-26
GranDp ToTaL . 1762 18 82 19°34 7:85 8-go 10-61

Tue break-up of distribution costs is as follows =—

(Rate Rs. per quintal of sales)
1977-78  1978-79  1979-80 (RE)

1. Transit and storage shortages . . . . 2:12 3:05 2-19
2. Freight e e e e e e e 7-35 8-37 8-23
3. Handling godown expenses . . . . . 1-36 1°49 145
4. Storage cxpenses . . . . . ’ N 1:07 1-8o 1-65
5. Interest . . . . . . . . 757 8-70 470
6. Admn. overheads . . . . . . . 2: 65 1-67 1-63

ToraL . . 2212 25-08 xg-Bg
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(b) The bulk of the carrying cost
of buffer stocks comprigse the interest
cost and the storage charges and there
is little scope for reduction in these
expenses. The transit ang storage
shortageg form about 1.3% of the
purchases and sales and this hag to be
viewed in relation to the long period
of storage of the grains. These charges
are always kept under constant re-
view. The Food Corporation of India
have taken the following steps to bring
about economieg in these charges:—

(a) A ban hgg been imposed on

. the creation of new posts as
wel] as on recruitment at the
entry levels with the result
that the staff strength of th2
Corporation has been contain-
ed st the same level over the
last two years., On the other
hand, larger quantities of
foodgraing and other articles
have been handleq during the
same period;

(b) To prevent pilferage, watch
and ward and security mea-
sures have been tightened,
Central Industrial Security
Force, Central Reserve Police
ang the State police, where
necessary, are deployed;

(c¢) Carefu] handling of grains at
all stages is insisted wupon.
Provision of weigh bridges,
security of stocks during
movement, cover over open
wagons with tarpaulins and
other suitable material, dep-
loymen¢ of escort and, ag far
as possible, undertaking only
full rake movement are en-
surad. Surprise checks are
conducted on loaded wagons
in transit also; and

(d) Constant quality control and
other measures for maintain-
ing the stocks in good health.

In 1977 Government of India appo-
inted an Exper{ Committee under the
Chairmanship of Secretary (Expendi-
ture) to examine in depth the various

componentg that constitute the recur-
ring cost of maintaining the buffer
stocks and to identify the areas where
the incidence of these charges could
be reduced. The Committee made cer-
tain recommendationg regarding allo-
cation of varioug costs incurred on
maintaining the norma] Public Distri-
hution System as well gs on maintain-~
ing the buffer stocks. The Committee
further recommended that the mandi
charges and the market fee ghould not
be fixeq ad valorem but on per quintal
basis. The Kuccha Arhtia commission
was recommended to be deleted from
the costing of foodgraing taken over in
the Centra] Poo] while in the case of
Kaccha Arhtia commission it was re-
commended to be borne by the sellers.
The Committee also made certain re-
commendationg suggesting reductjon in
various taxes on foodgrains and the
establishment charges levied by the
State Governments.

The question of reduction in the
procurement incidentals, especially the
mandj charges, wag also gone into by
a group of Ministers set up by the
Cabinet Committee on Economic
Affairs who held discussions with the
Chief Ministers of Punjab and Haryana
in whose States the Mandi charges are
the highest. Consequent on these dis-
cussions and after persuation the
Pucca Arhtia commission has been eli-
minated from the current year which
was being charged @ 4% ad-valorem
on the procurement cost of the grain.

Total Demand of sugar sent by
KEerala State

1841 SHRI SKARIAH THOMAS:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) the total demand of sugar sent
by Kerala State for the years 1978-
1979 and 1979-1980, year-wise;

(b) the total quantity
during the above period;

(¢) whether it is a fact that there
is a great demand for sugar in Kerala
State and that supply is much less
than the demand; and

supplied
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(d) if so, the steps taken by Gov-
ernment to meet the demand?

THE MINISTER OfF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
and (b) There was decontrol of sugar
during the season 1978-79. The de-
control continued in 1979-80 season
upto 16-12-1979 and under the partial
control which came into operation
from 17-12.1879 Keralg Government
have been getting a monthly levy
sugar quota of 10,495 tonnes for dis-
tribution to domestic consumers thro-
ugh fair price shops. No request was
received from the State Government
for increzse in their monthly levy
sugar quotg during this period, The
allotment orderg on the factories are
being issued directly In favour of the
State Governmeny who are grranging
the lifting of sugar from the factories
through th=iy own agencies.

(¢) and (d). On account of sharp
decline in sugor production in 1980-81
season and consequent limited avail-
ability of sugar it has not been pos-
sible to increase the monthly levy
sugar quota of any State beyond the
level obtaining during partial control
period immediately prior to decontrol
of sugar on 16-8-1978.

A fadAt & @At faswr & fag
A WH. ® W

1842, N Weamwrmor stfear
FT &Y HE@T g FqW T FAT FA@
fx

(%) o fae & e foR E
fag F= foaer s w8 o,

(@) g&r fasdfr amr W0 &
fro <t fireit Y fe &< av
fFar mr wiw ag AR o
# fdT <7 9 Suew FAE T,
ALY
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() wwit wt ey fad aveh ey
# ey ¥ & wogtuw A WY wEr
fradt & o wofae 9 faer T
X godr 7 7

Sfa aar g gefamin daea &
T W (% WITo qlo ERATHIATYR ) :
(%) =% (@) : w¥vEaar g &
wfes yor fafrrm g, s fe
ggeit faame & 15 FEwER, 1980
as 2-] wg #7 wafa #F fau
e oY, F miw dfedl gro AR
feft &1 < & fely & wafaa
gEar W € g0 39 AN &
T FTA TV 3. 90 T@ HEd
= HE feeR A A (smanfaa
T4 gfgq) @A ar | w=ife
grafed ®eT # I3 W 9w
Il H faacor #@ & e
A T qSF G #1 At zufan
ST A gTa AW e & s
F A A A aTeatam ATEAHN F
W gEAT I9ed AGl & | W
T ¥ dfEdl gra sy gl
& Afadt &1 450 T wfa feew &
woF  mie g, 9 A @ d@feew
®] § foft $ oK 99 6. 00 T
gyla et F mmawm fuifa fao
T GI EE 9T I q A gEi/
TS &R AR A9 Efar &
meaw ¥ gewrEasn & faata v @
F  afwegAr T A

(W) : ~w g [ @9 wfee
geut &1 ggel. fagwa § 15 Aaww,
1980 #t zafa & fau wEfea oo
T AR feft & AR F o oW &
7 ¥ @fwes wow fafmaw g
F AT FF 1.30 AT@ Hed &
arfeg A wEfea & € oy
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@ e e fem & et
N A g AP grEsl ox
550. 00 TY wfg fres ® MW
¥ g & WEIC 9T 580,00 w9
s frew faeredt o |

T w1 wefaa wemR

1843, |y Wro f(RAwT g
waTEn: {7 59wy gg O F AT
0 fF 1977 % 1979 § SF T &1
yfem W feaar ar S s
feamt & 7

Fig T wrmw g=fawie gawa
HUST ®AY (7 HiTo Tio TRITAR,
T HWAT FT FIE AT WS T
@ar g1 1977-78, 1978-79
T 1979-80 F AT WIEAT & wwq
# welq  1-10-1978, 1-10-1979
1-10-1980 & AT bfgal & o=
freer =T @ ¥AW: 32,89 A
@ 9, 20.85 @@ HlE
T AU 5.97 TG HITA 7 4T |
¢fal & 99 15-11-1980 a&
FAAT 2,85 WG HEO T HAT

FT WTH 9T |

'S

Completion of half of Women’s decade

1844. SHRI MADHAVRAO SCIN-
DIA. Wi]] the Minister of EDUCA-
TION AND SOCIAL WELFARE be
rleased to lay a gtatement showing:

(a) whether on completion of half
of the women’s decade launched by
the United Nationg in 1975, Govern-
ment have assessed the progress made
during the past flve years in India
about the women’s education, em-
ployment per capita income and ow-
nership of property by them;

(b) if so, the details in this regard,
showing comparative figures in July,
r1p18oaifal 1Sl M98 givdeithe boeres-

ponding figureg with respect to Pakis-
tan, Japan, USSR, France, UK. and
the average world figures; and

(c) what specific steps and special
efforts are proposed to be made by
Government to ensure that the
women in India do not lag behind?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN); (a) No, Sir,

(b) Doeg nol arise.

(¢) Several suggestions have been
made by various women’s organisa-
tions and otherg and will be taken
into consideration while finalising the
6th Five Year Plan,

Gilobal operationg of the Worid Food
Programme

1845. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it ijs a fact that India
is a donor to the global operations of
the World Food Programme;

(b) if so, the details regarding the
contribution g0 far made by India
since it became the member; and

(¢) the detailg regarding the pro-
jects to which World Food Programme
has extended its financia] co-operation
in India, State-wise?

THE MINISTER OfF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAIL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir. India is a donor to the
global operations of the World Food
Programme (WFP).

(b) The Government of India’s tota]l
centribution to WFP since its incep-
tion in 1963, including India’s pledge
for the biennjum 1981-82, amounts to
the equivalent of US $ 8,310,000 (ap-
proximately Rs 6,64,80,000). Two
thirds of India’s pledge to WFP is con-
tributed in the form of commodities
such as tea, canned fruit, dried fish
and sugar. The remaining one-~third
18 pledged! in cign-convertibie nindight
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Iupees, However, recently India has
agreed t0 meet the entire pledge in
terms of commodities,

(¢) The World Food Programme
(WFP) has provided assistance to
India to the tune of about 358.9 million
dollars for 53 projects, of which 17 are
presently in operation in ‘various
States. Ag the assistance ig provided
for the Projects, which may be in
operation in one or more than one
State, the statement showing the assis-
tance for the various Projects in differ-
ent stateg is laid on the Table of the
House. [Placed in Library. See No.
LT-1476/80].

Long term lease of Forest Areas in
Andaman and Nicobar Islands

1846. SHRI K. RAMAMURTHY:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) the persons and companies that
have taken long term lease of forest
areas in Andaman and Nicobar Is-
lands;

(bY whether large forest areas have
been leased out to persons belonging
to the smal] scale sector of match in-
dustry in Sivakasi, Tamil Nadu; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY O AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): The
information ig being collected and will
be laid on the Table of the Lok Sabha.

Housing Schemes for Lakshadweep

1847. SHRI P. M. sSAYEED: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(&) whether uptill now not a single
centrally sponsored housing scheme for
weaker sections has been introduced
in the TUnion Territory of Laksha-
dweep;

(b) if so, whether the Ministry in
the central sector uptp the end of
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December, 1979 sanctioned 32288
houseg under various housing schemes
for construction under the subsidised
housing schemes for plantation and in-
dustrial workers,

(¢) whether schemes for loans as-
sistance to the” weaker sections of the
people were also not introduced in the
union territory of Lakshadweep;

(d) if so, the main reasons therefor;

(e) whether any central acheme for
housing will be made available to the
weaker sections in the Union territcry
during the current year and also in
Sixth Five Year Plan; and

(f) how many Union  Territories
were not provided any such schemes
so far?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Presently, my Ministry
has only one Centra] Sector Housing
Scheme, namely the Subsidised Hous-
ing Scheme for Plantation Workers,
which ig not applicable in the Union
Territory of Lakshadweep,

(b) Under the Subsidised Housing
Scheme for Plentation Workers, the
number of houses ganctioneq upto 31-
12-79 was 32258 (and not 32298).

(¢) In Lakshadweep, two schemes
are in operation for setting up houses
for weaker sections of people. The
first scheme is Village Housing Project
(Loan) Scheme for which Rs. 50,000
have been provided during 1980-81.
The second scheme is Welfare of Back-
ward Classes Housing (Subsidy).
Under this scheme Rs. 3,00,000 have
been provided during the current
years.

(d) Doeg not arise,

(e) With the exception of Subsidised
Ilousing Scneme for Plantation Wor-
kers, all other housing schemes for-
mulated by this Ministry are in the
State Sector. It is for the State Gov-
ernments and Union Territories to
finalise housing programmes uner dif-
ferent housing schemes for allocation
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of Plan Ouilays. In its Draft Five
Year Plan 1980—85, an outlay of
Rg, 101.52 lakhs has been proposed by
the Union Territory Administration of
Lakshadweep for housing during the
Plan period, out of which an outlay
of Rs, 19.50 lekhs has been approved
for the Annua] Plan 1980-81 for Hous-
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ing including Police Housing. The ap-
proved outlay will be financed by e
Central Government.

(f) A statement showing the hous-
ing schemes intended for Weaker Sec-
tions and being implemented by dif-
ferent Union Territories ig enclosed.

Statement

Statement showing the various housing schemes appliqable to {:he weaker .sccti_ons of community
and being implemented by various Union Territory Administrations

Name of Union Territory Administration Integrated  Village House Housing
Subsidised  Houging] sites-cum- Schemes
Housing Projects hut con-=  for Weaker
Scheme Scheme struction Sections
for In- scheme financed by
dustrial for Land- Housing
Workers & less Lab- and Urban ]
Economi-= our Develop-
cally Wea-« ment Cor-
ker Sec- poration
tions of
Community
N—— S—
1 2 3 4
1. Goa, Daman, Diu Being Implemen- Being Being
imnlemen- ted Implemen- Implemen-
ted ted ted
2. Chandigarh Do. Not Im- Do. Do
plemented
3. Delhi Do. Being Imple- Do. Do.
mented
4 Pondicherry Do. Do. Do. Do.
5. Dadra, Nagar, Haveli Notimple- Not im- Do. Not Im-
mented plemented plemented
6. Arunachal Pradesh Do. Do. Not Im- Do.
plemented
7. Lakshadweep Do Being Im- Do, Do.
plemented
8. Mizoram Do. Not Im- Do. Do,
plemented
9. Andaman & Nicobar Islands Do. Do. Being Im- Do.
plemented

Accelerated Rura] Watey Programme

1848. SHRI AMAR ROYPRADHAN:
Will the Minister of WORKS AND
HOUSING be pleased to state the
funds allotted to the State Govern-
nwents for the yearg 1980-81 under the
Centrally sponsored Accelerateq Rura]

——

Water Programme to remove the prob-
lem of villages and when this
gramme will pe completed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Under the Centrally Sponw

.o



127 Written Answers

sored Accelerated Rural Water Supply
Programme, g sum of Rs, 41.25 crores
has already been released to the
States and Union Territories as the
first instalment during the year 1980-
81. The Second instalment of like
amount wii] be released during the
current yeair on completion of proce-
dura] formalities. High priority has
been accordad to provide safe drinking
water to all the problem villages in
the country during the Sixth Plan
period (1980—85).

Central School at Leh

1849. SHRI P, NAMGYAL:; Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether it is a fact that the
Central Government had sanctioned

the opening of 3 Central School in Leh
in 1979;

(b) whether it is also g fact that
the Kashmir Government has refused
to provide accommodation and land
for starting the said School; and

{¢) if so, what is the present posi-
tion and when the school would be
opened?

THE MINJSTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (c). The Ken-
driya Vidyalaya Sangathan had agre-
ed, in princivle, in April] 1979, to start
a Kendriyy Vidyalaya {Central
School) at Leh. Issues relating to
availability of land and building are
being negotinted with tha State Gov-
ernment. The Vidyalaya can be start-
ed after these issues are settled,

Shortage of Snakes

1850. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that Snakes
are the rage these days the more poi-
sonoug they are the better and they
£ould. fgten . @, pockst, as.. more.. asd
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more people are taking to ‘Snake-
yagna’' particularly in Southern
States;

(b) whether it is also a fact that
all the snakemen are experiencing
acute shortages of snakes and it ig to
the exterd that any one giving infor-
mation about snakes hideout is suit-
ably rewarded by ‘Yagna' organi-
sers; and

(¢) if so, what action Government
propose to take in this regard?

THE MINISTER Op STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
1o (c¢). The required material is being
collected from the States and will be
laid on the Table of the Sabha as soon
as received,

Institutional Credit Qutstanding
against Rural Rich

1851. PROF. MADHU DANDA-
VATE: Wil] the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that cyr-
rently the total institutional credit
outstanling in the name of the rural
rich is about Rs. 8500 crores;

(b) ‘whether it is also a fact that
thege rural rich that have cornered
most of the credit facilities in the
rural sa2ctor continue to exploit the
rural poor by refusing to pay them
even the minimum wages fixed by
various State Governments; and

(¢) whethey it is also a fact thal
the rural poor generally find no place
in national or rural credit system?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) No,
Sir. The total outstading 1oans ad-
vanced by primary cooperative so-
cieties land development banks, com-
mevcial .- banks ..and. regiongl -- rural
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banks, direetly to borrowers for agri-

smal] farmers and other weaker sec-
cultura] purposes and the share of

tions is given helow:
(Rs.in crores)

—

Institution Total out-standings Of which from small
farmers and other
weaker sections
1. Primary Agricultural Credit Societies 1,798 1 582:6 (Reclates to 16
as on 30-6-78 States and
2 U.Tas)
¢, Cooperative Land Development Banks . 1,276- 00 76:6 (Relates to 6
as on 30-6-78 States only)
3. Commercial Banks 1,446 1 556- 00
agson 31-3-79
4. Regional Rural Banks 167 00 105 00

as on 31-12-79

(b) The Governmeni of Indig in
the Ministry of Labour has taken note
ol complaint; voiced about the non-
implementation of the Minimum
Wages Act. The appropriate Govern-
ments are taking necessary steps for
more effective enforcement of the
minimum wageg prescribed,

(c) No, Sir.

About 40 per cent of the leans advanc-
ed by the Primary Agricultura] Credit
societies and cooperative land deve-
lcpment banks jg for small farmers
and other weaker sections. Similarly,
in respect of commercial banks about
32 per cent of the total outstanding
agricultural loansg is for weaker sec-
tions, A substantia] proportion of the
loang advanced by RRBs is for weak-
er sections. One of the objectives of
the Agricultural Credit Policy is to
increase the share of weaker sections
to not less than 50 per cent of the
total institutional credit by the end of
the Plan period,

Agricultura] Universities

1852. SHRI RASHEED MASQOD:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the present number of the Agri-
cultural Universities functioning in
the country;

2633 LS—5

-

(b) the main objective in setting up
the universities;

(c¢) the nature of the Centra] assis-
tance, if any, provided for the func-
tioaing of these universities; and

(d) whether Government have
made any assessment with regard to
the achievements of these universities
vis-g-vis their objectives and if so, the
result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) At
present there are 21 Agricultural
Universities functioning in the coun-
try.

(a) The main objectives in setting
up these Agricultural Universities
are:

(i) Making provision for impart-
ing education in different branches
of study, particularly agriculture,
horticulture, veterinary and animal
sciences, fisheries, forestry, agricul-
tural enginéering, home science and
other allied branches of learning
and scholarship.

(ii) Furthering the advancenient
of learning and prosecution of
research particularly in Agriculture
and other allied sciences.
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(iii) Undertaking the extension
of such sciences specially to the
rural people of the State; ang

(iv) Such other purposeg as the
university may from time to time
determine,

(¢) The Indian Council of Agricul-
ture Research provides central assis-
tance for 24 selected items as given
in the Statement to these universi-
ties for development of infrastruc-
ture and other teaching facilities. In
addition ICAR also provideg supports
for research activities of the Agricul-
tural Universities through (a) to
establish centres of All Indig Coord-
inated Research Projects at Universi-
ties; and (b) National Agricultural
Research Project for strengthening
regional research capabilities.

(d) Yes, Sir. A Review Commitiee
on Agricultural Universities headed
by Dr. M. S, Randhawa was gppointed
in January, 1977 to assess the achie-
vements of Agricultur?? Univertities
vis-a-vis their objectives. The Com-
mittee submitted its report in June,
1978. A Summary of the recommenda-
tions was provided to the Lok Sabha
in answer to Question No. 1140 on
27-11-78. The major findings of the
Committee are as follows:—

i) The agricultural universities
have achieved tremendous impact
through development of new tech-
nology, relevant research program-
mes, effective demonstration of use-
able research results opn cultiva-
tors’ fields and by training the
much needed scientific gnd techni-
cal manpower required for India’s
fast developing agriculture;

ii) However, there is high degree
of variability amongst agricultural
universities with regard to achieve-
ments and output, leadership and
competence of faculty, degree of in-
stitutional development and matu-
Iity mainly due to difference in
State Government’s support,
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The Report of the Committee was
sent to all the Chief Ministers, Chief
Secretaries, Agricultural Production
Commissioners and Vice-Chancellors
of Agricultural Universities for
taking appropriate action on the
specific recommendations concern-
ing them. Those recommendations
which involves financial implications
with regard to ICAR have been exa-
mined and suitably includeq in the
Sixth Plan proposals of the Council.
With regard to the recommendations
concerning the Agricultural Universi-
ties/State Governments most of them
have been implemented. However,
some of ihe recommendations are
still to be implemented; such as (a)
in the case of Maharashtra and Uttar
Pradesh the Coordination mechanismg
between the agricultural universities
are still to be carrieq out; (b) in case
of Orissa the question of revising
Acts and Statutes is still pending;
(c) the West Bengal Government has
not fully transferred the state-wide
research responsibility to the univer-
sity. These outstanding issues are
being taken up with the respective
State Governments.

Statement

1. College/Laboratory buildings.
2. Equipment, furniture and fittings,

3. Library (Buildings, equipment,
furniture and books).
4. Instructional Farm including

Livestock and Fish farms Deve-
lopment at teaching campuses.

5. Vety. Hospital, Ambulatory Cli-
nic and A.I, Centre facilities for
instructional purposes at teach-
ing campuses.

6. Worksitop, glass houses, gas
plants mist houses and similar
other teaching/research facili-
ties at the teaching campuses.

7. Students’ Hostels,

8. Quarters for academic staff.
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9, Starting of Under-graduate and
Post-graduate  departments in
new disciplineg including streng-
thening of existing P. G, Depart-
ments.

10. Sports games and other student
amenities such as gymnasium
health centre, swimming pool,
cafeteria fans and water coolers
at common places.

11. Advanced training of Teachers:
Workshops/Conferences/Seminars;
instructional/study tours, prepara-
ticn of practical] manuals and
teaching aids.

12. Teachers’ Hostel.

13. Guest House-cum-Staff Club.
14, Farmers’ Hostel.

15. Students’ Air Fund.

16. Provision of facilities for P.G.
research work at selected regional
researchl stations such as farm
laboratories ang student hostel.

17. Fifty percent of travel cost for
attending International Confer-
ences.

18. Establishment of Manpower
Planning and Placement and
Evaluation Cells.

19. Establishment of Centres of Ad-
vanced Studies.

20. Establishment of Communicatjon-
cum-Museum and Instrumentation
Centres.

21. Revolving fund for the operation
of practical training scheme,
student training in consultancy
services on completion of degree
programme.

22. Transport and camping equip-
ment for practical training and
extension education.

28. Establishment of book banks,

24. National Adult Education Pro-
gramme.
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Post of Direetor in Natjonal Library,
Calcutty

1854. PROF. RUPCHAND PAL:
Will the Minister of EDUCATION
AND SOCIAL WELFARE pe pleased
to state:

(a) whether it is a fact that the
post of Director of National™ Library,
Calcutta are lying vacant for a long
time; and

(b) if so, the reasons thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR!
S. B. CHAVAN): (a) and (b). The
post of Director, National Library,
Calcutta had fallen vacant on 1-10-80.
Action hasg been initiated for the
appointment of a new Director. .

World Bank Aid for Fishery

1855. SHRI RASA BEHARI
BEHRA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the World Bank pro-
ject has been financing the States for
developuient of fisheries;
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(b) the names of States imvolved
in fisheries project; and

(¢) what are the schemes for this
project?

THE MINISTER OF STATE N
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir. '

(b) The names of the States are:
Gujarat, Andhra Pradesh, Uttar Pra-
desh, Bihar, Madhya Pradesh, Orissa
and West Bengal.

(¢) In Gujarat the project is main-
ly for the development of Veraval
and Mangrol fishing harbours includ-
ing infrastructural facilities. (ij) In
Andhra Pradesh, the project involves
mainly development of fishing har-
bour at Nizapatnam, Kakinada and
Visakhapatnam (Phase II) along
with ancillary activities and infra-
structural facilities. (iii) In Bihar,
Uttar Pradesh, Madhya Pradesh,
Orissa and West Bengal the project
will assist in establishment of 58
FFDAs along with related activities
of fish seed production extension and
training of farmers.
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ST & qur W e 2, 5 e Nationalisation of Sugur mdustry
e FT & omeft & 4 1857. SHRI R. P. GAEKWAD:

(g) & | SHRI S. B. SIDNAL:

(1) @ someft F w froreA Tﬁvﬁg ;l;epxg;fdte:o :tféte?Gmm-
¥ gEfww @9 w STHATT (a) the number of sugar factories
R, 7€ feeet § W gs W in co-operative, public and private

Y fawad fefafea g d — sectors;
(b) the total output of sugar from
(i) foprag) o #1% FaTE .-.,E’} each of these sectors;

1 AT ¢ (¢) in view of the meagre share
accounted for by the private sector,

(i1) wed-sedr < H wmafa whether Government propose  to

@?ﬁ Taﬁ% | nationalise sugar industry; and
) . (d) if net, whether the recent rise
(9) dawss W aF  dITl in sugar price also justifies hationa-
FI 9T @A & fou fam w29 S lisation?
TR — THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE

(1) e q@=a &= vaey-1 AND RURAL RECONSTRUCTION

1 22 affa g 3000 (SHRI R. V. SWAMINATHAN):
AT aTr IUTHT FT TN (8) and (b). Sectorwise position
. regarding number of sugar mills and
H HTCATE AT FL A A their total production during the
g season 1979-80 is indicated below:
No. of sugar mills Total production

(Lakh tonnes)

&

Private scctor . . . . . . 128 15° 50
Coperative sector . . . . . 140 20- 26
Public sector . . . . . . 39 2- 83
307 38- 59
(c) and (d). The private gector of sugar depends on total availability
accounts for nearly 40 per cent of the which is dependent on production.
sugar industry both in respect of the The continued rise in sugar prices

numbér of units ag well as the total this year is attributable to lower
quantum of production. The price availability on account of stéep @dec-
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line in production during the last 2
years and high prices of the other
sweetening agents, namely, gur and
kbandsari. Government do not con-
sider nationalisation of the industry
to be an effective measure to check
rise in prices. However, in order to
make freesale sugar available at
reasonable price Government had
made special arrangements for the
festival period from 1st September to
15th November, 1980 under the volun-
tary price regulation scheme whereby
the sugar millg delivered the freesale
sugar to the nomineeg of the State
Governmentg at an agreed ex-factory
price of Rs, 450 per quintal exclusive
of excise duty and the same was dis-
tributed through fair price shops/
State Govt. agencies to the consumers
at retail prices fixeq by the State
Governments around Rs, 6 per kilo-

gram.

Taking over of Primary, Middle, Se-
condary ang Higher gducation

1858. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it i a fact that
teachers as a whole and others have
been demanding complete Government
take over of primary, middle, second-
ary and higher education throughout
the country:

(b) it so, Government
thereon; and

(¢) what is the actual number and
proportion to fhe total number of the
varfous categories of ducational insti-
tutions already taken over by the
Government in various States and
Union Territories of the country?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
8. B. CHAVAN): (a) No such request
has been received by the Central
Government.

reaction

(b) Does not arise,

(¢) The requisite information is
Peing collected and will be laid on
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the Table of the Sabha as soon as
ppssible.

Subsidised Housing Scheme for Plan-
tation Workers

1859. SHRI B. V. DESAI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Ministry in the
Central sectar upto the end of 1979
sanctioned 32298 houses under various
housing schemes for construction
under the subsidiseq housing schemes
for plantation workers;

(b) if so, how many of these were
allotted in different States;

(c) the total houses so far allotted
to the weaker sections of the people
in the country by way of loans and
various other housing schemes by
the Ministry upto 1979;

(d) how many houses will be built
or loan provided during the current
year and also during the Sixth Five
Year Plan;

(e) how many central housing
plans have so far been made for the
weaker sections of the people in dif-
ferent States;

(f) is there any State or Union
territory where such Central schemes
has not so far been implemented; and

(g) if so, the reasons for the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b).
32258 (and not 32298) houses were
sanctioned under the subsidiseq Hous-
ing Scheme for Plantation Workers
upto the end of December 1979 as per
detail below:—

Assam 15709
Tripura 58
West Bengal 12065
Tamil Nadu 948
Karnataka 1130
Kerala 2348
.o Total: 32258
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(c) The total number of houses
constructed upto December, 1978 for
allotment, to the Economically Weak~
er Section under the Subsidised
Housing Scheme for Industrial Work~
ers and Economically Weaker Sec-
tions of the Community anqd Village
Housing Projects Scheme is 1,86,446
and 68,425 respectively.

(d) Under the Subsidised Housing
Scheme for Plantation Workers, 8727
houses are proposed to be constructed
during 1980-81 and 64,000 houses dur-
ing the Sixth Plan period. An outlay
of Rs. 14 crores has been approved
for the Sixth Plan period out of which
Rs. 1.80 croreg has been released to
the concerned State Governments, as
Central financial assistance.

(e) to (g). Except Subsidised
Housing Scheme for Plantation Work-
ers, which is intended for providing
housing accommodation to resident
plantation workers, no other Central
Sector Housing Scheme has been
formulated for the Weaker Section
of the Society. The Subsidised Hous-
ing Scheme for Plantation Workers,
which is a Central Sector Plan
Scheme, is being implemented only
in the State of Assam, West Bengal,
Tripura, Kerala, Karnataka and Tamil
Nadu, where there is concentration of
Tea, Coffee, Rubber and Cinchona
plantalions, which are covered by the
Plantation Labour Aect, 1951.

Governinent Accommedation

1860. SHRI CHITTA MAHATA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government propose
to formulate a scheme that after 5
years in service, every Govt, servant
would certainly be allotted Govern-
ment accommodation; and

(b) .if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b).

Owing to constraints of financial and
material resources, it is not possible
for the Government to undertake
such a scheme. Efforts are, however,
being made to construct ag many
dwelling units ag possible in the gene-
ral pool within the resources avail-
able and to reduce the waiting period
for allotment of Government accom=~
modation to its employees,

Survey regarding Handicapped
persong

1861. SHRI ARJUN SETHI: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether any survey has been
conducted by Government regarding
the handicapped persons in India;

(b) if so, the details thereof, State-
wise;

(c) the number of schools and
Institutes which are providing train-
ing to the handicapped persons;

(d) whether Governmcnt propose
to open more schools to teach the
handicapped; and

(e) if so, the details regarding the
scheme in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Limited sam-
ple survey has been conducted.

(b) A statement (Annexure I II
and TII) is laid on the table of the
Houase. [Flaced in Library. See No.
LT-1477/80].

(c) According to the information
available with the Ministry of Social
Welfare, 429 institutiong in the coun-
try imparts education and training to
handicapped children and adults.

(d) and (e). The main emphasis is
on integrating handicappeq children
in normal schools. A Scheme exists
on integrated education for handicap.-.
ped children. Under this scheme:
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assistance is given to State Govern-
ments on 50:50 besis on identified
jtems of expenditure, such as salary
of teachers, assessment cost (Rs. 25/-
per pssessment) jnitial cost of equip-
ment (upto Rs, 5060/- per ennum),
books and stationery (Rs. 180/- per
annum) ang transportation charges
(Rs. 26/- per month per child),

Under the existing scheme of assis-
tance to voluntary organisation, finan-
cial gssistance is available for setting
up new gpecial school for the handi-
capped.

Purchag, of Wheat and Paddy by
F.C1. During 1980

1862. SHRI G. S. NIHALSINGH-
WALA: Will the Minister of AGRI-
CULTURE be pleased to state;

(a) the total quantity of wheat pur-
chased by the Food Corporation of
India during 1980 from markets in
Punjab;

(b) the total quantity of paddy pur-
chased during 1980 by the Fooq Cor-
poration of India;

o —
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(¢) how much wheat and paddy
was stored in the gndpwna ‘
roof and how much outside in the
open ground;

(d) the guantity of wheat and
paddy which has been damaged for
want of godowns; and

(e) what measures Government
propose to take in future tn place the
foodgrains under poof to save the
same from damage?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHR!
BIRENDRA SINGH RAO): (a) Dur-
ing 1980-81 Rabi Marketing 8Season
so far the Food Corporation of India
have procured 1.06 million tonnes of
wheat in Punjab.

(b) During 1980-81 Kharif Market-
ing Season so far the Food Corpora-
tion of India have procured 1.99 mil-
lion tonnes of paddy in the country.

(c) As on the Ist October, 1980 the
Food Corporation of India had the
following stockg stored in godowns
under roof and in the open:

Grain Stored in Godowns Stored in the open.
under roof
(Quantity in million tonnes)
Wheat 2: 54 o 65
Paddy . . . . . . 1+27 0° 50

(d) 616 tonnes of wheat and 828

tonnes of paddy gquring 1980-81 Mon-
soons.

(e) CAP Storage was resorted to as
an emergency measure to overcome
shortage of covered storage accom-
modation and is being progressively
liquidated. Construction of covered
godowng has been taken up on a large
scale, Fooq Corporation of India
have undertaken to build sizeable
scientific storage capacity with the
World Bank assistance. A capacity
of about 5 million tonnes has already
been secured by the Corporation

under the ARDC assisted scheme and
these godowns are built according to
Food Corporation of India gpecifica-
tions,

Production of Cocoa-Beans

1863, SHRI P. J. KURIEN. Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
that there is surplus production ol
cocoa-beans in the country; and



145 Written Answers AGRAHAYANA 10, 1002 (SAKA) Written Angwers

(b) if s0, whether Government
propose to take to start cocoea pro-
cessing units in the country?

THE MINISTER OF STATE IN
THE MINODSTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir. Although accurate
statistics are not available, it is esti-
mated that presently there js a sur-
plus of about 700 tonnes of cocoa
beans in view of the large expansion
under cocoa cultivation in recent
years.

(b) According to available jnfor-
mation, the State Government of
Kerala is considering to establish
cocoa processing units in public sec-
tor,
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Construction for Government Em.
ployees

1865. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whehter it is a fact that cons-
truction of Government houses for
its employees has come to a halt;

(b) if so, the reasons thereof;

(¢) the backlog of allotment eof
Government accommodation for dif-
ferent categories;

(d) whether Governmer{ has got
any time-bound programme of cons-
truction of houses to fully meet the
demands of the employeez; and



147 Written Answers

(e) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No, Sir.

(b) Does not arise,
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(c) A statement ghowing the back-
log of allotment of Govt. accommoda-
tion for different categories as on
31-10-80 is atfached.

(d) and (e), Due to various con-
straints, it is not possible to fully
meet the demands of the employees,
at present.

Statement
Type General SC ] ST g Ladies Ladies {  Total
Pool Pool Pool
(Single)  (Married)
A . . . . 3880 1716 233 8 58 5805
B- . . . . 16016 2951 178 1083 3671 23899
C . . . . 12493 1031 47 - 63 13634
D . . . . 2690 122 7 - - 2819
E 1636 - - - —_ 1636
El- o 806 Lo L — S 806
EIT 158 — — — - 158
EIII 109 — — — -— 109
37788 5820 465 1091 48956

Meeting of Central Board of Forestry

1866. SHRI K. P. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that Cen-
tral Board of Forestry met at New
Delhi in August, 1980 ard took many
decisions of far reaching importance
for the prevention and growth of
forestry in the country;

(b) if so, the particulars of the de-
cisions taken; and

(c) whether the meeting considered
the damage caused by the private con-
tractors who indulge in reckless felling
of tree and go much beyond the
areag allotted with the connivance of

the forest staff and if so, the decision
taken to stop this menace.

3792

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION

(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.
(by and (c¢). Amongst important

decisiong taken at the meeting of the
Central Board of Forestry are:—

(1) Reforestation
forest areas
programme,

of degraded
under g time bound

(2) Maximum use of Food-for-
Work Programme in the Forestry
Sector.

(3) Toning of forest adminjstra-
tion in States/Union Territories,
proper assessment of training needs
of forestry cadres, strengthening
the present colleges and opening
new colleges to meet these needs.
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(4) Elimination of forest con-
tractors within a period of 5 years
under a time bound programme.

(5) Implementation of various
Forestry Development Programmes
in aid of tribal economy.

(8) Comprehensive forest legis-
lation on regulation of felling of
treeg in rural and urban areas.

Delay in Fishing Harbour at Paradeep

1868. SHRI LAKSHMAN MAL-
LICK: Will the Minister of AGRI-
CULTURE be pleased to refer to the
reply given to Unstarred Question
No. 704 on the 17th March, 1980
regarding Fishing Harbaur at Para-
deep Port, Orissa angd state;

(a) since when the Government has
been considering for setting up a
fishing harbour at Paradeep Poit,

(b) how many new fishir.g harbours
have since been sanctioned for diffe-
rent places in the country and started
execution: and

(¢) by when a final decision is
likely to be taken in regard to the
setting up of the fishing harbour at
Paradeep Port?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) The final proposal wag received
by the Government of India in Nov-
ember, 1977.

(b) No new fishing harbourg have
been sanctioned the Government
since August, 1978.

(c) After reappraising the cost of
the harbour which hag since been
revised from Rs, 311.80 lakhs to
Rs. 607 lakhs.

Conversion of Manual Exchange t0
Auto-Dialling System in Bihar

1869, SHRI D. L. BAITHA. Will the
Minister of COMMUN‘ICA'I‘fONs be
pleased to state:

(a) whether there is any proposal
to convert Forbesganj, Purnea, Araria,
Arama Cantt. and Tribeniganj ma-
nual excnanges of Bihar from manual
system to the auto-dialling system;

(b) if so, what steps Leve so far
been taken in this respect;

(¢) whether it is a fact that these
exchanges are giving good profit but
the work load being heavy and lack
of proper maintenance, most of the
calls booked do not materialize re-
sulting in heavy financial loss to tne
Government and the public as well;
and

(d) if so, what steps Government
propose to take for the proper main-
tenance of the lines and exchanges?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). Telephone exchanges at
Araria R.S. and Tribeniganj are
already automatic. While it is the
intention to provide automatic
exchanges at Purnea, Forbesganj and
Araria Court, no definite plans have
yet been drawn up because of limited
indigenous production of automatic
switching equipment.

(c) and (d). The effective percen-
tage of trunk callg is satisfactory at
Tribeniganj. This hag also shown
some improvement at Araria Court,

There has been an increase in trunk
traffic from Forbesganj and Purnea.
To cater to this increase in traffic,
the number of trunk circuits is pro-
posed to be augmented.

The maintenance of the exchanges
has to some extent been guffering due
to power load shedding.
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Drinking water scheme in Uttar
Pradesh

1#70. SHR] ZAINUL BASHER:
SHR] RAM AWADN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) how many villages in Uttar
Pradesh have been covered py the
Drinking Water Scheme,

(b) how many villages l;ave not yet
‘been covered by the Drinking water
Scheme;

(¢) whether it is the policy of Go-
vernment to provide drinking water

to every village through this scheme;
‘and

(d) if so, the details thereof and
time upto which this facility will he
provided?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) 7001 prob-
lem villages, have been provided
water supply upto 31st March, 1980.

{b) 28,605 problem villages are yet
10 be provided drinking water sup-
ply as on 1-4-1980,

(c) and (d). High priority has been
accorded to provide safe drinking
water to all the problem villages in
the country during the Sixth Plan
period (1980—8%5).
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Legislation for Bringing Education
in Centra) List

1872, SHRI K. K. TEWARI;: Will
the Minister of EDUCATION AND
SOCIAL WELFARE bhe pleased to
state:

(a) whether in order to introduce
uniformity in the pattern of education
and for maintaining its secular
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character, Government propose to
effect suilable legislation for bringing
education in the Central List; and

(b) if not, the reasons thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) No, Sir.

(b) Education (except in regard to
entries already in the Union List) is
included in the Concurrent List in the
Seventh Schedule of the Constitution.
The legislative powers of the Union
and the States are coextensive in
regard to subjects included in the
Concurrent List. The diversity in our
culture, language, geography, etc.
requires that the State Governments
have legislative and executive powers
to administer educational system
appropriate to social, cultura] and
linguistic sensibilities and needs of the
people of the State. The present
arrangement is in conformity with
our federal polity and is considered
adequate for ensuring a flexible and
decentralised system of education
within g broad national frame-work
and subserving national interests.
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Subsidy for Marginal Landless
Peasants

1874 SHRI ANANDA PATHAK:
Will the Minister of RURAL RECQN-
STRUCTION be pleased to state:

(a) whether there is any scheme
under the consideration of Govern-
ment to give subsidy for marginal
and landless peasants in the coumtry;
and
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(b) if so, the criteria fixed for selec-
tion of such peasants?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Subsidy to
the marginal and landless peasants is
already being made available under
the Integrated Rural Development
Programme, which now covers all the
development blocks in the country.

(b) Under the Integrated Rural
Development Programme, a marginal
farmer is defined as a cultjvalor
‘naving land holding up to 2.5 acres.
In case of Class I irrigated land, as
defined in the Land Ceiling Legisla-
tion of the State, the ceiling is 1.25
acres. The selection of families for
providing assistance under this pro-
gramme is to be done primarily with
reference to the income of the family.
According to the present instructions,
all rural families including the
famjlies of marginal farmers having
an annual income from all sources of
less than Rs. 3,500 per annum, are
eligible for assistance under this pro-
gramme. The implementing agencies
have also been instructed to select
poorest families first for providing
assistance under this programme,

DECEMBER 1, 1980
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New Sugar Factories in Maharashira

1875. SHRI R. S, MANI: Wil] the
Minister of AGRICULTURE be pleas-
ed to state:

(a) how many new proposals of
new sugar factories and expansions
in Maharashtra are pending with the
Ministry of Agriculture;

(b) since how many years; and

(¢) by what time these will be fina-
lised?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Five
applications for grant of Industrial
Licences for new sugar factories and
one application for expansion in
Maharashtra State are pending in the
Ministry of Agriculture.

(b) A statement indicating date of
receipt of these applications jn the
Ministry of Agriculture js attached.

(¢) The Government have recently
decided to grant Industrial Licences
for new sugar factories and a Press
Note %as been issued on 4th July,
1980. A decision on these applications
will be taken by the Government in
accordance with the guidelines, in due
time,

Statement

Application pending in the Ministry of Agriculture (Directorate of S:far) Jor grant of industrial Licences

Sor establishment of new sugar factories and expansions in M,

arashira State

S.No. Name of the proposed Proposed location Capacity  Date of receipt
sugar factory TCD of the appli-
cation in the
Ministry  of
Agriculture
through Deptt,.
of Industrial
Development
1 3 4
I. NEW FACTORIES
1. Vighnahar SSK Ltd, Teh. Junnar Distt. Poona 1250 21-7-1978
2. Sahakari Sakhar Karkhana Teh. Atpadi Distt, Sangli 1250 15-7-19%5

Ltd, Atpadi,
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—

1 2 3 4
3. Vasantrao Dada Patil SSK Vithewadi (Lohaner)‘Teh, 1250 17-10-1977
Kalwan, Distt. Nasik
4. Shirpur Shetkari SSK Ltd., Teh. Shirpur Distt. Dhulia 1250 19-6-1980
5. II_,{L:itatma Kisan Ahir SSK Teh, Walwa Distt. Sangli 1250 18-5-1978
t ]

II. EXPANSION
S. No. Name of the existing sugar factory with Expansion proposed- Date of the

location

receipt of the ap-
from To plication in the
(Tonnes cane/day) Min, of Agri-
culture through
the Deptt, of
Industrial Dev.

- -

1. Shri Datta SSK Ltd, Asrule-Porle, Post Porle Tarf

Taane, Tal' xa Panhala Distt. Kolhapur

Sugar Mills in U.P., Bihar anqd Haryana

1876. SHRI RAM SINGH SHAKYA:
Will the Minister of AGRICULTURE
be pleased to state;

(a) the total number of sugar mills
in Uttar Pradesh, Bihar and Haryana
States;

(b) the number of mills among
themn run by cooperative societies;

(c) the names of those cooperative
societies;

(d) the annual production of these
mills during 1978-79 and 1979-80, in
quintals;

(e) whether any raids were ever
made on these mills; and

(£) if so, the action takén against
them by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and
(b). Statement-I showing the total
number of sugar factories and number

400 1250 23-8-1979

of Cooperative Sugar Factories in
Uttar Pradesh, Bihar and Haryana
States 1s laid on the Table of the
House. [Placed in Library. See No
LT-1478/80], 1

(c) and (d), Statement-II showing
names of the Cooperative Sugar Fac-
tories in Uttar Pradesh, Bihar and
Haryang States with their sugar pro-
ductjon during 1978-79 and 1978-80
crushing seasons in quintals, is laid
on the Table of the House. [Placed
in Library. See No, LT-1478/80].

(e) No raids were made on these
mills by the Central Government,

(f) Question does not arise.

Check on Commercialisatiop of Tech-
nica] and Medica] Colleges in
Karnataka

1877. SHRI T. R, SHAMANNA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether the Central Govern-
men( are aware that in Karnataka
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State Engineering and Medical Col-
legeg are coming up like mushroom;
and

{(b) whether the Government of
India propose to take steps to check
the commercialising of Technical and
Medical Education in Karnataka?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir

(b) Yes, Sir. The question of tak-
ing suitable steps in the matter is
being examined by the Government.

Developmen; of Wazir Nagar, New
Delhi

1878. SHRI DHARAM DAS SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the area of Wazir Nagap
opposite ‘B’ Block of Defence Colony,
New Delhi is being frequently .rans-
ferred from Municipal Corporation 1o
Delhi Development Authority and
vice-versa for the last five years re-
sulting in set back to its development;

(b) if so, what effective steps Gov-
ernment propose to take; and

(c) what are the new prospects to
develop this area?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) During the last 5 years,
Wazir Nagar colony has been trans-
ferred from Delhi Development
Authority to Municipal Corporation of
Delhj once only viz, in August, 1978.

(b) and (¢). The draft regularisa-
tion plan of Wazir Nagar has since
been prepared. After its approval,
development works will be undertaken
in accordance with the draft plan.
Meanwhile, the MCD fhave reported
that ttey have already provided basic
amenities in this area.

DECEMBER 1, 1930
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Rate of Growth of QOi;Seeds

1879. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the steps Government propose
to take to cut-down the heavy depen-
dence on imports of oilseeds by step-
ping up its rate of growth; and

(b) the present target rate of growth
of oilseeds?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The
following measures have been taken
to step up the rate of growth of oil-
seeds so as to cut down the heavy
dependence on their imports:

(i) Under Centrally sponsored
scheme for oilseeds, an inten-
sive programme is under im-
plementation in hundred dis-
tricts. Among other things,
the scheme aims at demons-
trations on farmers fields.
strengthening of seed produc-
tion arrangements, expansion
of plant protection measures
and training for farmers and
extension workers;

(ii) In addition, States are under-
taking oilseeds development
programmeg from their own
funds;

(iii) Increasing the area under
short duration varieties of
oilseedg through catch crop-
ping and inter cropping;

(iv) Intensification of research

efforts.

(b) A compound growth rate of 5
per cent in oilseeds production is
targetted to be achieved by the end
of the Sixth Plan (1984-85) as com-
pared to the growth rate of 1.62 per
cent during the period 1967—79.
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News Item Captioned “Land Lords
Ways to By Pass Rent Laws”

1880. SHRI P, K. KODIYAN; Will
the Minister of WORKS AND HOUS-
ING Dbe pleased to state:

(a) whether Govenment’s attention
has been drawn to the news item ap-
pering in “Indian Express” dated 15th
October 1980 captioning “Lang Lords'
ways to by pass rent laws”; and

(b) if so, what measures are propos-
ed to be taken, if any, to curb such
practice?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) There are provisions in the
Delhj Rent Control Act, 1958 for deal-
ing with the malpractices indulged in
by landlords as mentioned in the news
item.

Financial Allocation for Rura] Recous-
truction Scheme

1881. SHRI K. T KOSALRAM:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) the State-wise break up of the
financia] allocations of rural recons-
truction schemes, besides the Food for
Work Programme that are being im-
plemented with Centra] assistance;

(b) whether the States have de-
manded their transfer to State sector;
and ;

(c) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Fallowing
are the programmes being implement-
ed by the Ministry of Rural Recon-
struction for which allocations have
been made amongst various States:—

(1) Integrated Rural Develop-
ment Programme,

(2) Special iLvesstock Program.
(3) Drought Prone Areas Pro-
gramme.
2633LS—6

(4) Desert Development Pro~
gramme,

(§) Assistance to new assignees
of ceiling surplus land,

(6) National Rural Employment
Programme,

The State-wise break up of the
financial allocations made during the
year 1980-81 in respect of the above
scnemes is given in the Statement I
and II, laid on the Table of the House.
[Placed inl Library. See No, LT-
1479/80].

As for other programmes like rural
godowns, development of rural
markets etc., there is no State-wise
allocation. Funds are sanctioned on
the basis of project proposals receiv-
ed from the respective State Govern-
ments.

(b) No, Sir.

(c) Does not arise,
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Proposaj for Setting up a Factory for
Manufacture of Cross Bar Telephone
Exchange

1883. SHRI G, S. REDDI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is any proposal to
put up a factory to manufacture cross
bar telephone exchangeg with foreign
technology;

(b) if so, whether Department of
Electronics hag objected to the propo-
sal;

(c) whether Government considers
cross-bar technology still has advan-
tages over electronic exchanges; and

(d) if so, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) It has
been decided to set up manufactur-
ing capacity of 2 lakh (equjalvent)
lines of cross-bar telephone exchange
equipment of the Indian Crossbar
Project (ICP) type, an indigenously
developed system, at the Rae Bareli
Unit of the Indian Telephone Indus-
tries Ltd.
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(b) No, Sir.

(¢) and (d) Cross bar telephone
exchanges are still in use the world
over, including the most advanced
countrieg like U.S.A, and Japan and
factories in several advanced coun-
tries would continue to manufacture
cross-bar equipment for several more
years Cross-bar technology is well-
known to operation and maintenance
personnel of P&T while electronic
local exchanges will be completely
new to them.

Conveying of Decision to Raise Paddy
Price to Punjab and Haryana Procure-
ment Agencieg

1884 SHRI NAVIN RAVANI: Will
theq Minister of AGRICULTURE be

pleased to state:

(a) when the floor price of paddy
was fixed by Government and whether
it is g fact that the decision to raise
the price did not reach Punjab and
Haryana procurement agencies for
next three days;

(b) if so, the reasons therefor and
whether Government are aware that
thousands of tonnes of paddy was sold
by farmers to private traders of lower
Price; and

(¢) who is responsible for de!ay and
what steps would be taken against
them?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) to
(¢). Though the general decision to
raise the procurement prices of paddy
wag taken by the Government late in
the evening of October 6, 1980, further
details had to be worked out and
decided by the Government regarding
the differential to be allowed between
the procurement prices of different
varicties of ©paddy. Expeditious
action was taken in that connection,
and the decision of the Government
in that respect, with details of revised
prices, was communicated to the State
Governments on October 9, 1980. It
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reached the procuring agencies In
Punjab and Haryana on October 10,
1880. During the period prior to that,
about 89 thousand tonnes of paddy
were purchased in Punjab and
Haryana,

As there was no delay in communi-
cation of the details of variety-wise
procurement prices, after decision was
taken on that, the question of taking
action against persons responsible for
delay does not arise.

Allotment of Tenements to the Slum
Dwellerg 0f Sarai Khalil Delhi

1885. SHRI ¥ H. MOHSIN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Sarai Khali] area in
Delhi was got vacated under the Slum
Clearance Scheme in 1976;

(b) whether the slum-dwellerg of
Sarai Khalil were promised buily ac-
commodation after construction of
tenements;

(¢) how many tenements have been
constructed and offered to them;

(d) whether some tenementg have
been given ty Government employees
in contravention of the promises made;

(e) whether D.D.A. hag put condi-
tions that only those who have income
between Rs. 12,000/ to 24,000/- a year
can apply {o get the tenements;

(f) what gre the other conditions of
eligibility put by D.D.A, for making an
application;

(g) it these conditions are put, the
rightful claimants would be deprived
of tenementg and these would be given
to rich persons only; and

(h) whether representations have
been made to the proper Authority to
drop these conditions; if so, the results
thereof?

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (h). The information
is being collected and will be laid on
Yhe Table of the Sabha,

168"
Housing Assistance by Inter-National
Organisatiop - -

1886, SHRI C. CHINNASWAMY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the assistance given by World
Bank and other international Organie
sations for housing in our country,

(b) the conditions of assistance; and

(c) whether there are any cases in
which such assistance hag not beep, uti_
lised for lack of preparatory or match-
ing efforts?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c), Necessary infor-
mation js being collected and will be
laid on the Table of the Sabha.
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Survey regarding Mentally Retarded
Childyren

1888. SHRI CHINTAMANI JENA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Centra] Government
have conducted any survey regarding
the mentally retarded children;

(b) if so, the details thereof, State-
wise; and

(c) what steps Government have
taken or are taking to assist in getting
professionally competent staff to teach
the mentally and physically retarded
children?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) No, Sir.

(b) Does not arise.
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(c) Financial assistance is heing
given to voluntary organistions for
training of teachers of the handicap-
ped including those of mentally re.
tarded. National Institute for the
Visually Handicapped ig assisting four
Centres at Bombay, Delhi Madrag and
Calcuttg for training of teachers of
the blind.

Short term refresher courses for
training of teachers of the handicap-
ped are also being organised with
UNICEF assistance.

New Post and Telegraph Offices and
Telephone Exchangeg in Orissa during
1980-81

1889. SHRI CHINTAMANI JENA:
Wil] the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the numbey of post offices, tele-
graph officeg and telephone exchanges
proposed to be opened in Orissa State,
District-wise, during the current finan-
cial year;

(b) how many of them have nlready
been opened under the current year
scheme and when the rest of them are
expecteq to be opened;

(c) the break-up of the proposcd
Post Offices and telegraph Offices, Dis-
trict-wise in respect of rural agnd urban
areas; and

(¢) whether all the arrangements
have been made for opening these
offices?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Information ig given ip Statement.

(b) 56 post offices have already
been opened. One telegraph office
each in Mayurbhanj and Phulbani
districts and one telephone exchange
in Cuttack District have also been
opened. It iz hoped that remaining
officeg and ~xchanges will be opened
progressively hefore the end of the
current flnancia]l year. .
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{c) the distribution of the © post offices ~re set out below:—

-
—— e —

District ) Urban Rural
1. Bolangir . . . Niil Nili
2. Kalahandi . . . . . Nill 7
‘3. Balavre . . . . 3 10
4. Garjam . . . . . 2 13
% Couttack . . . . rJ 15
6 Dhenkanal . . . . 1 15
%7. Keonjhar . . . . t b
8. Koraput . . . . . 1 17
9 Msyurbhanj . . . 1 10
19 Phulbaui . . . . . Nil 8
11, Puri . . . . . 3 9
12, Sambalpur . . . . 2 6
13. Sundargarh . . . . X g

Al] proposed telegraph offices will be >pened in rural areas.

(d) Yes, Sir. Relevant schemes have been sanctioneq and action is
being taken for procurement of the  necessary. relecom. equipment and
stores

Statement

Number of Posts and telegraph offices and Telephone Exchanges proposed to be opened
in Orissa State District-wise durine the c¢i rrent financial year :-—

— -

District Ne. of No. of No. of
post telegraph telephone
offices. offices. exchanges,
1. Bal;ngi r . . . .
2, Kalahandi . . . . . 7 6
3. Balasore . . . . . 13 I Y
4. Genjam . . . . . 15 1 s
5. Cuttack . . . . . 20 5 3
6. Dhenkanal . . . . . 16 13
2. Keonjbar . . . . . 8 4 .o
8. Koraput . . . . 18 12
9. Mayurhhsnj " . . . . 11 4 .
10, Phulbani . . . . . 8 3
11, Punl . . . . . 12
12, Sembalpur . . . . . 8

13. Sundargerh . . . . . 9 2 H
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Amount spent py Archaeological
Department on Temples in
Karnataka

1891. SHRI S. B. SIDNAL: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) the names of temples and other
places of architectural importance in
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Karnataka State that are being yreser-
ved by the Central Archaeologica] De-
partment; and

(b) the amount spent on each of
these monuments during the last three

' years?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) A list of centrally
protecteq monuments of national im-
portance in Karnataka State ig laid on
the Table of the House. {[Placed in
Library, See No. LT-1480/80].

(b) A statement ghowing the amo-
unt gpent monumentwise during the
last three years ig laid on the Table
of the House. [Placed in Library. See
No. LT-1480/80].

Auto-Exchange in Gujarat

1892. SHRI CHHITTUBHA] GAMIT:
Wil) the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the division-wise number of
auto-exchanges and manual exchanges
in Gujarat circle;

(b) the number of manual exchanges
proposed to be converted into automa-
tic exchanges during the current year;

(c) the total number of telephone
connectiong in Gujarat and the rate of
increase in telephone connections
every year; and

(d) how far the demand for tele-
phone connectiong exceeds the supply
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) A statement is gttached.

(b) Two,

(c) On 31-3-80 5 total of 185,547
telephone connections (direct ex-
change lines) were working in Gujarat
served by Gujarat Telecom, Circle
and Ahmedabad, Baroda Rajkot and
Surat Tele-phone Districts. During
1979-80, there wag a net increase of
12,823 telephone connections,
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(d) On 31-3-80 the registereq de-
mandy exceeded the telephon, connec-

tiong by 20,459 representing the waite
ing list on that day.

Ssatement

The Numbet of automatic and manual exchanges in diferent Telcommuncations Divsious
in Gujarat Telecom, Circle

——

Name of Divisjon No, of aute No of manual
exchanges ex
Abmedabad e . . 44 36
Baroda | . . . . 63 ' 15
Bhavaagar . . . . 20 4
Bhuj 18 Ir
Jamnagar 19 7
Junagadh (North) 20 10
Junagadh (South) 25 11
Metsana l. 30 12
Nadiad . . . . 43 15
Palanpur 37 9
Rajkot 30 10
Surat . . 53 10
Surendranagar . . 16 5

Protection of Bustard

1893, SHR] S. M, KRISHNA:

‘HRI RAJESH KUMAR
SINGH:

Will thie Minister of AGRICULTURE
be pleused to state the steps which
have bu:n taken to save the great
Indian j,ustard as the State bird?

THE MINISTER OF STATE IN
THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (1)
Great Indian Bustard hag been includ-
ed in Schedule | of the Wildlife (Pro-
tection) Act, 1972 which ‘prohibits the
killing or hunting of these birds.

(2) Great Indian Bustard has been
included in Appendix 1 of the Conven-
tion on International Trade in Endan-
gered Speciegs of Wild Fauna & Flora

which prohibits commercial exploita-
tion of this specieg for export.

(3) Sanctuarieg have been set up in
areas where such birdg are found in
the States of Rajasthan, Maharashtra
and Karnatakg,

(4) The States have been instructed
to undertake protective measureg to
save bustards.

(5) Stateg have been instructed to
strengthen the Wilq Life Wingg in the
Stateg to prevent poaching of endan-
gered species.

(6) The Government of India has
a programme of providing financial
assistance to Nationa] Parks & Sanc-
tuaries. Swuch assistance to Sanctu-
arieg where Great Indian bustardg are.
found ig under consideration,
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Guldelines tn Foed-For-Work
Programme

1894. SHRI S. M. KRISHNA: Will
the WMinister of RURAL RECONS-
TRUCTION be pleased to State:

(a) whether Government had at any
stage issued any guidelines being fol-
lowed by the State Governments for
the use of grants for Food-for-Work

(b) if so, what ana if not, the re-
asohs therefor; and

(¢) what machinery has been provi-
ded to check optimal returns from the
Food-for-Work programme in tems
of employment and incomes as well
ag creation of durable assets?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) and
(b). Necessary guidelines for imple-
mentation of the Food for Work Pro-
gramme were issued in 1978, Copies of
the same are available in Parliament
Library. Some modificationg to these
guidelines were carried out from time
to time subsequently. The Food for
Work Programme having now been
replaced by Nationa] Rural Employ-
ment Programme, revised guidelines
were issued in October, 1880. A copy
of these guidelines is also laid on the
Table o¢ the House. [Placed in Lib-
rary. See No, LT-1481/80].

(¢) Monitoring and supervision of
the programme to obtain the optimum
results 1s the basic responsibility of
the State Governments. However, the
Central Government has been deput-
ing officers for on the spot study of
the programme in the States.

Telaphone Exchange in Punjab

1895 SHRI R. L. BHATIA: Will
the Minister of COMMUNICATIONS
be pletsed to state:

(a) the names of Telephone Exchan-
ges in Punjab which will be automa-
tised and providea with S.T.D. facil’-
ties during the current and next year;
and

(b) what effective steps have been
or are being taken to improve the exis-
ting services in the commercial towns
like Amritsar, Ludhiana and Jullundur
not only in the sphere of local calls
but also trunk calls, overseag calls,
Telex operationg gnd other allied
fields?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) During current financial year:

Ropar and Faridkot exchangeg are
being automatized. Faridkot is pro-
posed to be provided with STD. Dur.
ing 1981-82;

None,

(b) (i) The expansion of telephone
and telex exchanges hag been plan-
ned,

(ii) The overhead lines are being
replaced by urderground cables

(iii) Underground cableg are being
pressurized.

(iv) The coaxial, microwave and
UEE systems are being planned aro-
und these cities to meet the growing
requirementg of trunk traffic.

Exploration of Areas fo, Production of
Plywood Qutside ASsam

1896. SHRI R. L. BHATIA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whethey it is a3 fact that Assam
normally contributes 70-80 per :ent of
the total production of Plywood within
the eountry,

(b) whether due to the blockade of
lifting of plywood from that State by
the long agitation has resulted in the
shooting up of the prices of plywood
in the rest of the country; and

(c) if so, the steps which Govern-
ment propose to take to explore some
other suitable areas for the production



177 Writtens Answers AGRARAYANA 19, 1903 (FAKA) Written Answers 17§

of plywood and thug reduce the depen-
dence of the country mostly on the
Asgsamese product?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
No, Sir. According to information
available with the Ministry of Agri-
culture (Department of Agriculture
and Cooperation), the production of
plywood in Assam in the organised
sector was G1.18% in 1979 as compar-
ed to the total production in the coun-
try.

(b) According to gvailable informa-
tion, the prices of plywood have gone
up.

(c) since thig is a temporary phase,
Government do not intend taking any
steps at present.

Small Farmers Development Agency

1897. SHRI AMARSINH RATHA-
WA: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state;

(a) when the Small Farmers Deve-
lopment Agency started its functions;

(b) the number of projectg initially
taken;

(c) the number of projects function-
ing at present, State-wise;
.. -

(d) what are the main functions
under the project; and

Statement

(e) the number of persons benezfited
upto 31st December, 1978?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) Dur-
ing the yeay 1971-72,

(b) 46 Sma!l Farmerg Development
Agency Projzcts and 41 Marginal
Farmers and Agricultural ZLabourers
Development Agency Projects. From
the Fifth Five Year Plan it was de-
cided to have one composite agency
for Small Farmers, Marginal Farmers
and Agricultural Labourers.

(¢) A statement js enclosed. It
may, however, be stated that it has
been decided to merge Small Farmers
Developmeny Agency Programme with
Integrated Rural Develcpment Pro-
gramme ang extend the latter to the
cntire country with effect from 2nd
October, 1980,

(d) The main functions of the Small
Farmers Development Agency is to
igentify the participants according to
the parameters laid down by the Gov-
ernment of India, draw up suitable
projects in the field of crop husban-
dry, minor irrigation, dairying poul-
try, rural industrieg etc. for improving
the economic status of the participants,
arrange ir=titutional credit and extend
ossistance sy way of subsidy at the
approved rates ie. 25% for Small
farmers, 33 1/3% for margina) far-
mers and agricultural labourers.

(e) 76.14 lakbs, (Povisional),

Distribution of Small Farmars Development Agency Projects-State-wse

S .No. State[Union Territory No. of SFDA Prejects
1 2 3
1. AndhraPradesh 15
2. Asam 4
22

8. Bibar . . .
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t 2 -3
4. Gujarat . . . . 6
s. Haryana . . . 3
6. Himachal Pradesh N )
7. Jammu & Kathmir . 4
8. Karnataka ‘. . 8
9. Kerala . . . 4
10. MadhyaPrade.h . . o 12
11. Maharashtra 13
12. Mauipur I
13, Meghalaya . . . 2
14. Nagaland 1
15. Orisra . . . 7
16, Punjab . . . [3
17. Rajasthen 6
18, Sikkim 1
19. Tamil Nadu 13% ®*This includes »
20. Tripura . . . . 1 :c’;zifd wh:;gnﬂt‘gz
21, Uttar Pradesh . . . 26 ('c;"::x;f f ‘lzlgg:xl;a%
a2, West Bengal o bifurcated,
23. Delhi . . . . 1
24* Goa, Daman & Diu . . . 1
25. Lakshadweep . . . .
26, Mizoram .s
27, Pondicherry . . . 1
ToTAL ‘. 169

Educational Techonology Programme

1899. SHRI DAULAT SINHJI JA-
DEJA. Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) when the Educational Technology
Progran'me Wag launched in the coun-

try;

(b) the names of States who have
adopteq the scheme and their rentres;
and

(c) the details of assistance provided
by the Centre to each such State?

THE MINISTER OF EDUCATION
AND SOCIAL, WELFARE (SHRI S.
B. CHAVAN): (a) The Educational
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Tw%logy‘ Programme was launched
197z,

in

(b) All States, except Tripura, have
set up Educationa] Technology Cells
which are located in their capital
cities.

(¢) The approved pattern of Cen-
tral assistance covers costs of estab-

lishment, programmes and equipment.
The assistance is available for five
Years after which the ET Cell is the
responsibility of the State Govern-
ments. The details of assistance pro-
vided to each State are given in the
attached statement,

Si. Name of the

No. State
t Maharashtra . . . .
2 Rajasthan . . . .
3 Andhra Pradesh . . .
4 Bihar . . . . .
5 Karnataka . . . .
b Madhya Pracdesh . . .
7 Orissa | . . .
8 Gujarat . .
9 Punjab . . . .
10 Tamil Nadu . . .
11 Uttar Pradesh . . . .
12 Himachal Pradesh , . .
13 Jarmu & Kashnir . .
14 Nagaland , . . . .
15 Manipur , ., .
16 Meghalaya . . .
17 Sikkim . . . .
18 Haryana . o . . .
19 West Bengal . . .
20 Assam | . . .
21 Kerala . . .

Statement
Years of Assistance Tota lassistance ™
From To  Provided in (Rupoel)

1972-73 1976-77 6,14,971
1973-74 1977-78 7:08,054
1974°75 1978-79 9:95:424
1974-75 1978-79 6,04,658
1974-75 1978-79 10,65,591
1974-75 1978-79 7:24,919
197475 1978-79 8,83,668
1975-76 1979-80 4,87,726
1975-76 1979-80 4,38,260
1956-77 1980-81 (11,61,463
1976-77 1979-80 [4,27,803
1976-77 1979-80 L1,00,000
1977-98 1979-80 1,40,000
1977-78 1g80-81 {434,944
1977-78 1980-81 4,63,548
1977-78 1979-80 [2,71,466
1978-79 1980-81 1,70,324
1978-79 1980-81 5,05,140
1978-79 1979-80 {%,33,613
1978-79 1979-80 2,12,577
1979-80 - i 1,483,160

Permission for Collection of Levy from
Rice Mills by West Bengal
Government

1900. SHRI NARAYAN CHOUBEY:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether the West Bengal Gov-
ernment has sought the Centre’s per-

mission for collection of levy from rice
mills equivalent to 55 per cent of the
rice they process; and

(b) if so, the Union Government's
decision thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTIONM
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(SHRI R. V. SWAMINATHAN): (a)
Yesg, Sir,

(b) The Central Government have
concurred in the proposal,

Unsuitrble Rice in F.CI. Godowns in
Keraja

1901. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE bve pleased to state:

(a) whetlher huge quantity of rice
costing crores of rupeeg is stocked in
F.C.I. godowns in Kerala;

(b) whether Keraly has refused tu
lift this rice on account of its unsuita-.
bility for human consumption; gnd

(¢) if so, the details in this regard?

THE MINISTER OF STATE LJ
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
68,660 tons of rice valued approxi-
mately Rs. 1050 lakhs was in storage
as on 20-11-1980 in F C.I. godowng in
Kerala.

(b) and (¢). For somelime past,
there hag becen complaints from
Kerala regarding the IR-8 pressure
per-boiled :ice sent to those States
from Punjap and Haryana. It was
complained that thig rice took long
time to cook and was, therefore, not
acceplable to consumers. Op investi-
gstion it was found that the rice
millers in Punjab ang Haryana pro-
Cucing this par-boileq rice were not
following the correct procedure for
pressure par-boiling through steam.
Looking to these complaints, purchase
of this wariety of rice by Food Cor-
poration of India in Punjap and
Haryana was stopped,

Par-boiled rice made out of PR-106
and other superfine varietieg has not
posed any oroblem and is acceptable
to the consumerg in other States,

The stocks of pressure par-boiled
IR-8 rie purchased by the F.C.I, are
gradually being disposed of in areas
wherever these are accepted ang also
in Fool ¥or Work Programme, in

DECEMBER 1, 1980

Written Answers 1B4

relief distribution and some quantities
have also been exported. At present
about 32,860 ivnnes of such pressure
par-boiled rice is in atorage in Kerala.

Expenditure Incurred on Maintenance
and Rents of Telephone Lines

1902. SHRI R. K. MHALGI: Wwill
the Minigter of COMMUNICATIONS
be pleased to state:

(a) what is the ratio of expenditure
on maintenance and operationg of tele-
phoneg to rental revenue for (i) 10,000
(ii) 30,000 (iii) 50,000 (iv) 70,000 (V)
1,00,000 telephone lines;

(b) whether the increase in tele-
phone rent and increase in telephone
facilities are proportionate to each

other; and

(¢) if not, what steps Government
propose to take to minimise the diffe-
rence and to bring them on the same
level?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON)-
(a) The statistica] figures asked for
are not maintained. More capita] ex-
penditure is incurred per subscriber
in the larger system of exchanges to
provide communication facilities over
s larger grea.

(b) Yes, Sir.

‘c) Does not arise,

Free Sale Sugar Offer by Industry. .

1903. SHRI BALASAHEB VIKHE
PATIL. Wil] the Minister of AGRI-
CULTURE be pleaseq to state:

(a) whether it ig a fact that the
sugar industry offered free sale sugar
to Government for distribution to con-
sumers; i

(b) what price wag paid by Qovern.
ment for such sugar offered by the
industry;

(c) what was the prevailing market
price of free sale sugar at that time;
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(d) what was the total quantity of
sugar thus distributed to consumers
and at what rate;

(e) how the industry will be com-
pensated for this sugar; and

(f) what was the tota] loss borne by
the industry?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b), Government had accepted
the voluntary offer of the sugar indus-
try to deliver free-sale sugar at an
agreeq «x-factory price of Rs. 450 per
quinta] exclusive of excise duty dur-
ing the 2} months festival period from
1-9-80 to 15-1-80.

(¢) Since the enlire sugar was dis-
iributed through the agencies of the
State Goveramentg at fixed prices and
no other sugar wag released for sale
in the open market, the question of
there being any prevailing market
price during the period in question
do:ss not arise.

(d) The tolal quantity of free sale
sugar (including imported sugar) al-
lotted tg the State Governments for
the periog from 1-9-80 to 15.11-8¢ was
about 3.90 lakh tonnes, Arrangements
were made by the State Governments
for lifting and distribution of this
quota at retai] priceg fixed by them
around Rs, 6 per kg Since the State
Governments were themselves respon-
sible for distribution of thig sugar
under the voluntary price regulation
scheme, information regarding the
actual quantity distributed by them to
the consumers is not available.

(e) ang (f). The price regulation
scheme was a voluntary offer made
by the industry. As such, the ques-
tion of compensating the industry
does not arise. Government has no
specific information about the loss, if
any, borne by the industry.
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Smuggling out Old Idols of Orissa
State

1905. SHRI CHINTAMAN]I JENA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
1o state:

(a) whether it is g tact that old idols
and other articleg of antique value are
being smuggled out of Orissa State on
a large scale;

(b) if so, the details of these inci-
dentg taken place during the last two
years; gnd

(c) what steps Government propose
to take to check the theftg of these
articles?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b). According
to the information available, no such
case hag been reported during the
last two years.

(¢) The following steps have been
taken:—

1. The enforcement of the Antiqui-
ties and Art Treasures Act, 1972,
which inter-alia, has introduced tae
system of

(i) compulsory registration of noti-
fied categoriey of antiquities (sculp-
tures ang pawntings in all media and
painted, illustrated and illuminated
manuscripts) with the Registering
officers, who are to be informed re-
garding the movementg of such regis-
tered antiquities in the possession of
individuals op instilutions,

(ii) dealing in anliquitics only by
aealerg licensed by the Licensing Offi-
cers appointeq for the purpose; and

(iii) export of antiquitieg only under
valid permit issued by the Director
General, Archaeological Survey of
India.

2. In the year 1977 India has rati-
fied the UNESCO Convention on the
Meang of Prohibiting and Preventing
*he Illicit Import, Export and Trans-
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fer of Ownership of Cultural Pro-
perty (1970). The Convention pro-
vided that the contracting parties
would take steps for preventing illicit
entry intp *heir territories of stolen
cultura] properties; also, there are
provisiong in it for the restitution of
antiquities und other cultura] property
1o the State Party of Origin. The
rights of the contracting parties under
this Convention are, however, pros-
pective to the cigning of the Conven-
tion and do nol have retrospective
application,

3. Steps have already been taken
Tfor the documentation of loose sculp-
tures, paintings, illustrated manus-
cripts, etc. i1 the possession of muse-
ums ang other institutions,

4. Archaeologica] Survey of India
has posted itg officers at international
exit pointg for assisting the Customs
cuthorities in detecting antiquities and
art treasures. Further Experts Com_
nmittees have been set up at important
citieg as a farcility to exporters and
foreign tourists, and these committees
regularly meet with a view to issuing
non-antiquity certificates for things
which look like antiquities or objects
of arts and crafts but which are less
than one hundreq yearg old.

(5) An Antique Cell has been opened
in the Centra] Bureau of Investigation
for Investigating into cases of theft
and Joss of antiquities,

6. Assistanzo of Interpo] is sought
wherever it ig necessary.

Telephong Connectiong in Cooch-Behar
. West Bengal

1906. SHRI PIUs TIRKEY: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of phone connections
in Cooch-Behar district of West Ren-
gal;

(b) whether there is any proposal to

allot more phone connectiong in that
district; and

(e¢) if so, how many and by what
time?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) There are 8 telephone exchanges
in Cooch-Behar District with 838
working connections and a waiting
list of 28.

(b) and (c). About 30 new con-
nectiong may be provided by March,
1981, 15 at Cooch-Behar and rest in
other exchanges.
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Relief to Fishing Industry

1908. SHR] DAULAT sINHJI JA-
DEJA. Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether in view of the prevail-
ing depression in fishing Industry,
what relief Government propose to
grant to fishing industry;
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(b) since oil price has risem by 50
per cent recently whether Govern-
ment have taken note of variousg re-
presentations made for relief; and

(c) if so, what are the details of

relief or assistance since the oil price
rise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RECONSTRUCTION (SHRI
R. V. SWAMINATHAN). (a) There
is no depression in the fishing industry
as a whole.

(b) Yes, Sir.

(¢) The representations are being
examined in consultation with the
concerned Ministries.

Cross bar telephones and switching
equipment and their manufacture

1909. SHRI R. K. MHALGI: Wwill
the Minister of COMMUNICATIONS
be plensed to state:

(a) whether Governments attention
has been drawn to a report in the
Times of Indig dated September 22,
1980 that the Indian Telephone Indus-
tries and the Telecommunications Re-
search Centre have completely re-de-
signeq cross-bar telephones, switching
equipment for the manufacture of
which foreign offers from Swedcn, etc.
have also come;

(b) if so, the facts in thig regard
and whether the idea of foreign col-
laboration has been given up; and

(¢) how much of foreign exchange
i3 likely to be saved?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). The attention of the
Government has been drawn to the
report in the Times of India dated
September 22, 1980. The Indian Cross-
bar Project Group, consisting of re-
presentatives from Indian Telephone
Industries and Telecommunications
Research Centre of P&T Department

DECEMBER 1, 1988

Written Answery 192

wag set up for the development of an
indigenous crosshar telephone gystem
by extensive re-designing of the im-
ported Pentaconta system, to make it
suitable for Indian conditions. Messrs.
L. M. Ericsson of Sweden and two
Japanese firmg had submitted tenders
and Messrs. Indian Telephone Indus-
tries Ltd. of Bangalore had submitted
a proposal for setting up the proposed
crossbar switching equipment factory
at Rae Bareli. The Government have,
after careful consideration of the fore-
ign tenders and the proposal of ITI
Ltd,, decided in favour of adopting
the Indian Crossbar Project system
offered by Indian Telephone Indus-
tries Ltd., for manufacture at Rae
‘Bareli factory. For this purpose, ITI
Ltd. will have a limited collaboration
with Messrs. BTM Ltd. of Belgium.
But no payment will have to be
made for transfer of knowhow.

(¢) The annual foreign exchange
saving by adopting the indigenously
developed Indian Crossbar Project
System is estimated to range from
Rs. 5.6 crores to Rs. 7.3 croreg per
vear after reaching full production.

Telephone Advisory Committee in
Punjab

1910 SHRI 1,. S. TUR. Will the
Minister of COMMUNICATIONS be
pleased to state;

(a) whether the Telephone Advi-
sory Committees have been constitu-
ted;

(b) if not, when these will be con-
stituted;

(¢) whether due representation will
be given to all political parties; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) No Telephone Advisory Commit-
tee of Punjab hag so far been form-
ed
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(b) Cases for the formation of
these Telephone Advisory Committees
are being processed.

(c) and (d). Telephone Advisory
Committeeg represents wvarioug cate-
gories of interests viz, Trade, Com-
merce and Industry, Press, Medical
Profession, Legal Profession, State
Legislature, Members of Parliament
etc.; and no representation to political
parties as such is given.
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Land of Harijans and weaker seclion
taken by landlords

1913. SHRI K. PRADHANI: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Central Government
have asked the State Governmentg to
come to the help of the Harijans and
other weaker section whose land, have
been taken away by the landlords and
powerful interests in the rural areas;
and

(b) if so, the names of such States
from where the complaints have been
reteived by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGR'CULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) The
Stale Governments have been reques-
ted to ervture that the allottees of
ceiling-sur plus land are not disturbed
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in their goqsession and evjcted there-
frofl elthér by the erstwhile owners
or by othér powerful interésts. As for
other land, protection of legitimate
interests in land is also the normal
fuhction of State Governments.

(b) There are no reports of evic-
tion on any significant scale. On re-
ceipt of a report of evictian of 1833
allottees (belonging to all commu-
nities) of ceiling-surplus land in
Bihar, the matter was taken up with
the State Government who reported
that they had reinstated a large num-
ber of allottees and were enquiring
into the other cases. A similar com-
plaint in respect of Uttar Pradesh
was promptly attended to.

News items captioned Karnal Dairy
Institute Soviet team impressed

1914. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state;

(a) whether Government’s atten-
tion has been drawn to a news item
appearing in the ‘Economic Times’
dated  26-4-1¢20  under (0 cuption
‘Karnal Dairy Institute—Soviet {cam
impresed’;

(b) if so, the officials of Sovict dele-
gation, who recently visited Karnal
Dairy Institute and the nature cf dis-
cussion held by them with their Indian
counter-parts;

(c) the extent to which India has
achieved success in cross-breeding for
having healthy milching anumals;

(d) the details of other help assured
by the U.S.S.R. Government for the
development of dairy farming develop-
ment in India;

(e) whether similar assistance has
also been sought hy Indian Govern-
ment from Denmark and oiher Scan-
danavian countrics; and

(f) if so, the details thercol?
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTON
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(SHRI R. V. SWAMINATHAN): (a)
(b). Yes, Sir. The Memberg of the
Soviet Delegation led by Shri V. K.
Messiats, Soviet Minister for Agricul-
ture that visited the Nationa]l Dairy
Research Institute at Karnal, inclu-
ded:

(i) Mr. K. Sakhatmouradov Min-
ister for Agriculture, Turkmenian
Soviet Republic;

(ii) Mr. N. M. Kozyrev, Deputy
Minister of Agriculture of the Uk-
raine Socialist Republic;

(iii) Mr. 1. N. Vinokourov Assist-
ant to the USSR Minister of Agri-
culture.

(iv) Mr. I. N. Romoy Chief of
the V/o Soyuzselkhozagranposta-
voka USSR Ministry of Agricul-
ture; and

(v) Mr. V. 1. Nazarenko Director
All-Union Research Institute of In-
formatio, and Technician and Eco-
nomic Research on Agriculture.

The discussions of the Soviet Team
with the officeis of the National Dairy
Research, Instilute, Karnal, related to
India’'s research and development
efforts in cross-breeding, new vari-
eties of dairy products, nuclear re-
search on fodder and forages for de-
velopment of economic and nutrition
fodder for livestock and general con-
nected matters.

(c) The cross-breeding programme
in the country is the major mecha-
nism for reaching higher milk pro-
duction targets quicker, through in-
troduction of exotic ijnheritance in
Indian cattle. The prominent exotic
breeds which are yse in this pro-
gramme are Jersey, Holstein Friesian
and Brown-Swiss. This method has
resulted in producing high-yielding
Cross-bred cattle averaging 2500 to
4000 litres of milk per lactation pe-
riod. Suhsequently, these Cattle are
cross-bred among themselves, thus
generating a new population It has
been seem that the second and third

generations of cross-bred cattle have
yielded 3000 litres of milk of an ave-
rage as against 3500 litres of milk
of the first generation cross-bred
cattle. It has been estimated that the
number of cross-bred cowg in India
is 30 lakhs.

(d) The 2-year Protocol for 1980-
81 for implementation of various pro-
visions of the Long-term Agreement
between India and USSR jncludes
proposals for exchange of specialists
and scientists between the two coun-
tries in the flelds of milk products
diversification, breeding of buffaloes,
disease diagnosis in animals; and,
collaboration between identified Insti-
tutions in India and USSR by ex-
change of scientific information, lite-
rature and research methodology in
the fields of reproductive sciences in
cattle, and study of dairy farming
practices, organisation and manage-
ment, among other fields.

(e) Yes, Sir.

(f) There are 5 on-going Projects
under Dbilateral collaboration with
Denmark in the following fields,
namely: —

(i) Diagnostic Laboratory and
Disease Surveillance;

(ii) Frozen Semen Banks—12 on-
going Frozen Semen Stations are
functioning (under 3 different Pro-
jects);

(iii) Training Centre in Frozen
Semen Techniques.

3 other Projects are under various
stages of negotiation with Denmark,
in these fields, and also in the area
of Animal Foods. In the field of Ani-
mal Husbandry and Dairying tihere
are no Projects assisted by the other
Scandinavian countries, viz, Norway
and Sweden. A proposal for Expert
serviceg from Sweden and training
of Indian personnel jn that country in
the field of dairy products packaging
is under negotiation.
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Loss due to floods during the last
three years

1916. SHRI SAMAR MUKHERJEE:
SHRI K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA:
SHRI H, N. NANJE GOWDA:
SHRI CHITTA MAHATA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) total damage to crops, houses
and public utilities as a result of floods
in various States during the last three
years; State-wise and year-wise; and

(b) centre’s help to the States, >tate-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The information is being collected
and will be laid on the Table of the
House. '

(b) A statement, showing the Cen-
tral assistance extended to the States
affected by floods during the years
1978-79, 1979-80 and 1980-81 is attach-
ed.
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Statement

CENTRAL ASSISTANCE EXTENDED TO THE FLOOD AFFECTED STATES
DURING THE YEARS 1978-79, 1979-80 & 1980-81

(Rs. in crore

—

Aadvance flan assis- Ceilings of Expenditure apropved
States tance allocated  —~———————————————————
—— e —— 1979-80 1980-81
1978-79
1 2 3 4
1. Andhra Pradesh . 19-12 61- 22 7+ 6%
2. Assam . . — 4°56 12472
3. Bihar . . . 44° 92 — 26- 47*
4. Gujarat . . — 50+ 60 18-98
5. Haryana . . . 15 30 —_ 544
0. Himachal Pradesh . 6-99 — —
7. Jommu & Kashmir . o- 2635 -— —
8. Keralz , . . I1:00 — 9:09
9. Karnataka . . - - Under consideration.
10. Madhya Pradesh . 3'08 — —_—
11. Orissa N . 6-65+1-91 — 43 09*
for Tornado.
12. Punjab , . . 675 - -
13. Rajasthan . . . 958 16 48 —
14. Tamil Nadu . 24 51 ©2° 50 —
15. Uttar Pradesh . 63- 52 - 79 05
16. West Bengal . . 88-93 —_— 23- 56

—

*Am unts recommended by H.L.C. on relief on the basis of reports of the Cental Teams,
are under consideration of Government of India.

Demand of Fertilizer THE MINISTER OF AGRICUL-

TURE AND RURAL RECONSTRUC-

1917. SsHRI M. RAM GOPAL RED- TION AND IRRIGATION (SHRI
DY: Will the Minister of AGRICUL- BIRENDRA SINGH RAO): (a) The
TURE be pleased to state: total estimated demand for fertiliser

during the current year js about 56

(a) the total domestic demand of lakh tonnes of plant nutrients,

fertilizer during the current year; and
(b) the quantity of fertilizers to be

imported and pressure on our foreign () Tt is not in public interest to
exchange reserves? disclose this information.
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Development of optimum blend Alochol
as fuel by Indian Institute of Techno-
logy, Delhi

1918, DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether the Indian Institute of
Technology, Delhi has developed opli-
mum blend alcohol as fuel of great
advantage for automobiles, scooters
and motorcycles;

(b) if so, the details thereof;

(c) the estimated commercial »ro-
duction of such alcohol-blendeq fuel;
and )

(d) whether Government have
drawn up any plan for manufacture
and sale of the same?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes, Sir.

(b) An ‘optimum’ blend is reported
to have been perfected which gives
improved engine performance (6 to
8% more power), lesser consumption
(3—5% less), lesscr exhaust omijssions
(10 to 60% less exhaust carbon mono-
xide (CO) and hydro-carbons (HC),
very much reduced carbon deposit
and smoother gnd cooler engine ope-
ration as compared to that obtained
with gasoline. Apart from containing
‘optimum’ quantity of ethanol, the
blend contains specially developed
additives which (i) stabilise the blend
against separation (due to absorption
of moisture), (ii) denature the blend
to prevent the misuse of its alcohol
content, and (iii) give it a distinct
colour and odour.

(c) and (d). 1t is too early to talk
of commercial production. The pro-
cess is yet to take commercial shape.
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Provision of accommodation to M.Ps.
in States while on tour

1919. SHRI BHEEKHABHAI: Will
the Minister of PARLIAMENTARY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Members of Parliament are not ireat-
ed at par with Members of State Legis-
latures in the matter of allotment of
accommodation in Government Circuit
Houses, Dak Bungalows or Public
Undertaking Guest Houseg for short
stay in States and Union Territories;

(b) whether it ig also g fact that
State Government officials and M.L.As,
are given preference over Mambers of
Parliament in the matter of providing
accommodation in Circuit Houses,
P.W.D. Dak Bungalows and M.L.A.’g
hostels in varioug States;

(c) whether Government have for-
mulated any policy or issued any in-
structions to States, Union Territories
ang Public Undertakings for providing
accommodation to Members of Parlia-
ment during their visits to their areas;
and

(d) if so, the details thereof?

THE M'NISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Government
have no information on the subject.

(¢) and (d). As the maintenance
and utilisation of the Circuit Houses,
P.W.D. Dak Bungalows, M.LL.A. Hos-
tels, etc. are within the jurisdiction
of the State Governments, the Cen-
tral Government have not framed any
policy or issued any instructions in
the matter of allotment of these
Bungalows for Members of Parlia-
ment on trangit.

Development of Towng

1920. SHRI ASHOKA GEHLOT:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Central Govern-
ment provide facilities to the State
Governments for the development of
towns;
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(b) if so, the details thereof; and -

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. The Central
Government provides loan assistance
under the Centrally sponsored scheme
for integrated development of small
and medium towns to the State Gov-
ernments for towns identified under
the scheme.

(b) and (c). The main detailsg of
the schemes are:

(i) the scheme would cover towns
with population of 1 lakh and below
on the basis of 1971 census.

(ii) Preference will be given to
the District Headquarters of the
Sub-Divisional towns or Mandi
towng or other important growth
centres.

(iii) the level of expenditure per
town on the basis of approved
schemes will be around Rs. 1 crore,
out of which Central assistance
upto Rs. 40 lakhs will be released
during the plan period for the
schemes conforming to the guide-
lines, and the balance fundg would
be provided by the State Govern-
ment and implementing agencies.

eligible for
matching basis

(iv) Components
assistance on a
are: —

(a) Land Acquisition and Deve-
lopment for Residential, Commer-
cial and industrial schemes. Resi-
dential scheme will include sites
and gervices with or without core
housing, )

(b) Traffic and Transportation,

(¢) Development of mandis/
markets, industrial estates and
other service and processing faci-
ities for benefit of agricultural
end rural development in the
Hinterland,
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(d) The State Government
should include under their com-
ponent, schemes relating to slum
improvement, wurban renewal,
water supply and sanitation, pre-
ventive medical facilities, parks
and play-grounds ete.

(v) It has been emphasised that
local bodies of the town should be
encouraged and assisted to partici-
pate in the preparation and imple-
mentation of the programme,

(vi) The Central asssistance is
provided in the form of a loan re-
payable in 25 years with a morate-
rium of 5 years at the interest rate
of 5.5 per cent,

Import of Fishing trawlers

1921. SHRy N. K. SHEJWALKAR:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that despite
all available and technical know-how
and production facilities in the coun-
try, the Central Government are im-
porting fishing trawlers from abroad;

(b) if so, the number of trawlers
Government propose to import during
1980-81 and 1981-82; and

(c) whether the import is causing
disincentive to the local industry?

THE MINISTER OF STATE IN
THE M'NISTRY OF AGRICULTURE
AND RURAI. RECONSTRUCTION
(SHRI R V. SWAMINATHAN): (a)
The import scheme for fishing vessels
currently in operation hag taken into
consideratiop, the indigenous capa-
bility of construction of fishing ves-
sels.

(b) No fresh authorisation are
under consideration for 1980-81 and
1981-82.

(¢) Does not arise.
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Construction of Netaji Bhawan at
Delhi

1022. SHRI HARINATH MISRA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Azad Hind Fauj Asso-
ciation has urged the Government to
utilise the Netaji treasure lying in the
National Museum for construction of
a Netaji Bhavan at Delhi;

(b) if so, the Government’s reaction
thereto; and

(c) if so, the site selected and the
amount proposed to be spent on the
construction of this Bhavan?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) No, Sir.

(b) and (c). Question does not
arise.

Wz I@EA A
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Low yield levels of agricultural pro-
duction in most parts of the Country

1924. SHRI R. P. DAS:. Will the
Minister of AGRICUTURE be pleased
to state the concrete measures so far
adopted by Government, gdministra-
tive, legislative or otherwise to im-
prove upon the low yield levels of
agricultural production jn most parts
of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
Government of India have taken a
number of Administrative, legislative
and other measures to improve yield
level of various crops in the couniry.
These are:

(i) implementing crop oriented
programmeg for increasing preduc-
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tion whereunder assistance is pro-
vided for (a) employment of spe-
cial staff to strengthen extension
services and professionalisation of
agricultural extension through in-
tensive training of extension per-
sonnel at various levels, (b) propa-
gation of high yielding varieties of
rice, wheat, jower, bajra, maize and
cotton (c) subsidy on certified seed
and plang protection chemicals in
order to ensure larger use of these
inputs for a higher yield, (d) laying
out of demonstrations and organis-
ing training programmeg for far-
mers, and (e) strengthening of re-
search in various crops;

(ii) fixation of support/procure-
ment prices.

(iii) implementing special area
programme in drought prone dis-
tricts which aim at development of
irrigation, soil and moisture conser-
vation, dairy development and live-
stock farming, and adoption of dry-
land agricultural technology;

(iv) legislative measures have
been adopted for limiting the maxi-
mum size of agriculture holding,
giving ownership rights to tenants
and protecting the interests of
tenants where tenancy hag been
permitted so as to serve ag an in-
centive for increasing Apgriculture
production;

(v) Central Government  has
passed the Coconut Development
Board Act, 1979 which aims at set-
ting up of a statutory Coconut
Development Board for integrated
development of coconut industry.
Under the Copra Cess Act, 1979
which is in force from 1-4-1979,
cess @Rs. 5/- per quintal of copra
has been imposed with a view to
make available assured resourceg for
the Coconut Development Board.

Survey by Bihar Water Pollufion Con-
trol and Prevention Board

1925. SHR1 P. RAJAGOPAL NAI-
DU: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Bihar Water Pollu-
tion Control and Prevention Board has

taken the survey of Ganga and other
river basing to assess the extent of
health hazards the people are facing
in these areas; and

(b) whether other State Boards have
taken similar surveys?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) Yes, §ir.

Setting up of independent departments
for Orthopaedics, EN.T. etc. in Aligarh
Muslim University

1926. SHRIMATI SANYOGITA
RANE:

SHRI MANPHOOL SINGH
CHAUDHARY:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that the Uni-
versity Grants Commission had re-
cently requested the Aligarh Muslim
University to send revised proposals
for establishing independent depart-
ments of Orthopaedics, Anaesthesia
ENT etc.;

(b) whether the Medical Council of
India regulationg stipulate setting up
such independent departments;

(c) whether the Aligarh Muslim
University have since adopted the
proposals; and

(d) the latest position in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL, WELFARE (SHRI
S. B. CHAVAN): (a) Yes, Sir.

(b) Yes, Sir.

(¢) and (d). The University has not
so far submitted jts proposals to the
University Grantg Commission.
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¥ftect of smoke of factories on Public
health

1927. SHRI HANNAN MOLLAH:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have &ny
information regarding damages to the
public health due to smoke of the fac-
tories;

(b) whether Government have made
any survey in thig regard;

(c) if so, the result thereof; and

(d) if not, the reasong therefor?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No, sSir.

(b) No, Sir. However, the National
Institute of Occupational Health,
Ahmedabad is engaged in a compo-
site study of physical assessment of
air quality criteria and health effects
to the community living in industrial
and non-industrial greas.

(c) Results of study are awaited.

(d) Does pot arise.

Production o Khadi and other village
industries’ products and Central aid

1928. SHRI RAJESH KUMAR
SINGH: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether the production of khadi
and other village industries’ products
is declining continuously;

(b) the amount of loan, grant and
assistance provided by the Central

Government during the last three years
to khadi and village industries socie-
ties;

(¢) whether it ig a fact that a large
amount of assistance so provided has
not been realised; and

(d) the steps proposed tp be taken

by Government to raise the produc-
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tion and employment opportunities in
khadi and village industries?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) The
Khadi production, in terms of value,
has recorded continuous increase ex-
cept in the year 1975-76, The overall
production in village industries also
increased from Rs. 122.40 crores in
1973-74 to nearly Rs. 318.07 crores in
1979-80.

(b) and (c). The Central Govern-
ment provides fundg to Khadi and
Village Industries Commission and not
lo individual Khadj and Village In-
dustries Societies During the last
three years the following allocation
of funds was made to the Khadi and
Village Industries Commission; which
in turn, has been given by KVIC to
State Khadj and Village Industries
Boards, registered institutions and co-
operative societies.

(Rs. in Cuores)

Year Grant Lnan Total
1977-78 20 87 23 78 44 65
1978-79 28- 09 10 00 8 og
1979-80 3116 52 00 86 16

The Khadi and Village Industries
Commission has adequafe arrange-
ments for securing the loans advanced
by it to these implementing agencies.
Loans/amounts falling due, are being
realised. For the recovery of un-
realised amounts, various measures
have been prescribed. Particularly
Section 19B of the Khadi and Village
Industrial Commission Act, 1956 pro-
vides for recovery of loans as arrears
of land revenue.

(d) The {following steps are pro-
posed to be taken to accelerate and
encourage the production and employ-
ment in the Khadi and Village Indus-
tries sphere:—

(i) Existing and potentia] artisans
are to be identified and their acti-
vities diversified.
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(ii) The employment base is to be
widened by expanding and diversi-
fying the existing programmes and
taking up additional programmes in
all 5011 development blocks of the
country.

(iii) Activities for procurement,
storage and processing of raw mate-
rials, manufacture and supply of
improved tools and equipment, cre-
dit, marketing, training etc., are to
be promoted and strengthened.

(iv) getting yp of a strong infra-
structure for research and develop-
ment in production and proces-
sing technology, product develop-
ment, diversification of raw mate-
rials and processes, designing, im-
provements in packaging ete. with
a view to reduce drudgery of work
without reducing employment and
improvement in quality of product
and increasing the productivity and
earning of artisans are to be taken
in pand,

(v) Production and supply of im-
proved toolg and equipment are to
be stepped up.

(vi) More emphasis will be placed
on transfer of technology and trans-
mission of higher skills by creating
training infrastructure.

(vii) Production centres will be
organised in areas where local
entrepreneurship is not forthcoming
with the long term objective of
transferring the centres to the arti-
sans themselves.

(viii) Arrangements will Dbe
streamlined for providing critical
and scarce raw materials.

(ix) Greater attention will be
given to backward areas and dep-
rived sections of society especially
the Scheduled Castes/Scheduled
Tribeg and increasing the percent-
age ghare in numerical and finan-
cial terms of Scheduled Castes/
Scheduled Tribes and women in
KVI activities by making specific
allocations for areas and industries
which have preponderance in these

target groups.

(x) Adequate provision will be
made for providing employment to
educated unemployed especially
among the sectiong of marginal far-
mers and landless agricultural lab-
ourers by providing training oppor-
tunities to them.

(xi) Marketing organisations will
be strengthened.

Sugar Quota to Cane Growers

1929. SHRI SATISH AGARWAL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that in some
of the States the cane growers used
to get a quota of sugar directly from
the sugar mills to make for the low
cane price but thig has been done away
with as a result of the Central direc-
tive to the State Governments to sell
sugar at a fixed rate; and

(b) if so, the reasons therefor and
the steps being taken to ameliorate
the difficulty of the sugarcane growers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)

and (b). The Central Government
has pot been releasing any sugar
quota gseparately for &lstribution

among sugarcane growers. It is, how-
ever, possible that factories in some of
the States might have been utilising
some gugar out of their free-sale
quotag for distribution diréet to the
sugarcane growers.

Under the voluntary price regula-
tion scheme in operation from 1st
September to 15th November, 1980,
some requestg were received for allo-
cation of separate free-sale quota for
distribution to cane growers. The
Stat. Governments were advised to
meet the requirements of sugarcane
growerg out of the free-sale quotas
allotted to them. The voluntary
price regulation scheme hag gince
endeq with effect from 16-11.80, the
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question of allotment of any Iree-sale
sugar by the Central Government for
the purpose of distribution to sugar-
cane growers doeg not arise.
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Revision of Price of Levy Sugar

1931. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the basis being followed for .he
revision of price of levy sugar;
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(b) whether, in deciding the revision:
of price, Government have accepted
the recommendationg of the Bureau of
Industrial Costing and Prices Commis-
sion; and

(c) if not, the reasons for adopting a
different basis for the revised price?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The prices of levy sugar are fixed, as
required under sub-section (3C) of
section 3 of the Essential Commodi-
tieg Act, 1955, having regard to va-
rious factors, such as, the minimum
statutory prices notified for sugar-
cane, manufacturing cost of sugar,
the duty or tax, if any, paig or pay-
able and securing a reasonable return
on the capital employeg in the busi-
ness of manufacturing sugar. The
computation of levy prices js done as
per Cost Schedules recommended by
expert bodies to whom detailed cost
investigation into the sugar industry
is entrusted, from time to time.

(b) and (c). For fixing the levy
sugar prices for 1980-81 season’g pro-
duction, Government have accepted
the conversion cost schedules and
other recommendations made by the
High Level Committee headed by the
Chairman, Bureau of Industrial Costs
anq Prices.

Stock Position of Sugar in April and
October 1980

1932 SHRI R. K. MHALGI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the stock position of sugar as
on 1st April, 1980 and on 1st October,
1980 with the Government in their
own godowns; with the sugar factories
(levy sugar, for 1980-81, not demand-
ed by the Government uptill the above
dates); with the sugar factories (free
sugar) and in general market;

(b) the quantity of sugar which the
country needs generally; and
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(¢c) what arrangements Government
have made to meet the public demand?

THE MINISTER OF STATE IN
'THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The sugar produced by the sugar fac-
tories is kept in the godowns owned
by the factories themselves and not in
Government godowns, The Govern-
ment, however, releases sugar to the
factories on monthly basis. The
stocks of levy and free sale sugar
with the factories as on 1-4-1980 and
1-10-1980 were as under:

(1akh tonnes)
Date Levey Freesale Total
sugar sugar
1-4-1980  **18-00 9:56 2756
1-10-1g80 *3-13 2- 84 5.97

**inch des 1.62 lakh tonnes of levy sugar
released but undespatched by the factorjes.

*includes 1.2 lakh tonnes of i=vy sugar
released but undespatched by the factories.

The information regarding stock of sugar in
open market is 10t available.

(b) and (c). The requirement of
sugar for the internal consumption
during 1980-81 season is estimated at
about 50 lakh tonnes, Thig require-
ment will be met from the carryover
stockg of 5.97 lakhg tonnes as on
1.10-1980 and the estimated produc-
tion of about 52 to 54 lakh tonnes in
1980-81 season.
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Marketing and fixation of Price of
Fruits and Vegetables in Azadpur
Market, pelhi

1938. SHRI JITENDRA PRASAD:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

{a) whethey the marketing of
fruits and vegetables in the Azad-
pur market Delhi is regulated under
some law;

(b) if so, the name thereof;

(¢) whether a marketing Committee
consisting of Commission agents and
fruit traders fixes the wholesale
maximum and minimum rates of the
raarketable produce without any re-
gard to the interests of pyoducers;

(d) whether producers who are
mostly farmers and apple growers
are associateq with such a marketing

body; and

(e) if not, the reasons therefor and
the steps contemplated to involve

2633 Ls—8

them with the Committee responsible
for marketing and fixation of whole-
sale rates daily?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Yes, Sir.

(b) The Delhi Agricultural Produce
Marketing (Regulation) Act, 1976.

(¢) Fixation of the prices of the
produce ig not one of the functions
of the Market Committee. The pro-
duce brought to the market is sold
through gpen auctions. This apart, at
present the Azadpur Market is being
administered by an officer appointed
under the provisions of the Act, since
the supersession of the Committee in
July, 1978.

{(d) The Act provides for represen-
tation of six agriculturists on g 14
Member Market Committee.

(e) Does pot arise.

Target for Foodgraing and other
Cash Crops during 1987-81

1939. SHRI CHINTAMANI
PANIGRAHI:

SHRI JANARDHANA
POOJARY:

Will the Ministey of
TURE be pieased to state:

(a) whether it js a fact that the
target set for foodgrains and other
cash crops during 1980-81 may not
materialise; and

(b) if so, the target fixeq in respect
of foodgrains, rice, jute, sugarcane
during 1980-81, the likely shortfall
anq the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
and (b). The targets fixed for the
year 1980-81 or different crops are as
follows: Rice—55 million tonnes;
Foodgrainy (including rice)—135 mil-

AGRICUL-
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lion tonnes; Sugarcane—180 million
tonnes; and Jute & Mesta—83 lakh
bales.

Firm estimates of crop production
during the Kharif Season 1980-81 are
not yet available. However, on the
basis of rainfall and weather sftuation
and some preliminary reports, it has
been tentatively estimateg that the
production of Kharif foo graing may
be around 80 milliop tonnes that if
jute and mesta about 83 lakh bales
and of sugarcane atout 152.2 million
tonnes. In the case of sugarcane, the
output is likely fo fall short of the
target, mainly becauge the g0il mois-
ture and weather and rainfall condi-
tions in many of the sugarcane grow-
ing areas were not favourable at the
sowing time.

It is too early to say if there will
be any shortfall ifi the achievement
of foodgraing production target, The
rabi season has just started and the
production estimates would Be known
around April—May, 1981.

|

Central Aig for Scheme for All
Round Welfarg of SC and ST
Farmers

1940, SHRI D. M. PUTTE GOWDA:
SHRI H. N, NANJE GOWDA:
SHRI PIUS TIRKEY:

SHRI K. PRADHANI:
SHRI K. LAKKAPPA:
SHRI JAI NARAIN ROAT:

Will the Minister o RURAL RE-
CONSTRUCTION be pleased to state:

(a) the details of the gcheme for
all round development of small far-
mers belonging to Scheduleq Castes
and Scheduled Tribes and amount ot
help which will pe rendereq by the
centre to the States in implementing
such gchemes; and o

(b) the total fundg which have
been allocateg for this purpose to the
States, State.wise?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) In
addition to the assistance made avail-
able by the Ministry of Honie™ Affairs
for the development of Scheduled
Castes ang Scheduled Tribes, the
Ministry of Rural Reconstruction
provide assistance to the scheduled
castes and scheduled tribes families
under the Integrated Rural Develop-
ment Programme. The main object of
the Integrated Rural Development
Programme is to raise the income of
the 'families of a target group consist-
ing of gmall farmers, marginal far-
mers, agricultural labourers rural
artisans, gcheduled castes and sche-
duled tribes. The implementing agencies
have beep instructed to select the
poorest families for providing assis-
tance in the first place and
since the scheduled castes and
scheduled tribes families are among
the poorest they are generally
given priority in selection. It was
laig down that at least 20 per
cent of the familieg gelected for pro-
viding assistance under this program-
me in each block ghould be from
among the scheduled castes and sche-
duled tribes. It is proposed tp raise
fheir coverage further to at
least 30 per cent. The present
instructiong also stipulate that at
least 20 per cent of the subsi-
dies anq credit mobilised under this
programme should also go to schedul-
ed caste and scheduled tribe families.
Any viable economic activity which
suits the beneficiary family can be
taken up under this programme. The
investments undertaken by the bene-
ficiaries under tRig programme  are
financed by subsidy provided by the
Government and through loans to be
extendeq by the banking institutions.
Small farmers belonging to schedul-
ed casteg are eligible for subsidy @ 25
per cent of the cost of the scheme
with g ceiling on subsidy of Rs. 3,000
per family. The tribal beneficiaries
are entitled to a subsidy of 50 per
cent of the cost of the scheme and in
their case the ceiling on subsidy i9
Rs. 5,000 per family. 59 per cent of
the cost of financing this programme
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is shared by the Central Government,
ang the remaining 50 per cefit ig pro-
vided by the State ag their contribu-
tion,

(b) A gtatement showing State-
wise funds allocated for the LR.D.
programme during the current year is
enclosed,

Statement

Integratsd Rural Development Programme
Funds allecated during 1980-81

(Rs. in [akhs)
Name of State/U.T. (Central
share)
1 2

1. Andhra Pradesh 810 00
2. Assam 335° 00
3. Bihar | . . . 14°67-50
4. Gujarat 545° 00
5. Haryara 217 50
6. Himzchal Pradesh . . 172 50
7. Jammu & Kashmir . 187 50
8. Karnataka . . . 437 50
9. Kerala 360 00
10. Madhya Pradesh 1145 00
11. Maharashtia R . 741" 00
12. Manipur , . . . 65- 00
13. Meghalaya . . . 6000
14. Nagaland . . . 52° 50
15, Orissa . . . . 785. 50
16. Punjab .. . 292 50
17. Rajasthan . . . 580 00
8. Sikkim . . . . 1000
19. Tamil Nadu . . . 942' 50
20. Tripura . . . 42' 50
21. Uttar Pradesh . . . 2190° 00
22. West Bengal . . . 837 50

230
1 2
Union Territories
23. A. & N, Islands . . 12- 30
24. Arunachal Pradesh . . 120° 00
25. Chandigarh . . . 250
2b. Dadra & Nagar Haveli 2' 50
27. Delhi . . . . 12° 50
28. Goz-Daman & Diu. . 30° 00
29. Lakshadweep . . 12° 50
30. Mizoram . . . . 50° 00
a1. Pondicherry ) . . 10° 00
Torar . . . 12527 50

Linking of Price o Agricultura] Pro-
duce with Sale Price of Manufactur-
ed Products

.19.41. SHRI L. S. TUR: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the Central Govern-
ment are considering to link the price
of agricultural produce with the gale
price of the manufactured products;
and

(b) steps being taken by the Cent-
ral Government to snub the agencies
earning profits disproportionate to
cost of production?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) The
Central Government have already,
since March, 1980, revised the terms
of reference of the Agricultural Pri-
ces Commission to provide that while
recommending prices they would take
into account, inter-alia the changes
in terms of trade between agricultur-
al anhd non-agricultural sectors.
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(b) To put a check on profiteering,
Government is expanding and stre-
amlining public distribution system.
Further to curb the activitieg of hoar-
ders, blackmarketeers and otlier anti-
social elements, the State Govern-
ments have beer requested from time
to time to vigorously emforce the
provisions of the Essentia]l Commo-
dities Act, Storage Control  Orders,
Price Display Order ang Prevention
of Black marketing and Maintenance
of Supply of Essential commodities
Act, 1980. During January-June
1980, 15,000 persong were arrested
under the E.C. Act (as against 8272
in 1979). Detention of 230 persons was
also ordered under the P.D. Act.

Telephone Directory for Amritsar

1942, 'SHRI L. S. TUR: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the year in which Telephone
Directory for Amritsar Circle was
published;

«b) whether any addenda was pub-
lished after that if so, when; and

(¢) whether the part of directory
containing the telephone Nos. of
Taran Taran city will be amended
and published goon as this part is
mostly incomplete?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The Amritsar Telephone direc-
tory was last publisheq in June, 1879.

{b) Three addenda corrected upto
31-12-78, 31-5-79 and 31-10-79 were
publisheq and issued to gubscribers
during 1979,

(c) The latest telephone directory
of Amritsar Telegraph Division con-
taining the telephone numberg of
Taran Taeran City duly amended and
complete would be published in  the
first querter of 1981.
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Written Answers 23¢

mw Az, af foet § w=vol W
weR

1943. &Y T[T TN WET : FAT
famfor Wit wA™ Tl ag @ &
g7 ¥R 5

(%) 71 A% faeett ¢ aviérT
7 75 foelt & M wifee & ¥ gFm-
A *F WEed & fauw 50-60 B
et F1 fawte Faamn a1, 8feT 5o
fafga @rgl & FO w@E w1 wEEA
T fFm oo @ g AR

(@) afe g, @1 7 &= &
AEeT 7 aF & fou @ | woow

g7

gRAG 77 aq7 A W\ W
Ha( (= wWiww mTne feg) (%)
A, TEY | TH A H A1 €Tt w1 fAmio

T HREL, 1980 ¥ & T g T
g7 HIX ITHT FTEeA q9T q9g A

STOT |
(@) 5% & Agr Jsam|

Allotment of Foodgraips under ¥Food-
for-Work Programme to Chhotanagpur
and Santhal Parganas

1944. SHRI A. K, ROY: Will the
Ministe, of RURAL RECONSTRUC-
TION be pleased to state:

(a) the allotment of foodgrains
made for the districts of Chhotanag-
pur and Santhal Parganas in Bihar
month-wise and district-wise under
the Food-for-Work Programme in the
last four months;

(b) the allotment made for the
same period by the Centre te Bihar
with month-wise break-up;

(c) whether Food-for-Work Pro-
gramme remained suspended d&uring



233  Written Answers AGRAHAYANA 10, 1902 (SAKA) Written Answers 2 ¢4

the above mentigned period in the
Chhotanagpur and Santhal Parganas
of Bihar; and

(d) whether the Minister gave as-
surance to the opposition and if so,
reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
The first release of foodgrains during
the current year was given to Bihar
in May, 1980. Out of the quantity
releaseq to them, Bihar Government
allocated  fBodgrains to all the 23
drought affected districtg in the State
including Santhal Parganag ang all
the districts of north and south Chha-
tanagpur Divisions. The total quan-
tity of foodgrains made available to
the districts of Santhal Parganas,
Singhbhum, Ranchi, Palamau, Dhan-
bad, Girdih and Hazaribagh is 8,425,
19,304, 23,456, 15,225, 6,304, 11,123 and
13,026 MTs respectively. Siice alloca-
tiong of foodgrains after May, 1980 to
varioug States|UTg have been made
only recently, no further allotment ig
reportedly to have been made by
Bihar Government to districts in the
last 4 months.

(b) 40,000 MTs of foodgrains under
normal 70,000 MTs under special
FWP were allocated/released in
April/May, 1980. A further alloca-
tion of 54,000 MTs has been made on
22-10-1980. Releagey against last
quantity are yet to be made.

(¢) and (d). No reports regarding
stoppage of works under the pro-
gramme in the districts of Santhal
Parganag and the distriets of north
and soutp Chhotanagpur have been
received,

News item Mass Sulcide by Birds in
Assam

1985. SHRI N, E. HORO. Will the
Minister of AGRCULTURE be pleas-
ed tg state:

@) whﬁther Government’s dtten~
tion is drawn to ‘Am#it Bagar Petiriks’

dated 15th September, 1980 that the
mass suicide of birds at the Tiny vil-
lage of Assam still remains g mys-
tery;

(b) whether it is &lso a fact that
coming October hundreds of birds will
die each night in the village Jatinga
in a strange suicide mission that has
been going on since 1905 and

(c) if so, the details thereof and
the reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (&)
and (b). Yes, Sir, Government is
aware of the published report in
Amrita Bazar Patrika, dated 15th Sep-~
tember, 1980 regarding the mass sul-
cide of birdg in a village of Assam.
But the fact is that the birds are not
committing guicide but a mass killing
of birds js taking place in Jatinga vil-
lage opf Assam State. These birds
are attracted towards the aura of
light, lighted by the villagers,
who kill them and eat them.  This
practice hag been in existence as a
tribal ritual at certain time of the
year, when particularly foggy condi-
tions prevail.

(¢) Government of Assam has been
asked to take necesary action to stop
thig practice. The State Govern-
ment has informed that steps are be-
ing taken to educate the villagers,
through District Councils, and invoke
the provisiong of Wilg Life (Protec-
tien) Act to stop thig practice.

Construction of Houses by HU.D.C.O.
for Backward (fusses

1946, SHRI CHHITTUBHAI GAM-
IT: Will the Minister of WORKS AND
HOUSING be pleased to state:

() whether Governmen$ have de-
cided any seheme fer copstructing
houses through HUDCO in the rural
aveas for Adivasis, tribal amd Hari-
jane and the peaple belonging to
bacitward classss; and
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(b) it so, the details regarding the
financial assistance sanctioned by the
Union Government to various States
during the current financial year?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Hudco finances
construction of houses in rural areas
for familieg belonging to the Econo-
mically Weaker Sections o¢ the So-
ciety with family income pot exceed-
ing to Rs. 350/-, without any distinc-
tion of caste or class.

(b) During the year 1889-81 (upto
30-9-80) Hudco hag sanctioned 3 pro-
jects or construction of dwellings in
Karnataka. These involved a loan
amount of Rs. 3.75 crores and will
result in construction of 37,500 gwel-
lings. -

Compulsory Education for Handi-
capped

1947 SHRI CHHITTUBHAI GA-
MIT: Will the Minister of EDUCA-
TION AND SOCIAI, WELFARE he
pleased to state:

(a) whether there is any proposal
tnder the congideration of Govern-
ment to bring legislation for compul-
sory education of the handicapped
and to help the disabled to play a use-
ful role in the soclety; and

(b) if so, the detailg thereof?

THE MINISTER OF EDUCATION
ANpD SOCIAL, WELFARE (SHRI
S. B. CHAVAN): (a) and (b). A
working group to consider the ques-
tion of legislation in the field of the
handicappeq with the following terms
of reference has been set up;—

(i) "To examine how far legisla-
tive action can promote to econo-
mic rehabilitation and <ocial integ-
ration of the handicapped persons;

(1i) I case such a legislation is
considered eggential then to work
out in detail the scope, objective

DECEMBER 1, 1980
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and the general scheme of such a
legislation,

The working group js examining
these questiong and has yet to sub-
mit its report to Government.

Training of Manpower for Implemen-
tation of Qperation Flood-II

1948. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Institute of Rural
Management which envisages train-
ing of manpower necessary for the
Operation  Flood-II programme of
milk development in the country has
starteq functioning;

(b) if so, the details regarding its
performances;

(c) the names of the States which
have shown their inferest and have
signed agreements with the Indian
Dairy Corporation for implementation
of the Operation Flood-II project; and

(d) the details regarding planning
ang recruitment and what is 1its ins-
talled capacity of liquid milk plants
at present?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECUNSTRUCTION
(SHRI R V. SWAMINATHAN): (a)
Yes, Sir, the Instifufe of Rural Man-
agement has started functioning

(b) Currently 48 students are re-
gistered in the first batch of the Post-
Graduate programme. The first batch
hag completed the first semester and
at present the second gemester is in
progress The successful candidates
are expected to receive the diploma
in Rural Management in 1982,

(c) The Stateg of Haryana, Uttar
Pradesh, Himachal Pradesh,” “Punjab,
Jammu and Kashmir, Rajasthan West
Bengal, Orissa Assam, Sikkim, Tri-
pura, Bihar, Kerala, Tamil Nadu,
Madhya Pradesh, Gujarat and Mizo-
ram have signed agreements with
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the Indian Dairy Corporation setting
out the modalities for implementa-
tion o¢ the Operation Floog II Pro-
ject.

(d) So far as a part of the plann-
ing and implementation under Ope-
ration Floog II Project, Perspective
Plans for Dairy Development have
been prepared for 13 States and 3
Union Territories ang the work on
plans for other Stateg is in. progress.
Thirteen of these Perspective Plans
have already been appraised by the
Indian Dairy cgrpOration and pro-
gramme ‘foy Operation Flood II assis-
tance has been finalised. Preliminary
action for recruitment of ctaff has also
beepn initiated in gome of the States.

The total installed capacity of the
liquid milk plants including pilot
dairies at present is oy the order of
about 60 lakh litres of miik per day.

Education in Adivasi Areas

1949. SHRI AMAR SINGH RA-
THAWA): Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state;

(a) whether Government are aware
that the Adivasi areas in the country
are backwarqd in regard of education;

(b) if so, whether Government
have taken any decision jn regard to
popularising education in Adivasi
areas in the country:

(c) the details of the new scheme,
If any; gnd

(d) the provision made in the
Sixth Five Year Plan?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes please.
Generally the Adivasis Areas are
comparatively backward in regard to
educational development.

(b) The Central and State Gov-
ernment have been taking special
care for promoting education of
Scheduleq Tribes, both in the Adivasi
areas as well as outside these areas
Wwhere they are resiiding.

(¢) In addition to the existing
facilities of free elementary education
to all Adivasi children, pre-matric and
post-matric scholarshipg facilities and
other financial concessions to promote
education among them, opening of
new  schools including  Ashram
scheols  and  hostel facilities for
children belonging to {.is community
are being considereq whatever neces-
sary.

(d) The Sixth Five Year Plan pro-
visions will be finaliseqd after the
Planning Commission concludes its
discussions on Central and State
Governments proposals.

TRT d7 §dx & Tewa ¥
gfta =

1950. o fisT §at waTram :
= P W owm g T @ T
LOURE R ) ciie B PraE S
F feomrem # afeads &3 a1 %38
TEE g aF a2 ufaw Amfug
o

T aE wHw  gafier
o foaaf W (W v fag = ):
S gl I Ffe waEem oo
T fmm vd owfiEr fawr @
TAEN g SR & fa-
fasr ogersii, ¥ swdm T
W oddd F gwww fenew §

U WIEEE wW fR o @ 2
TR F freadt § g v ey
AT & FH AW F ey ey
WM W@ F Ao fafaw  fesrey
F ERT qdww  fy. fw sy
Sefay qf@eET § omfae fyo
WM R e g oW g
g ST MW & o faga
FEW A GAEE g w6
IR TN A Y qur ®idz q -
ar AT T W™ e d9 Hag



239 Written Answers

® F T fevw fawfea fean
£ foredl A ® R dreer &
2 W ae feomewr & SrRm oW @
T § W W I Rw § Nl
IATAT AT TR |

TAREQTA § QIR0 IAWN &1 fawrs

1951. Wlo frwT gard wemmaw -
w7 qrte qafaRfer @ oy @
g oqa fF o

(F) &1 §ER & 99 TA-
WE ¥ oA e & faww @
fag € @9 TR & ;AR

(&) afz g, @ Jegw=edr =
T & 7

gfa aqr amwtwr  gafawio Wi
fae€ wat (oY 1w fog @ )
(%) == (|). RECIEEE |
gafaq aw faw &9 F amo
IGN, JAT dGT S 9IF * HA-
T waw @ # gfaaw 100 9fe
Il FOAAT OTET OF | 3H FTE-
4 o Sufaal g &9, FIT quT
ﬂiﬁﬂ‘ﬁrrﬁm!{ﬁz‘rﬁwww
gagE R IuH/EERR
F W WONW I 3000 ®UQ
g% F1 Suew fo@ar smar g o fauw-
FT T FUAFN FT dqgET 39 F fam
gesf ¥ guw  fawe wfasfany
F JAET f A% g 1 @y gar
ATHYRT STANT WYX qIREqTT @0 9T
FRFT DT IO W "R aqr
AT WG F FAW F "A<-
da o@ " 25 gmHEen & gleel
N WqEAT FH v fau  aFnwy
sfrerwr, faeflwr agmar @ar  faqum
ggrEa gaw ® arr § 0 3 afe
o, wrfter wwIT Far areftor

DECEMEER 1, 1980

Written Answers 240

FRry W gfel ox fawew faar
T & T fafrair gPeY ey
AT Y o W& T W
sl & @ g FTAR N FEAAT-
i ¥ gu fewr W @

wre gt wqEa qftey &
frg dmfre w =

1952. Sito et Tt maaisw :
Fqr #fe 4t Iga@R AT FAFF

(%) 7w W srrea afo
FaT FfY mmguw & S a9
ur afy aer s gfwia g g
TeATfeEt 1 999 AEAa g 5 WK

(@) 71 9 @& FaT HEW
T 99 F1 ufFar  mgArE SR v

gy aqr g gafewin wawT
# Trva da (o wr<o FYo T MY ) :
(%) fomfmad & wdf i
auTia®  fagfeq wvesr & WeAw @
A FE e afeeg Qe
& frowl oo So-fraet & mgE &
Y g qur 9w €T ¥ 4g WAfud
g 1 =wEA @ wuw  gfafaat
gra wfaw &7 faar s & faed
foe dafae waml & a7 de fawas
ga § o sy dwmbw fafe
WS % WeW a7 IEE O AEA
oy & womat wrde #fe sgeee
ofcez #v ww  sfafafe @ & o
®e 2000 ¥ 2500 I Y I
F fT o §r WA & faw ww
wfafadt § Wi g s ot
Roemy (TR awramRor gafeamior
W) oo D gEREK A Y
T g

*



a41 Written Answers AGRAHAYANA 10, 1802 (SAKA) Written Answers

(@) eI & W & fag
gfy dmfas fraf wvewr gro e

gt W wo-fasg

1953. Wlo st WY weyra
sl {® Wy IEM

7 (e wT aw™ FEA™ G 4
FJAT & FAT FOT

(F) 37 wout & amwr § o=
¥ agfagg am faar mar a1 A4R)
T ¥ gt F fear wm g

(@) &1 @R R W #
A7 faug 1 A < ffmEw @
g ; uX -

(m) a7 Tea@l § wy fmy
am fear @ 9T 39 ¥ wE oW
F A @A H T W HA
AT E 7

fmac a@r «AT™  woa™  Hal
(= wdEe &o =wgw) : (F)
Y,  afreae, e R
g g & &eEfuw Tl
# qf wufeg awy fear a1 ) faRw
R Aol ToF A Q0 AANY

242
Apex Body for Housing Development
Schemeg

1954. SHRI P. M. SAYEED: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the .Centre has asked
the States to set up an apex body of
development authoritieg for better
coordination in respect ot housing de-
velopment schemes;

(b) if so, whether many of the
States have started implementing the
suggestions;

(c) whether Union Territories were
also askeq to do the same;

(d) whether the Ministry feel that
there was a shortage of two crore
housing units in the country and
three-fourth being in the rural areas;

(e) if so, the steps which are be-
ing taken in this regard; and

(f) whether both Centre and State
Governments have agreed to build
these and cover them during the
Sixth Five Year Plan?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) No, Sir.

(b) Does not arise.
(¢) Neo, Sir.

(d) Yes, Sir. According to the
estimate made by NBO, Housing
shortage in the country in April 1980
was of the order of 20.7 million units,
46 million unitg in urban aress and
16.1 million units in rural areas.

(c) and (f). Housing is a state sub-~
ject. Central Finaneial assistancg is
given in the States for the Staie
Sector Programmes, including Hous-
ing, in the form of ‘Block loans’ and
‘Block grants’ without being tied to
any particular scheme or head of
development. As the housing proble
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‘is a huge one, it may not be possible
to solve the same during the sixth
Five Year plan period itself.

Production and Consumption of
Sugar

1956, SHRI AMAR ROYPRA-
DHAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) the production and consump-
tion of sugar in the country in 1977-
78, 1978-79, 1979-80 and 1980 to-date,
State-wise; ang

(b) the estimated production and
consumption of sugar in the coming
next five years, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The figures of State-wise sugar pro-
duction in the country during the
sugar seasons 1977-78, 1978-79, 1979-
80 and upto 15th November during
1980-81 are shown in the Statement-I
laid on the Table of the House. [Plac-
ed in Library. See LT-1483/80]. As
regards figures of State-wise internal
consumption of sugar, these are
available for the sugar seasons 1977-
78, 1978-79 and 1979-80 and the same
are shown in the Statement-II laid
on the table of the House. [Placed in
Library. See No. LT-1483/801.

(b) Since the production of sugar
in a particular season depends on the
production and availability of sugar-
cane in that season, it is not possible
to make an estimate of sugar pro-
duction in the next 5 years. It is
also difficult to ‘formulate estimates
for the coming 5 years in respect of
consumption of sugar which would
depend on actual sugar production to
Be achieved in those years ang its
prevaflig price in the open market
at that noint of time.
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awtwt fem s gra fafea
foed

1957. ! ¥WETA QT : FqT
ot WY W ®ewr §H @y Saw
1 Fa1 w4 5

(%) #r  qear faer @3
FHW: qeAl AR wgeew & foen
AR wieor §  foed w1 fAwior @3¢
W g ER

feAt  qqT GHIR TN Ha!
(=Y g®o Wo wg™) : (F) AW
T, IFAFT e T @@ DE fvew
A AF F W&
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Drinking Water for Orissa

1958. SHRI K. PRADHANI. Will
the  Minister of WORKS AND
HOUSING be pleased to state:

(a) the financial allocations which
have been made by the Central Gov-
ernment during 1980-81 to assist the
Government of Orissa for providing
drinking water to the villages;

(b) whether there is any scheme
under the accelerated rural water
supply programme for drilling suita-
ble spots in thoge areas where water
is provideg through tankers in Orissa
State for drinking water gr getting
them through pipe lines; and

(c) if so, the detailg thereof?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Under the Cen-
trally Sponsored Accelerated Rural
Water Supply Programme, a sum of
Rs. 141 lakhs has been released to the
Government of Orissa as the first ins-
talment during 1980-81 for providing
water supply to problem villages. The
second instalment in the current year
will be released on completion of
procedural formalities.

(b) and (c). Under the Centrally
Sponsored Acceleratedq Rural Water
Supply Programme, financial assis-
tance is provided to State Govern-
ments to provide appropriate water
supply facilities in problem villages
where the position of drinking water
is relatively more acute. Problem
villages are to be identified by State
Governments based on approved
criteria.

7371 720 & ;A oAl w0 aEE
fadan & faar st

4
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Study of Credit Advanced to
Agricultural Sector

1963. SHRI R. K. MHALGI. Will
the Minister of AGRICULTURE be
pleased to state.

(a) whether Government have con-
ducted a recent study regarding the
credits advanced to Agricultural sec-
tor by different financial iastitutions in
the country;

(b) if so, (i) the loans outstanding
to primary  agricultural credit rocie-
ties, (ii) outstanding long term lvans
advanced by the land development
banks, (iii) the amount of leans which
are to be repaid to the commercial
Banks; and (iv) the dues to be repaid
to rural Banks; and

(c) what steps Government propose
to take to improve the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMI-
NATHAN): (a) and (b). Information
regarding the direct loans advanced
to agricultural sector by different
institutional agencies and the loans
outstandings is published annually by
the Reserve Bank of India. No speci-
fic study regarding the loan advanced
to Agricultural Sector by different
financial institutiong in the country
has been conducted recently by the
Government of India. .
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The loans outstanding jn respect of
agricultural credit issued by various
institutional agencies are given
below.—

(Rs. in crores)

Lending ager c'es Amount outstanding

(i) Primary .\gricus-
tural Credit

Societies. 1798 as on 30-b-78

(ii) Land Develop-
mwent Banks 1276 as or 30-6-78
(+i1) Commercial Panks 490 Short-tetm as
on 31-3-78
609 Term loans

2s 31-3-78

(iv) Regional Rural

Banks . . 167 @2s on 31-12-79

(¢) The loans outstanding include
current dues to be repaid on dates
fixeq at the time of advances and
overdues. The recovery of dues is
reviewed by the institutions them-
selves, the State Governments Re-
serve Bank of India and Government
of India. Several steps for improv-
ing recovery including coercive action
against wilful defaulters, enforce-
ment of legal provision for recovery
etc. have been suggested for adop-
tion by the financing institutions and
State Governments.

Allegation against management of
Birla Institute of Technology,
Mesra (Ranchi)

1964. SHRI RAMAVATAR SHAS-
TRI; Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleaseq to state:

(a) whether it is a fact that the
Government and the University Grants
Commission have received a request
for granting the status of Deemed
University to Birla Ianstitute of Tech-
nology, Mesra, Ranchi from the mana-
gement of the Institute;

DECEMBER 1, 1980

Written Answers g5,

(b) if so, what is the reaction of
the Government thereto;

(c) whether the Government have
received letters of serious allegations
levelled against the management from
the Teachers Association, Workers
Union and Student Forum of the In-
stitute and also from the Federation
of University (service) Teachers Asso-
ciations of Bibar and the Al India
Federation of University and College
Teachers Organisations;

(d) if so, what are the details there-
of; and

(e) what actions the Government
have taken in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) and (b). No pro-
posal has been received by the Min-
instry and the University Grants
Commission to grant the status of
Deemed University to Birla Institute
of Technology, Mesra (Ranchi) during
the last five years.

(c) Letters were received only
from (i) All India Chhatra Sangharsa
Morcna BIT, Mesra (Ranchi) and (ii)
BIT Teachers Association, Mesra
(Ranchi) making allegations against
the management of the Institute.

(d) The All India Chhatra Sangh-
arsa Morcha alleged that BIT,
Mesma, was pro-RSS and had a com-
munalistic attitude. There was
bungling in the academic, administra-
tive and financial matters of the
Institute. The BIT Teacherg Associa-
tion alleged misuse of academic
aufonomy, irregularities in admissions,
conduct of examinations, appointment
and promotion of teachers and mal-
practices in the finances of the
Institute.

(e) The letters were sent to the
Institute for enquiry and suitable
action in the matter,
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Schemes Executed under Food for
Work Programme

1965. SHRI R. L. P. VERMA: Wil]
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) the number of schemes executed
in the various States under ‘Food for
Work Programme’ alongwith the names
of these States and also the number
of such schemes completed and the
cost incurred thereon; and

(b) whether under the programme,
the employment of rural unemployed
people in construction work in rural
areas has been insignificant?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) The
broad details regarding number and
category of works executed under
Food for Work Programme in various
States/Union Territorieg are contained
in the Statements laid on the table
of the House. [Placed in Library. See
No. LT-1484/80]. These statements
have been prepared on the basis of
information furnished by the State
Governments.

(b) The employment generated
under the programme has been con-
siderable. A Statement indicating the
total employment generated in each
State/Union Territory showing the
last three years is laid on the table
of the House. [Placeq in Library. See
No, LT-1484/80].

254
Free Secondary Education

1966. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state what steps are proposeq to
be taken to ensure free secondary
education throughout the country, the
latest State-wise position regarding
free teaching and ensuring uniform
facjlities, duties and responsibilities
of teachers?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): The Constitution of
India enjoins upon the State to pro-
vide free education to all children
only until they complete the age of
14 years, which would ordinarily
mean education upto middle stand-
ard. However, some State Govern-
ments/Union Territory Administra-
tions have made education free even
at the secondary stage. A statement
showing the  position of wvarious
States/Union Territories with regard
to the provision of free educaticn at
the secondary stage is attached.

School education is primarily the
responsibility of State Governments,
Facilities, duties and responsibilities
of teaching are, therefore, matters to -
be regulated by them.

Statement

Position regarding Free Education at the Secondary Stage in the States|/Union Territorie.

Lower Secon- Higher Secon- Concession for Sche-

Sl. Nome of the Statef
No. Union Territory dary (classes  dary (classes  duled Castes, Sche-
VIIIX-X) XI-XII) dules Tribes & Low
Income Group in
Secondary stage
1 2 K] 4 5
1 Andhra Pradesh Free for all  Not free —_—
2 Assam . . . . Do. Do. Free for children o:

rarents with annual
income upto Rs, 3,€00.
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1 2 3 4
3 Bihar . . . Free for all Not free =
4 Guiarat . . Do. Fre- for all —
5 Haryana . Not Free Not Free —
6 Himachal Pradesh Do. Do. —
% Jammu & Kashmir Free for all  Free for all —
8 Karnataka . . Do. Not free Education free for Sche-
duled Caste and
Scheduled Tribe
students.
9 Koerala Do. Do. —_
10 Madhya Pradesh Free for girls Free for girls Free for Scheduled
only only Caste and Scheduled
Tribe students,
11 Maharashtra Not Free Not Free Free for children of
parents with annual
income of Rs, 4,800.
12 Manipur . Free for girls Free for girls Free for  Scheduled
only only Caste and Scheduled
Tribe students.
13 M>=ghalaya . . Not Free Not free Free for Scheduled
Caste and Scheduled
Tribe students and
those with parental
incom~ of Rs. 1,800
per annum.
14 Nagaland . Free for all  Free for all
15 Orissa . . Free for girls Not free
only
16 Punjab Not free Not free Free for girls with pa-
rental income up to
Rs. 3,000 per annum.
17 Rajasthan . . Free for girls* Free for girls* *Frec for girls whose
only only parents do not pay
incom~ tax and free
for Scheduled Caste
and Scheduled Tribe
students,
18 Sikkim . . . Fee for girls Free for girls
only only
19 Tamil Nadu Free for all  Free for all
20 Tripura Free for all  Free for all
21 Uttar Pradesh ., Free for girls Not free
22 West Beagal Free for all  Not free
23 Arunachal Pradesh Do. Free for all
a4 A & N blands Do. Free for all
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-

25 Chandigarh

26 Dadra & Nagar Haveli

Free for all

Free in rural Not free
area

Free for all

27 Della . . . Not free Not free Free for Scheduled Caste
and Scheduled Tribe
students.

28 Goa, Daman & Diu, Free for all Do.

29 Lakshadweep

Free for all

30 Mizoram , Practically Not free
free for all
31 Pondicherry . . Free for all  Free for all
New Milk Plants ture was held on 22nd September,

1087. SHRI CHIRANJ] LAL SHAR-
MA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the programme for set-
ting up new milk plants during Sixth
Five Year Plan has been finalised;

(b) if so, details therefor; and
(c) the sites chosen State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAI, RECONSTRUC-
JHON (SHRI R. V. SWAMI-
NATHAN): (a) to (c). The Working
Group discussions for Sixth Plan
(1980—85) for States/Union Territories
to. finalise their dairy development
programmes are being held in the
Planning Commission and the details
are yet to be finalised.

Enquiry into journeys performed by
Pexsomal Staff of the Minister of State
for Agriculture to Madras

1968. SHRI RAJESH KUMAR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
marriage of the son of the Minister
of. State in the Ministry of Agricul-

2633, LS—9

1980 in Madras;

(b) whether it is also a fact that all
the Members of personal staff of the
Minister went to Madras by air to
attend the marriage party;

(c) whether it is also a fact that
the air journeys of the staff were
treateq as official tour;

(d) the reasons thereof; and

(e) whether Government propose
to hold an inquiry into the matter and
if not, the reasons thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) Yes,-
Sir.

(b) to (d). No, Sir. Only 4 out of
8 officials working ‘in the office of -
Minister of State for Agriculture
travelleq to Madras by air- on official
tour during September, 1880. Two of
them who took earned leave there,
are not being paid T.A. for the returnxx
journey.

(e) There is no proposal to hold.
any enquiry in view of (b), (c) and
(d) above.
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Indo-US Sub-Commission on
Agriculture

1969. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be
pteased to state:

(a) whether the Working Group ot
agricultural research and education
set up by the Indo-U.S, Sub-Commis-
sion on agriculture had identified as
many as 12 specific areas of mutual
interest to guide future co-operation
efforts between the two countries;

(b) the details thereof;

(¢) when the work on these projects
is likely to start;

(d) what is the loan or help that
will be provided by the U.S. on these
projects; and

(e) whether any agreement has been
signed?

‘THE MINISTER OF STATE IN
PHE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] R. V. SWAMINATHAN): (a)
and (b). Yes, Sir, A copy of the Report
of the Working Group on Agricultural
Research & Education set up under
the Indo-US. Sub-Commission on
Agriculture at the First Session held
in New Delhi on September 2325,
1880 is laid on the table of the House.
[Placed in Library. See No. LT-1485/
80].

(¢} to (e). No formal Agreement
Bas been entered into. The Report
of the Working Group on Agricultural
Research and Education forms part
of the Report of the Indo-U.S. Sub-
Commission on Agriculture (First
Bession) and this Report hag tp be
ratiied by the Indo-US. Joint
Commission on Eeonomic, Commer-
cial, Scientific, Technological, Educa-
tional and Cultural Cooperation at
#Ms next Session whereafter these can
be taken up for implementation. In
the meanwhile, g Team of U.S.
scientists i expected to visit India
shortly to identify the collaborating
Institutions/Scientists in consultation
with the Indian Council of Agricul-

DECEMBER 1, 1980

Written Afiswers 260

tural Research. A dollar grant by
US Agency for International Deve-
lopment totalling US $ 20 million for
a 3-year period has beepn tentatively
proposed to finance activities under
the Working Group on Agricultural
Research & Education.

New Seed of Arhar

1970, SHRI B. V. DESAIL: Will the
Minister of AGRICULTURE be
pleaseg to state:

(a) whether a clusier of early matu-
ring and high yielding varieties of
‘Arhar’ developed by the scientists of
the Indian Agricultural Research In-
stitute hold promise of technological
breakthrough in enhancing the pro-
duction of pulses in India;

(b) if so, whether the production oft
pulses in India has remained stagnant
arouad 12 million tonnes a year; :

(¢) if so, the details of the latest
discovery by the scientists; and

(d) to what extent its production
will be increased?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. Recently Indian Agricultural
Research  Instifute has developed
several high yielding and earlﬂ
maturing (120—150 days) varieties
of arhar which are at present
in different stages of testing
The development of short duration
varieties of arhar has opened mew
avenues for increasing ares wndet
this crop through double cropping
particularly by adoption of arhar-
wheat rotation in the North-Westeyn
region. Remarkable achievement Nos
also been made in introducing the
Jbold grain character in the wssly
maturing types oy arhar. -

(b) Yes, Sir.

(¢) In the beginning of the prog-
ramme three high yielding wvarieties
i.e. Pusa Ageti, Sharda and Mukta
were developed by I.A.R.I. In 1878,
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variety DL 74-1 was recommended by
Pulse Workshop for cultivation in
Central Region, This year Kharif
workshop identifieq varieties 4-84
and 4-64 as promising and recom-
mended them for testing in farmers’
fields.

(d) The new varieties of arhar
developed by IARI have shown yield
potential of about 25 q/ha under
moderate level of water and fertili-
zer application.

New High Yielding and short duration
seeds of Pulses, Soyabean

1971. SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the IARI or other agri-
cultural scientists of the country have
developed new high yielding and short
duration strains of pulses, beans in-
cluding soyabeans and other protein
containing eatables and seeds for edi-
ble oils;

(b) if so, details thereabout; and

(c) the steps being taken for mass
production of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(¢SHRI R. V. SWAMINATHAN). (a)
Yes, Sir.

{b) A number of high yielding and
short duration varieties of pulses,
soyabean ang edible oilseeds have
been developed. In pulses several short
duration varieties like Pusa Baisakhi,
PS-18 of Mung, T-9 and PS-1 of Urd,
C-152 of Cowpea and Agati Prabhat,
UPAS-120, DL 741 of Arhar, EC
33866 and Hans of peas JG-62 and
Amnigeri of Chickpea have been
developed. The availability of such
short duration varieties has made the
cultivation of summer Mung Arhar-
wheat rotation and intercropping of
arhar with mung or cowpeas, possible.
In soyabeayn varieties such as Bragg.
Punjab-2, Clark-63 and Lee have

been observed to be suitable in
different areas of the country. A
number of improved varieties have
been developed in other seeds for
edible oils in groundnut mention
may be made of TMV-10, M-13 and
J-113, In Safflower a variety 116-4-
2 with Thigher oil content has been
developed. T-27 of Tarmira, Sangam
of Toria and Prakash of Raya are
also some of the improved varieties
of edible oilseeds.

(c) The seeds of these improved
and short duratiop varieties is being
multiplied by I.C.AR. Institutes,
Agricultural  Universities National
Seed Corporation and State Seed
Corporation under the National Seed
Project. With a view to popularise
the existing production technology
with the farmersg both in drylang and
irrigated areas, recently (1979-80) a
Project namely “Intensification of Re-
search and Training in Pulses and
Dilseeds” have been put into opera-
tion by the I.C.AR. The efforts are
being made to increase pulse and oil-
seed production by popularising the
high yielding varieties along with
appropriate  production technology
and by introducing pulses and oil-
seeds cultivation in intensive cropping
systems.

Training of Foreign Students at Anand
Dalry

197Z4 SHRI P RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE be pleased to state:

{(a) whether the students from other
countries are being trained at Anand
Dairy Development; and

(b) whether other countries are ap-
proaching the N.D.D.B. seeking its ad.
vice on law to develop their dairy in-
dustry?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR1 R. V. SWAMINATHAN): (a)
Yes, Sir. National Dairy Develop=
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ment Board does not conduct acade-
mic courses but organises training
programmes which are meant to
acquaint the participants with Dairy
Development based on Anand pattern.

(b) Some countries have approach-
ed National Dairy Development Board
seeking its advice to develop their
dairy industry.

Buffer Stocks of Foodgrains and Sugar

1973. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government are in-
tending tq build up a buffer stock of
of foodgrains as a buffer stock; and

(b) whether the Government are in-
tending to build up a buffer stock of
sugar?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) Gov-
ernment are considering to raise the
buffer gtock from the present level
of 12 mijllion tonnes to 15 million
tonnes. This will be gver and above
the operational stocks which will be
ranging between 3.5 to 8 million
tonnes on different dates of the year.

(b) The production of sugar has
come down steadily since the year
1978-79. As against the total pro-
duction of 64.62 lakh tonnes in 1877-
78 and 5844 lakh tonnes in 1978-79,
production during the season 1979-80
has been only about 39 lakh tonnes.
The present situation is, therefore,
not opportune for considering the
question of building buffer stock of
sugar. The policy could, however,
be reviewed at a future date when
the circumstances are favourable for
adopting the policy of buffer stock-
ing .

-
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Research on Quality and Productien of
Khandsari

1974, SHRI P. RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether any research is being
carried on to improve the quality and
production of khandsari; and

(b) if so, the results of latest :e-

search?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir,

(b) Research is a continuous pro-
cess and the results of researches
carrieg out by the National Sugar
Institute, Kanpur to improve the qua-
lity and production of Khandsarj is
given in the attached statement,

Statement

Results of latest researches carried
out by the National Sugar Institute,
Kanpur to improve the quality and
production of Khandsari sugar:

(i) Design of 8-roller  steel
crusher (non-hydraulic) to
replace the old outmoded
wooden crusher.

(ii) Design of 6-roller hydrauli-
cally loaded crusher with 2
sets of Knives and cane car-
rier, which improved the
crushing rate and the sugar
extraction can be 80 to 82
per cent and the juice extrac-
tion 65 to 68 per cent.

(iii) Introduction of centrifugal
machjne for purging rab
(massecuits) in place of old
traditional Xhanchi system,
being adopted earlier for
separation of sugar crystal
from the mother liquor.
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{iv) Development of improved
sulphitation process for adop-
tion in open pan khandsari
sugar factories, Intraduction
of this process has reduced the
losses and has improved the
quality of sugar which com-
pares favourably with vacuum
pan sugar.

{v) Suitable designs were intro-
duceq for equipments, viz.
sulphitation tanks, sulphur
burners with scrubber, set-
tling tanks, bag filters, crysta-
lizers power driven centri-
fugals ete.

{vi) A number of improvements
have been introduced in the
designs of furnaces and boil-
ing bels,

{vii) A design has been developed
for wet bagasse furnace where
wet|semi-wet bagasse can be
used. The furnace, not only
saves fuel and labour cost
but also can be used for con-
tinuous crushing even in
rainy weather.

(viii) The introduction of filter
presg for filtration of maddy
juice in place of bag filter
hag reduced the losses in
pressmud,

{ix) Design channel type pans to
replace gutter pans for impro-
ving the efficiency of boiling
and rate of production of rab.

{(x) Introduction of techniques
for production of bold grain
sugar by Khandsari sugar

factories.

(xi) Introduced hopper type driers
for drying sugar.

Flats by NOIDA

1975. SHRI BHEEKHA BHAI: will
the Minister of WORKS AND HOUS-

ING be pleased to state:

(a) the number of applications re-
ceived for flats by the New Okhla In~

dustrial Development Authority under
Low Income Group and Middle Income
Group categories, respectively;

(o) how many draws have been held
for allotment of flats under LIG and
MIG categories and what is the num-
ber of applications covered under the
LIG and MIG, respectively so far;

(c) what is the latest position in
respect of LY@ and MIG Flats Scheme;

(d) whether New Okhla Industrial
Development Authority propose to
allot flats to all the applicants register-
ed under the LIG and MIG category;
and

(e) whether NOIDA proposes to re-
introduce these schemes for flats in
near future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (e). The matter
comes within the purview of the State
Government of Uttar Pradesh. Infor-
mation jg being collected from that
Government and will be laid on the
Table of the Sabha.

Per Acre Production and Yield of
Pulses

1976 SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the production and yield per
acre of each pulse in the country, year.
wise, from 1968-69 to 1979-80;

(b) per capita daily availability of
pulse in the country, year-wise from
1968 to 1980;

(c) the factors responsible for rise
or fall in pulse production; and

(d) what steps, if any, have been or
are being taken to step up pulse pro-
duction?
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THE MINISTER OF AGRICUL-

TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a) A
statement indicating the estimateg of
production and yielg per hectare of
pulge crops in India from 1968-69 to
1979-80 js enclosed.

(b) The per capita daily availabi-
lity of pulses in the country for the
period from 1968 to 1979 has been as
under:—

Year Grams per day
1968 .o 56.1
1969 . 47.3
1970 . 51.9
1971 . 51.2
1972 .. 47.0
1073 . 11
~‘19‘~74‘ . 409
1975 .o 40.0
1976 . 50.8
1977 .. 436
’i978 .o 45.2
1979 .. 4.9

-— —

Similar information for 1980 has not
yet become available.

(c) The factors responsible ‘for fluc-
tuation in production of pulses are as
follows:—

(i) Pulses are subject to high de-
gree of instability ‘in production
from year to year, as these are

grown fnainly under rainfed condi-
tions, mostly on marginal and sub-
marginal lands and the irrigated
area under pulses is gs low as 8 per
cent.

(ii) Pulses are susceptible to a
number of insect pests and diseases
such ag pod-borer ang wilt in gram
and arhar, and mosaic in urd and
moong. Both gram and arhar are
susceptible to frost as well,

(iii) Pulses are energy rich crops
but are cultivated largely under
conditions of energy starvation. The
farmers “generally do  not apply
chemical fertilisers or organic
manures in pulses and also do not
adopt plant protection measures as
the productivity of pulses is low.
The available varietieg o¢ pulseg are
also not as responsive to fertiliser
application as those in cereals,

(d) Principal measures being under-

taken to step up production of pulses
are given below:— ~

(i) Under a Centrally Sponsored
Scheme, an intensive programme
for development of pulses is being
implemented in 56 districts, which
covers major areas under pulse
crops in the country. Among other
things. this scheme aimg at de-
monstrations on farmers’' fields;
provision for training of farmers and
extension workers; production of
Rhizobium culture; expansion of
plant protection measures; and
strengthening o¢ gseed production
arrangements.

(ii) In addition to above, the State,
Governmentg are undertaking pulse
development programme from their
own resources; ang

(iii) A new practice of cultivating
summer moong after the harvest of
wheat ig being popularised by or-
ganising special campaighs in Nor-
thern States and in rice fallows
Eastern and Southern States,
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Sensgment
Estimates of Production & Yield of Pulses

Production : 000 tonnes
Yield : kgs. per hectare

Vour Gram Tur Other fulm
Production Yield Production Yield Production Yield
1968-69 4399 607 1816 718 4293 369
1969-70 . . . 5546 715 1842 690 4303 37E
197071 5199 663 1883 709 4736 393
1971-72 . . . 5081 642 1683 718 4330 364
197273 . . . . 4537 651 1928 795 3442 299
1973-74 . . . . 4099 528 1409 532 4500 346
1974-75 . . . . 4015 570 1834 725 4165 334
197576 . . . . 5879 707 2099 786 5061 376
1976-77 . . . . 5424 68o 1725 672 4212 338
1977-78 .. 5410 678 1930 735 4633 359
1978-79 . ) . . 5739 745 1887 716 4557 3:&2
1979-80 . . . . 3280 480 1739 652 3353 274

Possession of Vested Land by Govern- AND RURAL RECONSTRUCTION
ment (SHRI BALESHWAR RAM): (a) and
(b). The Government of India review

1977. SHRI JYOTIRMOY BOSU: progress in distribution of ceiling-sur-

Will the Minister of RURAL™ RE-
CONSTRUCTION be pleased to state:

(a) State-wise, vested land (in acres)
taken possession of by the Government
between 18977-78 and 1980-81 (upto
October, 1980);

(b) State-wise land in acres distri-
buted amongst landless peasants and
agricultural labourers between 1977-78
and 1980-81 (upto October, 1980);

(c) whether the progress of distri-
bution of vested land is very slow; and

(d) if so, factors responsible for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

plus land vested in the State under
the revised ceiling laws. A statément
containing the available information
ig enclosed.

(c) and (d). The total ared taken
possession op under the revised ceiling
laws (nearly 24.88 lakh acres) is very
much larger than the area distributed
(about 17.29 lakh acres). The pro-
gress varies from State to State but,
generally, the pace of distribution
coulq have been faster but for (a)
stay orderg issued by courts. (b)
difficulty in making allotment of low-
fertility land in areas where the pres-
sure of population ig not very high,
and (c) inadequacy of the revenue
mQChine'rya ’
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Sintemnent

Surplus land taken possession of by Gopernment and distributed between 1977-78 and 1980-81 under

vepisid ceiling laws

(Figures in crares)

States /U.Ts. Area taken Arca dis- Date upto which
passession tributed information is
of available
1 2 3 4

Andhra Pradesh 2,07,576 1,74,866 30-6-80
Amam*: 60,186 31-7-80
Rihar . . . 22,882 22,882 31-8-80
Gujarat 16,520 3,436 30-9-80
Haryana 14,525 9,313 3t-7-80
Himachal Pradesh 16,744 632 30-6-80
Jammu & Kashmir .

Karmataka . . 31,902 17,789 31-8-80
Kemmla . . 18,541 18,488 31-8-80
Madhya Pradesh 40,147 51,007 31-8-80
Maharashtra 32,401 32,401 31-7-80
Manipur . Nil Nil 31-7-80
Orissa . 13,934 11,591 st-8-80
Purjab . . 3,296 9b4 31-8-80
Rajasthan®a . 16,862 31-7-80
Taisil Nadu . 29,691 9,738 30-9-80
Tripura . 844 g18 306-80
Uttar Pradesh . . 60,804 1,01,249 31-7-80
West Bengal®g , . 31,626 13,263 30-6-80
Dadra & Nagar Haveli 2,299 2,013 30-9-80
Dethi . . . 188 Nil 31-5-80
Pondicherry . 281 253 31-7-80

ToraL . . . 544,201 5,47,851

—

#;  An arca of 5,01,521 acree had been taken possession of and 2,52,615 acres had
been distributed prior to 1-4-1977.

#2  An area of 2,20,517 acres had been taken possession of and 1,04,803 acres distributed

prior to 1-4-1977.

#3  Does not include land vested under the West Bengal Estates Acquisition Act, 1933.
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Taking over of Pubdlic and Government
Alded Schools in Delhi

1978. SHRI CHITTA MAHA’I‘A
Will the Minister of EDUCATI
AND SOCIAL WELFARE be pleued
1o state:

(a) whether Govemment propose to
take over the public schools and Gov-
ernment aided schools in Delhi and
New Delhi; and

(b) it so, the details in this regard
and if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) ad (b). No, Sir;
not ag 5 matter of general policy
However, if any particular school,
not being a minorify school, attracts
the provisions of Section 20 of the
Delhi School Education Act, 1973, such
a step can be considered by the Delhi
Administration,

|

HUDCO Type Houses in Orism

1978. SHRI ARJUN SETHI: Will
the Minister of WORKS AND HOUS-
ING be pelased to gtate:

(a) whether any scheme has “een
approved and financed by the HUDCO
for construction of houses in Orissa
State during last three years, year-
wise; and

(b) it so, the detailg thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): "(a) and (b) The
number of Schemes number of dwel-
lings and loan sanctioned by HUDCO
to various housing Agencies in
Orissa State during 1977-78, ~1978-79,
79-80 year-wise are ag Yollows:—

1977-78 1978-79 1979-80

No. of Schemms

ganctionld . 4 13 5
Loan sanctioned

{(Rs. in Crores) 1-47 805 2:01

sanc-
tmner (Nos.) 1985 5228 1221

Telecommunications Facilities in Back-
ward Arcas of Orissa

1980, SHRI ARJUN SETHI: Will
the Ministey of COMMUNICATIONS
be pleased to gtate:

(a) whether the Government of Oris-
sa have approached the Central Gov-
ernment to develop telecommunications
in the backward area of Orissa; and

(b) if so, the number of public call
offices proposed to be opened or R.A.X.
lines proposed to be installed Jduring
the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON). (a) Yes,
Sir,

(b) 54 Public Call Offices and 4 tele-
phone exchanges.

fadni w17 w7 P ool
w v wafaxt

1981. i W WX JU : W\T
fwar wir w0 waw WY ag
At A FAT wG R

(%) & 1980-81 * I,
fdwt & sy s @ s
BT 1 erafear & wf ; wix

(w) vw oEgfaal ™ & fou
T ATEIE W@ T § W Jaiae
sPmr sr & 7

fire war W™ e wwa
% oew wat (s diwe we)
(%) 162 B1@r

(@) ot ereafoa /v
Ffrat fagmm w1 gwr s iR
WHT ® ATeAW ¥ QqWWIC §WTNL
fgr qw & @ gETATRET X
famfor &% ot &1 o faes-
feareml, T wEd wifx &
qTeAN ¥ HTIF T4 fpaT v & o
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(@) s gr g 3&av)
‘ National Education Policy

1984, SHRI P. J. KURIEN: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state steps taken tp evolye a national
education policy for the country?

-

THE MINISTER OF EDUCATION

AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): A NationalPolity on
Education was announced

a reso~

“lution by the Government of India ivt

1968.

Corrupt Practices in the Central Ware-

housing Corporation

1985. SHRI JAGPAL SINGH:
SHRI RAM VILAS PASWAN:
SHR] KUMBHA RAM ARYA:

Will the Minister of AGRICUL-

TURE be pleased fo gtate:

(a) whether attention of Govern-

ment has been drawn to the press re-
port appearing in the Hindustan Times
dated 27th October, 1980 highlighting
the corrupt practices in the Central
Warehousing Corporation;

(b) if so, whether Government

have made any inquiry into the work-
ing of the Corporation;

(c) it so, the result thereof; and
(d) the action taken by Government

to improve the gituation?

THE MINISTER OF STATE IN

THE MINISTRY OF -AGRICULTURE
AND RURAL  RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) to (d). The matter is being look-
ed into.

Grants to Indian People’s Theater
Association

1986. SHRI K. A, RAJAN: Will the

Minister of FDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether the Indian People’s
Theatre Association (IPTA), Bombay
hag made any requests to the Depart-
ment of Culture or Sangeet Natak
Akademij for grants; and

(b) if so, when such request was

made and what wag the decision
taken thereon?
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THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b). No ap-
plication for Financial Assistance has
been received by the Departmen; of
Culture and Sangeet Natak Akademi
from the Indian People’s Theatre As-
sociation, Bombay, during the current

year.

avriw frer grey WA o
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Supply of rotien wheat in Kanpur

16890. SHRI M. RAM GOPAL.
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether attention of the Govern
ment has be2n invited to the news.
item pulbished in ‘Nationg] Herald’ of
5th August 1980 “F.C.I. supplies rot-
ten wheat in Kanpur”; and

(b) if g0, what are the details.
therepf?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b), Yes, Sir. The matter was
investigated koth by the Food Corpo-
ration of India authorities and the-
State Government. It was found that
no damaged: stocks were issued either
through Public Distribution System-
or under Food for Work Programme
in Kanpur, '

The State Govenment yssued a press
release describing the news gg ‘in=-
correct’ on the basig of the enquiry
conducteq in this connection, §
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Printing of ‘Sainik Samachar’

1990. SHRI DHARAM DAS SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Defence Journal
‘Sainik Samachar’ being published
weekly in ten regional langugaes, is
not being printed in the Government
of India Presses;

(b) if so, oarticular reasons why it
is awarded 1o the private press;

(c) what are the requirements for
such a contract from the private press
for printing this journal ‘Sainik
Samachar’; and

(d) if so, whether the present press
which ig printing it, is fully equipped
and capable of fulfilling all the re.
quirementg aad facilities required for
the job as per terms and conditions
laid down by the Department?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) This ig a weekly journal. In
view of the tight time schedule and
the non-availability of the printing
facilities in the Government of India
Presses in all the ten required langu-
ages the work has to be farmed out
t0 private presses,

{c) The contract requires that the
private printers must be a registered
‘A’ Clasg printer on the pane] main-
tained by the Directorate of Printing
&nd should have the facilities for
Printing by. letter press/offset proces-
ses in all the ten required languages
ang for block making.

(d) The present press, although not
fully equipped for fulfilling all the
requirementg of the job, has been
awarded the job in public interest as
the firm quoted the lowest rates and
also has assured to equip itself fully
%0 meet the requirements. Main con-
sideration in giving thig contract was
a difference nf Rs. 44,556.00 for each
¥sue between him and the nexy low-

est tenderer, The contract- also n-
cludes the clauge of penalty for not
complying with the terms and condi-
tions,

News item captioned ‘car rally misused
radio facilities’

1991. SHRI S, M. KRISHNA. Will
the Minister of COMMUNICATIONS
be pleaseq to state:

(a) whether hig attention has been
drawn to ithe news-item ‘car rally
misused radio facilities’ appearing in
the ‘Indian Express’, New Delhi dated
the 5th November, 1980; and

(b) if so, hig reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA- .
TIONS (SHRI KARTIK ORAON): (a)
Yes.

(b) There wasg no violation of
nationa)} and international Ruleg in
permitting Radio Amateurs to provide
communication facilities for the Hima-
layan Car Rally. No misuse ‘of the
permission has come to the notige of
the Government; on the other hand,
the assistance rendered by Radio
Amateurg Network proved very use-
fu]l for the successfu] conduct of the
Rally.

war wgAac wr famfo
1992. & wagw fay «fEd
w1 faarf welft ag aow & Fwo
G f& -

(%) w1 ww I g A &
TIHN W & efae ® §;

(w) afz &, @ Ao da
F @ Ty o |AT T HFAT {EAC
w1 ffr s & ;ar s €

() ®= ww =y T Pt &
far TR TR & Sfef e
g dY; AT
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(9) 7 W@ wrET ¥ foro qr
for s & w2 ¥ o Y g
fear mar & 7

fwnf Aasa § v wa) (=t
faa sigma via ) - (%) =AW=
T {9 9979 S A Fgy areft
éﬁmﬁ?mmm@migéﬁ%
TSEIH & F1 M gL A OqEy 23
& fao gRF aTw & ot s
§ 1 I AEY 9 UGEATH  qTHET #T
qureaTfaeT g

(/) ¥ (7). d9" @@ &
gfaa frar § 5 AFmt /e &
TE F 6590 THT ¥ B ¥ & A
fead & faw 1972-73.% ¥99 20
o wEE A s
o B S A frior A T
¥, frree fear @, it @
& F = A s A Ay @)
RUSE T W%Wﬁq-rgﬁ;
FfTamETel  faaon w1 @t g
TR # @ofa & faar fear mar
qr |

Yo gTq wfwgrarey  faaoofy &
sfew fag o @ 9 w1 fee wrarer
W AT AR @ @ AT @ qA-
o H g ¥ g ¥ w7 fewmar
wrar g |

12,00 bry
(Interruptions) *

MR. SPEAKER: Nothing should go
on record without my permission,
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A CorYy OF INDIAN TELEGRAPH (THIRD
AMENDMENT) RULES, 1980

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
On behalf of Shri Stephen, I beg to
lay on the Table a copy of the Indian
Telegraph (Third Amendment)
Rules, 1980 (Hindi and English
versions) published in Notification
No. G.S.R. 476(E) in Gazette of India
dated the 16th August, 1980, under
sub-section (5) of section 7 of the
Indian Telegraph Act, 1885. [Placed
in Library. See No. LT-1448/80].

REVIEWS ON AND ANNUAL REPORTS OF
INDIAN INSTITUTE OF MANAGEMENT,
BANGALORE AND INDIAN INSTITOTR OF

TECHNOLOGY, MApRAS, FOR THE YEA
1979-80. .

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B, CHAVAN): I beg to lay on the
Table: —

[

(1) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Indian Institute of
Management, Bangalore, for the
year 1979-80 along with Audited

- Accounts,

(ii) A copy of the Review (Hindj
and English versions) by Gowern-
ment on the working of the Indian
Institute of Management, Banga-
lore, for the year 1879-80,

[Placed in Library. See No. LT-
1449/80].

(2) (i) A copy of the Amnual
Report (Hindi and English ver-
sions) of the Indian Institute of
Technology, Madras for the year
1979-80.

(ii) A copy of the Review (Hindi

and English versions) by Govern-
ment on the working of the Indian

*Not recorded.

b
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Institute of Technology, Madras,
for the year 1879-80.

[Placed in Library. See No, LT-
1449/80]. .

NoTFicATION UNDER DEymx DEVELOP-
MENT AcT, 1857, REVIEW ON AND
ANNUAL REPORT OF HOUSING AND
UrBAN DEVELOPMENT CORPORATION
Ltp. NEw DELHI FOR 1979-80,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): I beg to lay on the
Table: —

(1) A copy of the Delhi Develop-
ment Authority (Stageg of Deve-
lopment of Zonal Features) Rules,
1980 (Hindi and English versions)
published in Notification No. G.S.R.
1146 in Gazette of India dated the
1st November, 1980 under section
58 of the Delhi Development Act,
1957. [Placed in Library. See No,
LT-1451/80].

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) Review by the Government
on the working of the Housing
and Urban Development Corpo-
ration Limited, New Delhi, for
the year 1979-80,

(ii) Annual Report of the
Housing and Urban Development
Corporation Limited, New Delhi,
for the year 1979-80 along with
the Audited Accounts and the
Comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No.
L'T-1452/80].

REVIEWS ON AND ANNUAL REPORTS OF
TAMIL NADU AGRO INDUSTRIES CORPO-
RATION LTp. MAaDRAS FOR 1978-79,
Harvana AcGro INDUSTRIES CORPORA-
TION LTp. CHANDIGARH FOR THE YEAR
ENDING 380-6-1977, TWO STATEMENTS

DECEMBER 1, 1880
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FOR DELAY, REVIBEWg ON AND ANNUAIL
REPORTS OF NATIONAL FEDERATION OF
CoorERATIVE SUGAR FActorzs Lip.
New Duizx ror 1978-79, REviEwg OX
WORKING OF NATIONAL FEDERATION OF
CoOPERATIVE SuGAR Facrories Lip.
New DrLrI For 1976-77, 1977-78, TWO
STATEMENTS FOR DELAY AND REVIEW
ON THE WORKING OF NATIONAL Hpavy
FNGINEERING COOPERATIVE Ltb. NEW
Derxz ror 1977-78.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): I peg to-
lay on the Table: —

(1) A copy each of the following
papers under section 619A of the
Companies Act 1956:—

(a) (i) Review (Hindi and
English versions) by the Govern--
ment on the working of the Tamil
Nadu Agro Industries Corpora-
tion Limited, Madras, for the
year 1078-79,

(ii) Annual Report of the Tamil
Nadu Agro Industries Corpora-
tion Limited, Madras for the
year 1978-79 along with the
Audited Accounts ang the com-
ments of the Comptroller and
Auditor General thereon.

{Placed in Library. See No.
LT-1453 /80).

(b) (i) Review (Hindi and
English versions) by the Govern-
meént on the working of the Har-
yana Agro-Industries Corpora-
tion Limited, Chandigarh, for the
year ending 30th June 1877,

(ii) Annual Report (Hindj and
English versions) of the Haryana
Agro  Industries Corporation
Limited, Chandigarh, for the year
ending 30th June, 1977 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

(2) Two statements (Hindi and
English versions) showing reasons

for delay in laying the papers and
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for not laying the Hindi version of
the Repor{ mentioned at (a) (i)
of item (1) above.

[Placed in Library. See No, LT-
1454/80].

(3) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the National Federation
of Cooperative Sugar Factories
Limited, New Delhi, for the year
1978-79 along with Audited Ac-
counts.

(ii) A copy of the Review (Hindi
and English versions) by Govern-
ment on the working of the Nation-
al Federation of Cooperative Sugar
Factories Limited, New Delhi, for
the year 1978-79.

[Placed in Library. See No. LT-
1455/80].

(4) A copy of the Review (Hindi
and English versions) by Govern-
ment on the **working of the
National Federation of Cooperative
Sugar Factories Limited, New Delhj
for the year 1976-77.

(5) A copy of the Review (Hindi
and English versions) by Govern-
ment on the **working of the
National Federation of Cooperative
Sugar Factories Limited, New Delhi,
for the year 1977-78.

(6) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (3) above.

[Placed in Library. See No. LT-
1456/80].

(7) A copy of the Review (Hindi
and English versions) by Govern-
ment on the working* of the
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Nationsl Heavy Engineering Co-
operative Limited, New Delhi for
the year 1976-77 and 1977-78.

[Placed in Library. See No. LT~
1457/80].

NOTIFICATIONS UNDER ESSENTIAL COM-
MODITIES ACT, 1956

SHRI BIRENDRA SINGH RAO:
Sir, on behalf of Shri R. V. Swami~-
nathan, I beg to lay on the Table:—

(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section
(8) section 3 of the Essential Com-
modities Aect, 1955:—

(i) The Sugar (Price Determi-
nation fort 1979«80 Production),
Second Amendment Order, 1980,
published in Notification No.
GSR 485(E) in Gazette of India
dated the 23rd August, 1980.

(ii) GSR 506(E) published in
Gazette of India dated the 1st
September, 1980 regarding bulk
sale of Ammonium Sulphate and
Urea Manufactured in the State
of Assam to tea gardens in
Assam and West Bengal.

(iii) The Sugar (Retention and
Sale by Recognised Dealers)
Amendment Order, 1980  pub-
lished in Notification No. GSR
510(E) in Gazette of India dated
the 4th September, 1980.

(iv) The Sugar (Price Deter-
mination for 1979-80 Production)’
Third Amendment Order, 1980
published in Notification No.

— _—— ———

**Annual Reports of the National Federation of Cooperative Sugar F:ac-
tories Limited, New Delhi, for the years 1976-77 and 1977-78 were laid

on the Table on the 28th March 1980.

*Annual Reports for the year 1976- 77 and 1977-78 were laid on the Table

on 27th March, 1980.
2633 LS—10
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S.0. T711(E) in Gazette of India
dated the 10th September, 1980,
together with corrigendum there-
to publisheq in Notification,  No.
S.0. 890 in Gazette of India
dated the 12th November, 1980.

[Flaced in Library. See No.
LT-1458/80].

m——

42.02 hrs.

STATEMENTS OF PUBLIC
ACCOUNTS COMMITTEE

SHRI CHANDRAJIT YADAV
(Azamgarh): I beg to lay on the
‘Table English and Hindj versions of
the following statements:.

(1) Statement showing Action
Taken by Government on the
recommendations contained in the
commendation contained in the
commendationg contained in Chap-
ter 1 and final replies in respect of
Chapter V of Thirty-seventh Re-
port (Sixth Lok Sabha) on Far-
rakka Barrage Project Report.

(2) Statement showing Action
Taken by Government on the recom-
mendationg contained in the Chapter
I and final replies in respect of
Chapter V of Eighty-fourth Report
(Sixth Lok Sabha) of Ministry of Ex-
ternal Affairs.

12.03 hrs.

STATEMENTS OF COMMITTEE ON
PUBLIC UNDERTAKINGS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I refer to item 8
in which Shri Bansi Lal is expected
to lay on the Table English and
Hindi versiong of two statements
showing replies to the recommenda-
tions of the Committee on Public
Undertakings “which were not fur-
nished by Government in time” for in-
clusion in the relevant Action Taken
Reports. This constitutes a contempt
of the Committee angd contempt of the

—
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House. How can a thing like this be
treated so lightly? It says “which were
not furnished by the Government”. It
is a very important matter. We
would like Mr. Bansi Lal to make a
further elaboration on the subject, T
can move a privilege motion against
the officials of the department con-
cerned. It is a very serious matter.
The committee is denied the reply by
the Government in time. That is con-
tempt of the Committeee and con-
tempt of the House, of which you
are the custodian and sit in judgement.
You should be very firm on this.

(Interruptions) *

(Shri Jaipal Singh Kashyap then left
the House).

SHRI BANSI LAL (Bhiwani): I
beg to lay on the Table English and
Hindi versions of two statements
showing replies to the recommenda-
tons of the Committee on  Public
Undertakings, which were not fur-
nished by Government in time for in-
culsion in the relevant Action Taken
Reports.

SHRI JYOTIRMOY BOSU: I
sought a clarification. The House
should be taken into confidence and
told the details of the persons of the
department concerned, who have not
complied with the Committees direc-
tions because it constitutes a serious
breach of privilege of the Commi-
ttee, Let Mr. Bansi Lal make a state-
ment. I would like him to clarify and
take the House into confidence. I have
never seen in my fifteen years in
Parliament, T have never seen 2
statement like this that the Govern-
ment Department does not provide in-
formation to Public  Undertakings
Committee within a specified time. It
is a very serious matter. You better
disband the Committee. Why are you
wasting money on committees?

MR. SPEAKER: Let me look into
it,

*Not recorded.
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SHR1 JYOTIRMOY BOSU: Mr.

Bansi Lal can elaborate. He can ela-
borate in f{wo minutes.

(Interuptions) **

(Shri R. N. Rakesh then left the
House)

SHRI BANSI LAL: The first is the
Eighth Report of CPU (Sixth Lok
Sabha) on Jute Corporation of India
unfair pricing policy for raw jute.
The Second is the Twelveth Report
of CPU (Sixth Lok Sabha) on Jute
Corporation of India—back to back
arrangement,

SHRI JYOTIRMOY BOSU: Under
Rule 222, I give formal notice that the
matter be taken by the Privileges
Committee,

it TR faree qreaty (g ) o
My wged, & fifass sewr &
ey A fear ar )

MR. SPEAKER: Please see me in
my chamber.

qr iR faw@ qraaw 0 g
T 7 FgT 97 fF ag B BIES #3
F  FAEAT |

weqw AgE™ : W9 @y fRw
#ifsT

12.06 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

BUILDING OF SOME SUSPECTED CRIMINALS
IN BIHAR

o g o Jeew  (HATWER) ¢
weae WERd, # Wigevedm @E
mee & famfafas fawm # X 8
#t FT A fedmar g = wmdeT
gfr ag@an ¥ & awe § —
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Bihar (CA)
“fagre ¥ gfere stfirsmrfat arar
Fo Gy Agafa) Y sear R
I &1 FgETET 1

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): Sir, The
Government of India are shocked at
the inhuman and barbaric acts repor-
ted to have been perpetrated on some
under trial prisoners in Bhagalpur
district of Bihar. It is natural that
the Hon’ble Members of the Par-
liament should be deeply anguished
over these incidents.

2. Immediately after the attention
of the Government of India ‘was
drawn to the matter, the State Gov-
ernment of Bihar was contacted on
telex as well as on telephone to send
a detailed report immediately. As
per the report of the State Govern-
ment investigations into the incidents
have already been taken up by the
C.1D, of Bihar. On the basis of these
preliminary investigations, immediate
actions have been taken by the State
Government. Criminal cases have
been instituted against 14 police
officials against whom allegations
have been made by the concerned
under trial prisoners in petitions both
before the District Judge, Bhagalpur
and before the Supreme Court. Ac=-
cording to the information received
from the State Government, one
Deputy Superintendent of Police, one
Inspector and 12 sub-Inspectors have
already been suspended and trans-
ferred out of their jurisdictions.

3. The allegations of blinding by
policemen have been made by 29 per-
sons. Sixteen of them are in Bhagal-
pur Jail 2 are in Banka Sub-Jail and
11 are on bail. On the basis of the com=~
plaints made by these under trials,
14 cases have been registered against
the police offlcials reportedly involved
in the act of blinding the under-trials
concerned, Directives have also

*Not recorded.
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been issued. by the State Government
to the authorities concerned that cases
should be instituted in respect of the
remaining under-trials also. Out of
29 under-trials who have been blind~
ed in the incidents 22 persons have
been examined by the D.IG. Cc.ID.
Bihar so far. Out of these 22  per-
sons, 20 have alleged that police
officers of different categories were
responsible for blinding them, where-
as two persons have stated that the
blinding was done by the villagers.
The matter was first reported by one
of the under trials in a petition to the
District Judge, Bhagalpur, on 6th
July, 1980, Ten more petitions were
filed before the District Judge, Bha-
galpur, by blinded under-trials on 30th
July 1980 15 under-trials also sent ve-
titions to the Supreme Court from
Bhagalpur Jail and writ petitions
No. 5352 of 1980 (10 persons) and No.
587 of 1980 (5 persons) are pending
pefore the Supreme Court.

4. Meanwhile, a team of Doctors,
including leading Opthalmologists of
the Patna Medical Hospital are pro-
cerding to Bhagalpur to examine the
blinded under-trial persons involved
in the incidences. The Government
of Bihar have constituted a Commit-
tee consisting of seven legislators in-
cluding the Leader of the Opposition.
The first meeting of the Committee is
proposed to be held on 3rd December
1980 and the Committee is expected
to visit Bhagalpur on the 4th Decem-
ber, 1930.

I may add to this statement for
the information of the hon. Mem-
bers that as per the latest report of
the State Government, the number of
blinded under-trials who have been
complained about is 831. We  have
also been informed by the State
Government that the police officials
responsible for perpetrating the bar-
baric crime are being arrested and
the Superintendent of Police, Bhagal-
pur, has been transferred to head-
quarters.
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I am glad to inform the hon.
Members that the Prime Minister has
sanctioned (Interruptions) and ex-
gratia payment at the rate of Rs.
15,000/- for each of these  under-
trials who have been blinded.

(Interruptions)

Wt afvs wE goww ¢ waw
Wt gR & e @ vl
e F afr g A g
Mwa@ A aw & aom ¥
F@ER F & W WT wre
firar ar fe F=ifY o F R @
AR AEFT T Az A R A P
ae fgr W W™ wfm g A W
Ferga gorm ot 7371 &, TR ST |
g it IR T fafafer & @
FfEe s o @ & 1 @
e weaw § S ¥ =W
AN X Qg9 g SR " W
WA W ET ®E Foww w
qg WXHC S & arElw g oA
T fage f@asar s & @7 § |

fge # 7o w0 ¥ ©F aga
g7 fagia @ faerem & 1 SEiN
9 FI @1 § §FMT qqqrar g |
M § 99 & 9GT § | IH QT
g v fg ¥ faam a=ma grar
T[fzq a1 5@ wSATF R FT ag AL
g0 ? & ralag fF @law daww
W ATS g ) ey e 7 oW
F IAT FIE FEATT G IS T B
R T €'Y J8) fear g7 oarA
gl g |
12.15 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

weq WY AT A WY qUT FEYE A GEY
2 fEm ¥ wyefeem @@ wnm
TEE ¢ ifvw ) fegam & afk
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¥ W W GEwETR, ARt 997
§ WiT 9 woga WX wifea § @
ag fagre & § 9@ o @
W & F FE AR WO WEgN
® qy F@ § S@r f& & osowr
oE wrEee frar fF a2 amie @,
gfe Wi a8 T@R -39 d9 W
qEr FfaAwa T guT & R 9w @9
anr gfew & wRT FWOAF §
ag 79 T fo=ar =T AT AT
g § waxw @« ghom Wi fossy snfa
F g @d A9gL #X qHEA &
Huiy F F )| qg AR F I AWT TH
Tfrwelt T § W qwer ghom
g fredt mfa s aw g 1+ & gqoar
g g fr fage ® wgww gfem
TR foedy arfa & @ & F@ §,
X AW T F@ § AT 3@ SR
F gy W weAT g, T F o0y
g 7 za afrwd § % st ey
anr gfee ¥ 2 w9 &) wEEw
1 fagre & wefufadow & s oe=e
T INT Y TR & X AH 9
Mfsg, adft @ ghow st faed
sfadt #Y St A& A9 g

Wy, a1ewET ¥ o#AT g QT 8
q9 99 A9 SYEar #9291 & i)
¥ ea feomar 91 1 wi S Sgw
g} eEql F 9§ geAr & qR H
oo feemar & f& 18g91T UEE
WA F AEE § ST O6g
I A AR FT FATEH S A
g FEA AT § R 18 gL THS
W UF W F 99 & 1| ggl
B qaT wES anfgr fEd A
AT AT THTH ATEOT A F /I
fram wTa gfaee & AW AW
X @ & 3 R UFY WM W
THT gfw @i 3 &Y 1 ff faas)
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fagrr Sraww gfaq # 787 &
Fear @Y & | wayw  fafc wme
F UF TS WEET § WfF e
F AgT T AT & |
MR. DEPUTY-SPEAKER: Shri

Mandal please concentrate on the
subject matter.

o afrer s weww 0§ aEi &
FEITSH FTAATTRIGIE | 7Y aaTg
§ 7 gAT ! uF wAeST ¥ gfem #y
uRe § 39 Wi § urfgarfadt o gwe
fFar | aETe gETOE & 12 fReeT
T O § | A o g
T/ F IE AW, w79 (W) F
AW &, GEHL AT FHELC A, T2
yfaafa oX goufa §—s7 gk sy
Tof g A A q . .,

MR. DEPUTY-SPEAKER: In-
human crime has been committed.
Please concentrate on that.

it mAloe awmdt (fem)
A F® qfdafera 7@ &

MR, DEPUTY-SPEAKER: Gov-
ernment is also of the same view.

ot ufr we Aew T T
ag syfaufy i@ (A7) F 98 T gfaq
g 9z T F@T WE | AT qg qT T
Fq g% | a8 USAT §E & N AN &
TAET $ AR | AN AT F FATET F
§q gAH ST g g wHE (wE)
] @ FAD FHRTG HC it
# w7 9gd 9g ¢ Wi Ifew v weg
| g qgi T TG FT9 & F 747 1
& ag g W § fF 5= 75-76
TRSAT FT 9T 9T, SH FHA WY
s Ogarw faor § 148 gl A
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[ afs arr de]
AR F AW T, IRE-UTRIGET
F AT T AT F 7 fear wur av gy ?
TS 79 H AN HyT F fomr &
qeaT wRar g % 3w W § & A
T - AT § AT AT A AT T
FC 1 g0 g ? gfew wimmfat &
T ATT O @ gEl WA QA
A T A0 g, o O § 3T faw

ST AT TR ATE | F7G7 a7 a7 Se |

W wEAE TR (ASEE)
fFq doer o =T g ?

oqt gfas = AR : WEo Sfo,
o AEo Sfito, wfwr, fefew we-
fafree & 9% 9 FadT g% | -
fore & =g <@ v fF s fagme «° feafa
H GHH WIVQ | TG FST G agl
9T g HIT S wedt gefafreaT
g1 aAt A fael-wa € T 9T
T gl & | THE! 9« a® gre-Aad
¥ T qE1 /AT SO, a9 a9« ATt
TEAT FI FWHTY Ag0 SNl | =9 B
TEIL H LI FL T J TS TE T |
M9 FqdT W@ & fF gieese 1 q¥ds
F faar | & wiw T g fF F@T @
@ W o weAw g § faw &
WRTAYR, FLEAAT, AT, TAT AR
arg-Tar & aw fau, Tt s @ feg
gfer A 78 7 faes adET gTm
& qOE TOEl FT AEAT F @ §,
S fefrme SR SR 7 AW
Fga & B sfro Ao o TR FX
W@ & o ;o Sfro F FHFREY A
q w41 R L L (TwAT) L L.

MR. DEPUTY-SPEAKER:; This

will not go on record.
... (Interruptions)*...

) GAF TS WOTH: AT TF FIGAT
qfefras S FTR FIRXHF v |

gadr am & S TR § o we TR
uF A% dFw, UF AAT &F W9Ar

Bihar (CA)

frar & 1+ Y yoEERE ¥ T
| Fg oo qfew aw ¥ aw
SAF! THS HL ST A WTAT T
R agi s« qra Sufaal s ae
fear mar. .. (wwewm) .. .. qEETEE
ITH FTQ SAfAEl F gL Y
fear mar, o9 f& & a9 & a9w
T | 9, fr=it & d9KR
g SE 1 HT SO "gEAT  HY
ferdf e frar e &
Tt g & sww, ww fergwm &
foradt w1 a=m & fag =g gu § av Snit
F THATT FT &H HA F  fow
T gC & | ¥ wead g} fam wed §,
g & wedr § | sufay & umy g
ST wTRaT g, fF &% w9y § = gfew
gifEee & fag #r &9 a0 § 7
{7 99 g3 WY HT 9T, AT ATCAIYL
H aT™ HAT S S oF, qF 9 FT ATIETEA
o ot fF 5w gfem sraear ¥ gaw
g, w=dt gfee 3w A W, Jw &
AT T FTH AT, AfHT Ifed o aa<
gIAT FT T WY , T T I, T

AT 9T

... (caEET)* L

MR. DEPUTY-SPEAKER: Noth-
ing other than what Mr. Mandal
says will go on record.

(Interruptions) *

=t gftw o quew © §F fenfer
19§ qg AT 9rgar § 5 gfad #
FFFA F fAUAIHT Y FEAIST @
& fagre § ww S E—gfew A i
TR 9T gSAT gE eI, g,
AR TF U9 g | A A9 # g
W fasgr & @ —ag A Aifaai &
faoms | wfey & =9 ¥ ST
argar & & gfom Y O 5 ¥ fag
T FH-FI19 & 30 95 W@ §—FT
FX F W BT FAATEY 7

83

E . 4

*Not recorded,
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e T & ag AT @A g—
gfre ¥ o 1 B % qursfaa soT-
fo #Y wiel ¥ WeET FT ]
wrew-faquE A AT TT & 1 A
Tq g ¥ 5 A A e S
qEAT §—1975 ¥ AP WIS
1980 aF o9 fFE 3 #< Faarsy fw
HITHT S AT § A FEi aF aEr & 7
T Y THF §, g 98 g % we-
3= # Frew fasoew AR T g,
TH[T AE AT B | ARF 1975 H 82
AET U &, TH G AAGEL AT 86
g ...

MR. DEPUTY-SPEAKER: Is it
including your three years rule that
you want this information for?

o7 gafaw ®iw wvew o o, gf 1 &
qi T &Y O AT B ¥ W@IE |
THAT 100 g5 o, AfFT T8 a1 wEgE}
g 100 & T T 1 TE@A
5 919 @ TS 64 Y, T 9T
WHRET, aF 59 1 TH § | A
wT F gfew faumr & s w7 T
aﬁ}f%ﬂq F ;oS o, FoMTToHT o,
FaE § AR art 7 fAF #%
fFT g | @O TEAITETIRE
fr ww foquaw go@ FT g @
#Y org & Qe Aiwe @ 7y —aw
FAT FT FAARI—FAT AT T R
HEAU F1 35 § AT P T Y AR
¥y 1 S' @ T & =
T IO 9T TS0 HEEU AT @A
F T g

ST TR AW AW A A R
fr fefegre T daw o & g9
qg WEET 6 JATR FT WEAT AT qAT
A FIE & ATHT Tg THAT 30 AFGAT
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FT AT T | TF HEAT AR AT
¢ R gl wem WA W g
SgF IR M aga@ER Fg & &
T FT T FT FIS T TG 94T
¥ oW GFR § I YBAT FEaT §
f& g «1 o gEwwll A
@ &y &, i #71 9w € @, ww-
qt F wwEem W o, FE AR
g 1€ #1 qar @1 @, av R
R & ey w4 @ g ?
e w sfwfae wfaesr g—
T H AETS AT, A AT GISET &
TR 4 GRFTFE g ¥, a3 F
Faod {5 T ouT 0 ey 7

T Fgd & fF g wOSeE Sred
F TEY FHOA q37 femr § —
g foeger a9@  aw@ g1 #
FRH-HET 97 FT AT § —

MR. DEPUTY-SPEAKER: I am
not permitting you. This will not
go on record. In Calling Attention,
you cannot read something. Put
your question only.

ot afrw s wvew ¢ Hiw 2O
g qear g 1 wee A g fE
afseed &7 FAE a1 FX TS
FW & % wgromw & @@ faw-
¥9 HEER agfmar aw@ g

SHRI P, VENKATASUBBAIAH:
As I earlier submitted to this House,
this is a barbaric and heinous crime
perpetrated on these people...

(Interruptions)
SHRI MANI RAM BAGRI:**

MR. DEPUTY-SPEAKER: I am
not permitting the hon. Member,
Whatever he says will not go on re-
cord.....No intervention. Nothing,

*Not recorded,
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SHRI MANI RAM BAGRI: On a
point of order...

MR. DEPUTY-SPEAKER: There
is no point of order on calling atten-
tion,

SHRI MANI RAM BAGRI:**

MR. DEPUTY-SPEAKER: I am
not permitting. This will not go on
record. He is spoiling the whole
jssue.

SHRI MANI RAM BAGRI:**

MR. DEPUTY-SPEAKER: This
will not go on record. You need not
reply to it,

SHRI MANI RAM BAGRI: **

MR. DEPUTY-SPEAKER: This
will not go on record. I am not per-
mitting this point of order, Your
name is not there. You cannot get

up.
SHRI MANI RAM BAGRI:**

MR. DEPUTY-SPEAKER: Any-
thing said from this gide will not
go on record. Actually you are spoil-
ing the matter...

(Interruptions)**

MR. DEPUTY-SPEAKER: If the
House has to be conducted in an
orderly manner and according to the
rules, every hon. Member of this
House has got to co-operate with
the Chair. And if everyone can
take the law into his own hands...
(Interruptions) What is the rule
now? During the calling attention,
Mr. Mandal has raised some ques-
tions and the Minister is replying to
them. Who can put the questions
next is Mr. R. K. Mhalgi and not
Mr. Bagri. Therefore, how can I
ask him to sit down? Even taking
into consideration his age, he may
be equal to my father and how can
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I order him? I am gasking him to
sit down. But he does not obey.
What can I do? How can I conduct
the deliberations of the House? 1
will make a fervent appeal to every
member of the House. If he does
not obey the Chair, how can we
conduct the deliberations of the
House? This is against our culture,
ciwvilised methods and everything, I
am very sorry—this is not the way
how we must conduct ourselves. I
will ask Mr. Bagri with folded hands
to please sit down.

SHRI MANI RAM BAGRI: **

MR. DEPUTY-SPEAKER: This
will not go on record. Thig calling
attention has been allowed by me
when I was in the Chair last week.
When I heard this news, I felt
shocked. It is a matter over which
every citizen of India and all the
62 crores of our people would feel
shocked and ashamed. It ig such
an inhuman act. Therefore, I allow-
ed it. Everyone citizen of this
country whether he is a big man or
a rich man or a poor man would feel
ashamed of it. Therefore, where
is the politics in it? Mr. Bagri,
please sit down. The Minister will
reply. There are no two gides on
this issue. The entire House is one
on thig issue—in condemning  this
act. Therefore, there is no politics
on this...Please don’t spoil it. Please
sit down, Mr, Bagri ..He js reply-
ing.

SHRI P. VENKATASUBBAIAH:
Ag you have very correctly put it,
there js no this side or that gide.
The entire House is shocked on this
heinous crime that has been per-
petrated.

Mr. Mandal who was also g Minis-
ter of State for Home Affairs in
the previous government and  who
also hails from Bihar explained cer-

**Not recorded.
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tain caste combinations and permus-
tations, May I humbly submit to
this House that so far as the crimi-
nals are concerned there is no caste
combination. Criminals are crimi-
nals. If a bad action has been com-
mitted by any policeman, to which-
ever caste he belongs, he is liable to
a deterrent punishment,

Incidentally, I may explain to this
hon, House that the Superintendent
of Police, Bhagalpur happens to be
a harijan. The Bihar Government
has taken immediate action jn arres-
ting these people involved in  this
unfortunate incident. They are be-
ing arrested as stated in my state-
ment that is now before the House.
They are being arrested and the
S.P. Bhagalpur has been transfer-
red.  (Interruptionsy The Chief
Minister of Bihar took no time in
constituting a Committee consisting
of the legislators wherein, Shri
Karpurji Thakur, the Leader of the
Opposition, is a Member and the
other C.P.I. Group Leader is another
Member, The Committee has been
constituted to go into the whole
matter. (Interruptions)

SHRI DHANIK ILAI. MANDAL:
This is wrong. See the report.

MR. DEPUTY-SPEAKER. Don’t
believe that. He is gpeaking on be-
half of Government,

SHR!I P. VENKATASUBBAIAH:
The Chief Minister of Bihar had a
telephonic conversation with our
Home Minister; he had also spoken
to the Prime Minister and said that
a Committee had been constituted
and they are going into the matter.

Shri Karpuri Thakur himself is a
very responsible Member of the
Assembly; he is a leader of the Oppo-
sition in the Assembly. When he
was Chief Minister of Bihar, the caste
conflict was let loose during his
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regime. These are the people who
import politics into all these thinks.
The first caste complication was im-
ported in Bihar during Shri Karpuri
Thakur's regime. This is a known
fact, (Interruptions) Secondly when
the incident took place in  October
1979, there was no Congress(I) Go-
vernment. The heinous thing hap-
pened in October, 1979 when there
was no Congress(Iy Government at
all. (Interruptions) Mr. Mandal
who happened to be the Minister of
State for Home Affairs wag sitting
here then. (Interruptions)

SHRI DHANIK LAL MANDAL:
In the name of 1979...(Interrup-
tions)

SHRI P. VENKATASUBBAIAH:
The second thing which he mention-
ed is about the reported statement
of the Chief Minister of Bihar. He
said something about it. I am not at
all justifying the statement of the
Chief Minister of Bihar or anybody
else—I do not know in ‘what context he
hag made this statement, Perhaps he
might have meant that when these
incidents took place there were Lok
Sabhg Elections; there were Assemb-
ly Elections and also there were Zila
Parishad Elections, These facts were
brought to the notice or not—I do
not know. If he had spoken in that
context, that also, I do not know.
I am not here either to defend it or
to contradict what the Chief Minister
of Bihar has said unless 1 know
the facts and they are brought be-
fore me by the Government of

Bihar.

Another matter which Shri Mandal
had mentioned was about the police
orientation. As T have said in my
statement, an enquiry committee has
already been constituted. The cri-
minal proceedings have been taken
and they are being prosecuted,

SHRI DHANIK LAL MANDAL:

Thig is why we are concerned,

MR. DEPUTY-SPEAKER: He is
giving a reply about what has taken
place. ,
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SHRI P. VENKATASUBBAIAH:
I gm telling the hon. Member that
the Government is second to none
in taking prompt action and advise
the Bihar Government that what-

ever action is necessary must imme-
diately be taken.

Our Home Minister and the Prime
Minister are in constant touch with
the Chief Minister of Bjhar. What-
ever action has to be taken will he
taken, As I have pointed out, this
is not a party matter. (Interruptions)

SHRI DHANIK LAL MANDAL:
When will you find out...

MR. DEPUTY-SPEAKER, Mr.
Mandal be patient. This kind of
anger is too much for you.

SHRI P. VENKATASUBBAIAH:
If this dialogue is going on, how can
I answer?

MR, DEPUTY-SPEAKER: Mr.
Mandal, I am afraig you may get
some blood pressure. I am repeat-
ing this kind of anger is too much
for you.

SHRI P. VENKATASUBBAIAH:
We are proceeding; an enquiry
committee has been constituted as I
have already said. As a matter of
fact, the matter is pending before
the Supreme Court and the Supreme
Court has taken cognisance of this
matter. Before the judicial magis-
trate of Bhagalpur, some case has
been filed. Thig matter is under the
Supreme Court’s consideration,

Apart from that the State Govern-
ment has taken all necessary steps
to bring the people to book  who
are involved in the matter, So, this
enquiry js going on. Another mat-
ter which Shri Mandal mentioned is
about the police orientation. Though
it is not related to this subject, I
say that there hag been a constant
endeavour between the Central Gov-
ernment ag well as the State Govern-
ment. As the Prime Minister gaid
many times on the floor of the House
and outside, there should be a police
orientation. It is now under the
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active consideration of the Govern-
ment of India. The policemen char-
ged with the law and order prob-
lems must be friends  philosophers
and guides of the people. We must
view this in that context., And, as
I have told you, these officers are
being arrested; an enquiry is going
on. I may assure the House once
again that whosoever is involved in
these sordid and heinous crimes no
efforts would be spared to bring
them to book. The Government is
taking all possible stepg to take de-
terrent and immediate action.

MR. DEPUTY-SPEAKER. Shri
R, K Mhalgi. Nobody else will speak
except Shri Mhalgi.

SHRT R. K MHALGI (Thane): Mr.
Deputy-Speaker, Sir the hentoug inci-
dent of Bhagalpur jail in ,the State
of Bihar has shocked the entire coun-
try and the Parliament. The whole
happening is a shocking combination
of perversion and cruelty. This
ghastly exhibition of saddism is too
horrifying to be believed A single
demented policeman is not responsi-
ble for this reprehensible action; there
were many accomplices—the jail offi-
cials, the doctors and so many other
government officers too. Scores of poor
citizens are detained without trial in
jails gince they do not have the re-
sources to furnish security or bail

The full awareness of the inability
of the poor to move the courts of law
and hire legal assistance makes it
possible for the police to unleash a
reign of terror. The exposure of atro-
city by Bhagalpur police js only the
tip of the iceberg. Third degree me-
thods to extort confessions from priso-
nerg have become a part of the police
routine all over the country.

The cold-blooded indifference with
which the highest officials have res-
ponded to Bhagalpur reports, shows
to what extent gruesome violations
of processes of law and natural jus-
tice are being tolerated and condoned.
The barbarities committed against
undertrials in jail by police are bound
to give India a bad name in the entire
civilized world.
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MR. DEPUTY-SPEAKER: Now, you
can put the questions.

SHRI R. K. MHALGI: I am
coming to the questions. (Interrup-
tions) This is a very serious discus-
sion. Let them not laugh. It is
only at the instance of Supreme
Court and because of alert paper-
correspondents, the whole happening
has come to light, The whole coun-
ry will undoubtedly thank them.
It shows only the utter casual atti-
tude on the part of the Bihar Gov-
ernment if they suspend or transfer
the subordinate officers here and
there. Sir, the Chief Minister of
Bihar should have taken up the
whole responsibility on his shoulders
and he should have resigned forth-
with, But, Sir, the facts are other-
wise,

Now, let me put two questions.
Number one, May I know from the
hon. Ministey whether any Minister
of the Bihar Cabinet (especially the
Minister of Prisons) hag visited the
Bhagalpur Jail during the periog of
the last six months? If the answer
is ‘yes’, what were his observations,
may I know? This is my first ques-
tion.

Then, my second question is this:
May I know whether the Govern-
ment is prepared to set up a Parlia-
mentary Committee consisting of the
Memberg of both the Houses of Par-
liament, to go into all the aspects of
this incident?

Let me have the reply from the
hon. Minister to both these ques-
tions, Sir.

SHRI P. VENKATASUBBAIAH:
Sir, the hon, Member has put a ques-
tion whether the Bihar Minister in
charge of Jails, has visited that jail
during the course of the last six
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months, and if so, what his comments
are. That is what he asked, Let me
tell him that I am not aware of it.
I will contact the Bihar Government
and get the information about it.

Regarding hig next question about
constitution of a Parliamentary Com-
mittee, let me point out that the
Chief Minister has already consfitu-
ted a Committee consisting of the
Members of the Legislature; Mem-
bers of the Assembly are already
there on this Committee. He has
constituted this Committee already,
and that Committee is going into the
matter. Sir, more than that I can-
not say at the moment,

s wEw fagr® TR (A
feeett) : & w9 & ggwr gfsaa wrwiw
F aurs a1 g few oz wesr
AT FI THIA H AMFT CF AT ar
gh wH & g fav gwa F few
gogz foar & afeEw gwd owiw
T SAfgg &7 WY gagw fear &
gAY /W #1980 W WA gg
T A W F Iw §F oA o
T @ F HAHAT FATAR & W@
g AR I T A T W@E )
IUILAE g, THfMC W H TF
aTEd, T@aw AR fadls sw Y
HTEFAT g |

migw & Tafaar gy

(Interruptions) **

MR, DEPUTY-SPEAKER: I am
not permitting; it will not go on
record.

Wt wEw fagrd awedy o S
¥ wgw fagw & war g, wiawrd
aax g F1 AT F TR
g, o oA wRfaEl & fa

-

**Not recorded.
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[« wew fagrdy aveqdi]

AT T FHAT & Afdw W@ F
dar 99w AR dfEm @
|IHYT §, S H UF @ad N9 FTHT
W g AT q@ g@ F 4T F
rear § f& fage 7 S 39 1 wiR
T @ T A ¥ W §Rg g 8
f& #7r agl 9 A @daar g
for <@r g 0 ?

(Interruptions) **

MR. DEPUTY-SPEAKER: I am
not permitting; it will not go on
record. "

Only Shri Vajpayee's speech;
nothing else will go on record.

(Interruptions) **

SHRI N. KUDANTHAI RAMA-
LINGAM (Mayuram): It is not at
all relevant to the motion,

(Interruptions)

MR. DEPUTY-SPEAKER: The
Government will take care of this.

(Interruptiong) **

S osEe fagrdt amRat oo
mq@w,ﬁu@mmg
fF #m a@ ¥ 23 W= 1980
1 ol e 7ot 71 v de
ggAT W g, ¥ ey =
g e w&ll #Y ogw oqw A
gt A foem & 9 H | W ge’
fraq & aY @ @ ST @Ed Sy
TG AT T ¥ AT &3 | AT
WAl T g A e st
| (za=wta)

MR. DEPUTY-SPEAKER: There

are no two opinions in this. The entire
House is agitated over this incident.

Bihar (CA)

Let ug know the facts and we will
act accordingly,

(Interruptions)

o wew fagdt mwRay ¢ WA
WA W AW ¥ oW oam w

“All orders issued by the Magis-
trate of the districy shall, if expres-
sed in terms requiring immediate
compliance, be forthwith obeyed
and a report made, ags prescribed
in the said sub—section, to the
Inspector-General.”

It further states as follows:—

“The District Magistrate  must
remember that in this capacity he
is a judicial officer and not an exe-
cutive head and must function as
such independently of the prison
executive. To make prisoners’
rights in correctional institutions
viable, we direct the District Mag-
istrate concerned to inspect the
jails in his district once every
week receive complaints from in-
dividual prisoners and enquire
into them immediately. If he is
too preoccupied  with urgent
work, paragraph 42 enables him
to depute a magistrate gubordinate
to him to visit and inspect the jail
What is important js that he should

[ ——

——

**Not recorded.
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[Shri Atal Behari Vajpayeel
meet the prisoners separately it
they have grievances. The presence
of warders or officials will be inhibi-
tive and must be avoided. He
must ensure that hig enquiry is con-
fidential although subject to natural
justice and does not lead to reprisals
by jail officials. The rule speakg of
the record of the result of each
visit and inspection. This em-
powers him to enquire and pass
orders.”

6 qETE H wwH firrram Y v,
grfar arfas A o | e wfaee
* gt arfasr aifew Y f ff, ;A Y
afoedz av fefegee afwede o @ ?
FT IR AT A q@T TN FT
oot foar e 9o gre &y ey
g ¥ oUW gERE afwm ¥
Ig a1 TG arg wE 7

SEEF AqE 30 T A fw
aifese aifesr it €, foad @
FAFE-SAYA, foraest, agi 9 |
Ao Ao WRITAYT M7 | ag FiawaT
AT | 3"_5'\1'3[ Slo Uio ST &
THo 9o AIE ¥ | FAT I q9 Hid-
Ff@l T S @R FOHER
¥ @ #T ST fear a1 ? oW
7 fFar o, @ S¥W gFR AT @
TR ¥ JAEY = Agr faer !

SUTEAR AEIRA, WA GHH FE
FT HEAT IGT | AR OF AT T
¥ agi wfawr oifew & o, &
e W § 9Ew e wfaege
A R frar 1 Aw afrer
T AT ¥ qfeq® GHEgEl &1 W9
fear =T gfecr SR ® gfvw
gufeedes =1 AW faar | ATl
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Y & frwrer of T 1| 7 A
¥ qa W@ FT AW A g !
qg IIEEt Y ¥ FEA W W
F A A F AW AG Y TE?
F QY § ar AL, THHT HEA
weTe & gMT 9T | gfve & w
§ FA WIT gEEdT FT W FE
Afer wWF WEF T W |

for ot Y s frer o g
o yer Ay g
weer gtar, § A faar swr,  d
¥ ger fear ST, @& @AW
¥ oardy ier gut @Y STy, &
et i @ #8Q gfar A
TR 7 &9 I wiE A am

T A # oHrEl At sfa # e
qqF  FC gEAT g 7

§ §dy WERT ¥ qer ATgan
g f& @1 wfear § ofewsr  ew-
FATTL FT ARA AN T | FF T &
#o Ao o T AWK & FIF &
T@Elﬁ°m§0§}owm
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& mar g, daTE-fadw @ w2
T T wEifemwATe §, W
IgF WA Jg WTHAT BIST A AT
gFar g |

¥ 9o 9 T@T W@ | FAT HEATS
T g@R & WA TF  qifadr-
Ao /Y 9@ 0 7

13.00 hrs.

g GHY gt e F A T 8, a8
g% F T T & f& oA
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aa faCeY qar & 9 F A A<
TR AT T FH & 1| § 39 I
Y FIFTAT TE AT fF 5w waA Ay
FATAC & HF TF [ G
| T, W # wew fagrq
Y%7 aoHI g fF 2N = aw A
aW foar fF oA SR qan e,
T ag At @R 7 qar e A
e ¥ g q qar fear | S
¥ waag ey oww & & 1 SN
Fgr foF g Y & o, ¥ W
F me § &g oA B, @ O
M IAFT q€ qU g NI AE
FATEIT qeqT A T & 48 Wnt 7
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e W F AU fmwmm w T awR
T e 2\ F @ s &Y
arar § 5 o msmosw ow &
STa, FTEeT & few  o9T E4-
a femr 9@ & G wEm-
I g FH A I | W W
qIT T EATH ST& @A A7 fF weer
fagrdr st @t @& O & a=a §,
T IAY TEN SN At S HrET
§ SH W qAAT JE Agw fF
qEA, 1979 ¥ g FH T€ gHT
R ¥9 TF HAGI I @A &

T wE ) § ag @A g

g 7 F% @for =< g
X ag aifaw 59 Ao qger #r
g9 o9 I9 H qg AUSA WX 9
PN B FE H IR HHAET Y
T g I qdd ¥ os=El
fear + =@ fiT =@ ¥ A ageY

ghm # 1 AT IR 1]
FL AT AT 6 IJATS KT AT I
gEd &1 T I § Sew,
fer @1 7@ & sEv QT AT §
fr o8 SmAwrQ S & & afe
qg FIE FAEAA AG qAAT | WIAAT
e 3w g fF afefaae geamd
M T FCAT S ¢ A ® AT FY
T g # aEwa & fAu Fg
W g5 ag THww W F A™ 14
wHaTl & f@ed gwaar AT w9
F 7% ITH oy F7 AT R F
AT qE @ A7 @ g, oy F faw F
qger Wit ¥ @ e &
& FO qiefme wEwd 59 ¥
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goft #1 ar wEar a@ g
TR fewsw THamd w9 §
T E AT ALY &Y oAt wiT ag
AT Tk H AGI 98 9T (s aeT)
q AWaT § qfefae geemrd
wifee AfFT 5w oA § gEr /i

& 9 W 7 Fed AT o o
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g ¥ fage & &0, @t w1
oY §9 gF siq  faewmee § R
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gu i T@ TATAT FT IIAT AT
aifgr @1 wfww faelr & s A
AT | AT H 3@ ogsw ¥ o"are
o f& foam N ga @ B IV
fergmarm &t AT & aqATHC g o
FET G T GGATHT TGF AT |
g9 qEedr Sy AT I a1 ufy-
Jr F@ & T IgM  wfEx F
Fg | S Fgr fF owEEm oar @
T$ Afea IueT U oEr fear s
f&f mzgr oY g1 T & @& 1 F
W g & fau womr feemem fw
T@ER ™ & w8 fama 78 F9h,

DECEMBER 1, 1880

Blinding of 320
criminals in

€ FAC THT A BHFN MT I
AR A T ¥ g gor &7 sy

MR. DEPUTY-SPEAKER: Shri
Mool Chand Daga,
AN HON. MEMBER: Not present.

MR. DEPUTY-SPEAKER: The
House stands adjourned till 2-10
p.m.

13.10 hrs.

The Lok Sabha adjourned till ten
minutes past fourteen of the Clock.

The Lok Sabha reassembled after
lunch at eighteen minutes past four=
teen of the clock.

[Mr. DEPUTY SPEAKER in the Chair]

JUTE COMPANIES (NATIONALISA-
TION) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
Sir, on behalf of Shri Pranab Kumar
Mukherjee, 1 beg to move for leave
to introduce a Bill to provide for the
acquisition and transfer of the under-
takingg of the jute companies specitied
in the First Schedule with g view to
securing the proper management of
such undertakings so as to subserve
the interesls of the general public by
ensuring the continued manufacture,
production and distribution of articles
made of jute, which are essentia] to
the needs of the economy of the coun-
try and for matters connected there-
with or incidental thereto,

MR. DEPUTY-SPEAKER: The

question, is:

“That leave be granted to intro-
duce a Bil] to provide for the acqui-
sition ang transfer of the undertak-
ings of the jute companies specified
in the First Schedule with a view
to securing the proper management
of guch undertakings so as to sub-

——

-

1-12-80.

*Published in Gazette of India Ex traordinary, Part II Section 2 dated
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serve the interests of the general
public by ensuring the continued
manufacture, production and distri-
bution of nrticles made of jute,
which are essential to the needg of
the economy of the country and for
matters connected therewith or in-
cidental thereto.”

The motion was adopted.

SHF1 KHURSHFEED ALAM KHAN:
T introduce** the Bill.

1419 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

THE MINISTER OF STATE IN
'tHE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P VEN-
KATASUBBAIAH): Sir, I beg to
move for leave to introduce a Bill
further to amend the Code of Criminal
Procedure, 1973

MR. DEPUTY SPEAKER- Motion
moved:

“That leave be granted to intro-
duce g Bil] further to amend the Code
of Criminal Procedure, 1973 ”

SHRI CHITTA BASU (Barasat): 1
rise to oppose the introduction of the
Bill. This Bill in pernicinus. Appa-
rently it appears to be a very innocent
Bill,

MR DEPUTY-SPEAKER: Ag Shri
Venkatasubbaiah always appears to be-

SHRI "HITTA BASU: It appears
from this that the Goverhment parti-
cularly this good friend of all of~u'5,
wantg to »ling us also as the jain
authorities and the police administra-
1 1her have done

tion 1

Procedure 322
Bill—Intd.

MR. DEPUTY-SPEAKER: Forget
bad things.

SHRI CHITTA BASU:. The grounds
of my opposition are.

The Bil} hag been proposed with the
object of giving more and more pow-
ers—let me say extraordinary pow-
ers—to the law enforcing authorities
of our country. And the power is
being given on certain pretexts. The
pretexts are—to enable them to effec-
tively deal with the anti-social ele
ments; habitual criminals ang creating
enmity between differen; grouog anfd
communities. These are two pretexts.

Thig extraordinary power which is
being given to the law enforcing
authorities would be misused and there
may be incidents—I am sorry to repeat
the incident of Bihay jail—] am wvery
much afraiq of them ang the House
would also expresg apprehension

There are many preventive laws,
many repressive laws by which we
can also be arrested and the law en-
forcing authorities are there, police
officials like SP of Bhagalpur, IG of
Bihar and I think you would agree
with me that they have allowed
themselves to be debased ang dehu-
manisad tg a very shocking level and
this kind of extraordinary powers now
going to be given to this kind of law
enforcing agencieg in our country, It
15 very horrible. Therefore, it is very
dangeroug ang pernicious,

In this connection | would also like
1o mention that the minority commu-
nitieg in Moradabad are being indiseri.
minately arrested by the law enforc-
ing authorities, They are being impli-
cated in false cases. Evep the Muslim
youths who are engaged in relief
work for the riot victims are being
taken away ‘'wantonly and indiscrimi-
nately by the police authorities who
are refusing them bail. Therefore, the
law enforcing guthorities are being

am——— - . — . et b e

*sIntroduceq with the recon mendation »f the President.

2633 LS—11
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given more to refuse bail, to make
the conditions of jail more stiff and
therefore, they will discriminate
against one kind of under-trials, This
is the apprehension.

Again these powers can be applied
against the political dissidents pecause
these law enforcing authorities are in
connivance with the ruling party, and
the hoodlum elements under the
patronage of the ruling party who
operate at different levels. Instances
are there. You know the gruesome
incident at Birdi and you know how
the police administration, the law en-
forcing authority, the anti-socia] ele-
ments and the Congress (I) party
were involveq in raping and murder-
ing the wife of the journalists.

This trend is growing, the trend of
connivance between the administra-
tion the law enforcing authorities, the
ruling party and the anti-social ele-
ments and naturally, these law enforc-
ing authorities will be willing to apply
these measuress against the political
dissidents.

Lastly, there are enough laws to
deal with the situations,

MR. DEPUTY-SPEAKER: Mr. Chitta
Basu, you will appreciate that any
arrest of a politician is a promotional
avenue for him. Why do you oppose
the arrest of 4 politician?
(Interruptions)

SHRI CHITTA BASU: They always
take us ag professional agitationists or
anti-social, and therefore, they want
also to apply it against us. You are
right, and I am very grateful that you
have made such a remark that these
people alwayg treat us.. .

MR. DEPUTY-SPEAKER: No, no, 1
made general rcmarks. I said that an
arrest of a politician ig g promotional
avenue. You can tel] the people that
you have been arrested so many times
and therefore, they should elect you.
(Interruptions),

DECEMBER 1, 1980
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SHRI CHITTA BASU: National
Security Ordinance has been promul-
gated and the objective of that ordi-
nance is also of a similar nature,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Shri Venkatasubbaiah
may be a victim one day.

SHRI CHITTA BASU: There is a
question of detention. There js a ques-
tion of communal harmony one there
is the question of atrocities on weaker
sectiong of the community. For that
they have equipped themselves with
draconian power in the National Secu-
rity Ordinance. Not satisfied with the
draconian power, they are seeking
more power and they are conferring
it on the Ex=cutive The Executive, I
have already cxplained it to you, are
so trained, are so oriented, that justice
cannot be expected of them.

In these circumstances, I oppose the
introduction of the Bill. I hope the
House will ex~ercise the right in oppos-
ing the introduction of the Bill,

MR. DEPUTY-SPEAKER: Hon.
Member Shri Jyotirmoy Bosu has also
given his intention to oppose the in-
troduction of the Bill. He ghould have
given in the morning. He is a senior
Member. He will hereaftey abide by
the rules. Anyhow,  as a specia] case
I am allowing him.

SHR] JYOTIRMOY BOSU (Diamond
Harbour): T am not 3 lawyer. But I
know how {he Government machinery
can behave and many. of us have been
victims. We have seen what happened
during 19 months of the black days
in the country how powers were mis-
used, Mr J. C. Shah is ong of the
most eminent jurists in this country.
He made a wonderful job. He has
clearly exposed how legislative mea-
sures, 1aws enscted by the Parliament,
are distorted {hereafter to suit their
convenience, laws could be misused to
choke ang throttle the voice of the
Opposition and those who dissent poli-
tically, those who oppose their god
fathers—i.e, the big business houses,
the multi-nationals, the exporters hoar-
ders, looters, etc. They have no inten-
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tion to bring them to book. I am tell-
ing Mr, Law Minister here if he will
make a note of what hag happened to
Shri S. K, Modi’g case, the flour mill
case of 1973-7T4 where 4,900 bags of
confiscated wheat was seized. I know
a big sackful of currency was deliver-
ed at a particular place,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): It is a basket of
lies.

MR, DEPUTY-SPEAKER: Mr, Bosu,
Go you know what Bill is being in-
troduced? 1 feel you have forgotten.
(Interruptions)

But you have gone back to 1974-75.
When will you come to 19807

SHRI JYOTIRMOY BOSU: Please
see Statement of Objects and reasons.
Sub para (iv) vests the powers to take
security proceedings under Section
108, 109 and 110 to the Court of the
Executive Magistrate. Do you know
what it means? It will be misused at
zl] times.

I have produced in this House. I
have laid it cn the Table of the House
that the District Magistrate, Burdwan,
while detaining a man, bringing pro-
ceedings agamnst a man, confessed
afterwards that he haq signed g blank
form. Shah Commission Report has
revealed this time and again thai the
Executive Magistrates gre made to
sign blank formg of prosecution for
detention.

MR, DEPUTY SPEAKER: Please
come to the point,

SHRI JYOTIRMOY BOSU: Let me
have your good wishes,

MR. DEPUTY SPEAKER: I always
treat you well,

SHRI JYOTIRMOY BOSU: They
can identify, but you do not, Let us
take an example.**

Procedure 326
Bill—Intd.

You read to-day’s newspaper. Cri-
minal cases againgt hijackers have
been withdrawn to-day. On the one
hand they are doing this. They have
withdrawp cases against**, They are
wanting to withdraw the case of cor-
ruption against**. Bu; when it coines
to political opponent, dissenting
voice. . ,

MR. DEPUTY SPEAKER: The hon,
Minister to reply.

SHRI JYOTIRMOY BOSU: Just a
minute,

MR, DEPUTY SPEAKER: He need
not reply to all these things. There-
fore, I am calling him.

SHRI JYOTIRMOY BOSU: How
they, misuse? If you take the case
of** the DIG of CBI...

MR. DEPUTY-SPEAKER: 1f you
speak something, don’t you want some
reply from the hon. Minister? Other-
wise, what is the use of speaking?
You have also referred to some name;
that is not proper,

SHRI JYOTIRMOY BOSU: How was
the DIG of CBI** harassed?

MR, DEPUTY-SPEAKER: You are
a parliamentarian of two decades.
How can I teach you?

SHRI JYOTIRMOY BOSU: 1 am
finishing. I wppose this draconian law.
It is another law which is a black law,
parallel to ths Nationa] Security Ordi-
rance promulgated by them. 1, there-
fore, oppose it lack, stock and barrel.

SHRI P. VENKATASUBBAIAH: Mr,
Deputy Speaker, Sir, out of two Basus
who have raised objections—both of
them are my good friends—Shri Chitta
Basu has referred to the explanatory
memorandum that hag been given to
the hon, Members. It has been made
very clear in 1t that it is intended only
against habitual offenders and persons
who create disharmony between com-
munitieg and groups.

**Expunged as ordered by the Chair.
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SHRI JYOTTRMOY BOSU: Who will
judge it?

SHR] P. VENKATASUBBATIAH: I
am sure that our friends there do not
come in this category, They are poli-
ticlans of good repute. We will never
treat them ag habitual offenders. It is
intended only against such persons.

Secondly, about the connivance of
bureaucracy with the ruling party,
they forget for 3 moment thag their
Governments are running some States.
They forget about it. That bureau-
cracy will connive with the ruling
party it also applies to the States
where they are ruling. As to what is
Lappening in West Bengal today, 1 do
not want to go into these matters, This
is a simple amendment which seeks to
tighten certain things and gives power
to the execulive magistrates to deal
with habitual cffenders and anti-social
elements 1T feel in the preseni con
text of things that ape happening in
thig country, it is highly essentia] that
such an amendment jg made to the
Criminal Procedure Code.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granteq to intro-
duce a Bill further to amend the
Code of Criminal Procedure, 1973.”
The Lok Sabha divided.

Division No, 2] [14.40 hrs.

AYES

Abbasi, Shri Kaz Jali]
Ankineedu Prasad Rao, Shri P.
Anwar Ahmad, Shri

Arakal, shri Xavier
Arunachalam, Shri M.

Bairwa, Shri Banwari Lal
Baitha, Shri D. L.

Bansi Lal, 3hri

Behera, Shri Rasabehari
Bhagwan Dev, Acharya
Bhatia, Shri R, L
Chandrasekharappa, Shri T. V.

Bill—Intd.
Chaturvedi, Shrimati Vidyawati
Chavan, Shri S. B.
Daga, Shri Mool Chand
Damor, Shri Somjibhai
Dev, Shri Sontosh Mohan
Doongar Singh, Shri
Dubey, Shri Ramnath
Gaekwad Shri R, P.
Gowda, Shri D, M, Putte
Jaideep Singh, Shri
Jain, Shry Bhiku Ram
Karma, Shri Laxman
Khan Shri Malik MM.A
khan, Shn Zulfiquar Ali
Kidwai, Shrimati Mohsin-
Krishan Dutt, Shri
Laskar, Shri Nihar Ra:
Mahajan, Shr1 Y g,

Mallikarjun, Shr;

Misra, Shr; Nityanandy
Mohite, Shr1 Yashawantrao
Motilal Singh, Shn
Nahata Shri B. R

Nandi Yellaiah, Shry
Nihalsinghwala, Shr; G. S.
Padayachi, Shri S. S. Ramaswamy
Pardhi, Shri Keshaorao
Patil, Shri A T.

Poojary, Shri Janardhana
Pradhan, Shri K.
Ramalingam Shr; N. Kudanthai
Kan Vir Singh, Shri
Ranjit Singh, Shri

Rao, Shri Jagannath
Rathod, Shri Uttam
Reddy, Shri (*. Narsimha
Sahi, Shrimati Krishna
Sayeed, Shri P, M.

Sethi, Shri P. C
Shanmugam, Shri P,

Shiv Shankar, shri P.
Sonkar, Shri Kalapnath
Sparrow, Shri R. S.

Swami, Shri K, A,
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Tariq Anwar, 5..1i
Tayyab Hussain, Shri
Tyller, Shri Jagdish
Venkataraman_ Shri R,
Venkatasubbaiah, Shri P
Yazdani, Dr. Golam
Zainu] Basher, Shri

NOES
Agarwal, Shri Satish

Bosu, Shri Chitta

Biswas, Shri Ajoy

Bosu, Shri Jyotirmoy
Chatterjee, Shri Somnath
Chaudhury, Shri Saifuddin
Dandavate, Shrimatj Pramila
Giri, Shri Sudhir

Halder, Shri Krishna Chandra
Hasda, shri Motilal

Horo, Shri N. E.

Mahata, Shri Chitta
Mandal, Shri Dhanik Lal
Mandal, Shri Sanat Kumar
Mhalgi, Shri R. K.
Mukherjee, Shrimati Geeta
Paswan, Shri Ram Vilas
Pathak, Shri Ananda
Rajda, Shri Ratansinh

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Saran, Shri Daulat Ram
Shamanna, Shri T. R.
Shejwalkar, shri N. K
Suraj Bhan, shri

MR. DEPUTY-SPEAKER; Subject
1, Correction, the result® of the Divi-
sion is: Ayes 63; Noes 25.

The Motion was adopted.

SHRI P. VENKATASUBBAIAH:
Sir, I introduce the Bill,

14.36 hrs.

STATEMENT RE, CODE OF CRIMI-
NAL PROCEDURE (AMENDMENT)
ORDINANCE, 1880

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, I beg to
lay on the Table an explanatory state-
ment (Hindi and English versions)
giving reasong for immediate legisla-
tion by the Code of Criminal Proce-
dure (Amendment) Ordinance, 1980.

——

14.37 hrs.

EYES (AUTHORITY FOR USE FOR
THERAPEUTIC PURPOSES) BILLf}

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN LASKAR): On behalf of
Shri B. Shankaranand, I beg to move
for leave to introduce a Bill to pro-
vide for the use of eyes of deceased
persons for therapeutic purposes and
for matters connected therewith.

MR DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the use
of eyes of deceased persons for
therapeutic purposes amd for mat-
ters connected therewith.”

The motion was adopted.

Murthy, Shiv Prasad

»The following Members also recorded their vote:

AYES: Srvashri G. L. Dogra Subba Rao Choudary,
Sahu, Kamaluddin Ahmed R. Muthu Kuma-

M. Rajeshekhara

ran, Virdhi Chandra Jain, Era Anbarasu and K. Arjunan.

NOES:

Dr. Vasant Kumar Pandit, Sarvashri Mohammad Ismail, A. K.

Balan, Jai Pal Singh Kashyap and Baju Ban Riyan.

+Published in Gazetfe

1-12-1980.

of India Extraordinary, Part II Section 2 dated
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SHRI NIHAR RANJAN LASKAR:
I introduce the Bill.

e

14.39 hrs.

MATTERS UNDER RULE 377

(i) AGITATION OVER THE EXCESSIVE LAND
BELD BY MAHANT OF BoDH GAya

st T fawm qraar (geigR):
IJATETE  AEIRT, G foaq IR ¥
gfeml, mfenfedi g e T §
N F IUW FT I FET ST
qEEET I IAN G AR F TR
TR FATA Fgal AT @ & | TqHT
Sqeq Segwr fage F &g qav
Hgd TNl NUTHA &1 WIS-I(S &
wfed gfeomt o= s e &

fage & v ™ wgw F o
T T THE ¥ wiud Al qoq
2 9% S/ 2@ 7 e & ¥ g
FT A FT @ F 1 I w9
& gfem sifs s w@ & e
WO H HEN F WET FE@ FT
s & wiade I 9T gfede
ghomi #F gad N 9y &
W A IF F fgwrs qiwdw
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HET T IHA F AW FT AT FE
arg €1 fod fEr ar & a9
dfaa § 1| it a5 Igux Y a@

T AT T g ¢

A T F ot g Iufewd g
g, a8 7 I 29 AT THS THA X
qfigm gfomr & #fusr onfeg
FE T I &, Ifcw Iq9 Y qge-
qu W TR # Afa F wrai-
AT FT § | T aF T A
Afg wt Fraa & oFEgaT T8 A,
qq % T FT 9N AG) g | qfy
gL FHEA F A9 R = afE
F UM FA OFT AHA g, 3T
FIAT FT GAT AAH |

T I & i & fF quan
Afaerr gfa guR FAT 1 g=d &
A FEE qaT fagie F sy
qed 1 FATA THT ATHES THH
F1 ghem arfgatfaar & = fageor
FTEME 4T &1 GEET HOSATEA
U qoffa i ie-ms ¥ g1 @ 5w
¥ AR FL

(ii) LockINnG up KERALA CHIEF MINIS-
TER AND INDUSTRIES MINISTER IN
KerarLa House, NEw DELHI

SHRI A. K. BALAN (Ottapalam):
I would like to bring the serious
attention of the House to the unpre-
cedented and unfortunate incidents
that happened ijn Kerala House, New
Delhi on the 12th of November. I
am referring to the vandalism of a
group of a party workers who locked
up the Kerala Chief Minister and the
State Industries Minister in their
Kerala House room, who were in the
capital to attend the National Integ-
ration Council meeting. Though the
officials of the Kerala House tele-
phoned to the Police Station at least
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15 times, no response was there in
time. Then the people of Kerala
House had to break open the doors
to save them. The Deputy Police
Commissioner who arrived at the
scene after half-an-hour refused to
arrest the culprits and demanded the
Chief Minister to file a written com-
plaint,

Thig incident proves beyond doubts
the deteriorating law and order situ-
ation jn the capital. The fact that the
culprits of the murder case of Baba
Gurbachan Singh have not been arres-
ted so far substantiates this point
further.

This shameful happening was
raised in the National Integration
Council meeting by the Chief Minis-
ter himself.

Now I want to know how many of
the culprits are arrested so far and
what actions are proposed to be taken
against them. Though, according to the
Rule 377, the Minister is not gbliged
to reply on thig statement, 1 hope
that considering the importance of this
issue, the Minister will place the
Government’s observation on this
matter,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, Sir,..**

MR. DEPUTY-SPEAKER: It will
not go on record. Mr. Virdhi Chander
Jain. .. (Interruptions) You know the
rules, Mr. Balan, If not please read
the rules.

SHRI R. K. MHALGI (Thane): Sir,
I am on a point of order.* When we
make statements under Rule 377 what
fate do they meet?

MR. DEPUTY-SPEAKER: Please
read the rules in this connection.
Neither you nor I can act against the

rules,

AGRAHAYANA 10, 1902 (SAKA)
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(iii) DRINKING WATER NSupPLY IN
BARMER AND JAISALMER DISTRICTS OF
RAaJAsSTHAN

st afg =@ w7 (awEdR)
IS WERT, A T Fr NEAT
qqT FA gurq fragraen & fraw
377 & =T W wfgaradm @y
wga & foafafas weage fawa
I AT FERX FT AT HFE
FLT E

WG H 33 a9 #) adqdr &
ST A 3 AT AT Y OAE A
S A TG gET & | e
T ¥ AR famme: R #wiR
FEIRAT ¥ Wgi = F€f ¥ ¥ ar
g AFTT gsd § agr 99 & qEr
F qULAT THIEGH g | SEq gl
ot ® wfgsio gl § @ =
§ @I gE@r § Wi IH T uh
g o IR g ¥ wFIE F OB
T GUET A AIRGH €T g7 FE
famr & 1

T T AT & 33,305 ral
¥ & 31,000 WA ¥ HITA
qr | TS & 804 WiEl H TH
g 2T ¥ "Ik 399 fmaT A}
fafaet & gro z=i & o ag=TET
AT 9T | U5 g & g e
¥ go wEl § oo ¥ fea g
qr ggeETr oE F¢ famm g0 o
ay gt wfe =t wfafew staam
1/4 dw= fas@r av

oI ST & qfe=dy freamt
et & gfuww wrr #F oqeEr FY
wifr & faq 5 & 10 & g< ST
qeqT & WX gl W @ wer
IqAed giaT § |

- ——t -

**Not recorded,
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[ & afs == o]

T & 7 IFF UTHO &t

it g, T @ & 1 &
F&FK 7 Uoeq™ ¥ 33,305 34l
| 3

UT. @ GETE T AT A Ia
frar s @ f& @@ TS g EY
g TSAl F wAA ¥ mfaw fr =
|ATAT FL | Tg TW  qETAw
HIT AT gF W FT W HWHTTT
FET & |

(1v) ShoRTAGE oF COOKING GAS AND
KEROSENE IN JAIPUR

SHRI SATISH AGARWAL (Jai-
pur): Sir, through you I would hke
to invite the attention of the Minister
for Petroleum and Chemicals tg the
critical situation that has developed
in Jaipur because of acute shortage
of cooking gas and kerosene. The
situation has come to such a pass
that the housewives of Jaipur, break-
1ng age old traditions, would be com-
pelled to come in the streets to
demonstrate for their just demand for
the supply of these two commodities,
unless immediate remedial measures
are taken in the matter.

The shortage of cooking gas has
been continuing for quite a few
months in Jaipur but it has now
assumed alarming proportions becausc
the office responsible for the distribu-
tion of these two items hag chosen to
remain indifferent to the difficulties
of the consumer. After registering a
demand with the dealer for the sup-
ply of gas cylinder, a consumer has
to wait for at least two months before
he can expect to get his supply.
Cases have come to my notice where

by making payment to the delivery
boy cylinders already booked for a
particular customer is diverted to one,
whose name does not appear in the
register. Yet gnother method used in
such transaction to help the favoured
ones is not to attach any sanctity to
the orderg booked on telephone, be-
cause 1nquiries made subsequently re-
veal that such orderg were never
booked. Some customers have come
to me to complain that the dealers
try to harass g consumer who chooses
to put up a row with a dealer and
the modus operandi used in such
cases 1s to tell the customer that his
registration card is missing and it
takes the dealer 3 to 4 days to pre-
pare one. The tragedy does pot end
here because when the card is pre-
pared anew, the dealer refuses to
register an order from a retrospective
date as claimed by the customer but
he registers them with immediate
effect and thig lengthens the period of
wailting for the customer. More often
than not, the dealers do not maintain
any complain register, nor do they
depute any responsible officer to be
present ip the shop who can deal
with the complaintg of the customers
and offer remedies thereto.

The situation has been further
aggravated because of the acute shor-
tage of kerosene in some parts of the
city. While the administration takes
the position that the dealer are not
lifting the supply, the retail suppliers
say that the administration gives
them the supplies in driblets and 1t
cause them immense difficulty to g0
again and again to get their supplies.
Thus, while the suppliers and the re-
tailers are engaged in mutual bicker-
ings, the public at large is left high
and dry and there seemg top be none
coming forward to listen to their
grievances and needless to mention '
that the most harassed persons are
the housewives of Jaipur.

This being the situation, I would
urge upon the Minister of Petroleum
and Chemicals that he should imie-
diately depute some senior officer
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who can rush to Jaipur to investigate
into the following aspect of the
gituation: —

(i) Whether there is any real
shortage in supply of gas cylinders
to Jaipur as compared to the
monthly demand.

(ii) If on investigation it is found
that more cylinderg need to be sent,
the officers concerned should assess
the number and make arrangements
for their supply,

(iii) The officers must enquire
into the pattern of distribution now
being followed and the prevalent
corruption that has gone into it and
take firm gction against the dealers
who have been chosen to short-
circuit the established procedure to
give benefit to their own henchmen,
and

(iv) Streamline the procedure of
distribution so that such difficulties
do not crop up in near future.

I hope and trust that Shri P. C.
Sehi, who loved the Pink City of
Jaipur for more reasons than one
would come to the rescue of the
housewives of Jaipur who are in
great distresg today.

{v) PROCESSION IN HONOUR OF A
Sarr N DELHIY

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): Mr.
Deputy-Speaker, Sir, under Rule 377
1 want to raise a matter of urgent
public importance.

On Friday last, when the business
for the coming week was taken up,
1 had raised the question of the pro-
cession in honour of Sati and the
installation of a temple in her honour,
with an expectation that the Govern-
ment led by a woman would take
immediate steps to stop this sort of
activity. The procession is planned for
today, that is, December 1, 1980 at

12 noon.
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The status of women in India is en
the whole, as you are aware, ex~
tremely low. A hundred and fifty
years ago Raja Ram Mohan Roy start-
ed a movement ty eradicate some evil
customs which were degrading the
position of women. Women did not
even posses the right to live their own
lives, ag jn the custom of Sati. Young
widows were forcibly burnt on the
funeral pyres of their husbands.

Now, towards the end of the
twentieth century, sections of people
in some regiong of our country, have
started reviving this custom. In recent
years, in Rajasthan, there have been
7 cases of Sati, three of them in the
last year. It is significant and alarm-
ing that in none of those cases has a
single arrest been made as far ag I
can a certain, This factor has obvi-
ously emboldened such backward
looking people to multiply these Sati.

To celebrate yet another Sati in
Hissar, on December 1, 1980, that is,
today a section of the Marwari com-
munity has planned a procession to
instal a temple jn Delhi in honour of
the Sati. We implore you to take steps
to see that the capital of our country
doeg not become a centre for illegal,
retrograde steps leading to the denial
of the right to live for our women.

Such acts unless nipped in the
bud, will spread dangerously in our
country.

In view of the urgency of the
situation, I request you to make a
statement on the Floor of the House
as to what action the Government
has taken about this.

I want a statement a, we were
assured about it. (Interruptions)

(vi) RarLway LINEs 1N HrMmAdmaL
PRADESH
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SHRIMATI PRAMILA DANDA-
VATE: Mr. Deputy-Speaker, Sir, we
want a stgtement,

(Interruptions) **

MR. DEPUTY-SPEAKER:; 1 am
very sorry. I am not permitting it.
Both of you are lady members. With-
out my permission any interruption
made here will not go on record. I am
very sorry ] am not able to give you
permission,

(Interruptions) **

—————

14.56 hrs.

STATUTORY RESOLUTION RE: DIS-
APPROVAL OF MONOPOLIES AND
RESTRICTIVE TRADE PRACTICES
(AMENDMENT) ORDINANCE, 1980—
Contd,

AND

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES (AMENDMENT)
BILL

MR. DEPUTY-SPEAKER: Now the
House will take up further discussion
of the Statutory Resolution, already
moved by Mr. Chitta Basu on the
27th November, 1980, namely: —

“This House disapproves of the
Monopolies and Restrictive Trade
Practices (Amendment) Ordinance,
1980 (Ordinance No. 14 of 1980)
promulgated by the President on
the 13th October, 1980 "

Now Shri Chitta Basu will speak.
He has just moved his Resolution. He
has to continue his speech. We take
up Ttemg 14 and 15 together. Shri
Chitta Basu.

SHRI CHITTA BASU (Barasat):
Mr. Deputy Speaker, Sir, I have just
moved. 1 have noi spoken. I have
moved my Resolution seeking dis-
approval of the Ordinance on certain
major grounds. Firstly, you would
agree with me, Sir, that the Govern-
ment ig resorting to an extraordinary
step of rule by ordinances. Even legis-
lations which are related to the eco-
nomic policies of the country are
being legislated by resorting to Ordi-

**Not recorded.
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nances and Parliament is being side-
tracked. This is one ground for my
seeking disapproval of this grdinance.

The second ground for my dis-~
approval of the ordinance is this.
This ig not in conformity or in conso-
nance with the spirit of the Constitu-
tion of our country. The third ground
for my seeking disapproval of this
ordinance is this. If this Bill ig made
into a law--I say thig emphatically
and I am dquty-bound to say this—it
will signify the beginning of the end
of some of our nationally-accepted
economic policies of thig country, par-
ticularly in relation to public sector
enterprises, curbs on monopoly houses,
etc. Therefore, these are some of the
main grounds on which I seek the dis-
approval of thig particular Ordinance.
I just want to elaborate it.

Sir, this whole Ordinance has to be
viewed in the background of certain
very significant developments which
have taken place very recently in
respect of policy formulations of the
country, particularly in economic mat-
ters. Sir, as you might recall, the
signal was given for the reversal of
the nationally-accepted economic poli-
cles in the Economic Survey of 1979-
80 which was placed before the House.
The Economic Survey said that the
economy should be based on export;
it should be exportoriented. ‘Exporl
or perish’. That was the policy which
was introduced by the Economic
Survey of 1979-80. Sir, as you might
also recall, the World Bank has re-
commended certain recipeg for the re-
vitalisation of our economy, The eco-
nomy is in bad shape, there is no
doubt about it; and they recommended
certain recipes for its re-vitalisation.

15.00 hrs.

The thrust of the recipe is to give
the entire economy of gur country on
a platter to the private sector, to the
monopolists, to the multinationals.
The World Bank suggested that the
private sector should be allowed shares
in the management of the public sec-
tor. They suggested for management
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tie-up between the private sector and
the public sector, particularly in
vital areas, namely, power, coal, steel
etc. Therefore the whole thrust was
that there should be more and more
concessions for the monopolists, multi-
nationals and public sector should be
eroded, should be shrunk ang it should
not be further expanded,

Then comeg the suggestion of the
FICCI. As you know, Sir, FICCI is the
mouth-piece of monopolists of India.
Immediately when Mrs. Gandhi’s
Government wag installed, they plac-
ed a Memorandum suggesting 20-point
programme for the revitalisation of
the economy of our country and the
main thrust of the 20-point action
programme was that the Government
should remove the hindrances placed
by the Government of India jn the
way of private sector since indepen-
dence. They say that the economy re-
vitalisation can be possible if the
Government removes all the hin-
dexances placed by the Government
laws, in the path of their free loot
and plunder, That was their sugges-
tion and they specifically mentioned
that the public sector js to be reduced
and it should not be further expanded.
While we want that the public sector
should atlain a commanding height of
our economy, the FICC] says that the
public sector be further shrunk. That
wag the spirit behind their sugges-
tions. Therefore, they suggested that
the curb put by the MRTP Act should
also be removed. This has got some
relevance with the Ordinance itself.

Now, Mr. Venkataraman, our good
friend, the Finance Minister of our
country, approached the House with
the Budget proposals and those bud-
get proposals were also aimed at re-
moving certaip restrictions as de-
manded by our people. Then there
was a policy statement. The Indus-
trial policy was announced by our
friend, Dr. Chanana. These two policy
announcements, one in the budget
proposals and the other the new
industrial policy statement have been
aimed at further salisfying, further
granting of concessions after conces-
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sions to these monopoly houses and
multinationals.

If you look at the budget proposals
which we have also passed, to our
misfortune, you will find that the
House as expected, had to adopt it by
its brutal majority. The drastic chan-
ges were introduced in the converti-
bility clause and the big industrial
houses and the monopolists are given
loans by the financial institutions. Is
it not in the interests of the monopoly
houses? Is it not in the interests of
the multinational Corporations? 1s it
not 1n the interest of those who want
to pile up their profits? As you know,
Sir, a tax holiday was given to the
corporate sector to a large extent by
the budget proposals. They have been
allowed a hike in the depreciation
allowance on new machinery and
plants, and there was raising of the
limit for wealth-tax purposes. I have
Just cited some of the instances for
the benefit of the House to prove how
the Government js sliding away from
the basic policies or certain avowed
pohcies.

I have already mentioned gbout the
new Industrial Policy Statement made
by Dr. Chanana. Some people say that
he is a great patron of a monopoly
house In our country. For dignity’s
shake, 1 would not like to mention
the name; we all know, even Shri
Shiv Shanker knows that he repre-
sents the interests of that particular
industrial house. What 1is the new
sndustrial policy statement? The new
statement on Industrial Policy 1s
based on certain prime pillars, One
pillar is regularisation of excess capa-
city, and another pillar js automatic
expansion. Which are the classes
wkich are deriving benefit out of this
Industrial Policy. In order o drive
home my point, I would like to quote
certain figures, and show how the
monopoly houses and multinationals
are deriving benefits from the
neyw [ndustrial Policy announced by
Di1. Chanana. Shri S. K. Goel, in a
very quick study, has pointed out
that there are 565 unitg in our coun-
try which have excess installed capa-
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city. Out of these 565 units, 200 are
multinationals and 169 are large
industrial houses. Therefore, 85 per
cent of the excess installed capacity
belongs to the multinationalg and big
industrial houses of our country.
Whose interests has he served and
whose interests has the Government
served? I{ ig eloguently clear from
the.e very simple facts. Similarly,
th, advantages for the automatic ex-
pansion are also being derived by these
multinationals and these big jindustrial
houses. The reconstituted Planning
Commission. I understand, issued a
secret circular to the economic min-
istries suggesting that public sector
1s to be eroded, that there should be
managrment tie-ups between the pub-
lic sector and the private sector and
that the curbs of the MRTP Act
should be removed. They have start-
ed following those instructions. Sir,
Just I would conclude Lastly, in this
connection, 1 have to say that the
Finance Minister, a good friend of
ours, 15 on record to suggest that hin-
dirances as demanded by FICCI have
been removed But, while hindrances
for the monopolistg are being remov-
«d, they are trusted to play the game
and help to revive the national eco-
nomy 1 do not accuse personally Mr.
Venlkataram n Mr Venkataraman re-
flects what his Government policy is
Government policy 1s to remove the
hindrances as demanded by FICCI, as
demanded by the multinationals, as
demanded by the monopoly houses,
and this Government cannot but sur-
render to them. Sir, these gurrenders
are taking place at g time when the
private sector iIs in boom.

Sir, I just quote twa or three figures.
You will understand them. Sir, the
Economic Times of March 10, 1980,
writes in a Research Note that for the
top 101 Indian Industrial giants in
the private sector, rank in terms of
assets, 1978-79 was an excellent year.
Profits were absolutely sensational
Gross profits rose by 15.3 per cent, a
five-fold increase over the previous
year’s profits. This is the picture of
the private corporate sector, big in-
dustrial houses apart.
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Sir, the total assets of the top 101
companies expanded by 9.4 per cent
against 8.4 per cent in the preceding
vear, -

Sir, let ug take the case of 1979-80.
It was equally excellent, What Eco-
nomic Timeg itself had to write was
“The Corporate sector seems to have
fared exceedingly well. During 1979,
an indication of the sharp rise in
coporate earnings is available from a
quick study of 23 companies. Pre-tax
profit of these 23 companies show an
increase of 29.2 per cent at Rs. 143
croreg against Rs. 111 crores for 1978.
Of these, 21 have shown g rise in
their profits ranging from 4 per cent
to 265 per cent, The list of 23 com-
panies includes industrial giants.”

Therefore, Sir, these concessions are
being granted at a time when the pri-
vate sector ig in boom. They have
got excellent and sensational profits.

Therefore, Sir, my accusation against
the Government is that they are sur-
rendering to the big monopoly houses,
‘multinational corporations anq defeat-
ing the very basic objective of our
Constitution.

Sir, now coming to the Bill—1 will
be brief now— the Bill says that it
would provide that the goods produc-
ed in Indiz by an Undertaking and ex-
ported to a country oulside India, shall
not be taken into account in comput-
ing the total goods of that description
produced in India by that Undertak-
ing or the total goods of that descrip-
tion produced, supplied or distributed
within the country.

Therefore, as I have mentioned on
an earlier occasion if a particular in-
dustrial house produces or expands
its capacily for export, that addi-
tional capacity will not be taken into
account while determining gs to whe-
ther that particular industrial Under-
taking is dominant or not under the
provision of the MRTP Act. Now, in
these circumstances, I want to pose
two questions which need clarifica-
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tions. The whole House understands
what is the basic object of this Bill.
Does not this expanded capacity for
export create wealth? Does it not
create an asset? Does it not go to fuel
the concentration of wealth ang asset
in the hands of a few? It does; what-
ever might be the sophisticated or
long-winding argument, it increases
the asset. It increaseg the concentra-
tion of wealth in the hands of a few
people thus creating a vast gap
hetween the common man and the
vast multitudes of our country. This
is the object of the Bill.

Knowing tull well, you should also

know that they will enjoy certain
subsidy from the Government; they
will get tax relief. These industrial
houses which aie going to expand
their capacity will get this relief. It
is the Government which is creating
this disparity between the rich and
the poor and increasing the gap. My
second question is what will happen
if the goods produced for export
lose market in the foreign markets in
future? The capacity expanded is
meant for exporting goods; that is
not meant for domestic consumption.
But at a certain point of time, the
compctition in  the international
market will increase. There is every
liklihood that those goods lose the
competitive market My point is that
the additional capacity is created
for export. Then certain goods will
be produced and manufactured. They
are for export purposes, for externnal
morket If those goods are not com-
petitive in the international market,
then they will losp that market. Then
what will happen? They will come
back to our country and be dumped in
the domestic market. Therefore, the
rcasons given in the Bill are not pro-
per, are not correct; they are mis-
leading. As a matter of fact I can
quote the recommendation of 2 com-
mittee. The Minister has sought to
create an impression that it jg not
meant for domestic market and,
therefore, it will not lead to mono-
poly amd restrictive trade, because it
is meant for external market. When
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these goods lose the external market,
they will come back to the country.
And what does the Agarwal Com-
mittee say? It says, “it should be
allowed to come back for domestic
market.” And there should be a ten
per cent allocation, over 10 per cent
of the tota] production should be
marketeq within the domestic market
on the grounds that those goods
should be tested. For testing pur-
poses, it should be placeq before the
controller; that if it is really for
testing they could have decided by
consulting some organisation or insti-
tution like the Indian Standards Ins-
titute, or similar specialised body, as
to whether these goods are in terms
of the specifications, in terms of the
export needs or the export require-
ments. That they are not going to
do. As a matter of fact, the Agarwal
Committee recommended that those
goods produced for export market
should be allowed to be market up
to the extent of 30 per cent, within
the country T think the Govern-
ment is also going to accept that re-
commendation. JI§ that recommenda-
tion, 10 per cent you have already
agreed—if they accept the 30 per cent.
content, then Sir, this wil] be also
done within the domestic market
leading to restrictive trade practice.
And by the amendment of this; ihey
are being kept away from the ambit
of the MR T.P. Act.

Finally, Sir, I conclude, it is
therefore, a pernicious Bill. Tt ig an
example of misuse of Ordinance
making power under Article 123. So
it is again, I say, the beginning of
the end of the nationally accepted
economic policy of our country. It
will lead to further economic legisla-
tion which shall erode into the inde-
pendent and sovereign development
of our economy. With these words,
I implore upon the House to accept
the disapproval of the Bill moved by
me.

AN HON. MEMBER: Even if he
wants he cannot. .. .., (Interruption).
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MR. DEPUTY-SPEAKER: You
move.

The Resolution moved:

“That this House disapproves of
the Monopolies and Restrictive
Trade  Practices (Amendment)
Ordinance, 1980 (Ordinance No. 14
of 1980) promulgated by the Presi-
dent on the 13th October, 1980.”

THE MINISTER OF LAW, JUS-
TICEE, AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Mr.
Deputy Speaker as has been clarified
in the Statement of Objects and
Reasons appended ig the Bill to
amend the Monopolies and Restrictive
Trade Practices Act, 1969, it is in-
tended to remove certain problem
being faced by the industry in boost-
ing production for export. The Com-
mittee on  export strategy for
1980-81 appointed bv the Government
of India under the Chairmanship of
Shri  Prakash Tandon, popularly
known as the Tandon  Committee,
mter alia, had recommended that in
order to meet the changing balance
of payments problem, the overall ex-
ports of the past three years should
be deducted from the total produc-
tion capacity bv industrial units for
the purpose of the Monopolies and
Restrictive Trade Practices Act. This
recommendation of the Committee
was cxamined in the light of the
balance of payments deficit which is
likely to arise from increased import
prices of crude o0il and oil products.
Having regard to the urgency of the
problem and to step up our export
earnings, to meet the unfavourable
balance of payments the Monopolies
and  Restrictive Trade  Practices
(Amendment) Ordinance, 1980 was
promulgated. The present Bill is
intended to replace the Ordinance
by an Act of Parliament. This Bill
has a very limited application inas-
much as it proposes to exclude the
quantum of value of goods exported
while computing the total goods pro-
duced, supplied and distributed in
India or any substantial act thereof
for the purpose of determining
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whether an undertaking is a domi-
nant undertaking or a monopolistic
undertaking or not. I have already
had the occasion to explain the
matter while introducing the Bill.
Keeping in view the object proposed
by this Bill, I request through you,
Sir, this august House to take into
consideration this Bill

1 beg to move:

“That the Bill further to amend
the Monopolies and Restrictive
Trade Practices Act 1969, be taken

into consideration.”

MR. DEPUTY-SPEAKER: Motion

moved:

“That the Bill further +to
amend the Monopolies and Res-
trictive Trade Practices Act, 1969,
be taken into consideration.”

Shri Mool Chang Daga.

SHRI MOOL CHAND DAGA (Pa-
li): T move that the Bill further to
amend the Monopolies and Restric-

tive Trade Practices Act, 1369 be
referred to a Select Committee
consisting of 11 members, namely:

(1) Shri Satish Agarwal
(2) Shri Bheekhabhai

(3) Shri Narayan Choubey
(4) Shri V. N. Gadgil

(5) Shri R. P. Gaekwad
(6) Shri Ashok Gehlot

(7) Shri Y. S. Mahajan
(8) Shrij Arvind Netam

(9) Shri Chintamani Panigrahi
(10) Shri Shiv Shankar; and
(11) Shri Mool chand Daga.

With instructions to report by the
1st January, 1981.

MR. DEPUTY-SPEAKER: Smt.
Geeta Mukherjee: She wants to go.
(Interruptions)
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SHRIMATI GEETA MUKHERJEE:
(Panskura): Sir, I thank you for
giving me this opportunity.

(Interruptions)

MR. DEPUTY-SPEAKER: Now, the
discussion will be on both the items,
the Bill and the Amendments.

SHRIMATI GEETA MUKHERJEE:
(Panskura) Sir, actually this Bill
would have been better named had it
been worded “The Monopolies and
Restrictive Trade Practices Rewarding
Bill” Instead of amending Bill, be
cause this in reality begins comple-
tely new trend in this sector of legisla-
tion. The original Bil] which is
sought to be amended was adopted
on 27th December, 1969. That was
the time when Shrimati Indira
Gandhi’s Government was in a
minority and wag largely dependent
on the Leftists also the support. That
was the time when this original Bill
wag passed. Since then much water
has flowed qown the Ganga and ac-
tually measure after measure is
forthcoming like torrential raip to
dilute the sSpirit of the oroiginaj Bill
I have little time and I shall not re-
peat the points already mentioned by
Shri Chitta Basu with regarq to cer-
tain concessions given during the
budget.

In the name of export, these con-
cessiong to monopolies have started
soon after the present Government
came to power—not that the earlier
Government wag very alert. But we
are now concerneq with the present
Government, Relaxation in terms of
export were indicated in the an-
nouncement of the Import and Ex-
port Policy on April 15, The
observations of the famoug Tandon
Committee, which mainly comprised
of private sector representatives came
in June. Soon after this, on July, 23
came the Industrial Policy Resolution.
It is also not an accident that Shrimati
Indira Gandhi, our Prime Minister, in
her talks with leaders of industry on
16th August said that the Government
would to the extent possible meet
whatever the industry felt was neces-
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sary to boost production and utilise
capacity fully. I emphasise the words
“Whatever industry felt necessary”.
Thig ig how wWwe see that one after
another, the concesslons are coming.

In the statement of Objects and
reasons, the Minister hag said $hat
this is a very innocuous Bil] and it
is in consonance with the original
Bill. He says:

“In actual fact, however, what
has to be prevented i dominance
or monopoly only in relation to
goods made available within tte
country. The original jntent of the
Act was to reduce monopolistic and
restrictive trade practices within
the country.”

Wherefrom does the hon Minister
draw the conclusion that gominance
wag meant only in respect of the
goods within the country? The ore-
amble to the original Act of 1969
clearly says: .

“An Act to provide that the ope-
ration of the eoconomic system
doeg not result in the concentration
of economic power to the common
detriment, for the control of mono-
polies, for the prohibition of mono-
polistic anq restrictive trade prac-
tices and for matters connected
therewith or incidental thereto.”

Do you find anything here indicating
that this restriction is only or even
mainly ip relation to the internal
market? It covers the entire economic
system. Mr. Chitta Basu has ably
pointed out that these new conces-
gsions will surely give rise to concen-
tration of wealth. That wag the main
thing to be prevented. It hag nothing
to do with the internal or external
market.

With all this, 1 would say that the
jusiification given here is absolutely
dishonest, to say the least. He could

have said clearly that they are mot the
same as in 1969, In 1980, it is a clear
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cese of total collaboration with foreign
multi-nationalg ang indigenoug mono-
polists, That is no secret now. Every-
body is aware nf the position that with
regard to multi-nationals the door has
become so much ‘wide open in
this year within 9 monthg 351 foreign
multi-national corporation deals have
been signed while last year it was 160.
Thig is up to September and wup to
December, it mus; be more. So, this
is a clear signal to do away with any
rea] restriction on the monopolists gnd
their restrictive trade practices. I
would have understood if this would
have at least helped in what they are
saying that the export will be boost-
ed. Will the Minister kindly inform
the House in how many cases in the
past, these favourite multi-nationals
and indigenous monopoly houseg of his,
failed in fulfilling their exvort com-
mitments? Did they or did they not?
So far as I understand, they fuiled
several times and you cannot deny
that. T would like to have a statement
from the Minister on this. With what
high hopes you are plunging into such
things that you are giving concessions
galore to these people? Do you think
that they will really honour your
commitments? Only the other day,
by a governmental order it was gtated
that those who would make hundred
per cent export, they woulg be given
many facilitate, There is no time for
me to elahorate on that. But after
that, what does the FICCJ say? They
say that they vrould export 60 per cent
and would like to have gll those faci-
lities. 1 know you have not said
‘ves’ to thig up til] now. But what is
vour practice? You do not say °‘yes’
1in the beginning. But in the long Tun
you put your geal of your approval on
the violations. That is exactly what
you have done al! these days Thev
operated additional capacity and you
have put your seal on it.

MR. DEPUTY-SPEAKER: These
multi-nationals have attracted the
socialist states also.

SHRIMATI GEETA MUKHERJEE:

They are socialist gstates, workers’
states. There no Pprofit accrueg to
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private individuals. Kindly guarantee
that first and then we will give any
amount of laxily to do whaiever you
like. Here, the profits are accruing fo
the private sector,

Do you expzct that this will really
do away wila imports? I say, no.
Because, look at our import situation.
What is the reality? The reality is
that 48 to 50 per cent of our total
import value is on account of oil im-
ports. Thig being the case, what do
these multi-nationals and other mono-
polists wang to export? Tata's surf,
Hindustan Lever’s oil, somebody’s
nai] polish tooth paste and what not.
These are the consumer goods items.
What (o really do they really want to
export? This iz the place where they
wany to fleece. Do you think that
with the present economy in the
western world where you may be
thinking—some of you, not all—that
these imperialists are your great
iriends and they wil] have an open
door policy with regard to all the
consumer goo:ds coming in their coun-
tries? That is another matter allo-
gethcr, but unfortunately the god-
fatherg wilk not do it a5 you know
from the mullifarious counterveiling
duties that have been imposed by the
United States of Amecrica and certain
others. So, in reality you are giving
concessions *y the monopolists and
multi_nationa's for fattening them and
unfortunately jou have been giving
them by Government orders so long,
now you alsg yyant the Parliament to
rut its geal o them. How will they
really change your trade balance?
Your balance of trade can be only
changeq if ‘h=re is g vigorous State-to-
State export and not with the western
world sp much because they will not
only, not want to get your things, but
they themselveg are seized with great
economic crisis, great recession. You
know that. So, even froth the prac-
tical point of view, this is a big con-
cession to che monopolists and multi-
rationals which ig truly to accumulate
or concentrate more wealth in their
hands, there is no denial of that fact.
You even -annot deny this. If that
be so, if you want that exports should
really be boosted up, then that should
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be State-to-State on al] items such as
core seclor items, high value items,
steel engines etc. op the one hand,
and on the other hand you should
really invigorate your oil prospecting
and oil production. In this oil pros-
pecting and oil production fields also
you are running after a big mirage. I
want to warn you in time. You have
thrown open the door to all the western
monopolieg for oil prospecting and you
are inviting them on such terms as
are very dangeroug for the fuiure. I
know, sometimes it pecomes somewhat
necessary to invite foreign countries,
but the other way, not this way. You
must be very careful aboui to whom
you are giving this oil prospecting and
what conditions you are laying on
them. As I understand, in your hurry
to balance this budget which you are
not in a position, in any case to do
&t the momant, you are not looking at
the things as you shoulg not and so
you should be careful about it They
will not be the people who are the
best friends for oil exploration. You
should look to our own technologists
end also technologists from other
countries who are genuinely friendly
to us, with whom we have got the
best of economic and political rela-
tions because they are friendly, for
this oi] exploration,

With these two things Sir, I would
say that I think that was the way how
vou could really boost up your exports
1o the extent possible now, But the
World Bank slogan of export-oriented
economy and giving concessions one
after anolh2r tc these mullinationals
and monopolists will lead you no-
where. That jg my firm opinion.
Therefore, I oppose this Bill and im-
plore you not to press for these Mono-
polies ‘reward’ Bill in 1980 in all fair-
ness to the Act of 1969. 1 do support
Mr Chitta Basu’s Resolution,

13.35 hrs.
[SHRT CHANDRAJIT YApAv in the Chair]

MR. CHAIRMAN: Of course, it is
already supported.

SHRI JAGANNATH RAO (Berham-
pur): Mr. Chairman, Sir, 1 support the
Bill. (Interruptions) You listen to
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me and you will agree with me., 1
will make you agree with me towards
the end,

In recent months Government have
announced four major concessions to
sndustry to boost industrial growth
and economic development. The first
one was regularisation of excess capa-
ity which was done by the industries
vithout the permission of the Central
Government. Under Section 21 of the
VIRTP Act, where any dJdominant
undertaking or a monopolist under-
taking expands either by expansion
of capital, expansion of capacity or ex-
pansion of equipment, they have to
take prior permission of the Central
Government, who may send the ap-
plication to the Monopoly Commis-
sion and on receipt of the report, the
Central Government may give permis-
sion or refuse it, This was done with
a view to see that industrial growth
goes up in an accelerated way.

The second concession was that this
Ordinance was passed to exclude tne
dominant undertakings and mono-
volist undertakings by not taking
mnto account the value of goods pro-
duced by them, wholly for export
purposes out of India. This requires
an amendment.

The third concession that was given
hy the Government was the income
tax rebate on expenditure incurred by
‘these undertaking for research and
development purposes if they are of
national character.

The fourth one was, they have per-
mitted oil exporting developing
countries to invest in Indian equity
upto 40 per cent as in FERJA.

These four major concession ere very

good concessions. They are required
for accelerating growth. But then
the question comes—under section 21
as I said permission of the Central
Government is required for expan-
sion,

DECEMBER 1, 1980
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I do nol agree with the reasons
given in the Statement of Objects and
Reasons that dominance is only in
respect of goods produced for domes-
tic consumptlion. That is not so.

If you 1ead Section 2(d)......
(Interruptions)

SHRI JAGANNATH RAO: He has
interpreted in his own way. 1 inter-
pret 1in a different way.

MR. CHAIRMAN: You have to
persuade the Minister and not the
Members on this side.

SHRI JAGANNATH RAO: My
task 1s to persuade the Opposition and
not the Minister. That is my diffi-
culty

Section 2 (d) says—

Whosoever produces not less
than 1!3rd of the goods pro-
duced, supplies or distributes. ...
or substantial portion thereof

Supposing an undertaking produces
33 1|3 of the demand of the country.
Only 27 per cent is distributed. The
rest is exported. Does this under-
taking cease to be a dominant under-
takng? The dominance is there. Pro-
duction itself is sufficient, It need
necesarily not be 1/3rd production

and supply and 1/3rd distribution
It may be But whatever may be
there, the dominant  undertakings,

monopolist undertakings while boost-
ing production and industrial growth,
at the same time add to the value of
assests of the Company. MRTP Act
was passed in 1969 on the recommen-
dation of the Monopolies Commission
which identified some business houses
which have assets of over value of
Rs. 20 crores, as large monopolistic
house and their activities have to be
curbed. This Act was passed in 1969,
During all these ten years, what effect
did it have? Could we curb concen-
tration of wealth and power? We
succeeded only in hampering produc-
tion. We have to see while we have
more production in the coutry in the
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industrial sector we have to take
countervailing measures to see that
the wealth and economic power is
not concentrated in a few houses.

I have some suggestions to make.

SHRI AJIT KUMAR SAHA (Vish-
nupur): There is no quorum.

MR. CHAIRMAN: Let the  Dbell
be rung. Now there is quorum, Shri
Jagannath Rao to continue his
speech.

SHRI JAGANNATH RAO: We
have to examine the question from
national perspective. We have pas-
sed the Industrial Policy Resolution,
1956, which divides the whole indus-
trial sector into two Schedules, Sche-
dule A and Schedule B. Schedule
A is exclusively reserved for the
public sector and Schedule B for the
private sector and public sector also
enters that field.

I would put a question: Are any
of these dominant undertakings pro-
prietary concerns of the business
houses? They are all public limited

companies where there is  share-
holding by others also. Now, the
financial institutions which lend

money to these undertakings, under
the convertible clause, have 26 per
cent equity. Thereby, these concerns
become joint ventures of the finan-
cial institutions and the promoter
companies which have other share-
holders also.

Secondly, the private sector com-
panies are Indian companies. They
are not foreign companies. The pri-
vate sector industries are less capital-
intensive with less gestalion period
and high profitability whereas the
public sector industries arg largely
capital intensive with long gestation
period and less profitability. But still
the Government has to build up
infra-structure for economic  deve-
lopment and industrial growth.

The best way of controlling con-
centration of economic power and
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yvealth is for the public sector g ge
in a big way to enter the tield evem
in Schedule B industries. That i
what the public sector is doing. 1
has taken over so many textile mills,
some sick jute mills and engincering
firms in Calcutta. That is the best
way to eflectively control the eppm-
centration of economic power and
wealth, Sy
. L2t
MR. CHAIRMAN: I jgree with YO,

But they should notl take over onily
sick units, B

SHR1I JAGANNATH RAO. They
should come in a big way so thal ta
public sector can attaip commanding
heightg of economy ang control the
economy.  Thig iy whut the publx
sector is doing now.

Thirdly, I would suggest, let these
public sector undertakings be asked
to throw open another 26 per ceng ef
equity ty the workers, the employeps,
of the industry and the general pube
lic so that 52 per cent of shareholding
will be owned by others and not by
the promoter companies go that ihe
equity is broad-baseq and the profity
that are earned are ghared by &%
these people, so that the value ef
assetg of the company is not the value
of the assets of the business house
who promoteq a particular company.

Then, I would also suggest that the
workers’ participation at all levels im
the industries should also be thought
of g0 that the workers alsp can have
representation on the board of
directors. The financial jnstitutions
have their representation, on 1he
boarg of directors. When the equity &
broad-based, certainly, there will ne
be concentration of economic power
and wealth. Wealth should naturally
increase. If there 1is no wealth,
where is the question of distribufios
of wealth? Therefore, we should see
that gur industrial production in-
crease in an accelerated way and at
the same time we should broad-base
our equity, so that the profits are
shared by many.
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I would alsy guggest that we
should impose a social obligation on
these companies to utilise a certain
percentage of their net profits for the
economic development of the area in
which the industries are located; By
law, we should compel them to spend
a certain percentage, whatever it may
be, for the economic development of
the area.

There may be some other points
which Government should consider, I
do not know what are the recommen-
dations of the Sachar Committee; the
report has not seen the light of the
day. If there are recommendations
which seek to achieve the object of
diluting the ownership of wealth and
economic power, they should also be
pursued. Most of the industrialists
are very philanthrophic; they have
started so many educational jnstitu-
tions, research institutes and chari-
table institutions. I am sure that
they will also agree. They will also
have the feeling that they are also
partnerg in the great task of nation-
building.

Therefore, while supporting 1{his
Bill, T woulg request that the “sug-
gestions that I have made may be
considered by the Government as a
cvountervailing measure to see that
there is no accumulation of wealth
or economic power, the wealth is
widely distributed and we have
economic growth, because the trade
deficit ig about Rs. 4000 crores oar
more; we will recoup the geficit and
at the same time the wealth will be-
long to the nation.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman, Sir, this
Bill seeks 1o replace an Ordinance
‘which was promulgated on 13th Octo-
ber, this year. As you are aware
and as the House is aware, an Ordi-
nance can be promulgated if an im-
mediate action is necessary and the
House is not sitting. I would like to
know from the hon, Minister, know-
ing that the House was going to sit
within a month, what immediate
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action was called for so that this un-
usual method of legislation was
adopted, namely, by Ordinance. L
believe that Government owes a duly
to the House and to the country to
tell them what exira boost in export
has been achieved by this, There are
two aspects: how it has been conceiv-
ed and what has been the justifica-
tion for issuing an Ordinance.

This Bill seeks to give certain con-
cessions to the monopolists with the
alleged or proposed object of boosting
exports. Therefore, this matter should
ordinarily be within the jurisdiction
of the Commerce Ministry. But the hon,
L.aw Minister, being in charge of
MRTP, has piloted this Bill. I am sure
that, on his own, he could not have
conceived of this type of an aberration,
I sympathise with my good friend,
Right Hon. Member from Secundera-
bad, that he has to breast-feed a de-
formed ang illegitimate child born-
out of the unholy union of the Com-
merce Ministry and the big business,
and he has to carry the baby.

AN, HON. MEMBER: The test
tube!

SHRI SOMNATH CHATTERJEE:
As he says, he is probably the test-
tube.

The position is like this. The mat-
ter is very serious. I would like to
impress upon the hon. Members of
this august House that what appears
to be the object is not the real object.
I am sorry to say that the Statement
of Objects and Reasons clearly at-
tempts to mislead the DNembers of
this House. The Bill and the Or-
dinance which precedes clearly estab-
lish the hegemony, the great control
and the stranglehold of the mono-
polists over the government in this
country and these monopolists have
made  the government {o  surren-
der to them. These monopolists,
everybody would admit, are undoubt-
edly holding the country to ransom,
building up huge financial empires at
the cost of the common man, I do
not think anybody would dispute
that. At the same time, it exposes
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the subservience of this government
to their good friends who have stood
by them through thick and thin and
who are presumably substantial con-
tributors to their election fund and
are now getting their return by means
of concessions like the one provided
in this Bill,

So far as this problem of the mono-
polists or the deleterious effect it has
on the economy of the country is con-
cerned, you are aware and the House
is aware that a Commission was con-
stituted. The Monopolies Com-
mission had laboured on this and
given a report, It also submitted along
with its report the form of a  draft
Bill which, by and large, was adopted
and it became the Monopolies and
Restrictive Trade Practices Act  of
1969. As has been correctly pointed
out by my distinguished friend, Mr.
Jagannath Rao, the law as framed and
the Act as it is to-day, does take into
consideration very much the quanti-
ties which are to be manufactured,
produced and distributed for the pur-
pose of export also, It is very es-
sential to know that Section 15 of
this Act which is not sought to be
amended, has expressly excluded
those monopolistic pratices or restric-
tive trade practices which ordinarily
would be such practices. They are
excluded from the ambit of this sta-
tute if they manufacture goods only
for export and exclusively for export.
Therefore, the Parliament considered
that. The Monopolies Commission
considered that and they made an ex-
press provision for that in Sec. 15(c)
which says:

“No order made under this Act
with respect to any monopolistic or
restrictive trade practice shall ope-
rate so as to restrict—

(c) the right of any person to ex-
port goods from India to the ex-
tent to which the monopolistic or
restrictive trade practice relates

exclusively to the production, sup-
ply, distribution or control of goods
for such export.’

M.R.T.P. (Amdt.) Bill

Now, to-day although there is a
provision that if one wants to export
and for that purpose it he wants to
manufacture, it ghall be outside the
ambit of the Act, what is happening?
It is peing said solemnly in the state-
ment of Objects and Reasons. If you
See, how misleading it is. I am very
sorry. Probably the hon. Minister has
been a party to it somewhat unwarily.
It says—para 2:

“In actual fact, however, what
hag to be prevented is dominance or
monopoly only in relation to goods
made available within the country.

Now here such an object is indicated,
because this Act deals with concen-
tration of economic power in the
country. Now these manufacturers
will manufacture in this country.
They will acquire more and more
economic power because the profits
they will be making op exports will
not be exported outside. That will
be here and add to the concentration
of economic power.

Now the second sentence gays:

“The original intent of the Act
was to reduce monopolistic and res-
trictive trade practices within the
country; and, to that extent, the
portion of the production exported
does not become relevant for the
domestic consumer.”

16.00 hrs.

Nowhere that intention ig expressed.
If one goes even cursorily fhrough
the main recommendations of the
Monopolies Commission, he will find
that even they have showp the
greatest concern for the effect of the
growth of concentration of economic
power. They have talked about the
industries-wise concentration of
power. There is a productwise concen-
tration of power. In a particular indus-
try, Engineering Industry, in the name
of exports, they go on increasing the
capacity. Exports are taken out but
the income comeg to them. They con-
trol the market here. The small scale
industries whicp are outside the ambit
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of this Act cannot possibly compete
even if they want to export. If the
multi-nationals or monopolistic un-
dertakings manufacturing goods want
{0 export, how can the small scale in-
dustries compete with them even if
they want to export?

Now, a gpecial concession is boing
made. In para 3 you see how mis-
leading it ig whep it says that with a
view, therefore, to make explicit the
original intention of the Act, it was
decidedq to amend the act—what is the
original intention?

On the other hand the intention is
lo the contrary. I would request the
ton Minister to show from any pro-
vision or even from the Monopolies
Commission Report that the original
infent wag to exclude the exported
quantity, That is’ not shown any-
where. Where the export wag thought
of it has been specifically provided

The other day the Finance Minis-
ter of this country had said that you
could never satisfy these hig busi-
nesg people. The gther day he aid
that if you give them 10 per cent they
will ask for 15 per cent; if you give
them 20 per cent they will ask for 30
per cent. That ig what ig being said
by the Finance Minister of the Gov-
ernment of which the Layw Minister is
a Member. Now they are getting ex-
port subsidies, all sorts of encourage-
ments tax benefits tax holiday and
what not. Over and aboye this, te-
day, thig Government has exposed
itself to a complete inactivity or com-
plete bankruptey. They cannot get
the goods exported outside this eoun-
try unless they fall at the feet of tne
big business people. They are now
dictating terms to-day. This is an
economy which is carried on on the
termg dictated by these big business
people. Otherwise, there ig no justi-
fication. I may graw your kingd atten-
tion to one of the portions of the re-
port of the Monopolies Commission
which says that this stranglehold of
monopolistg in this country hag accen-
tuated but it hag not diminished. It
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is more and more active to-day. To-
day the Finance Minister js openly
saying that you can never satisfy
them and they are never satisfied;
they go on making more anq more
demands, Therefore, I say that the
Government oweg a duty to the House
and the country to state how they ex-
pect such concessiong to bring about
an improvement in the balance of
payment cituation.

What are the items of export on
which the concession is to be given?
What 15 the position now? What js
the meaning of a dominant undertak-
ing? As you are aware, a dominant
undertaking ig the one which controls
one-third of the production. A mono-
polistic undertaking means an under-
taking  which controls half of
the production i the country out of
the quantum of the total availability
of production of the country. The)
are not satisfied with that. Half o1
the goods produceq in this country 1»
controlleg by one businesg undertak-
ing. They are nol satisfied with it
They cap now produce another hund-
red per cent goods more in the namc
of export. They do not have to go
to the Government {0 seek approval.

As you are aware, I am sure, the .
House is also aware, the M.R.T.P.
Act does not seek to reduce the con-
centralion of power. There ig no such
provision. It should be known. May
be, there ate some misapprehensions
or misunderstandings; but this doeg not
seek to reduce the concentration of
power; it only seeks to confer certain
powers on the Central ‘Government
alone to see that there is no further
concentration of power. If they have
to expand more gng more, over and
abovi the permitted amount, then
they will have to go to the Govern-
ment. The Central Government will
see whether it is in public interest or
not or whether it is not to the com-
mon detriment to sanction. If it is not
to the common detriment to then they
can give sanction. "Many 62 the Mono-
poly Houses have been givén sanc-
tion for expansion. Therefore, the
only object of the M.R.TF. Aet s not
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concentration of power but to stop
further aggravation of monopolistic
holding.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir may I seek one
clarification from the hon’ble speaker?
What is the kick-back and how much
was the consideration for it?

SHRI SOMNATH CHATTERJEE:
Sir, in a Review which hag been pub-
lished ag early as in 1948 by a bhank
operating in the capitalist world,
namely, Llyodg Bank, if I may read
with your permission a portion of
their report,—it has been observed:

“the exercise by the monopolists
of their monopoly power ig always
barmful for they can turn it to
their advantage only by increasing
scarcity; that is by raising prices
and selling less. If they do not do
this, their monopoly is of no use to
them. They concentrate_their res-
triction on demand from which they
can extort their greatest profit, To
gain, they must restrict some-
where.”

Even if they want to gain by export,
they must restrict the domestic mar-
ket. Thig is the observation made in
the Llyods Bank Review of 1948. I
want the hon’ble Minister to tell us
whether the situation js much more
aggravated or not. What we find.
Sir, in this country today is that with
the sole pbject of saying that unless
we do this there cannot be grealer
export, these monopolistic and domi-
nant undertakings are being get in
motion. It necessarily meang that the
entire export industry today is comjng
in the clutcheg of these dominant and
monopolistic undertakings. The coun-
try can be held to ransom any moment,

Sir, we appreciate that our import .

bill is increasing day by day. There
are certain compulsions which cannot
be avoided. There are certain world
events with which we have to swim.
But the question ig how to solve that.
Shall we continue to suffer and in
thig vital gector of export be under
the merey of the big bBusiness? }Vill
this continue? The Finafice Minister
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said the other day that they can
never be satisfied even when you give
them subsidy give them tax reduction
or tax holiday or even bring them out
of the control of MRTP, Therefore,
what control wil] remain over them?

Sir, T woulg like to know, if they
export everything what they manu-
facture what will happen tg the
domestic market. Thig ig nothing Hu!
a hopeless surrender against nationa:
interests. During the Janata govern-
ment a committee wag appointed con-
sisting of eminent people under the
Chairmanship of Justice Sachar of thc
Delhi High Court. I do not know
whether they are considering the re-
commendations of that Committee on
merits or because it hag emanated
during Janata regime they hav:
thrown it to the waste paper basket
Dominant undertaking or monopolis-
tic undertaking consists of one-thirc
or onc-half of productlon in the coun-
iry. 1 would like to quote what their
observationg are. They say:

‘In our country a particular share
of the mirket does not involve any
question or presumption of ‘illega-
lity’. It does not imply that 'further
growth of such a dominant under-
taking in the same field will be sub-
ject to regulation in the public infe-
rest.

—and then they say this—this is very
important. I quote:—

“. ..Having regarg to the vas.
size of our country the large num-
ber of entrepreneurial class avail-
able and the level of industrial
growth already achieved, we are of
the view that for purposes of deter-
mining dominance, the existing cri-
terion of one-third should be re-
duced to one-fourth share of the
market.”

And then they say—

“We therefore recommend that
the expression ‘not less than one-
third’ occurring in sub-clauseg ({ii)
anq (iii) and in Explanation-III ot
Clause (d) o¢ this Section ghould be
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amended to read ‘not lesg than one-
fourth..”

So, that js what hag been their ye-
commendation. A high-powered
committee, with eminent people have
gone into it. They have said, already
there js a great stranglehold of mono-
polists in this field and it should be
brought down to one-fourth instead
of one-third ang one-half. Insteag of
accepting that recommendation, what
ig it that the Government has done?
Instead of curbing the concentration
of power in the hands of a few, what
they have done is, with the help of
the ordinance-making power they are
bringing in vital changes in the eco-
nomic policieg of this country. In-
stead of curbing this sort of monopoly
which ig a curse, they are giving mcre
and more concessions to the monopo-
lists. Parliament ig not taken into
confidence by the Government. We
are being told today that there ig a
Committee, called Tandon Committee,
Sir, we don’t know what this Tandon
Committee was about, whep they were
appointed. who were the members,
what justification is there what are
their projections, etc. On all these
matters we have not been told any-
thing. If these undertakings gre
taken out of the scope of the MRTP
Act by this ordinance, we do not
know what are the reasons for the
same. The Law Minister says that
these undertakings could be expanded.
Now, what is the explanation? The
ordinary explanation given is: ‘I want
to export these goods which will be
manufactured by this expansion, by
this expandeq capacity; thig is only
for export’. That is what the person
says, therefore, it is accepted. He
need not come within the purview of
the MRTP Act. Just by this process,
he comeg out og¢ the nét of ordinary
investigation by the Central Govern-
ment and from the purview of the
MRTP Commission. He avoids all
public investigation and inquiry by a
statutory commission. He also avoids
a discussion and debate in Parlia-
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ment. We are not being given all the
facts, Even today the justification is
not known. What is the projection for
export, we do nol know. Thig coun-
iry 15 just being taken for a ride. The
Law Minister hag been asked to pilat
this Bill. Maybe, 1t has been prepar-
ed by the Commerce Ministry or the
Prime Minister’s Secretariat. Sud-
denly the Law Minister is being
askeq to pilot the Bill. I do not
know what the Law Ministry hag to
brute majority they have got, they
do with it. I do not know whether
any representations have been made
by the FICC! and other people.
Should the House not be taken into
confidence? No, not at all. On one
fine morning you feel, an ordinance
is needed, and you bring that ordi-
nance, making more and more con-
cessions to the monopoly houses. I
have no time. otherwise I would have
read out extracts from the report of
the Monopolies Commission. Even
20 years back their recommendations
were made; but even today they are
very relevant to us. Instead of
accepting those recommendations,
instead of making necessary law,
instead of accepting what Sachar
Committee has said, this js what they
have done. They are making this
Parliament an ineffective body. They
are coming before it with something
which has been achieved. Mischief
has already been done but with the
brute majority they have got, they
come and bulldoze everything. 1
thought that the most respected and
distinguished = Member like Shri
Jagannatha Rao would support but
he did not speak one word in support
this Bill. He does not support this
Bill. He cannot. (Interruptions)
How can he support? The hon.
Minister is only able to read out the
statement prepared by the Commerce
Ministry. Sir, we demand from the
Hon. Law Minister that he should
candidly tell us and the nation the
rea] justification for this Bill the
effect of this and let him not read
out only the statement prepared by
the Commerce Ministry, the mislead-
ing statistics. With these words, I
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strongly object to this pernicious,
obnoxious, anti-people and anti-
national Bill. It is nothing but
abject surrender to the monopoly
houses and we register our strong
protest against this Bill

MR. CHAIRMAN: I think the hon.
Minister will take into consideration
certain points made by the hon.
Member. When he replies, if possi-
ble, he may try to explain the points
raised by him, that is, about the
Sachar Committee’s report.

SHRI Y. S, MAHAJAN (Jalgaon):
Mr. Chairman, Sir, I rise to support
the Bill and oppose the resolution
moved by Mr., Chitta Basu. Sir, the
Monopoly and Restricted Trade prac-
tices Act is an important landmark
in the evolution of our industrial law.
Its origin can be traced to certain
provisions of the Constitution which
Tequire the State to so direct its
Policy as to secure the ownership
and control of the national resources
of the community are so distributed
as to subserve the common good,
and secondly that the operation of the
economic system does not result in
the concentration of wealth and the
means of production to the common
detriment of the people at large, The
Industrial Policy Resolution of 1956
reinforced the urgency of reducing
the disparities of income and wealth
which exist today and to prevent
private monopolies and concentration
of economic power in their hands.
Apart from these two objectives, the
M.R.T.P. Act seeks further to encour-
age new entrepreneurs ag a counter-
vailing force to the concentration of
economic power which is not in the
best interests of the community.
With these objectives in view, the
M.R.T.P. Act defines a dominant firm
and monopolistic firm. A dominant
undertaking js one which as the Act
defines, produces, distributes or sup-
plies 1/3 or more of the total com-
modity in India or a substantial part.
This was forgotten by the Members
of the Opposition. (Interruptions).
A monopolistic undertaking is
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similarly defined as one which pro-
duces, supplies or controls not less
than 1/2 of the ‘total commodity of
any description produced in India.

SHRI SOMNATH CHATTERJEE:
Export goods produced in India also...
Your senior Member and colleague
has admitted it.

MR. CHAIRMAN: I think Mr.
Mahajan is not conceding that.

(Interruptions)

The interruptions are all right. These
are parliamentary interruptions.

SHRI Y. S. MAHAJAN: Since the
point was made by no less a person
than Shri Somnath Chatterjee, an
eminent advocate, I would like to
read out the relevant provision of the
MRTP Act, 1969 which specifically
states that production in India is to
be taken into consideration for
determining whether a particular
undertaking is ‘dominant’ or not.

SHRI SOMNATH CHATTERJEE:
What is meant by production in
India? Export goods will be produc-
ed in India.

SHRI Y. S. MAHAJAN: Section 2
says:

“‘dominant undertaking’ means
an undertaking which either by
itself or along with inter-connected
undertakings,—

Provides or otherwise controls
not less than one-third of any
product or servicegs that are
rendered in India or any sub-
stantial part thereof.”

That clarifies the original intent of
the bill, namely that a dominant
undertaking is to be defined by refer-
ence to its production inside the
country. 1 am surprised that emi-
nent members of the opposition
should have lost sight of this point
and resorted to misleading arguments.
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Once an undertaking comes under
the definition of a dominant or mono-
polistic firm, it attracts the provisions
of this Act anq if it wants 1o increase
its capacity for production even for
export purposes, naturally it has to
20 to the MRTP Commission and jt is
our experience that such applications
with the MRTP Commission remain
pending for one year or even two
years. Sir, two years is a long
period and much water would flow
under the bridge during such a long
period. In order to overcome this
difficulty, this ordinance was promul-
gated by the President. The Statement
of Objects and Reason of this Bill
states: !

“It is significant that for deter-
mining dominance in the matter of
supplies, imports are added. How-
ever, exports are not deducted,
even though exporteq products do
not affect supplies in the domestic
market.”

1t was with the object of removing
this anomoly and hindrance in the
industrial growth and exports that
this Bill was necessary and the ordi-

nance was promulgated by the Presi-
dent,

I am surprised that though there
were many eloquent speeches by the
hon. Members, nobody pointed out
the very precarious position in which
the country remains today economi-
cally. Shrimatj Geeta Mukherjee d°d
admit fortunately that economically
we are in a bad condition, but how
sad the condition was nobody bother.
ed to explain. Now, I am going to
give certain figures in this regard.
With great difficulty, we achieved a
balance in our international trade in
the year 1976-77 and we had a sur-
plus of Rs, 72 crores. The conditions
deteriorated ang in 1977-78, we had
a deficit of 621 crores; in 1978-79 it
increased to 1072 crores and in 1979-

80 it went upto 2262 crores and with «

the present reckoning this year, the
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deficit is likely to be not less than
Rs, 4000 crores. So, the country js
in a very precarious and distressing
economic condition. We gre about to
become bankrupt in international
economic life. Under these conditions,
the Government would have failed
in its duty if it had not taken certain
corrective action. It was, therefore,
only proper that the Government
promulgated this ordinance and it has
now come forward before this House
with this Bill. It has also taken zer-
tain other steps to increase our
exports. To mention a few, the fati-
lities which were avaijlable at Santa
Cruz and Kandla port for exports
have now been made available to all
1009 export oriented units irrespce-
tive of their location within the coun-
try .. (Interruptiongs). The hon.
Members spoke jrrelevently a5 though
our whole economic policv was under
discussion, ag if this country was
born today and we were iust consi-
dering how to develop our economic
resources, trade and industry. We
have a Government sector. We have
also a private sector and the private
sector works in conformity with thr
principles and priorities of our econo-
mic planning. With regard to thiy
private sector, it is an integral part
of our economy just as there is alse
a cooperative sector

Sir, ag regards this MRTP Act, 1
must say, that this Commission which
works under the MRTP Act, canno'
really fulfil its functions. In it
report it has said that it is conscious
of the fact that it is not able to carry
out the objectives of the Act. The
simple reason that though so far as
restrictive trade practices are con-
cerned, it is an autonomous body and
functions as g court and can impos®
its decisions as regards monopolistie
practices, the reference has to he
made by the Government and
enforcement also remains with the
Government. Secondly, why  the
Commission cannot function satisfac-
torily is that it has a very small
infra-gtructure. It hag one Director
of Investigation and one Registrar of
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Restrictive Trade Practices and a
small office and its annual Budget js
not more than Rs. 22 lakhs. Such a
small body, without any big organi-
sation, cannot possibly cope with the
vast subject of monopolies and res-
trictive trade practices in thig hig
country and therefore, I suggest that
Government thinks afresh on this
whole issue and brings forward a
comprehensive Bill to deal with our
policies regarding monopolies, res-
trictive practices and the way of
enforcing them satisfactorily. With
these few words, I support the Bill.

Y Aaurd T8g wway (wiaar) -
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MR. CHAIRMAN: Shri Janardhana
Poojary. !

SHRI HARIKESH BAHADUR
(Gorakhpur): It is the responsibility
of the government to maintain quo-
rum in the House. There js no quo-
rum in the House.

MR. CHAIRMAN: 1 think this
question of quorum is being raised.
So, people should ensure that mem-
bers are present in the House, Other-
wise, we are unnecessarily wasting
the time of the House. Let the quo-
rum bell be rung ... Now, there is
quorum. Mr. Poojary will continue
his speech.

SHR; JANARDHANA POOJARY
(Mangalore): I heard the arguments
advanced gagainst this Bill. I fail to
understand the contention of the
Opposition partieg that they are not
able to understand the object of the
Bill, because it is a very simple Bill
I may be permitted to submit one
thing. It is very clear in the minds of
the people not only inside the Par-
liament but outside the Parliament
also—a hue and cry has been raised
through the country—that the pro-
duction has come down; the foreign
exchange has come down. That is
the hue and cry raised outside Par-
liment and inside Parliament, day
in and day out. Here is an gnswer.
The Bill is very simple. The changes
are intended to produce more and to
export more. That ig the object of
this Bill.

(Interruptions)

SHRI SOMNATH CHATTERJEE: It
is educative to you.

SHRI JANARDHANA POOJARY:
I will face your argument.

(Interruptions)

I will draw your attention to Clause
2 of the Direction No. 349 of the Spea-
ker.

(Interruptions)
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Please don’t interrupt. I have not
interrupted also.

(Interruptions)

I may inviting your attention to
Sections 2 and 3 of the Bill. As per the
amendment, the object of the Bill is
to widen and strengthen the export
production base, It is a simple answer
given in India, in this House and also
to the people outside this Parliament.
Now, so far as the main Bill is con-
cerned, I agree there are some loop-
holes. Those loopholes have to  be
plugged. 1 fully endorse the view
expressed by Mr. Mahajan so far as
Section 10(B) is concerned. As per
Section 10(B) of the Act the Com-
mission can suo motu inquire into any
monopolistic and restrictive trade
practices, but unfortunately there is
no provision for follow up action in
Section 31. Sp a provision has to be
made in the Bill to plug thig loophole.
I admit it, I agree with it.

Now, the second suggestion is re-
garding quasi-judicial powers. Now
the M.R.T.P. Commission must be in-
vested with more quasi-judicial powers
to deal with the disputed questions of
companies and inter-action. My fur-
ther submission, that is the third sub-
mission would be that the M R.T.P.
Commission must be armed with real
powers to curb unfair trade practices
like misleading advertisements and
also flase representation. Now my sub-
mission will be that this monopolistic
institutions cannot be controlled, only
by the provision for that purpose, I
am just making one suggestion, that is,
the M.R.T.P. Commission must be arm-
ed with real powers to curb the un-
fair trade practices like misleading
and false representations, as I submit-
ted earlier. Last one, Sir, you know
there are aggrieved parties also which
have moved the Commission but the
Commission must be capable of fight-
ing the damages of the aggrieved
party Coming to the arguments advan-
ced, so far as the public sector
ie concerned, I have heard the speech-
es of some agitated hon. memberg of
this House like Shri Somnath Chatter-
jee and also Smt. Geeta Mukherjee. I
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can understand that there is an im-
presssion in the country and outside
the Parliament and inside the Parlia-
ment that our party is against socia-
lism, (Interruptions)

I heard with rapt attention. 1 did
not interfere. You may agree, you may
not agree. (Interruptions)

MR. CHAIRMAN: Listen to the Hon.
Member,

SHRI JANARDHANA POOJARY:
Now, Sir, so for as this recommenda-
tion is concerned, Sir, it is the result
of the recommendation of the Tandon
Committee on Export Strategy. Now,
that has been introduced, this Com-
mission has beepn appointed, if I am
not mistaken, during the Janta rule.

(Interruptions) )

SHRI SOMNATH CHATTERJEE:
Which Commission? (Interruptions)..

SHRI JANARDHANA POOJARY:
This Tandon Committee (Interrup-
tions) .. .

AN HON. MEMBER: It is Sachar

Committee. ‘SACHAR'.

SHRI JANARDHANA POOJARY:
That is why, I submit, 1 am subject
to correction. Now, Sir, so far as
the socialism is concerned, now my
submission would be there are views
expressed inside the House during the
Sixth Lok Sabha and outside the
Parliament also. During the Janata
rule, particularly Dr., Subramaniam
Swamy expressed anti-public sector
views. There wag an impression dur-
ing that period that the country was
being taken from socialism to capital-
ism and the viewg expressed by Dr.
Subramaniam Swamy and others
were not in tune with the planned
growth of the Indian economy. Those
proposals were there aimed at stren-
gthening the hands of a few mono-
poly private individuals. During
Janata rule, CPM wag supporting the
Janata Party. We know the para-
mount jmportance of the public sec-
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tor in bringing about social reforma-
tion. That cannot be ynder-estimated.
The people from the opposition, in-
cluding the CPM, need not teach us
about it. We know and we can under-
stand how much could be done if
the huge resources that are in  the
hands of private individuals today are
put under the public sector. We know
that for a poor country like India with
a growing population of 65 crores strug-
gling under exploitation, unemploy-
ment, social insecurity, diseases, ete.,
capitalist system is not the answer.
It is not the monopoly of CPM or
Mr. Jyotirmoy Bosu. We also know
that glaring disparities are g curse on
society and socialism alone can bring
benefits to the masses Mr. Somnath
Chatterjee and others suspect today
that there is an attempt at liquidation
of the public sector No, gur party is
not going to do it. Our party stands
for socialism. We are going to infuse
the spirit of discipline into the public
sector. Socialism 1s not the monopoly
of CPM. 1 thought that CPM and CPI
are parties of the poor people. But
that impression has been taken away
from my heart When legislation was
brought here against hoarders, black-
marketeers and smugglers I thought
that CPM would support it. But what
a surprise I had when I found that
they did not support it! You, the
members of CPM, have been claim-
ing that you are the champions of
poor people. You know that black-
marketeers and smugglers are suck-
ing the blood of the people. Stil] you
did not support that legislation. You
are playing a dual role. The National
Security Ordinance has been brought
against blackmarketeers, smugglers,
and hardened criminals, but you are
opposing that ordinance. Don’t b€
under the impression that the people
of the country cannot understand that
you are playing g dual role. Don’t
pley that role. The people will rea-
lise it. The people have voled for us
and given us a massive mandate. We
will work for the people of this coun-
iry.
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SHRI K. P. UNNIKRISHNAN (Ba-
dagara). Mr. Chairman, this ig an im-
portant measure which heraldg a new
process of dismantling the regulatory
framework elaborately built up over
the years It is glso beginnig of un-
folding a new perspective of the rul-
ing party. This perspective, I would
like to submit, is alien to the concept
of social control and regulation which
hag been the Congresg policy placed
before the Nation by the late Prime
Minister, Jawaharlal Nehru. This
perspective had a social basis and it
had its own social roots and economic
logic. This came up from the basic
articulation of our hopes and fears ahd
our design for the future build up by
Mahatma Gandhi and Jawaharlal
Nehry through the medium of Indian
National Congress. But according to
the Statement of Objects and Reasons
what is obviously presented here is
seemingly an innocuous Bill. It is
claimed by the Law Minister that the
original intent of the Acf was to re-
duce monopolisic and restrictive trade
practices within the country and to
that extent, the portion of the produc-
tion exported does not become rele-
vant for the domestic consumer. An
undertaking is supposed to produce
either for domestic consumption or
for export or both. It is an impossi-
ble task that the Law Minister has
placed before the industry. And in
an extra-ordinary performance I
would say, by any yardstick, he has
added something new to econonric
thinking by elaborating this concept
in the Statement of Objects and Rea-
sons, As far as we have understood
it, it is the total volume of the pro-
duction of goods which determines
dominance or otherwise and its impact
on concentration of economic power or
on the national economy.

The M.R.T.P. Act did not come up in
a vaccum, social or political. It came
up not only because of the socio-eco-
nomic perspective of the national
liberation movement and subsequently
of the Indian Natiopal Congress and
all the democratic forces in this coun-
try but also we had initiated a plan-
ning process. There ig a logic, and
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design behind the planning process.
That is why, we adopted the Indus-
trial Policy Resolution of 1956. And
there the matter did not rest. We had
any number of objective, fact finding
teams to understand what was going
on in the national economy. We had
Mahalonobis Committee on concentra-
tion of income. The Industrial Licen-
sing Policy Committee built up an
elaborate data on how concentration
of economic power wag taking place
in our economy. It was in these oh-
jective conditions that this MRTP Act
was put on the statute book. It did
not come in a vaccum, It is too late
in the day for the Law Minister to
come gnd say that what was original-
ly intended in the Act was only the
domestic production. I hope, the dis-
tinguished Law Minister will for-
give me if I say that it amounts to
economic absurdity. It is on the basis
of the objective analysig in addition
to the larger social purpose that we
have put this Act in the statute book.
Now, we have a new Industrial Policy
Resolution which dilutes and distorts
the original purpose of the policy laid
down by Jawaharlal Nehru. And
now, it is in the same chain of events
that the Law Minister has come be-
fore the House with this measure.

16.50 hrs.
[MR DEPUTY-SPEAKER in the Chair]
I wish this Government had shown

greater honesty about it and straight-
away said that ‘we want to change and
dilute this MRTP Act or abrogate it
or we will take away the concept of
dominant undertaking’. Even if I had
differed from this approach because
it is against national interests, I would
have certainly welcomed that honest,
straightforward approach. Now, he
says that this is limited in scope and
it is only to boost exports. I am
conscious that this Government or
country has an enormous task facing
this on the balance of payments ques-
tion as well as on the question of
boosting pur exports because of the
trade deficit threatening to increase,
which may also endanger basically
our concept of self-reliance. Rs. 45,000

" ing place, not

M.R.T.P. (Amdt.) Bill

crores of trade deficit is, I do concede,
by any yardstick 5 great deficit and
you will have to deal with it, but
the question that 1 want to pose be-
fore you is: 1Is this the way to boost
exports? If you go through the ex-
port statistics for the last few years,
you would find that whenever there
has been a new export break-through
in any commodity or group of com-
modities, it hag always been achieved
primarily by small-scale entrepreneur
and small-scale sector whether it is in
Government or whether it ig in en-
gineering goods or whether it is in
XYZ sector. What js the contribution
of monopoly sector? What is the con-
tribution of multinational gector? The
multinationals have a global plan not
only to achieve their international aim,
but they have a multinational inter-
national blobal marketing strategy.
So,what they would say is: ‘If you
permit ys to produce XYZ goods,
then we invest’. That is why there
has been no investment tak-
because we do not
dilute this Act, but because the type of
goods and services they want to pro-
duce; and export cannot be permitted
without basically altering the entire
regulatory framework that we have
built yp in this coudtry.

The same is the story of our large
Indian houses Who have now large
joint ventures abroad. There has
been g fantastic growth in the rate of
savings in this country, about 23 per
cent. What is happening on the invest-
ment side when the savings are going
up? Economists are finding it difficult
to explain this phenomenon that no
investment is taking place. It is only
because they are not permitted to
export.

There is undoubtedly a case for
boosting exports, but not for diluting
this Act, but they have chosen to
tamper with the MRTP Act ang 1
would like to warn this House that
this would utlimately take you some-
where else to the concept of export
Jed growth which the World Bank
and the IMF have been advocating.

t
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That would be undoubtedly a
new version of the socialistic preten-
sions of this Government.

Sir, nothing more exposes this case
than the recent decision of this Gov-
ernment to permit 5 per cent do-
mestic sale for the units which are
producing in the free export trade
zones of Kandla and Santa Cruz in
Bombay. They are ungble to export.
So, now they are permitted to enter
into the domestic market. I am told
that a decision has been taken to per-
mit 5 per cent. To-morrow it will
go to 10 day after to-morrow to 15/
20 and 25. I do not want to take
much of your time. I gm sure this
measure will also lead you along the
same path—a periloug path. I want
to warn that that wil] be the disment-
ling of the entire regulatory frame-
work and ultimately it will take us
to a different path of economic deve-
lopment, a path which would be
suicidaj for this country.

SHRI RATANSINH RAJDA (Bom-
bay South) The objective of the
Amendment, in my humble opinion,
would be self defeating: It is our
experience that right from 1969 when
this Act was promulgated the objec-
tive was that the operation of the
economic eystem does not result in
concentration of the economic power to
the common detriment, control of
monopolies, prohibition of monopolistic
and restrictive trade practies, etc. All
these years our experence has been
that that objective has not been achie-
ved at all. On the contrary Govern-
mer.t has been fighting a losing battle
year after year against all this mono-
polistic trend prevailing in our coun-

&0y

In the present Bill they say and
they profess that the goods produced
by an undertaking for exports should
not be taken into account in comput-
ing the total goods of that descrip-
tion for the purpose of determining
the dominance of that undertgking in
relation to such goods. The question
is whether this objective would be
achieved with the present restrictions
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imposed by the Government (Inter-
ruptions) I want to have your wun-
divideq attention.

During the period 1969-77 the as-
sets of the top 20 houses rose at an
annual rate of 20 per cent per year
while the national income increaged
at 3.50 per cent per year. This is
how the Act has worked all (these
years. Now Government wants to
boost up the export and safeguarq as
far as the situation of balance of
payment deficit ig concerned. There
are certain snags. Unless the Gov-
ernment plugs those loopholes, I
think it will be very difficult for the
Government to achieve the objective
of this Act.

In the clearance of MRTP and
their projects, undue delay is being
caused. There has been inordinate
delay. 1t has become a routine prac-
tice. I would cite an example. A
500 MW power project mooted in
1972 at an investment of Rs. 75 crores
was cleared only in 1977 when the
project cost escalateq to Rs. 175
crores. All the snags are working.
There are instances where Govern-
ment prefers FERA companies to
MRTP undertakings for investment gnd
expansion schemes. There is a slump
in industirial production in the year
1979-80 There is danger of the
recent policy liberalisation on capa-
city expansion ang export not fracti-
fying in the face of Government
restrictive approach to MRTP units.
Having said this, I have my own
doubts whether Government would

achieve their objective, looking to
the past experience. From this
17.00 hrs,

point of view, I say, of the loopholes
are plugged, then and then only some-
thing could be done. But as far as the
objective to restrict monopolistic
trends in the country are concerned,
the Government hag miserably failed
and I have my own doubts so far as
this amendment ig concerned, the
Government would be able to achieve
their objective.
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to secure to all its citizens. justice,
social, economic and political?”
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Mr.
Deputy-Speaker, Sir, quite a large
number of hon. Members were pleas-
ed to make diverse observations with
regard to this amendment. The mis-
fortune is this, Many of the speeches
are highly distorted without perhaps
even understanding the purport of the
amendment itself.

SHRI JYOTIRMOY BOSU: No
1Q.

SHRI P. SHIV SHANKAK: Which
you possess.

Particularly what is most im-
protant is the speech by one very
respected member from the other
side who is an eminent lawyer. Per-
haps, either he wanted deliberately
to mislead the House or did not want
to understand the amenrment itself.

Now, Sir, before I come to answer
the various objection raised by the
hon. Members, I would like to state
the purport of these amendments and
how they would be effective. The
first amendment is sought to be made
in Section 2(d) which defines the
dominant undertaking. While it de-
fineg the dominant undertaking in a
particular manmner, it is clear by the
clause itself that what is sought to
be excluded from the purviewr of
that expression is by the addition of
Explanstion Number VII to the
Clause after Explangtion VI which
would read:

M.R.TP. (Amdt,) Bill

“Where goods of sny -description
produced in India by an wnder-
taking have been exported to 4
country outside India, then the
godds shall not be taken into
account in computing for the pur-
poses of thig clause. Then, it gives
the details. That is, for the purpose
of reckoning, whether that would be
treated as dominant undertaking
within Clause 2(d) asnd it so,
whether that portion of the exported
goods have t{o be excluded. Likewise,
when jt comes to Clause 2 (J)—the
definition of monopolistic under-
takings—an Explanation is sought to
be added as Explanation V, after
Explanation IV to exclude the above
from the purview of the expression
‘Monopolistic Undertakings’.

So far as that portion of the goods
which are sought to be exported is
concerned, this is a simple purport.
The question is: what effect has this
over the various provisionsg of the
Act and whether the argument that
has been advanced in manifold
fashions could be sustained if this
amendment js sought to be brought
in within this Clause?

Ag on to-day, the position is that
with reference to the dominant
undertakings as also the monopolistic
undertakings, when it comes to the
question, of Chapter III dealing with
concentration of economic power,
Section 21 makes out g case that
where g particular undertaking is,
on date, falling within the sweep of
dominant undertakings or monopolis-
tic undertakings, it would like to
extend the manufacturing goods, the
process is still mentioned in Section
21. The procedure takes a long time.
It is thig procedure which is sought
to be obviated in the case of those
goods which are manufactured for
the purpose of export only. It is not
as if that something novel has been
or something is sought to be done
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in a fashipn which is going to affect
the various provisions. 1 will cer-
tainly meet the points raised by the
hon. Members from Jadhavpur. I
had noted them down. But I
thought that, at the outset, I should
explain the purport of the amend-
ment itself.

Now, the whole question is: having
regard to the balance of trade being
unfavourable for the country because
of the recent trends which are
prevailing all over the globe, should
the various undertakings be djrected
to go through the process of Sec-
tion 21 even for the purpose of the
goods which are sought to be export-
ed or having regard to the facts and
circumstance of the case could we
not obviate this whole procedure by
bringing in a process by which you
can avoid all these procedural for-
malities but none the less achieve the
end itself. Sir, government in their
wisdom thought that they should
follow the latter course,

Now, the arguments that have been
addressed are: One of my friends has
very critically attacked wus on the
language of paragraph 2 in the State-
ment of Objects and Reasons and I
am only sorry that he has not been
able to concentrate on the expressions
used. Sir, he said that in the State-
ment of Objects and Reasons in para-
graph 2 it has been incorporated:

“The original intent of the Act
was to reduce monopolistic and
restrictive trade practices within
the country;”

He said fhat this is a novel thing
which has been said and he 'Wwas
rather surprised. May I bring to the
notice of the hon’ble Member #hat:
there is mothing to be surprised.
What perhaps he has overlooked is
the expressiong ‘monopolistic trade
practice and restrictive trade practice’.
If you kindly look up there are the
two expressions which are used in
that paragraph whereunder we have
88id that in order to reduce these
within the country .

10, 8902 (§AKA) Distpp. of MRT.P. 94
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SHRI K, P. UNNIKRISHNAN: You
“ead the whole sentence. Don’t try
to mislead the House. If you had
followed my trend of argument you
Wwould not have cut a sarry figure, You
are picking up the first half of the
sentence, (Interruptions),

SHRI P. SHIV SHANKAR: I will
read the whole sentence for your coh-
sumption so that you do not get up
unduly warmed up and again try to
explain. You can rest assure that I
can meet your point. I will read the
w'aole sentence:

“The original intent of the Aect
was to reduce monopolistic and
restrictive trade practices within
the country; and, to that extent, the
portion of the production exported
dces not become relevant for the
domestic consumer.”

I have read the whole sentence, The
latter part has nq bearing but none
the less I will still explain that also.
The stress is on the expression ‘mono-
polistic and wrestrictive trade prac-
tice’. What we said was that so far
as paragraph 2 is concerned in order
to reduce this within the country and
to that extent the portion of the pro-
duct exported is to be avoided. That
is how we connected both in Section
2. My friend has unfortunately not
understood what is contained in ‘the
Act itself. If he were to read ‘that
perhaps the thing would be clear. If
he were to read the definition ©of
monopclistic trade practice, the ex-
pression used in that para as also the
expression restrictive trade practice it
would be clear that it operates within
the country. That position makes the
whole thing clear. If these two
definitions are read it would be glear
that the operation would be restricts
ed, only within the country. (Inter-
ruptions).

Now, the position is this. Monopo-
listic trade practice is explained in
Section 2(i). Sir, ‘monopolistic trade
practice’ means ‘a trade practice which
has, or is likely to have the effect of
(i) maintaining prices at an un-
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reasonable level by limiting, reducing,
or otherwise controlling the produc-
tion, supply or distribution of goods
of any description or the supply of
any services or in any other manner;
(ii) unreasonably preventing or limit-
ing competition in the praduction,
supply or distribution of any goods
or in the supply of any services; (iii)
limiting technical development or
capital investment to the common
detriment or allowing the quality of
any goocds produced, supplied or dis-
tributed or any services rendered in
India to deteriorate.’ All these opera-
tions would only take place within
the country. Likewise, if you go to
“restrictive trade practice” it means
‘a trade practice which has or may
have the effect of preventing, distort-
ing or restricting competition in any
manner and in particular’ gnd sq on
and so forth. That will also be within
the country. And it is this which is
sought to be stressed in para 2 of the
Sfatement of Objects and Reasons. If
somebody reads it without reading the
definitions of these two expressions it
would certainly appear to him to be
novel and alsg surprising. The ex-
pression used in para 2 of Objects
and Reasons has a definite relation to
the expression used in the Act itself.
One friend of mine has relied on Sec-
tion 15(c) and he said, look, already
section 15(c) is there, why are you
resorting tq this amendment? Now,
I can very well read for his benefit
the opening part of section 15 which
is a supervening portion covering
clause (¢). This section falls within
the ambit of the jurisdiction, powers
and procedures of the Commission. It
is in Chapter II relating to ‘Control
by the Commission’. It says, ‘No order
made under this Act with respect to
any monopolistic or restrictive trade
practice shall operate so as to
restrict...” etc. Again I may bring
to the notice of the hon. member
that the order which will be passed
by the Commission will be with refer-
ence to monopolistic trade practice or
restrictive trade practice and it has
nothing to do with the dominant
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undertaking or monopolistic under-

taking. It is precisely this which ha -
not been appreciated by my friend.
In respect of an order that wauld be
passed, if one again goes to the defi-
nition of monopolistic trade practices
and restrictive trade practices, that
would have nothing to do with
the definition whica has already been
incorporated and the amendment
which js sought to be brought in. It
is with reference to such expressions
and such definitions, when the order
is passed, 15(c) governs. My friend
brought into tnig sweep the dominant
undertaking and monopolistic under-
taking which expressions wunfortu-
nately do not find g place within the
sweep of 15(c¢) Section. It has alsa
been arranged ‘Look, the Commission
is sought to be taken for a ride; powers
of the Commission are sought to be
restricted, so far as the Commission
is concerned, the Commission would
become practically meaningless’ That
was the argument which was advanced
if this amendment was sought to be
pushed through, Now, Sir, 1 invite
the attention of the House to Section
10 which deals with the powers and
jurisdiction of the Commission. I
would like you to cansider whether
the powers and the jurisdictions are
in any manner restricted by the
amendment that is sought to be
ushered in. Now again Section 10
deals with this. It reads like this—

“The Commission may enquire into

(a) any restrictive trade prac--
tice...”

That action, as I said, would fall
within Section 2(b) which reads like

this:

“(b) any monopolistic trade
practice...”

That would again fall under 2(i). The
position is that it would have nothing
to do with either 2(d) or with 2(j).
This is where we have brought in the
amendment. I can understand if just
expression “a dominant undertaking
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or a monopolistic undertaking” is
Jsought to be deleted in one form or
ghe other and the argument wil] have
certainly some base. This argument
has nothing to do with the two ex-
pressions w'aich dominated the whole
sections. My friend, as I said, has
only sought to distort the whole argu-
ment and tried to put forward his
views without any basis,

SHRI SOMNATH CHATTERJEE:
‘What is your objective of the amend-
ment?

SHRI P. SHIV SHANKAR: If you
have applied your mind, then the in-
tent is very clear. Let me go to the
extent of saying “the productiop in
tae country will rise, mare workers
will be employed and that portion of
the manufactured goods would be
exported.” Now, whereg is the flaw?
You would not like to say anything in
regard to the flaw. You were making
a juggtery of some sections without
any basis. How does the Commission
come into the picture? The Commis-
sion is only concerned with respect
to monopolistic or restrictive trade
practices.

SHRI SOMNATH CHATTERJEE:
The Central Government has such

powers. ..
(Interruptions)

SHRI P. SHIV SHANKAR: You
argued a wrong case. I am glad that
you are accepting it now. (Interrup-

tions). I compliment you for your
rare honesty to accept sometimes.
(Interruptions).

SHRI SOMNATH CHATTERJEE:
Sir, now the hon Minister’s remune-
ration is hardly adequate to make him
work, to read out the statement and
make his speech. It is not adequate.
(Interruptions) .

SHRI P. SHIV SHANKAR: My
friend can claim the privilege from
the other side to speak either without
reading the amendment or even refus-
ihg to understand the iamendment.
But T cannot do it. (Interruptions).

M.R.T.P. (Amdt.) Bill

Now, Sir, my friend sought to rely
on the Sachar Committee’s report and
one of the hon. Members has even
brought to the notice of this House
certain points of this report and
the Chairman mentioned that the
Law Minister might explain those
points. That was with reference
to Section 2(d) and 2(j) for
reckoning dominant undertaking.
and a monopolistic undertaking.
Under these two clauses, as at present,
the Moncpolistic and Trade Practices
Act reckong 1/3 of the goods and ser.
vices, or whatever it may be. Sachar
Committee was relying on the recent
trends in Britain which have been
quoted, ag also the US.A. and I am
glad that my friend at least, for once
has relied on the United States of
America and the British precedents.
I am glad about it. (Interruptions).

SHRI SOMNATH CHATTERJEE:
Even in a capitalist country banks
like Lloyds Bank has commented upon
the dangers of monopolies. Lloyds
Bank’s comments were ignored. (In-
terruptions).

SHRI P. SHIV SHANKAR: In that
passage Mr, Justice Sachar and his
Committee relied on the 1/3 manufac-
factured goods concept that is accept-
ed by these countries and my friend
has very well read it. That is why
I paid the compliments to him. I am
paying a right-handed compliment and
‘ne js taking a left-handed compliment.
How can I help it? Therefore, this
is a matter which, in my submission,
has nothing to do with the amend-
ment. Today it is one-third. By this
amendment, we are trying to carve
out ap exception for purposes of ex-
port. Even if it is brought to one-
fourth, it makes no difference for pur-
poses of this amendment. What is
sought to be done by this amendment
ig to carve out an exception for thase
goods which are exported.

So far as the question of coming
forth with an amendment and accept-
ing thig report is concerned, that: is
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a different issue and I can assure my
friend that shortly I am going to come
with a full of amendment of the Act
itself. That would, of course, be a
different thing.

SHRI SOMNATH CHATTERJEE:
All this time the loot will go on, What
is the effect of this ordinance on the
export performance? Why was the
ordinance promulgated? What great
impact has tue ordinance created on
the export performance which pro-
moted the Government to bypass the
Parliament.

SHRI P, SHIV SHANKAR: At the
time whep the ordinance was brought
into force, the ¢il prices were going
up in the global market and we were
fearing that tne entire foreign ex-~
change will be totally drained out and
it will not be possible for us tq raise
sufficient foreign exchange for pur-
poses of meeting the situation that
was fastly developing, Having regard
to the factors that were developing,
a policy decision had to be taken for
purposes of a favourable balance of
trade. It ig purely in that context
that a clear approach and a sudden
view had to be taken. It isg in that
context that a decision was arrived
at and an amendment was issued soO
that the exports could be boosted up.
Ag to the figures, it is not possible
for me to give those at this stage.

SHRI SOMNATH CHATTERJEE:
It is because you are holding some-
body else’s baby. It is not your

Ministry.

SHRI P. SHIV SHANKAR: Even if
it is somebody else’s baby, I will not
allow you to hold it. I will hold it
myself.

These are the broad points which
have been raised by the hon. Members.
Ap T hAave submitted, the amendment
ig t0 advance the cause of the Act
and its edjectives. ¥t iz within the
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interest of the country that the ex-
ports should increase and to tha -
extent, the definitions of Section 2(d)"
and 2 (j) are sought to be amended.
It ig in thig background that I oppose
the resolution of Shri Chitta Basu,
It ‘is not possible to agree that the
matter be referred tq the Select Com-
mittee for the simple reason that this
is an ordinance and jf within six
weeks of the Parliament assembling,
this Bill is not passed, then that would
become otiose and meaningless. With
these words, I thank the hon, Members
who have participated in the debate
on tais Bill

MR. DEPUTY-SPEAKER: The
Business Advisory <Committee has
allotted two hours for this and we
have already taken 2 hours and 40
minutes. I would, therefore, request
Shri Chita Basu to be brief,

SHRI CHITTA BASU (Barasat):
Sir, certain basic jssues have been
raised during the course of the debate.
One of the basic issues was, what was
the necessity of promulgating an
ordinance on the economy. One o
the grounds of my disapproval, one
of the mamn grounds, was that there
was no necessity which warrants an
Ordinance for that purpose, parti-
cularly on an issue which relates to
economic policy of the country The
point was raised that before Parlia-
ment met, a fait accompli, has been
placed You have qbserved whether
the Minister has replid to that point
or not.

MR. DEPUTY-SPEAKER: Balance
of Trade was dwindling, Therefore,
immediately we have got to take &
decision. 1 have observed. He has
ﬂmdy replied.

SHRI CHITTA BASU: H is for you
to judge.
(Interruptions)

MR DEPUTV-SPEAKER: We have
got to take a decision. For the infor-
mation of the Hon. Members I have
to say that the DBusinesg Advisory
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ommittee has alletted only two
Hours, We have elready spent 2
» hours and 40 minutes. You have to
be short.

SHRI CHITTA BASU: Sir, imme-
diately a question arises what 'nas
been the increaseg of export and by
that these depletion of unfavourable
balance of trade.

MR, DEPUTY-SPEAKER: That is
what he said. Please, Mr, Unni-
Krishnan, you can go through the pro-
ceedings, if you question it.

SHRI CHITTA BASU: I know at
this stage the object was to narrow
the gap. The gbject is to narrow the
gap of import and export. How much
it has been narrowed during this
period after the 13th October to date
by the promulgation of this Ordinance?
Toat can justify the urgency of the
situation or that can justify the pro-
mulgation of the Ordinance, Sir, that
point he has not replied, We should
Eo on record.

Secondly, Sir, very vital issues on
economic policies were also raised.
Would it not increase the asset of an
industrial house? Would it not in-
crease the wealth of thhe nhouse? Does
not the increase in asset and increase
in wealth leagd to further concentira-
tion of wealth and further widening
of the disparity of income between a
few and vast multitude of people? If
that takes place, is it not against the
Article or against the spirit of the
Article 39-C?

SHRI K, P. UNNI KRISHNAN: He
‘has not gnswered before,

SHRI CHITTA BASU: Instead of
answering these basic issues, he is
talking on some legal points. Sir,
therefore, again 1 reiterate the
Government object js not to narrow
the gap of unfavourable balance of
trade, But the major objective, Sir,.I
can say iS to surrender to the big
industrial houses of our country. They
have been demanding the concessien,
someé concesslons have already been
given
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AN. HON, MEMBER; In lieu of
what?

SHR]I CHITTA BASU: In lieu of the
consideration, in view of the fact that
very big sums were given to them for
electoral purposes.

MR. DEPUTY SPEAKER: Let us
not discuss about party funds in this
House.

SHRI CHITTA BASU: This is &
policy of surrender, This is a policy of
giving more and more concessions to
the big industrial houses. I have al-
ready referred tc the figures how the
automation expansion ‘'nas benefited
the big industrial houses, how the
excess capacity has benefited the
multi-national corporations. I have
already produced the figures.  leave
it to you, Did he answer all these
things? I know he cannot answer
because his government is committed
to....

MR. DEPUTY SPEAKER: To the
people.

SHRI CHITTA BASU: You are
mistaken,

MR. DEPUTY SPEAKER: Because
you stopped and therefore I had to
complete it

SHRI CHITTA BASU: I hope it is
not your ...(Interruptions).

MR. DEPUTY SPEAKER: His
party js a majority party. That is why
I said, they must be committed to

the people.

SHRI CHITTA BASU: L hope it is
not your conviction; jt is 3 mere ex-
pression because you are there,

MR. DEPUTY SPEAKEE: I am
here with some principle.

SHRI ATAL BEHARI VAJPAYEE:
You should be careful about your
remarks.
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MR. DEPUTY SPEAKER: He stop-
ped there, Therefore, T had helped
him.

SHR] CHITTA BASU: They are
committed to the monopolists and
multinationals and not to the
people, Therefore, it is needles to
argue because they have got their
closed mind and allegiance to  some
persons. We have got allegiance to
the people; we are committed to the
people. They are committed 1o the
enemies of the people,
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MR. DEPUTY SPEAKER: Now,
you do not stop at ‘to’.
SHRI CHITTA BASU: Therefore,

we chall fight here and outside also
I like to go on record that these
basic issues have not been replied by
the Government, and they have, once
again, betrayed their real intention.

, MR. DEPUTY-SPEAKER: I shall
now put the Statutory Resolution to
the vote of the House. The guestion
is:

“This House disapproves of the
Monopolies and Restrictive Trade
Practice (Amendmenty  Ordinance
1980 (Ordinance No. 14 of
1980) promulgated by the  Presi-
dent on the 13th October, 1980.”

The motion was negatived

MR. DEPUTY-SPEAKER: Now,
before I put the motion for conside-
ration of the Bill, there is an amend-
ment by Shri Mool Chand Daga for
referring the Bill to a Select Com-
mittee which has to be disposed of.

! SHRI MOOL CHAND DAGA:
withdraw my amendment.

MR. DEPUTY-SPEAKER: Has
Shri Mool Chand Daga leave of the
House to withdraw his amendment?

SEVERAL HON MEMBERS: No,

MR, DEPUTY SPEAKER: Now, I
shall put amendment no. 1 moved by
Shri Mool Chand Daga to the vote
of the House.
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Amendment No. 1 was put and
negatived

MR. DEPUTY-SPEAKER: Now, I
shall put the consideration motion of
the Bill to the vote of the House. The
question is:

“That the Bill further {o amend
the Monopolies and  Restrictive
Trade Practices Act, 1969, be taken
into consideration.”

The motion was adopted

MR. DEPUTY SPEAKER: Now.
we shall take up clause-by-clause
consideration of the Bill. The ques-
tion is:

“That Clauses 2 and 3 stand part
of the BIilL”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill. Clause 1, the Enacting Formula
and the Title were added to the
Bill.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS,
(SHRI P, SHLV SHANKAR): Sir, I
beg to move:

“That the Bill be passed.”

MR. DEPUTY SPEAKER: Motion
moved:

“That the Bill be passed.”
MR. DEPUTY SPEAKER: Now,
Shri Jyotirmoy Bosu, Only three

minutes, you have. Third reading.

(Interruptions)
SHRI JYOTIRMOY BOSU (Dia—
mond Harbour): No, No, Sir.
(Interruptions)
Sir, I am surprised.. (Interrup-

tions) Sir, I am surprised that this is
a Bill where it was a must for _t.he
Industries and the Commerce Minis-
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“€7 to remain present, and the Law

#unpnster could have assisted them

v the matter of legalisation,
(Interruptions)

SHRI SOMNATH CHATTERJEE:

siving a facade of legality to an ille-
“al thing. ;
(Interruptions)

SHRI JYOTIRMOY BOSU: This

Ordinance and the Bill.
(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Zhatterjee, You are not walking
Crut on this?

(Interruptions)
SHRI JYOTIRMOY BOSU: This

reminds me, Sir, what happened in
1974,

(Interruptions)

When American private sector
multi-nationals—their uni-nationals
to be more correct—had demanded
certain ,fantastic concessions includ-
ing the rlease of FERA, Income-tax
Act, Customs shackles and so on  so
Forth, this Act is nothing but a Trojan
ttorse and the indecent haste  with
which the matter has been handled
in the matter of promulgation of this
Ordinance and this enactment makes
any right thinking person highly
suspicious. The whole thing is
nothing but a shaky operation. Sir,
'vhere are they working? This will
»mly benfit the multi-nationals to the
ost and what are they aiming at?
‘hey are aiming at areas of low pri-
urity consumer goods, which are

highly profitable. Even time will
tell you slowly Sir. And the Gov-
ernment I would not say that they

are living in a fool's paradise—for
this purpose they are taking the
country for a ride because we know,

Sir. what consideration this sort of
Ordinance and Bills passed in  this
House would get. I have heard

the name of Tandon Committee. How
many of our friends know that Tondon
was the Chairman of the Hindustan
Tever which is a  multi-national
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private  plundering and private
agency in this country? (Interrup-
tions).

Thefore, Sir, the country will be
put into the hands of the same multi-
nationals and the multi-nationals
will go and do as they have done in
Latin America, in Chicago. We have
seen that the  multi-nationals will
consume the administrative machi-
nery and that is what is  happening
and it will be a collaboration of pi-
rates and economic criminal {o open
the flood-gates for them for looting,
Sir,

(lmerruptions)

MR, DEPUTY-SPEAKER: There
are one or two others of your party
representatives. Shri Somnath Chat-
terjee (Interruptions),

SHRI JYOTIRMOY BOSU: I have
nothing to doiwith Shri Chaterjee.
(Interruptions)

MR. DEPUTY SPEAKER: They

are your party representatives.
(Interruptions)

SHRI JYOTIRMOY BOSU: You
are laughing at this. Mr. Chatterjee
hag nothing te do with this  party.
(Interruptonis), When you are wan-
ting to nationalise import and export
they are now opening_ the floodgates
to the multi-nationals for all sorts of
things. . (Interruptions), This MRTP
Act is amended, They are amending
tht MRTP Act. Why do not they
throw the MRTP Act, the books,
the documents and the whole set up
into the river holy water of Jamuna
because I know how the MRTP Com-
mission is functioning. One Chair-
man had issued a statement, a public
statement, that the Government are
not sending monopolies cases to us
so we are unemployed Amending is a
facade but the facade even this they
do not want to do; they do not want
to make any amendment but they
talk about export, etc. etc. (Interrup-
tions). As the Hon’ble Minister (In-
terruptions),
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Now, they are doing exactly (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Mr.
Baeasu, time...(Interruptions)

MR. JYOTIRMOY BOSU: So, don’t
keep on worrying.

V.R. DEPUTY SPEAKER: You go
on speaking, (Interruptions).

MR. JYOTIRMOY BOSU: Sir,....
(Interruptions)

MR. DEPUTY SPEAKER: You have
completed. .? (Interruptions) You
have taken more than an hour. (In-
terruptions)

MR. JYOTIRMOY BOSU. Then I
don’'t want to speak. (Lnterruptions)

MR. DEPUTY SPEAKER: Mr. Ara-
kal. He does not want to speak

(Interruptions)

MR. JYOTIRMOY BOSU: The De-
puty Speaker got. (Interruptions) I
don’t want to speak like this. (Inter-
ruptions).

MR. DEPUTY-SPEAKER: Shri
Arakal.

SHRI XAVIER ARAKAL:I do not
want to speak,

AN HON. MEMBER: Let him com-
plete his speech.

MR. DEPUTY-SPEAKER: He does
not want to speak, I cannot compel
him,

(Interruptions)

MR. DEPUTY-SPEAKER: You

said you are not speaking.
(Interruptions)
AN HON. MEMBER: He

browbeat like this,
(Interruptions)

MR. DEPUTY-SPEAKER: We have
already crossed the time of more
than one hour.

SHRI JYOTIRMOY BOSU: You
are making a misuse of the powers..
(Interruptions)

MR. DEPUTY-SPEAKER: Now

are you Speaking? No.
(Interruptions)

cannot
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SHRI JYOTIRMOY BOSU: "How*®
much time is given for the third!/

reading?
MR, DEPUTY-SPEAKER: Now,
the question is:
“That the Bill be passed.”
Those in favour will say ‘Aye’
SOME HON. MEMBERS: Aye.
MR. DEPUTY-SPEAKER: Thosel‘
against will say ‘No’. :
SOME HON. MEMBERS: No.
MR. DEPUTY-SPEAKER: The Ayes
have it.
c
SHRI ATAL BIHARI VAJPAYEE
(New Delhi): The Noes have 1it. If
you do not allow opposition members
to speak, the House wil] be divided.
MR. DEPUTY-SPEAKER: Let the
lobbies be cleared.
(Interruptions)

MR. DEPUTY-SPEAKER: Let all
these things not go on record
18.00 hrs.

MR. DEPUTY-SPEAKER: The
lobbies have been cleared.

SHRI K. P. UNNIKRISHNAN: On
a point of order, It is already pasl six
now.

MR. DEPUTY-SPEAKER: It is
not past six.

SHRI K. P. UNNIKRISHNAN: 1t is
already past six,

MR. DEPUTY-SPEAKER: This
started earlier. This ‘lobbies are being
cleared’ and then asking for division,
ete, al] that starteq earlier. I cannot
stop it in the middle. I would com-
plete the voting. Now, the Ilobbieg
have been cleared.

MR. DEPUTY-SPEAKER: The
quesion is:

“That the Bill be passed.”

The motion was adopted.

18.01 hrs.

PAPERS LAID ON THE TABLE—
Contd.

Nomrigamon uUnpEr CuspoMs AcT,
1962 Axp CeNmmaAL EXCisE RULEs, 1844
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THE MINISTER OF STATE IN
‘E  MINISTRY OF FINANCE
sHRI SAWAI SINGH SISODIA):
heg to lay on the Table:—

(1) A copy of Notification No.
237-Customs (Hindi and English
versions) published in Gazette of
India dated the 1st December, 1980
together with an explanatory Note
regarding reduction in the export
luty on Coffee, under section 159 of
he Customs Act. 1962 [Placed in
ibrary. See No. LT—1462/801.

(2) A copy of Notification No.
185-CE (Hindi and English versions)
published in Gazette of Indig dated
the 1st December, 1980 together
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with an explanatory memorandum
making certain amendment to Noti-
fication No. 43/75-Centra] Excises:
dated the 1st March, 1975 in order to
extend the benefit of full/partial
exemption from excise duty there-
under also to Aluminium circles
having thickness of and above 9.56
millimetres, issued under the
Centra] Excise Rules, 1944. [Placed
in Library. See No. LT—1463/80].

MR. DEPUTY-SPEAKER: Now,.
the House is adjourned to meet again
tomorrow at 11 AM.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
December 2, 1980/Agrahayana 11,
1902.
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